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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
NEW DELHI

Appeal No. 81 of 2025

(IA No. 833 of 2025)

Sunshine Dyeing Private Limited

........... Appellant
V/s

Punjab Pollution Control Board & Ors.
........... Respondent(s)

Short Reply by way of affidavit of Rantej Sharma, Environmental
Engineer, Regional Office-1, Punjab Pollution Control Board Ludhiana on behalf of
Respendent No. 1, Punjab Pollution Control Board, Punjab in compliance to order
dated 24.12.2025.

I, the above-named deponent, do hereby solemnly affirm and state

as under:

Respectfully showeth

1) That the deponent namely Er. Rantej Sharma is working as Environmental
Engineer in Punjab Pollution Control Board and is posted in the Regional
Office-1 of the Board at Ludhiana. The deponent is well conversant with
the facts of the case and is competent and authorized to swear and file the
present short reply by way of affidavit on behalf of the Punjab Pollution
Control Board i.e. respondent no.1.
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2)

3)

4)

5)

6)

That briefly submitted, the appellant the M/s Sunshine Dyeing Private
Limited, Ludhiana has filed an appeal under Section 16 (C) and 18 (1) of
the National Green Tribunal Act, 2010 thereby the challenging the direction
issued by the respondent Punjab Pollution Control Board to the appellant
u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974 vide
letter no. 5149 dated 28.10.2025 which according to the appellant
mandates a particular method of treating industrial waste and imposes
specific condition for effluent or emission standards which are stated to be

arbitrary, expensive, impractical and not scientifically sound.

That there is a delay of 25 days in filing the present appeal, hence, I.A. No.
832/2025 has been filed by the appellant seeking condonation of delay.
Appellant has also filed I.A. No. 833/2025 seeking interim relief.

That after consideration of the matter, this Hon'ble Tribunal was pleased
to pass an order dated 24.12.2024 thereby issuing notice in I.A. No.
832/2025 and I.A. No. 833/2025 to the respondents. Appellant was
directed to serve the respondents and file an affidavit of service at least
one week before the next date of hearing. The Hon'ble Tribunal has issued
further directions vide order dated 24.12.2025 to the effect that in the
meanwhile, no coercive steps in pursuant to the impugned order will be
taken subject to compliance of environmental norms and clearance

conditions.

That the present reply is being filed in IA no. 833 of 2025 wherein the

applicant / appellant has sougnt interim reiief.

That it is relevant to mention here that Industrial Area-A Dyers Association
has already filed Original Appilication no. 284 of 2025 before this Hon'ble
Tribiznal on the same grounds which have been mentioned in the atove-
mentioned appeal case. The applicant / appellant is 2 member of Industrial
Area-A Dyers Association, Ludhiana and as such no separate cause of
action has accrued to the applicant / appeilant to file the above-mentioned
appeal before this Hon'bie Tribunal _seeking the samesczug: -
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7) That the Industrial Area-A Dyers Association has filed Original Application

8)

9)

10)

11)

no. 284 of 2025 under Section 14, 15 and Section 18 (1) of the National
Green Tribunal Act, 2010 before the Hon'ble National Green Tribunal
thereby seeking appropriate directions from this Hon'ble Tribunal for
allowing the operation of associate units of the Industrial Area-A Dyers
Association at their existing location without insistence on Zero Liquid
Discharge (in short ZLD). It was alleged that the application for directions
is nécessitated by the recent insistence of the authorities, particularly, the
respondent Punjab Pollution Control Board on the installation of Zero Liquid
Discharge System (ZLD) as a precondition for permitting the Textile Dyeing
Unit to continue their operations even though they are complying with the

requisite pollution norms.

That in order to understand the legal matrix involved in the case, it would

be appropriate to mention the brief facts of the case, which may kindly be

read in the following paragraphs.

That industrial and domestic effluents are not segregated, as there is no
separate sewerage system for Ludhiana city. Treated industrial effluent is
discharged into public sewers leading to Sewage Treatment Plants, which

are not designed for treating industrial wastewater.

That the Department of Science, Technology & Environment, Government
of Punjab after considering ali the aspects relating to the problem of
pollution in Buddha Nallah at Ludhiana including various recommendations
and decisions of the Hon'ble Punjab and Haryana High Court, Hon'bie
National Green Tribunal and other Committees has issued certain directions
by invoking the powers u/s 5 of Environment (Profection) Act, 1986 vide
memo no. 10/228/2019/STE-5/1594066/1 dated 10.10.2019 for abatement
of pollution in Buddha Nallah at Ludhiana.

That the mandate of these directions stipulates that the industrial effluent
whether treated/partially treated or untreated shall not be discharged into

municipal sewer of Ludhiana. As per GIS mapping, se\_/eral;;‘inj:a,_\lil-scale
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Q)

12)

scattered units fall within one or two km distance from the conveyance
system of 3 CETPs. PPCB shall ensure that these units are mandatorily
made to join CETPS. In order to ensure segregation of industrial effluents
from the domestic waste water as per the recommendations of P Ram
Committee and NEERI, the remaining scattered units shall either relocate
to the catchment area of CETPs being set up or upgrade their treatment

systems to ZLD so that these units don't discharge into Municipal Sewer.

A copy of memo no. 10/228/2019/STE-5/1594066/1 dated
10.10.2019 vide which directions u/s 5 of the Environment (Protection) Act,
1986 were issued by the Government of Punjab, Department of Science,
Technology and Environment for abatement of pollution in Buddha Nallah

is enclosed as Annexure R 1/A.

That it is relevant to mention here that with the constant and sincere efforts
of the Punjab Pollution Control Board and the Government of Punjab, 03
Common Effluent Treatment Plants (CETP's) of total capacity of 105 MLD
have been installed at Ludhiana by the Special Purpose Vehicles (SPV's) for
treatment of wastewater of dyeing industries. The details regarding dyeing
clusters, capacity of CETPs, site of installation, technology of the CETP with

name of SPV and existing number of units are given in the tabular form

herein below:

S.No | Dyeing Capacity | Site of | Name of | Based on | Existing | Disposal of
Cluster of | of CETP | installation | Special Technology | Member | treated
Ludhiana ' Purpose Units wastewater
City Vehicle

(SPV) |
1 Bahadurke | 15 MLD | Bahadurke | Bahadurke | SBR 36 Buddha Nallah
| Road Road | Textile and
i Knitwear
; | Association |
(BTKTA), |
‘ ‘ Ludhiana _ [
2 ‘ Tajpur 50 MLD | Tajpur Punjab SBR | 108 Buddha Nallah
| Road Road Dyers -|
f ‘ Association |
- ‘/fr‘?:ﬁ:ﬁjz‘o
'.1.'“\ .!”"m" A::'\I‘\
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(PDA), ’ '
Tajpur

| Road,

| Ludhiana

Focal
Point

40 MLD | Tajpur

Road

Punjab SBR | 67
Dyers |
Association
(PDA),

| Focal

Point,
Ludhiana

Buddha Nallah

Total

03

105 03 - - | 211 -
| MLD | |

13)

14)

15)

That, however, due to non-feasibility to connect these units to the existing
CETPs, the associate units of Industrial Area-A could not be joined with the
above three CETPs. Further, the Associations of these industrial units had
not able to find the suitable land for the establishment of CETP for their
member units. Due to non-availability of land, Common Effluent Treatment
Plant cannot be set up for the dyeing, textile units situated in Industrial
Area-A and for other scattered units.

That acting on the said directions dated 10.10.2019 of the Government of
Punjab, Department of Science, Technology and Environment, the Punjab
Pollution Control Board has granted consents to the dyeing, textile and
other industries situated in Industrial Area — A or other scattered units with
special condition that the industry shall take adequate steps to segregate

and stop the effluent discharge into domestic sewer by 31.03.2023.

That a meeting with the industrial associations and industries was taken by
the Competent Authority of the Board on 13.07.2022 to review the
compliance of directions dated 10.10.2019 issued by the Government of
Punjab, Department of Science, Technology and Environment u/s 5 of
Environment (Protection) Act, 1986 for segregation of industrial effluents
being discharged into municipal sewer of Ludhiana. It was decided in the

meeting as under:
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i. All the water polluting industries (except garment washing
and service stations) discharging their effluent into
municipal sewer, Ludhiana shall take adequate steps to
stop discharging their industrial effluent into municipal
sewer, Ludhiana by 31.03 2023 and period of consent be
reduced suitably to ensure compliance of the directions

given by the Government.

ii. The above additional condition shall be imposed on all the
industries having valid consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974, if not already

imposed.

iii. Directions under Section 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 be issued to the industries
not having valid censent to operate under Water
(Prevention & Control of Pollution) Act, 1974 for Imposing
above condition as well as to obtain consent to operate of
the Board, within 15 days.

iv. Notice u/s 33-A of the Water (Prevention & Control of
/} Pollution) Act, 1974 for closure of all scattered dyeing
Ly

units of Ludhiana be issued with opportunity of personal

hearing before Competent Authority.

16) That considering the status of Ludhiana City as critically polluted area, the
respondent Punjab Pollution Control Board is sincerely engaged in the
process of regularly pursuing the industries which cannot be attached with
the existing CETP’s either to convert to zero liquid discharge technology or
to shift the industry to CETP compatible area or to close down the wet
process or to make any other arrangement to disconnect the sewer

connection to prevent the discharge of treated industrial effluent into public

sewer. In this process the Puniab Pollution Control Board in the past was

=
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taking action against the units which were found to be violating the
environmental norms. In particular, in compliance of the orders dated
27.11.2024 passed by this Hon'ble Tribunal in OA no. 546 of 2024 (News
item titled "Ludhiana PPCB report flags 54 dyeing units in Buddha Nallah's
catchment" appearing in the Hindustan Times dated 25.04.2024), the
Board had issued directions u/s 33-A of the Water (Prevention and Control
of Poliution) Act, 1974 to all the large scale unit and other small scattered
textile and dyeing units with an opportunity of hearing before the
competent autharity of the Board to explain the reasons as to why the units
shall not be closed for discharging the treated effluent into public sewer.
Copies of notices issued to the industries are collectively enclosed as
Annexure R 1/B.

17) That the policy of persuasion foliowed by the Board has led to the
submission of actual proposals by the large scale as well as small scale
dyeing and textile industrial units for conversion to the Zero Liquid
Discharge Technology to the Board during the course of the personal
hearings. Some units have closed the wet process, some units have been
closed and some units have given proposal to shift their units to some other
tocaticn with environmental compliances. The status of 11 large scale and
43 small scale textile and dyeing units with action taken by the Board is

given herein below:

a) Out of the 54 units, 11 are large scale units and 43 are small /

medium scale units.

b) Out of the 11 large scale units, 02 large scale units have closed
the wet process, 02 have aiready adopted ZLD system and rest
of the units have given proposal to adopt ZLD process except
one industry (M/s Oriental Textile Processing Company Pvt. Ltd)
which has filed Civil Writ Petition no. 3388 of 2025 before the
Hon'ble Punjab and Haryana High court against the directions

issued by the Board for sealing of the wet process. This case—..

=
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(CWP no. 3388 of 2025) is listed for hearing before the Hon'ble
Punijab and Haryana High Court on 28.01.2026. The status of 11

large scale units in this regard is given in Annexure R 1/C.

¢) Out of 43 small / medium units, 03 units have adopted ZLD
Technology, 20 units has submitted ZLD Technology proposal,
01 unit has shifted to discharge onto land for plantation, 04 units
has submitted shifting proposal, 03 units have been issued
sealing orders and 12 units have been either closed permanently
or closed their wet process. The appellant is one of the units

which have submitted proposal for ZLD technology.

d) Environmental Compensation ranging from Rs. 3 lac to Rs. 9 lac
has been imposed in proportionate to the violation of the
environmental norms relating to discharge of treated industrial
effluent into public sewer by Invoking the provisions of Section
33-A of the Water (Prevention and Control of Pollution) Act,
1974. Further direction has been issued to close their discharge

outlets into Municipal sewer.

e) The status of 43 small scale scattered textile and dyeing units is
given in Annexure R 1/D. The status of the unit of the

/ appellant is also given in the Annexure attached herewith at
) serial number 27.

f) Out of the 19 asscciate members and appellant industrial units,
01-unit M/s Adhi Enterprises, B-XXIII-2120/1, Textile Colony,
Industrial Area-A, Ludhiana has undertaken to close its dyeing
process and rest of the 18 units have submitted proposal to
upgrade their ETP's to the Zero Liquid Discharge plant. The
proposals submitted by the industries to convert to ZLD system
are collectively enclosed as Annexure R 1/E. The unit of the
appellant is also one of the units which had submttted prq;aﬁﬁaﬁ\ U
of Zero Liquid Discharge.




Original Application no.546 of 2024

18)

19)

20)

21)

That briefly submitted, the Hon'ble National Green Tribunal is also
considering the issue of discharging of pollutants by dyeing units in
Ludhiana and the performance of three Common Effluent Treatment Plants
(CETPs) set up for the purpose of treating the discharge of effluent of these
units in OA No. 225 of 2022 titled as Nitin Dhiman v/s State of Punjab and
Others.
That it is pertinent to mention here that the Hon'ble National Green Tribunal
has also registered Original Application No. 546 of 2024 in exercise
of its Suo Moto powers on the basis of news item titled "Ludhiana
PPCB report flags 54 dyeing vunits in Budha Nallah's catchment”
appearing in the Hindustan Times dated 25.04.2024. According to
the report, about 54 dyeing units are not connected to the Common
Effluent Treatment Plant due to geographical reasons and scale of the
industries.
That after consideration of the matter, the Hon'ble Tribunal was pleased to
pass an order dated 13.05.2024 in O.A No. 546 of 2024 thereby issuing
directions to list this matter along-with another matter being OA No. 225
of 2022 pending before the Hon'ble National Green Tribunal involving the
same issue.
That it is relevant to mention here that this Hon'ble Tribunal has passed an
order dated 27.11.2024 (in OA no. 225 of 2022 with OA no.546 of 2024)
directing PPCB to place on record all the order/decumernts containing the
following directions:

1. The Government of Punjab has issued directions for

preventing discharge of industrial effluent whether

treated/partially treated or untreated into municipal sewer

of Ludhiana and for abatement of pollution in Buddha Nallah

on 10.10.2019.
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22)

23)

10

2. The Punjab Pollution Control Board has issued direction
under Section 33A of the Water (Prevention and Control) of
Pollution Act, 1974 to the scattered dye units (not
connected with CETP) including large scale units for not to
operate their outlets for discharge of treated effiuents into
municipal sewer.

3. The Municipal Corporation Ludhiana has been directed to
disconnect the sewer connections available to the industry
for disposal of their trade effluent immediately.

A copy of order dated 27.11.2024 passed by the Hon'ble
Tribunal in OA no.225 of 2022 and OA no. 546 of 2024 is enclosed as
Annexure R 1/F.
That in compliance to order dated 27.11.2024 passed by the Hon'bie
Tribunal (in OA no.225 of 2022 and OA no. 546 of 2024), the respondent
Punjab Poilution Control Board has filed progress / status report through
Er. Kanwaldeep Kaur, Environmental Engineer, Regional Office-1,
Ludhiana. The contents of the said progress / status report have also been
incorporated in the present short reply.
That the centents of Application relating to the reproduction of the
observations of this Hon'ble Tribunal in reference to ZLD technolegy in OA
no. 200 of 2014 titled as M.C Mehta v/s Union of India are admitted being
matter of record. However, keeping in view all the facts and circumstances
of the case including the declaration of Ludhiana City as critically polluted
area by the Central Pollution Control Board, the Punjab Pollution Control
Board had issued directions for adoption of ZLD system to various
industries. It is relevant to mention here that the discharge of treated
industrial effluent into public sewer is leading to 225 MLD STP installed by
Municipal Corporation, Ludhiana at Jamalpur which falls into Buddha Nallah

and ultimately leads to River Sutlej.
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24)

11

Facts relating to the applicant / appellant industry

That it is relevant here that the applicant / appellant industry M/s Sunshine
Dyeing Pvt. Ltd. was extended an opportunity of hearing before the
Chairperson of the Board on 16.10.2025 which was attended by Sh. Rajeev
Sood, Manging Director and Sh. Vikarm Sood, Director of the applicant /
appellant. No written reply was submitted during the course of hearing.
The representatives informed that they are fully committed to upgrade their
effluent control arrangements to ZLD to stop the discharge into public
sewer inline within Government directions dated 10.10.2019. However,
there are technological and financial constraints of small-scale industries
due to which the progress remained slow. They were not satisfied with the
performance of technology provider M/s JBR Technology Pvt. Lid,,
Ludhiana to whom the work was earlier allotted for ZLD plant. Due to
lukewarm response from the firm, they have now shifted to another firm
M/s Flosys Water Solutions Pvt Ltd for the remaining works. The
representatives further informed that the civil work related to RO storage
tank, installation of caoling towers and upgradation of DAFF system efc. is
already completed. The majority of ZLD components are to be received
from Germany and other countries for which orders are either placed or
being placed through their technology provider. They are hopeful and
assured the Chair that the ZLD plant will be completed and commissioned
before 31.12.2025. After hearing the industry, officers of the Board and

considering material facts on record, the Chairperson of the Board decided

as under:

a. The industry shall submit the revised PERT chart of activities to
be carried out for successful completion, stablhzanon and

commissioning of ZLD plant by 31.12.2025, po@‘@%@ﬁfﬁm E}Z
Na

days : .’-‘ o L' 'r:I“
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25)

26)

12

b. The industry shall submit a Bank Guarantee of Rs. 05 lakh within
07 days as an assurance for successful completion, stabilization
and commissioning of ZLD plant by 31.12.2025.

¢. The industry will submit the progress with respect to the up-
gradation of ETP to ZLD technology after every 15 days
alongwith the photographs and expenditure details viz-a-viz the
timelines to be given in the revised PERT chart as above in
decision no. 1, to the Regional Office-1, Ludhiana and Zonal
Office-1, Ludhiana and through e-mail (ppcbrol@yahoo.com and
ppcbzoildh@gmail.com).

d. The industry till the installation of the ZLD shall continue to
operate its existing conventional effluent treatment systems and
ensure that the treated effluent shall conform to the standards

prescribed for such disposals.

e. In case, the industry failed to provide ZLD plant and stop the
industrial effluent discharge into public sewer by 31.12.2025 in
compliance to the State Government directions dated
10.10.2019, the Board reserves the right to take coercive actions

against the industry as deemed fit and as proposed in the notice.

f. Environmental Engineer, Regional Office-1, Ludhiana shall
monitor the installation work of ZLD system regularly as per
revised PERT chart to be submitted by the industry and submit

monthly report to the higher authorities.

That the proceedings of the hearing held on 16.16.2025 were conveyed to
the applicant / appellant industry vide letter no. 5149-50 dated 28.10.2025
and the same is under challenge béfore this Hon'ble Tribunal in the above-
mentioned appeal case.

That in view of the above stated facts, no ground is made q_g;tt_.tp.fge‘xtend

- 18 EJ 3 ™
. f

interim relief to the applicant / appellant. 7 A
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27) That the deponent may kindly be allowed to place on record the present
short reply by way of affidavit on behalf of Punjab Pollution Contrai Board

(respondent no.1) in IA no.833 of 2025 for kind consideration of this
Hon'ble Tribunal.

Deponent

Q&M{%{ Shavva
Date: © 2 } ol ) 2024 (Er. Rantej Sharma)

Place: Environmental Engineer
LUDHIANA Punjab Pollution Control Board,
Regional Office-1, Ludhiana
(On behalf of respondent no. 1)

Verification

Verified that the contents of Para No. 1 to 26 of the above short
reply /Status Report by way of affidavit of the deponent are true and correct as
derived from the official record. Para no. 27 is prayer. No part of the above reply/

Status Report is false and no material has been kept concealed therein.

1 M{e:’)‘ .._S narwa_
Deponent

, : 202
Date: ©O& } 5 I J (Er. Rantej Sharma)

Place: | ,pH |ANA Environmental Engineer
: Punjab Pollution Control Board,
Regional Office-1, Ludhiana
(On behalf of respondent no. 1)
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Annexmilre-R'l IA

. Government of Punjab

Department of Science, Technology & Envlronment
(STE Branch)

No.10/228/2019/STE-5/ |SD64 [ 1 Dated, Chandigarh the 'ID'"?omber, 2019

Dlrecttorls for Abatement of Pollution in Buddha Nallah u/s 5 oflthe
Enwronme t Protection Act, 1986

1. WHEREAS, Hon'ble Punjab & Haryana High Court in CWP No. 7036 of 2005 along with four

other writ petitions Ng. 13881 of 2006, 14744 of 2007, 4472 of 2009 and 8970 of 2-(:}09 dealt in detail
dn various issues to make Budha Nullah and Ludhiana pollution-free and ensure ;:-L\ublic hygiene so
that the contaminated water passing through Budha Nullah, which uitimately merges in the river
Sutlej, does not become a source of health hazard and cause epidemic,

2. And whereas, during the course of hearing of the case by Hon'ble P&Hil High Court, the
Government of Punjab vide order dated 11.10.2006 appointed Shri P.Ram, IAS, Pﬂrincipal Secretary
Technical Education & Industrial Training as Project Coordinater for Cleaning of qludha Nallah and
constituted Technical Committee comprising of officers from various dep‘a-rtme;nts to assist the
Project Coordinator for evolving a long term strategy for its execution. Further, Pudjab State Councit

for Science and Technology (PSCST) was asked to provide all the required secretanal/ technical
support 1o the Project Coordinator,

3, And whereas, P. Ram Committee filed 10 Status Reports in the Hon'ble Plinjab & Haryana
High Court from February, 2007 to March, 2010. The major recommendations;made by P.Ram
Commitree regarding treatment of industrial effluents and demestic wastewater are as under:

(i} industrial Efflﬁents must be segregated from the domestic sewage

iy No effluents or sewage, whether treated or untreated shall be altowed to be
discharged into Budha Naliah or river Sutlej

{i))  Assessment of wastewater generation from the city of Ludhiana ‘

{iv) Al the textile dyeing & bleaching units in Ludhiana to set up tfreatmen-t plants
individually or collectively to achieve zero liquid discharge

{v)  Allelectroplating units in Ludhiana to achieve zere liquid discharge

{vi)  Industry to install, “Online Monitoring System” for ensuring regular & un-interrupted
operation & maintenance of ETPs & CETPs

(vii) The treated sewage of all the STPs in Ludhiana be used for irrigation. '
{vill) Setting up of power plants hased on cow dung being generated from the city
{ix)  De-silting of all the sewers by using latest technology

{x) Connectlng all drains with main sewers and laying of sewers in un- sewered areas

(xi) PPCB should strengthen its scientific staff to monitor the mdustrﬂ; in Ludhiana to
ensure 100% compliance

Page | 1



(xii)

4.

|5 —

Reiease of 500 cusec of water into Budha Naiiah

And whereas, during the pendency of the case in the Hon’ble High Coulrt Punjab Pollution

Control Board engaged the services of National Environmental Engmeermg Research Institute

(NEERL),

Nagpur in March, 2008 for conducting an in-depth study for effectwe wastewater

management in iextile dyeing and electroplating industries in Ludhiana. NEERI submutted its report in
May, 2009. The major recommendations are as under:

{i}

(ii)

(iii}

{iv)

{v)

(i)

(_vii)

{vili}

{ix)

{x)

(xi)

The Budha Nallah has no assimilative capacity to sustain any wast‘ie water discharges,
as there is no surface water flow available in the nallah except during peak monsoon,
Therefore, direct discharge of domestic sewage or industriali effluent including
washings from cattle sheds inte Budha Nallah must not be allowed for protection of
natural water resources used for drinking and agriculture purposes..

Considering the fact that no dilution water is available in Budha ;N-allah due to non-
availability of surface water and lean flow in river Sutlej during critical season, the

‘waste water generated from textile dyeing and electropiating indn'ustries must 3im at

zero liguid effluent discharge facilitating recycling/reuse for mdustrlal uses and other
purposes.

Zero Liqui_d Effluent Discharge (ZLD) treatmgnt scheme recommer?ded for large scale
Textile Dyeing Units which would require an ymplemantation period of 6 - 8 months,

The small and medium scale textile dyeing units should set ub common effluent

treatment plant (CETP) based on zero liquid effluent discharge. The implementation
period for CETPs would be around 18 - 24 months,

The textile dyeing units discharging directly onto land also nfeed io implement

weatment facility based on zero liguid effluent dischargé; including

reject
management,

In case of scattered units, either these units must install their own 'ETPs aiming at zero

liquid effluent discharge including reject management oc shl& to some suitable
locations to avail the facility of CETP.

The large and medium scale electroplating industries at indiwduai level also need to

upgrade their ETPs aiming at zero liquid effluent dlscharge including re;ecr
management.

All the small-scale electroplating units with individual ETP to join t’ne CETP for ensuring
effective treatment of toxic effluents and the CETP must be ‘upgraded through
tmplementat-.on of advance treatment system including reject manag‘ment airmning at

zero liquid effluent discharge. !

* The industrial effluents and washing from cattle sheds be segregated from domestic

sewage. The STPs must therefore treat only domestic sewage for which the plants
have been basically designed.

The STPs must be taken up. for capacity expansion and :iupgraded through
implementation of appropriate technology at secondary stage to meet the inland

surface water discharge norms including disinfection and minimum DO concentration
of safe level for sustainability of biological life in the aquatic system,

The treated effluent from STPs meeting the discharge norms for inland surface water
must be reused for irrigation purpose as against the existing ptacuce af discharging

into surface- water bodies. This will not only lead to protect-on of natural water
resources but alsa facilitate consecvation of water.
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(xii) in future, for any proposal on industrial development projects in ahd argund tudhiana

{within 15 km radius from the periphery of Budha Naliah) the endeavour of the

Regulatery Authorities must be to ensure appropriate wastewater management

aiming at zero liquid effluent discharge including reject management. This will

facilitate recycle/reuse of the renovated water leading to conservation of natural

resource in the area vis-a-vis improvement in the guality of surface ’]and ground water.

5. And whereas, Har’ble Punjab & Haryana High Court passed var‘rous:;orders during the

pendency of the case towards implementing a series of steps to control faoi’-ution in Budha

Nallah/River Sutlej. The High Court vide order dated 14.11.11 disposed of CWF:? Mo, 7036 of 2005

along with other civit writ petitions concerning the matter by directing that ithe High Powered

Committee already constituted under the chairmanship of Chief Secretary concei'ning Budha Nullzh

shall continue to meet periodically and shall also monitor actively, protection and preservation of
Budha Nullah, its environment and ecology and that of Ludhiana city,

6, And whereas, Hon'ble High Court in its final order disposing of the petitiions also observed
that ' :

“So far as the writ petitions filed by Tajpur Road Dyeing ond !ndusm‘eis Associations and
Dyeing Effluent Treatment Society i.e. CWP No. 4472 of 2009 and C WR No.8970 of 2009
respectively ore concerned, we are of the view that no direction as prayed for can be issyed os
industry for its profits and gains cannot show its back to respons:b:m‘ges and demands,
towards betterment of the comrmunity. The industry cannot turn blind rowbrds fts saciol role,
Let industry at first instance install CETP or ochieve zero fiquid discharge as prescribed by
expert bodies. Thereafter, it may raise claim before the oppropriate Forum for disbursal of
subsidy. As and when the same is done, we are of the view that the Srate% Government shall
take a pragmatic view and consider the demands of the fndustfy raised i;fn these two writ
petitions, while balancing the legitimate concerns of all classes or sections 5f people.”

7. And whereas, NGT is hearing OA 916 of 2018 (earlier OA no. 101 of 2014) régarding pollution

in river Sutlej. NGT has vide order dated 24/07/2018 constituted a Monitoring Corinmittee to closely
monitor the statué of poliution and steps being taken to controt the pollution in rivér Sutlej. Based on
the report of the Committee, NGT vide order dated 14.11.2018 imposed a penany 01 Rs. 50 crores on
State of Punjab.

5. And whereas, NGT vide order dated 28/02/2019 expanded the M-onitorinh Committee and
made Justice Pritam Pal, Former Judge Punjab and Haryana High Court as C-hairrfnan and included
Sh, Suboth Agrawal, ex-Chief Secretary as Senior Member and Sh, Babu Ram, ex-Nlember Secretary
as Member. The expanded monitoring committee has held 5 meetings so far énd has reviewed

various matters connected with pollution.in rivers/ Budha Nallah anid passed variious directions as
follows:

{i) Prepare Comprehensive Plan to address the problem of pollution |rn Budha Nallzh
(i} Mapping of ali the industries, conveyance systems and other relaté_d details

(iii) Strengthening of inspections by including senior officers and third-é}arw inspections
{iv) Sealing of the Bypass mechanism of Sewage Treatment Plants

—f '
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{v) O&M manuatl for Sewage Treatment Plants
{vi) Levy of penafties on the Operators of STPs
- {vii) Fixing the responsibility of supervisory officers
{viii) Composite sampling far quality of effluents at STPs
{ix) Levy of envircnméntal compensation on non-compliant units
(x} Legal framework for working of CETPs
(xi) Handling of Dairy Waste

9. And whereas, NGT has taken note of the news item published regarding fgolluted stretches of
various rivers in the country, NGT kide order dated 20/09/2018 in O.A. No. 673!?018 directed all the
States/ UTs to frame action plans to restore the poliuted stretches to the prescribed standards.
Further, NGT has also constituted River Rejuvenation Committees for- preparat'Lon and subsequent
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monitoring ¢f the implementation of the Action Plans, NGT has aiso dwected Chief Secretary to .

personally monitor the progress. Accordingly, State Apex Commlttee has been. set up under Chief
Secretary, : :

10.  And whereas, NGT vide order dated 07/03/2019 in O.A. No. 606/2018 has diracied the Chlef
Secretary to monitor various environment protection plans at personal level and submit quarterly
report to NGT. NGT has also directed personal appearance of Chief Secretary.

11.  And whereag, Ludhiana city is currently under critically poliuted 'mdustriﬂa'. clusier as per the
assessment of CPCB and Ministry of Environment & Forests, Government oif india, No new or
expansion of existing water polluting industry is allowed causing a setback to thei ind-astriai growth of
- the ¢ity. Concerted efforts are required to bring the city out of critically polluted fpdustrial cluster,

|
1z, And whereas, the State Government has also set up Steering Corrimittee under Chief
Secretary for monitoring of various initiatives for abatement of pollution in Budhé Nallah.

12, - And whereas, the Government has considered all the aspects of the matter inciuding various
recommendations and decisions of the High Court, NGT and Other Commlttees the Government is
satisfied that directions are required to be issued u/s 5 of Environment {Protectton) Act 1986 for
ensuring abatement of pollution in Budha Nallah/River Sutlej.

14, And therefore, the Government has decided to issue fallowing dnrettlons ufs 5 of the
Environment (Protection) Act 1986:

Segregatmn of Industrial effluents
i Industrial effluents and dairy waste whether treated/ partially freated or untreated
shall not be discharged into municipal sewer.

Measures to be taken by PPCB ' ' !

{if) PPCB to be nodal agency to ensure setting up of CETPs and segregatlon of Industrial
effluents -
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{iii}

(iv)

{v)

{vi)

{vii)

(vifi)

{ix}

Measures to be taken by Muni_cipal Corporation, Ludhiana

()

~1g—

PPCB has the requisite legal and administrative powers under iWater {Control and
Prevention of Poilution} Act, 1974 to direct, supervise and securé éxecution of CETPs
and segregation of industrial effluents. PPCB shall accordingly be?the nodal agency to
ensure setting up of CETPs and segregation of effluents as per thé Action Plan,

Setting up of CETP for Industrial Area-& Units

PPCB shall facilitate setnng up of CETP to cater to |ndustr1al units! Iocated in Industrial
Area cluster. Necessary action shall be taken by PPCB under Water Act, 1574,

Cannecting Scattered Units

As per GIS mapping, several small-scale scattered units fall wi’éhin ane or two km

distance from the conveyance system of 3 CETPs. PPCB shall en&ure that these units
are mandatorily made to join CETPs. : !

stringent Standards for remaining scattered units

In order to ensure segregation of industrial effluents from the ddmestic waste water

as per the recommendations of P Ram Committee and NE}ERI the remaining

scattered units shall either relocate to the catchment area of CETPs being set up or

upgrade their treatment systems to ZLD so that these units c!ont discharge into

Municipal Sewer, _ . .

Legally binding mechanism for CETPs ‘.
i

PPCE: shall prepare detailed mechanisi lor successiul operatlan of the CETPs and

issue necessary dwectlons under Water Act, 1974. : g

CETPs. to be made operational as per time schadule ,
All CETPs 10 be made operational as per time schedule given iniAction Plans, failing
which PPCB shall take action against mdustr\; including Ievymg of Environmental

Compensation

No new consent or enhancement of existing consent by PPCB

No new consent or enhancement of existing consent to dlscharge industrial effluents
e mmen bl el povew ghiall o giveln Dy FrELD,

Dairies shall also be brought under re_gulatory regime by PPC8

Disconnection from Municipal Sewer

L T I



{xi}

{xif)

{xiii}

{xiv)

{xv)
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MC Ludhiana shall disconnect the connection to rmunicipal seweronce connection to

CETP conveyance system is established, which shal) carry industrial effluents as welt
any domestic waste from the industria) unit

Mo new connection or enhancement of existing connection by MC Ludhiana

MC Ludhiana shall not grant any new connection or enhantement of existing
connection to municipal sewer for discharging industrial effluents;

Design of Sewage Treatment Plants

Municipal Corporation, Ludhiana shall design the Sewage Treatment Plant by taking
into account the current discharges and not on the ‘basis of per capita norms.
Further, all the uncovered areas whether autharized or unautl'!;norized, should be
taken into account for estimating the discharge for setting up of STPs to ensure that
no outlet is directly discharging into Budha Nallah. |

Installation of Flow Metar, CCTV and OCEMS on STPs

MC Ludhiana shall install ultrasonic flow meters, CCTVs and dCEMS on all the

existing and proposed STPs for their effective monitoring. The data captured should
be uptoaded on the website of PPCB, DECC and CPCB.

Reuse of treated waste water for irrigation

MC Ludhiana shall reuse the treated waste water for irrigation, constructnon thermal
power plants, horticulture, green belts, atc.

Management of Dairy Waste

MC Ludhiana shali set up Efftuent Treatment Plants and Bio Gas F'liants of adequate
capacity for the management of Dairy Waste being generated 'from Tajpur and

. Haibowal Dairy Complex to ensure that no outlet is directly. dlsc'nargmg into Budha

Nallah.

Measures to be taken by Punjab State Council for Science and Technology (PSCST)

(xvi)

{xvi)

Setting up of Project Managamant Unit

PSCST shall set up Project Management Unit to provide technical and managerial
suppart and assist the Department of Environment, Chief Secretary and NGT
Committee in monitoring the progress of activities assigned to- PPCB and MCL.

Reat time and oniine monitoring systems

PSCST shall setup real time monitoring of industrial effluents and idomestic waste
water for Directorate of Environment and Climate Change and PPCE?:s‘ All the online
systems installed by the industries and sewage treatment plants shall be connected

v’
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on single dashboard for effective monitoring of the industrial efﬁdéents and domestic
waste water, '
(xviii) Monitoring of River Water Quality .
PSCST shall collaborate with §iT Ropar for River Sutlej Water Qual:ty Modelling to
analyse the data being captured by the Real Time Water Quality Momtormg Stations
installed on it.
15.  In case of failure to comply wuth the aforementioned directions, action i m accordance with
the provisions of the Environment (Protectlon) Act 1986 shali be taken.

Co RK.VERMA, IAS |
Place: - Chandigarh Principal Secretary Sclence, Technology
ate: . 9" Qctober 2019 | & Environment, Pumgab
Endst. No. 10/228/2019/STE-5/ I SG066 , 2-3 Dated, Chandigarh the 10'3{’ Qctaber 2019

A copy is forwarded to the following for information please.

{i) Chief Secretary, Government of Puhjab ' ' '
(i}~ Chief Principal Secretary to Chief Minister, Punjab. '

Supe‘ri'ntendé?tx
~
Endst. No. 10/228/2019/5TE-5/ |SQ 110 6(s {L{ ~1% Dated, Chandigarh the 10"?i QOctober 2019

A capy is forwarded to the following for information and necessary action. ";

()] Administrative Secretary, Local Government, Punjab

(i}  Administrative Secretary, Housing & Urban Development, Punjab S

(i) Administrative Secretary, Water Supply & Sanitation, Punjab

{iv) Administrative. Secretary, Industries & Commerce, Punjab -

(v} . Chief Executive Officer, Punjab Municipat Infrastructure Developrnent Comparlv

(vi) . Chief Executive: Ofﬁcer, Punjab Water Supply and Sewerage Board-
(vill  Deputy Commissiner, Ludhiana

{(vily Commissioner, MC, Ludhlana

{ix} Chairman, PPCB

{x} Member Secretary, PPCB

1

‘Superintendent
<

- Page |7
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=" PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana!
Tole Fax:- 0161-4673789  Website:- www.ppcb.govin  email:- ppobzotidh@gmail.com
No. Speed Postionli “Dated |
T: 8308 peed Post/online . ate: ?fﬁ/
ta/s pdhi Enterprises, '

B-XXI111-2120/1, textile Colony, industrial Area-A,
Ludhiana.

Subi- 1,  Show cause notice for non-compliance of directions issued u/s 33-A of the Water (Preventron &
Control of Pollution) Act, 1974,

2. Notice for imposition of Environmental Compensatiun {EC) due to environmental daq'naga cause
by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish o:f the Board
u/s 25/26 of water (Prevention & Control of Pollution) Act, 1974 & y/s 21 of Air {Prevention & Control of
Pollution} Act 1981 before the establishment/ expansion of the unit. .

And whereas it is mandatory on the part of the industry to obtain consent to operate df the Board
to operate an outlet u/s 25/26 of water (Prevention & Control of Pollution) Act, 1974 & mdustrlai plant

ufs 21 of Alr {Prevention & Control of Pollution} Act 1981 for discharging of effluent/ emtssions from its
industrial premises, : :

And whereas, the Parliament of India had enacted the Water [Prevention & Control qf Pollution}
Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment {Prote.:uoﬁ] Act, 1986
and certain rules upder the provisions of the Environment (Protection)} Act, 1986 to protect and improve
the environment and for prevention of hazards to human beings, other living creatures, 'plants and
property ang for maintaining or resorting the wholesomeness of water and to preserve the qt!iallty of air.

And whereas, the Mational Green Tribunal (NGT), New Delhi through its varid:us orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Qriginal Application no. 557 of 2017, drder dated
6.12.2018 passed in Original Application No. 125 of 2017 and M.A No, 1337 of 2, order dated ;13 12.2018
passed in Griginal Application No. 1038 oi 2018, order dated 12.3.2019 passed in Original App‘ncanon No.
710 0f 2017 Original Application No. 711, 712 of 2017) has empowered the Central Pollution Contml Board
(CPCB) by faying down the methodology to assess and recover compensation fer damage to the
environment and utilize such amaunat in terms of 2n action plan for protection of the envi.rmipment. The
CPCB has formulated the methodology for assessing Environmental Compensation on the basis of formula
submltted to the, NGT as mentioned In its order dated 15.2.2019 passed in original appllcauoq No. 593 of
2017 and the Punjab Pollution Control Board has adopted the said methodology. \

And whereas, the industry is a small scale red category unit and was granted consent to aperate
under the Water Act, 1574 vide no. CTOW/Renewal/LDH1/2018/7643000 dated 11.06. 20181 valid upto
30.06.2023 for discharge of treated trade effluent @ 100 KLD and domastic effluent @ 0.5 KLD 'into sewer,

And whereas, the industry was visited by officer of the Board on 01.09.2022 and it wa!s observed
as under:- .

1. The industry was in operation during visit and only weshing process was in operatlon
2. Theindustry hasinstalied ETP based on physig-chemical treatment followed by ﬁltﬁratqon system.

The Aeration tank was under installation during visit.

3. Theindustry has installed OCEMS system at the outlet of the industry, ‘
4. Thea Lfﬁ upaat sampies were collacted from the outlet and as per the Zonal Lab, Ludh\ana letker no.

1209 dated 15/09/2022, the BOD came out to be 42 mg/l against 30 mg/l. As such, the effivent

has failed to achieve the prescribed paremeters of the Board. ;

And whereas, the Department of Science, Technology & Envnronrnent Govemment of Punjzh
considering all the aspects of the matter including varicus recommendations and decisions of the Hon’ble
High Court, NGT and other Comrnittees has issued directions ufs 5 of Environment (Protection) Act, 1986
vide letter dated 10,10.2019 that industrial effluents and dairy waste whether treated / parthllv treated

" or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meetmg was taken by Competent Authorlty of the Board on 13.07, 2022 {o review
the compliance of directions ufs 5 of Envirunmnnt {Protecnon] Act, 1986 issued by the Department of
Science, Techno'-ogy & Emlronrnent Government of Pungab wde above directions dated 10. 10 2019 for

Ao e

as under. '
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1. Alf the water polluting industries (except garment washing and service stations) d:schargmg their
effluent into municipal sewer, Ludhiana shall take adequate steps to stop dlschargmg their
industrial effluent inte municipal sewer, Ludhiana by 31,03.2022 and pericd of tonsent be
reduced suitably to ensure compliance of the dirgctions given by the Govt, '

2. The above additional condition shall be imposed on all the industries having uahd consent to
operate under the Water {Prevention & Control of Pollution) Act, 1974, if not already imposed,

3. Directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 he iésued to the
industries not héving valid consent to operate under Water (Prevention & Control of Pollution]
Act, 1974 for imposing above condition as well as to obtain consent to operate of the Boa rd, within
15 days. :

4. Notice ufs 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for c'msure of all
scattered dyeing units of Ludhiana be issued with opportunity of personal heqnng before
Competent Authority. ?

And whereas, in compliance to the decisions, the validity of consent to operate. 3ranted to the
industry under the Water (Prevention & Control of Pollution) Act, 1974 has been curta:led upto
31.03.2023 with a special condition that the industry shzll take adequate steps to stop discharglng their
industriai effluent into municipal sewer, Ludhiana by 31.03.2023, . i

And whereas, the industry has failed to achieve effluent standards as prescribed by the Board and
discharging untreated effluent into sewer. :

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearmg before

" Chairman of the Board on 15.03.2023, wherein it was decided as under:-

1. The industry shall continue to operate its potiution control devices regularly and efﬁ:lentlv 50 as
' to achieve the prescribed standards.

2. The industry shall not increase the capacity of dyeing rnachlnery resulting in |ncreasqd discharge
of effluent beyond its consented quantity.

3. Direction ufs 33-A of the Water (Prevention & Control of Pollution} Act, 1974 be |ssued to the
industry that the industry shalt not discharge its industriat effiuent into mumczpal sewer after
31,03.2023. :

4. In view of the directions issued by the Board to the industry regarding stopping dlscharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to q:hieve Zero
Liquid Discharge {ZLD}, within 15 days. i

5. Interim Environmental compensation of Rs. 50,000/ is impased on the industry based an best
assessment and judgment. .

8. The Enviranmental Engineer, Reglonal Office-1, Ludhiana shall visit the industry |mmedlately after
31.03.2023 and shail send further recommendations in the matter. ;

And whereas, the proceeding of personal hearing held befora Chairman of the Board on
15.03.2023 has been conveyed to industry vide letter no. 1642 dated 17.04.2023. The mdustry was issued
directions u/fs 33-A of the Water Act, 1974 vide letter no. 1694 dated 19.04.2023 the mdusury shall not
discharge its industrial effluent into municipal sewer after 31.03.2023,

And whereas, the industey is still in operation and is discharging treated effluent mm MC sewer,
as verified during the visit to the area on 16.05.2023. -

And whereas, the industry has failed to comply with the directions issued to it to stop dxschargmg
Tts industrial effluent into municipal sewer after 31.03,2023.

And whereas, the industry was issued notice to issue directions u/fs 33-A of the Water Act, 1574
with hearing before Chairman of the Board on 30.06.2023. :

it was observed that in compliance to the directions issued by the Govt vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspita of regular persuasu:ms by the Board and has not stopped its industrial dts;hafge into
sewer,

And whereas, after hearing the industry, officers of the Board and considering matenal facts on
record, the Chairman of the Board decided as under:’ -

1. The industry shall immediately dismantle and remove all outlets and shall stop dischargmg its
trade effluent into sewer.

2. The Industry shall not operate its cutlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board. :

3. The Authorities of Municipal Comoration Ludhiana shall immediately distonnect: the SeWer
cannection availa ble to the industry for disposal of its trade effluent.

4, The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compllance of above
directions and shall sybmit its report, immediately.



And wherezs, the prcceedmgs of personal hearing were conveyed 10 the industry wde no. 3495
dated 07.07.2023.

And whereas, the industry was visited by offlcer of the Board on 30.10.2023 and if was observed
that the industry was in operation.

And whereas, there is 2 pending matter in the NGT vide 0.A. no 225/2022 & O.A. nb. 546/2024
Budbhia Mallah case, Ludhiane, wherein it is mentioned that 26 dyeing units in industrial arez-A of Ludhiana
& 16 other scattered dyeing units which ar2 not connected with any CETP are directly discharging the
effluent in Municipal drain/ sewer. The case is now listed for hearing on 27.11.2024. :

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee on
26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional Commissioner
Municipal Corporation, Ludhiana to deliberate the finalization of site for instaliation of CETP for scattered
dyeing units on 16.08.2024, wherein it was decided that for carrying out sampling of the scattfered dyeing
units, a team of officials of PPCH and PWSSB be constituted and shall submit report within 07, days

~ And whereas, the minutes of the meeting were issued by Municipal Corporatlon. Ludhlana vide
letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, in compliance to abave, the treated effluent sampling of the unit was-5 carried out
by the officer of the Board alongwith the PWSSE Officials on 02.09.2024 and effluent samples were
collected dusing visit and 2s per the analysis reports received from Board's lab, the conc. (:ef:E parameter,
BOD=38 mg/l against prescribed standard of 30 mg/l, is beyond the prescribed limits of the B@ard.

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pcllutioﬁ} Act, 1974
to stop discharging its industrial effluent into MC sewer by 31.03,2023 and operating the unit without
valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging untreated

effluent into sewer continuously.

And whereas, the industry is violating the provisions of the water (Prevention & Control of
Pollution} Act, 1974 as stated above.

And whereas, the matter has been considered by the Competent Authority and it has now decided

to impose the Environmental Compensation on the industry for degrading the environment ai_nd to issue -

folowing directions u/s 33-A of the Water {Prevention & Control of Poltution} Act, 1974, to the inrdustry,
after giving an opportunity of personal hearing before Chairman of the Board:-
~ 1. That the industry shall mmedrately dismantle and remove all outlets and stop discharglng its
trade effluent Into sewer, as aiready directed by the Board.
2. That the operation of industry shall be stopped for effecting the earlier dlrectlons issued for
ctosure of autlets into sewer., i
3. That Punjah State Power Corparation Limited {PSPCL) Authonty shall be directed 1o drsr,onnect
the supply of etectricity available to the industry. : :
4, That an tnvironmental Compensation shall be imposed on the industry for non-complrance of
directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipa! sewer.
~ As such, you are, hereby given an epportunity of personal hearing before the Chairman of the
8oard at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am 0 explain your position
with respect to above said violations, failing which action as deemed fit in the matter shall be taken under
the provisions of Water {Prevention & Controt of Pollution} Act, 1974 & proposed directiof_ls shall be
confirmed without giving any further opportunity/ notice.

Adé\s vtronmentad Enginger
Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Cont'_rol Board,
Regional Office-1, Ludhiana for information & necessary action, It is requested to inform the industry
regarding date & time of hearing and send the latest status report well before date of hearing..

Add. Senior Eﬂaronmentai Enginear
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S5 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana.

Tele Fax:- 01644673789 Website:- www.ppch.gov.in emall:- ppcbzo 1idh@gmiail.com
No. g Speed Postionline Dated 1"
To 3w 91 b‘f

M/s Awon Printers,
St. No. 3, Baba Gajja fain Colony, Near Moti Nagar,

Ludhiana.

Sub:- 1, Show cause notice for non-compliance of directions Issued u/s 33-A of the Water

{Prevention & Control of Pollution) Act, 1974.
2. Notice for imposition of Environmental Compensation (EC} due to enwronmental damage

cause by it.

Whereas, it is mandatory on the part of the industry te obtain consent to estalilish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/fs 21 of Air {Prhvention &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit. !

And whereas, it is mandatory on the part of the industry te obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water (Prevention & Controi of Poliution) Act, 1374 &
industrial plant u/s 21 of Air {Prevention & Control of Pollution) Act 1981 for dtschargmg of effluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water {Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Contro! of Pollution) Act, 1981, the En_wronmel‘lt
t'Protection} Act, 1986 and certain rules under the provisions of the Environment (Protéction} Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
living creatures, plants and property and for maintaining or resorting the wholesomenes‘s of water
and to preserve the quality of air, :

And whereas, the National Green Tribunal (NGT), New Delhi through its var:ous orders/
Judgments (order dated 3.83.2018, 19.2.2019 passed in Original Application no. 597 of 2p17 order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No, 1337 of 2, offder dated
13.12.2018 passed in Original Application Na, 1038 of 2018, order dated 12.3.2019 passed in Originél
Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered tfhe Central
Pollution Control Board {CPCB) by laying down the methodology to assess and recover cor:flpensation
for damage to the environment and utilize such amount in terms of an action plan for pratection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its oi’der dated
19.2.2019 passed in original application No, 593 of 2017 and the Punjab Pollution cOntrol Board has
adopted the said methodology.

And wheress, the industry is  red category small scale unit, The industry has been granted
consent to operate under Water Act, 1974 vide no. CTi OWfRenewallLDl-l1;‘2022!18222350 dated
03.08.2022 valid upte 02.02.2023 for discharge of treated trade effluent @ 150 KLD into siewer

And whereas, the Department of Science, Technology & Environment, Governmenrt of Punjab
considering all the aspects of the matter including various recommendations and declsuons of the
Hon'ble High Court, NGT and other Committees has issued directions u/s 5 of Enwronment
{Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated-or untreated shall not be discharged into municipal sewer of I.udh:ana

And whereas, 3 meeting was taken by Competent Authority of the Board on 13, 07 2022w
review the compliance of dlrectlons u/s 5 of Envirpnment {Protection) Act, 1986 tssued by the
Department of Science, Technology & Environment, Government of Punjab vide above! directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under: ,

1. All the water polluting industries {except garment washing and service stations) dlschargmg
their effluent into municipal sewer, Ludhiana shalf take adequate steps to stop d:schargmg
their industnal efﬂuent into mumclpal sewer, Ludhuana bv 31. 03 2023 and perlod of consent



2. The above additional condition shall be imposed on all the industries havl"{af"dn::n:lt:;o
operate under the Water {Prevention & Control of Pollution) Act, 1974, i 1]

imposed. ¢ i

. Directions ufs 33-A of the Water [Prevention & Control of Pollution) Act, 974;2’55"91 u:
the industries not having valid consent to operate under \Water {Prevention \ ontrol o
Pollution) Act, 1974 for impasing above. condition as well as to obtain consent Lo nperate of
the Board, within 15 da 5

. Motice u/s 33-A of the ‘::a'te! {Prevenion & Control of Pollution} Act, 1974 for closure of alt
scattered dyeing units of Ludhiana be issued with opportunity of personal hearmg before
Competent Authority.
And whereas, in compliance to the dacisions taken by the Competent Authority,: wde letter

no. S008 dated 02.11.2022, an additional condition has been impaosed in consent to operate granted

to the industry under the Water [Prevention & Cantrol of Pollution) Act, 1974 that the ndustsy shat

take adequate steps to stop dm:hargmg their industrial effluent into municipal sewer, Ludhlana by
3:.03.2023.

And whereas, the industry was issued notice to issue directions ufs 33-A of t.he Water Act,
1974 with hearing before Chairman of the Board on 06.12.2022, wherein it was decided that
1. The industry shall continue to operate its polfution control devices regularly and efficiently so
as to achieve the prescribed standards. !
2. The industry shall not increase the capacity of dyeing machinery resulting "'* increased
discharge of effluent beyond its consented quantity.

Direction u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be :swed to the

industry that the industry shall not. cllscharge its mdustnal effluent into muruclpal sewer after
31.03.2023.

4. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry iri:\mediatelv
after 31.03.2023 and shall send further recommendations in the matter.

And whereas, vide letter no. 447 dated 30.01.2023, the proceedings of personal heaf ing have
been conveyed to the mdustry.

And whereéas, vide letter no. 491 dated 31.01.2023, the directions u/s 33-A <.'nfi the Water
{Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the mdustry shall
not discharge its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry is still discharging its industrial effluent into MC sewer as venﬁed
during the visit to the area on 01.06.2023.

And whereas, the industry is not complying with the decision of personal hear”mg o stop
discharging its industrial effluent into MC sewer by 31,3.2023

a

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 28.07.2023.

it was observed that in compliance to the directions issued by the Govt vide no.
10/228/2019/STE-5/1554066/1 dated 10.10.2018, the industry has not made any progress in the last

about 4 years inspite of regular persuasions by the Board and has not stopped its mdustﬂal discharge
into sewer,

And whereas, after hearing the industry, officers of the Board and tonsidering rnaternal facts
on record, the Chairman of the Board decided as under:

1. Theindustry shall nmmednatelv dismantle and remove all outlets and shali stop dlschargmg its
trade effluent into sewer,

2, The industry shalt not operate its outlet for discharge of trade effluent into sewer without

obizining prior permission /consent of the Board.

The Authorities of Municupal Cerparation tudhiana shall immediately dlsc.onnect the sewer

connection available to the industry for disposal of its trade effluent. ;
The Environmental Engineer, Regiona) office-1 Ludhiana shall ensure the compluance of above
directions and shall submit its report, immediately.

And whereas, the proceedings of personal hearing were conveyed to the mduslrv vide no,
4615 dated 18.08.2023,

And whereas, the industry was visited by officer of the Board on 17,11,2023 and ;he wnit was

found in nnaratinn

v
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And whereas, there is a pending matter in the NGT vide 0.A. no 225/2022 & 0.A. no. 546/2024
Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industria!_ area-A of
Lughiana & 16 other scattered dyeing units which are not connected with any CETP a're directfy
discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 27.11.2024,

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Commrttee
on 26.07.2028 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Mumcipal Corporation, Ludhiana to deliberate the fi nalization of site for mstallatlon
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a team of ofﬁc:als of
PPCE and PWSSB be constituted and shall submit report within 07 days :

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024,

And whereas, in compliance to above, the unit was visited by the officer of the Board
alongwith the PWSSB Officials on 20.09.2024 and the unit was ‘found in operation and dischargmg
effluent into sewer. :

And whereas, the industry is still discharging its industiial effluent into MC sewer and not
complying with the directions issued «/s 33-4 of the Water (Prevention & Contral of Pollqtlonl Act,
1974 o stop discharging its industrial effluent inte MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still drscharg"‘ls
effluent into sewer continuously.

And whereas, the industry is violating the provisions of the Water {Prevention & Control of
Pollution) Act, 1974 as stated above. '

And whereas, the matter has been considered by the Competent Authority and rt has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A-of the Water {Prevention & Control of Pollution) Act, 1974,
10 the industry, after giving an opportunity of personal hearing before Chairman of the Boérd'-

1. That the industry shall immediately dismantle and remove all gutlets and stop daschargmg its
trade effluent into sewer, as already directed by the Board.
2. That the operation of mdustrv shall be stopped for effecting the earlier directions 1ssued for
closure of outlets into sewer, :
3. That Punjab State Power Corporatlon timited (PSPCL) Authority shall be drrected to
disconnect the supply of electnc:ty -available to the industry, ;
4. That an Environmental Compensation shall be imposed on the industry for non- r.ornplrance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.
. As such, yoir are, hereby given an opportunity of personal hearing before the Chalrman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 01:00 pm to exélain your
position with respect to above said viclations, failing which action as deemed fit in the matter shall
be taken under the provisions of Water {Prevention & Cantrol of Pollution) Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice. '

Add. Senior HERgineer
Endst. No. Dated :

A copy of the above is forwarded to the Envirenmental Engineer, Punjab Pollution Control

Board, Regional Office-1, Ludhiana for information & necessary action, It is requested 1o inform the

industry regarding date & tlme of nearing and send the latest status report well before date of
hearing.

Add. Senior EnviFonmental Engineer




)

——

LT

S5 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Telo Fax:- 0161-4673788  Website:- www.ppch.gov.jn  email:- ppcbzo1idh@gmail.com

¥§, 633% Speed 'Postfpnline Dated '?{ 1 I& y

M/s Azeez Fabrics Private Limited, (previously M/s Gulab industries Pvt Ltd),
Plot no. 251, lndustrtal Area-p,
Ludhiana.

Sub:- 1. Show cause notice for non-compliance of directions issued u/fs 33-A of the Water

(Prevention & Control of Pollution) Act, 1974. :
2, Notice for imposition of Environmental Compensation {EC} due to enwronmental damage
cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & ufs 21 of Air {Preventton &
¢ontrol of Pollutlon} Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to opérate of the
Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1974 &
industrial plant u/s 21 of Air (Prevention & Control of Pollution) Act 1982 for dlscharglng of effluent/
emissions from its industrial premises,

And whereas, the Parliament of India had enacted the Water {Prevention & Contro! of
Pollution} Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the Environment
(Protection} Act, 1986 and certain rules under the provisions of the Environment (Protection} Act,
1986 to protect and improve the environment and for prevention of hazsrds to human beings, ather
living creatures, plants and property and for maintaining or resorting the wholescmeness of water
and to preserve the quality of air. -

And whereas, the National Green Tribunal (NGT), New Delhi through its varioys orders/
ludgments {order dzted 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2{317, arder
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, oi;'der dated
13.12.2018 passed in Original Application Na. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No., 710 of 2017 Qriginal Application No. 711, 712 of 2017) has empowered fhe Central
Pollution Control Board {CPCB) by laying down the methodology to assess and recover compensation
for damage to the envirenment 2nd utilize such amount in terms of an actian ptan for protection of
the environment. The CPCB has formulated the methodology for assessing E nvir;onmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adapted the said methodology. : :

Ant whereas, the industry is a small~scale dyeing unit and was granted consent tb operate
under Water Act, 1974 valid upto 30/06/2024 for discharge of treated trade effluent of 450 KLD into
sewer with suitable conditions,

And whereas, the mdustry was vlsned by officer of the Board on 20:’05{2022 and it was
observed as under: ;

1. The industry was in operation and engaged in the process of dyeing and finishing of fabric.

2. The industry has installed physiochemical followed by biological treatment plant tb treat its
trade effluent generated from dyeing saction. Domestic effluent generated from the
industrial premises 1s d:scharged into sewer.

3. The ETP consists of Equalization tanic -> Chemical dosing -> Flocculator-> Tube settler {02 No.
in parallet) -> Aeration Tank (02 No. in series)-> Pre-filtration tank -» Sand filter -> Carbon
filter -> Einal Qutlet.

4. The secondary tubg settler of the industry was found missing inside the indu%try. The
representative informed that the secondary tube settlers of the ETP are sent for orger and
w:ll be installed within ane rmonth.

- MmO st B ey M b e AL MU L ISV T IRAT W l;(lB agiig
were alsq collected and as per analysis report, the concentration of pH @ 8.9, TSS@ ‘122 mgh
and BOD @ 64 mg{l found beyond prescribed limits.
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6. The machinery instalted by the industry inside the premises and expetted efﬂuent generation
as per the SOPs prescribed by the Board is as under: -

Type Capaclty of No. of Liguor Bath Lot Maxlmumsfﬁuent

Machine [ Machines Ratio KD}
Soft-fiow | 300 2 01:08 4 5 96
soft-fllow [ 450 4 01:08 4 5 288
Soft-flow | 900 1. - | ov08 . 4 5 144
Soft-flow_ | 600 1 01:08 4 5 96
Soft-flow | 150 2 01:08 4 5 48
1 totat | 672KL

As such, the maximum effluent generation is 672 KLD if the unit comes in operation for 22
hours a day, however, the industry is having Consent to Operate onty for 450 KLD,

7. The industry has not installed any water meter at source of fresh water. A& such, the
assessment could not be done. The water meter record produced by the andustrywas verified
during visit and concluded as under: -

Month Treated Water {Avg. ]Energy Consumption KwHi /KL
KLD}

March 2022 . 159 0.43

April 2022 127 0.33

May 2022 . 140 . 0.34

June tit 19' 2022 121 0.48

However, the industry has installed 7.5 KW Kirlosker make motor at ouﬂet but the
same was showing dlscharge rate of 27.13 m3/Hr which is not in order. The calibration of the
water meter is required to be done.

8. The industry failed to produce any record regarding generatian and disposal of hazardous
waste,

And whereas, the Chairman of the Board has directed the lndustrles shall upgrade their
captive ETPs in order to achieve stringent standards as being implemented on the other CETPs in
Ludhiana for dyeing units, wuthm s5ix months. However, the industry has falled to upgrade its ETP till
date,

And whereas, the industry has failed to achieve prescribed standards. Also, it is discharging
its trade effluent into MC sewer in violation of Government's notification dated 10.10.2019.

And whereas, the intustry wasissued show cause notice for revocation of consent 1o operate
granted under Water Act, 1974 and violation of the provisions under Hazardous Waste Rules, 2016
with hearing before Senior Environmental Engineer of the Board on 19.09.2022, wherefn it was
decided that:-

1. Consent to operate granted to the industry under Water (Prevention & Control of Pollution}

Act, 1974 be revoked. ;

2. Action u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be mstiated agamst
the industry for its closure. : :

And whereas, the proceeding of hearing held on 19.09,2022 was conveyed to mdustry vide
letter dated 03,10.2022.

And whereas, the consent to operate granted to the industry upte 30.06.2024 was revoked
vide no. 4416 dated 03.10.2022,

And whereas, a meeting was taken by Competent Authority of the Board on 13. 07 2022 to

~ review the compliance of directions u/s 5 of Environment {Protection} Act, 1986 issued by the

Depariment of Science, Technotogy & Environment, Government of Punjab vide above :'directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer ofiLudhiana,
wherein it was decided as under:

1. All tha water polluting industries {except garmeant washing and service stations) disc‘narglng
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop d;_scharglng
their industrial effluent into muhicipal sewer, Ludhiana by 31.03.2023 and period of consent
be reduced suitably to ensure compliance of the directions glven by the Gowt.

2. The above additional condition shall be imposed on al! the industries having valid consent to
operate under the Water {Prevention & Control of Pollution) Act, 1974, if not already
imposed.

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be?issued to
the industries not having valid consent to operate under Water {Prevention & Control of

Pollutlon Act, 1974 for u‘nposing above condition as well as to obtain consent to dperate of
e Boar wifmn 15 0ays
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4, Notice ufs 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for closure of all
scattered dyelng units of Ludhiana be issued with opportunity of personal hearmg befare
Competent Authority.

And whereas, notice u/s 33-A of the Water Act, 1974 was issued to industry with hearing
hefore the CEE, Ludhiana on 16.12.2022. But, no gne from industry attended the hearing:

And whereas, after considering background of the case and material facts on the record, the
Chief Environmental Engineer of the Board decided as under:- '

1. Directionufs 33-A of the Water Act, 1974 be issued to the industry that the industry shall stop
discharging its industrial effiuent into Municipal sewer by 31.03,2023. '

2. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately
after 31.03.2023 and shall send further recommendations in the matter. '

3. For other violations as stated in the notice, another hearing may be given to the industry.
And whereas, the proceeding of personal hearing held before the CEE, tudhiana on

16.12.2022 was conveyed to industry vide letter no. 74 dated 05.01.2023 and vide letter no. 80 dated
05.01.2023, directions u/s 33-A of the Water Act, 1974 were issued to the industry that the industry
shall stop discharging its industrial effiuent into Municipal sewer by 31.03,2023.

And whereas, notice toissue directions u/s 33-A of the Water Act, 1974 was issued i_to industey
with hearing before the CEE, Ludhiana on 24,01.2023, wherein if was decided that:- '

" 1. The industry shall operate its ETP regularly and efﬁc:ently, so as to achieve prescrlbed
standards at all times,

2. The industry shall maintain record w.r.i. fresh water consumption, chemlcals used and
operation of its TP, on daily basis.

3. The industry shall not increase the capacity of dyeing machinery resulting m mcreased
discharge of effluent beyond its consented quantity. :

4. In view of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve
Zero Liquid Discharge (ZLD) or to shift its unit to CETP compatible area, within 15 days.

5. The consent to operate under the Water {Prevention & Control of Pollution) Adt, 1974 be
granted to the industry upto 31.03.2023 with special condition that the industry shall take
adequate steps to stop discharging its industrial effluent into MC sewer by 31.03.2023,

6. The Environmental Engineer, Regional office-1, Ludhiana shall visit the industry imimediately,
collect effluent samples, process consent application and submit report - al-angw-.th
recommendations, within 15 days.

And whereas, the proceeding of personal hearing held before the Chief Envu‘onrnental
Engineer, Ludhiana on 24.01.2023 have been conveyed ta mdustrv vide letter no. 586 dated
032.02.2023,

And whereas, the industry is 5till in operation and is discharging treated effluent into MC
sewer, as verified during the visit to the area on 16.05.2023. :

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03,2023.

And whereas, the industry was issued notice to issue directions ufs 33-A of the Water Act,
1974 with hearing before Chairman of the Bgard on 06.07.2023,

it was observed that in compliance to the directions issued by the Govt: vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress inthe last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer,

And whereas, after hearlng the industry, officers of the Board and considering material facts
" on record, the Chairman of the Board decided as under :

1. The industry shall immediately dismantle and remove all outlets and shall stop dischargmg its
trade effluent lnto sawer.

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission fconsent of the Board. : :

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industrv for disposal of its trade efﬂuent :

E) e P e mmemma=T o, e

dlrections and shall submit tts report wmedmtely
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And whereas, the proceedmgs of personal hearing were conveyed to the mdustry vide no.
3450 dated 07.07.2023,

And whereas, there is 2 pendlng matter in the NGT vide Q.A. no 225!2022 & Q.A. no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are nat connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer, The case is now listed fdr hearing ¢n
27.11.2024. . :

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabka Cotnmitiee
on 26.07.2024 at Vidhan Sabha Secretarist, Chandigarh a meeting was taiken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the:finalization of site for installation
of CETP for scattered dyeing units. on 16.08.2024, wherein it was decided that for'carrying out
sampling of the scattered dyeing units, 2 team of officials of PPCB and PWSSE be cnnstatuted and shall
submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporatipn, Ludhiana
vide letter no. 563/ AC/P/D dated 20.08.2024, :

And whereas, in compliance to above, the treated effluent sampling of the unit was carried
out by the officer of the Board alongwith the PWSSE Officials on 20.09.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board's lab, 'the conc. of
parameters, Phenolic Compound =1.4 mg/) against prescribed standard of 1.0 mg/l |s beyond the
prescribed limits of the Board.

And whereas, the industry is still discharging its industrial effluent into MC se:wer and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pollution) Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board ynder the Water Act, 1974 since 31.03.2023 and noufu discharging
untreated effluent into sewer continuously,

And whereas, the industry is violating the provisions of the Water {Prevention: & Control of
Poflution} Act, 1974 as stated above. :

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the fenvironment
and to issue following directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974,
to the industry, after giving an'opportunity of personal hearing before Chairman of the Board:-

1. That the industry shali immediately dismantle and remove all outlets and stop dlSchargmg its

trade efftuent into sewer, as already directed by the Board. .

2. That the operation of industry shall be stopped for effecting the earlier dtrectio;ns issued for
clasure of outlets into sewer. :

3, That Punjab Stzte Power Corporatlon timited (PSPCL} Authority shall be' directed to
disconnect the supply of electricity aveilable to the industry. :

4. That an Environmental Compensation shall be imposed on the industry for norﬁ-compliance
of directions issued u/s 33-A of Water Act, 1972 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the:Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to.explain your
position with respect to above said viclations, faillng which action as deemed fit in thé matter shall
be taken under the provisions of Water (Prevention & Control of Pollution) Act, 19‘74 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

Endst. No,
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollutson Conirol
Board, Regional Office-1, Ludhiana for information & necessary action. 1t is requested to inform the

industry regarding date & time of hearing and send the latest status report well béfore date of
hearing.

Add. Senior Endironmental Engineer
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S PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 01694673789 Website:- www.ppcb.aovin - emall:- pocbzolidh@gmail.com

Ne. £830 _ Speed Postionline Dated g,r 1" !9"-{
To _

M/s B.K Wools,
236/5, Gupta Road, Industrial Area-A,
Ludhiana.

Sub:- 1. Show cause notice for non-compliance of directions issued ufs 33-A of the Water

{Prevention & Control of Pollution) Act, 1974.

2. WNotice for imposition of Environmental Compensation {EC) due to enwronmenta] damage -

cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 2974 & u/s 21 of Air {Preventlon &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Pollution) Act, 1974 &
industrial plant u/s 21 of Air (Prevention & Controf of Pollutron) Act 1981 for dlscharglng of effluent/
emissions from its industrial premises,

And whereas, the Parliament of India had enacted the Water {Prevention & EControl of
Pollution} Act, 1974, the Alr {Prevention & Contral of Pollution} Act, 1981, the Environment
{Protection} Act, 1986 and certain rules under the provisions of the Environment {Protection} Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
tving creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air. :

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/
Judgments [order dated 3,8.2018, 19.2.2019 passed in QOriginal Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Appllcation No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, arder dated 12.3.2018 passedin Original
anplication No. 710 of 2017 Qsiginal App'.‘.cation No. 711, 712 of 2017) has empowered the Central
Pollution Controi Board (CPCB) by laying down the methodology to assess and recover compensatlon
for darnage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated

18.2.2019 passed in original application No. 583 of 2017 and the Punjab Pollution Control Board has
atiopted the said methodology. :

And whereas, the industry is a small sczle dyeing unit and was granted consent to operate

under Water Act, 1974 upto 22/09/2021 for discharge of treated trade effluent @ S0 KLD into sewer,

And wheress, the ireated effluent samples of the industry were analyzed by the PBTI, Mohali
and as per analysis report, the concentration of BOD @ 58 mg/! was found beyond prescrif)ed limits.

And whereas, a meeting was taken by Competent Autherity of the Board on 13,07.2022 to
review the compliance of directions u/s 5 of Environment (Protection) Act, 1986 issuéd by the
Department of Science, Technology & Environment, Government of Punjab vide ahove directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of ;Ludhiana,
wherein it was decided as under: '

1. All the water poliuting industries {except garment washing and service stations) discharging
their effiuent into municipal sewer, Ludhiana shail take adequate steps to stop discharging
their industrial effluent into municipal sewer, tudhiana by 31.03.2023 and period df consent
be reduced suitably to ensure compliance of the directions given by the Govt, :

2. The above additional condition shalt be imposed on all the industries having vatid consent to
operate under the Water (Prevention & Control of Pollution} Act, 1974, if not atready

U0 e e N
3. Directions u/s 33-A of the Water {Prevention & Control of Pollution}-Act, 1974 beisstied to
the industries not having valid consent to operate under Water {Prevention & Contro of
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Pollution) Act, 1974 for imposing above condition as well a5 to obtain consent to operate of

the Board, within 15 days.

4. Notice ufs 33-A of the Water {Prevention & Control of Pollution) Act, 1974 for i:losure of all
scattered dyeing Units of Ludhiana be issued with cpportunity of personal hearing before
Competent Authority: :

And whereas, the Industry is not having valid consent to operate under Water (Preventaon &
Control of Pollution) Act, 1974 and also discharging untreated effluent into sewer. _

And whereas, natice to issue directions u/s 33-A of the Water Act, 1974 was issued to industry
with hearing before the CEE, Ludhlana on 16.12.2022. But, no one from industry attended the
hearing. :
And whereas, after considering background of the case and material facts on the record the
Chief Environmental Engineer of the Board decided as under:-

1. Direction u/s 33-A of the Water Act, 1974 be issued to the industry that the industry shall stop

discharging its industrial effluent into Municipal sewer by 31.03.2023,

2. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry’ |mmedlate|y
after 31.03.2023 and shall send further recammendations in the matter.
3. For the other violations as stated in the notice, another hearing may be given to the industry.

And whereas, the proceeding of personal hearing held before the CEE, Ludhiana on
16.12.2022 has been conveyed to industry vide letter no. 77 dated 05.01.2023 and vide!letter no. 82
dated 05.01.2023, directions ufs 32-A of the Water Act, 1974 were issued to the industry that the
industry shall stop discharging its industrial effluent into Municipal sewer by 31.03.2023.

And whereas, notice to issue directions u/s 33-A of the Water Act, 1974 was issued to industry
with hearing before the CEE, Ludhiana on 24.01.2023, wherein it was decided as under:-

1. The industry shall operate its ETP regularly and efficiently, so as to achieve prescribed

" standards at all times. _ _

2. The industry shall maintain record w.r.t. fresh water consumption, chemicals used and
operation of its ETP, on daily basis.

3. The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effluent beyond its consented quantity.

4, In view of the directions issued by the Board to the industry regarding stopping dlscharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve
Zero Liguid Discharge (ZLD) or to shift its unit to CETP compatible area, within 15 days.

5. The Emvironmental Engineer; Regional office-1, Ludhiana shall visit the industry immedia‘tew
collect effluent samples, process consent application and submit report alongwith
recommendations, within 15 days.

And whereas, the proceeding of personal hearing held before Chairman of the Board on
24.01.2023 have been conveyed to mdustry vide letter no. 588 dated 03.02.2023,

And whereas; the industry is still in operation and is discharging treated effluent into MC
sewer, as verified during the visit to the area on 16.05.2023, ' '

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023. :

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.07.2023.

It was observed that in compliance to the directions issued by the Gcwt vide no.
10/228/2019/STE-5/1534066/1 dated 10.10.2019, the industry has not made any progréss in the last
about 4 years inspite of regular persuasions by the Bozrd and has not stopped s industn'a'. distharge
into sewer.

And whereas, after hearing the industry, officers of the Board and considering r_naterial facts
on record, the Chairman of the Board decided as under; : '

1. The industry shall immediately dismantle ancl remove 3ll outlets and shall stop drsr.harging its
trade effluent into sewer. _

2. -The industry shall not operate its outlet for discharge of trade effluent into séwer without
obtaining prior permission /consent of the Board. :

3. The Authorities of Municipal Corporation Ludhiana shall immediately dlsconnect the sewer
connection available to the industry for disposal of its trade effluent.

4, The Environmental Engineer,' Regional office-1 Ludhiana shali ensure the compliénce of above
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And whereas, the proceedings of personal hearing were canveyed ta the mdustn; vide na.
3453 dated 07.07.2023. '

And whereas, there is a pending matter in the NGT vide Q.A. no 225/2022 & 0.A. no.
$46/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units |n industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with ariy CETP are
directly discharging the effiuent in Municipal drain/ sewer. The case is now listed for hearmg on
27.11.2024.

And whereas, ln compliance of decision of meeting taken by Hon'ble Vidhan Sabha ’Cnmmtttae
on 26.07.2024 at Vidhan Sabha Secretariai, Chandigarh a meeting was taken by, Additional
Commissicner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWS358B be constututed and shail
submit report within 07 days :

And whereas, the minutes of the meeting were issued by Municipai Corporation Ludhlana
vide letter ng, 569/ AC/ P/D dated 20. 08.2024. :

And whereas, in compliance to above, the treated effluent sampling of the unit was carried
out by the officer of the Board alongwith the PWSSB Officials on 23.08.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameters, COD=292 mg/l against prescribed standard of 250 mg/l and BOD=65 m:g!l agalnst

“prescribed standard of 30 mg/) is beyond the prescribed limits of the Board,

And whereas, the industry is still discharging its industrial effluent info MC sewfer and not
complying with the directions issued /s 33-A of the Water {Prevention & Contro! of _Poi';ution} Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharging
untreated effluent into sewer continuously. .

And whereas, the industry is violating the provisions of the Water {Prevention & Contro!l of
Pollution) Act, 19724 as stated above,

And whereas, the matter has heen considered by the Competent Authority and |t has now
decided to impose the Environmental Compensation on the Industry for degrading the en\nronment

and to issue following directions u/s 33-A of the Water {Prevention & Control of Pollution} Act, 1974, -

to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-
1. That the industry shall immediately dismantle and remove all outlets and stop dascharging its
trade effluent into sewer, as already directed by the Board.
2. That the operation of industry shall he stopped for effecting the earlier dleCtiOl"lS. issued for
closure of outlets into sewer.
3. That Punjab State Power Corporation Limited (pSPCL) Authon‘w shall be dlrected w0
disconnect the supply of electricity available to the industry.
4. That an Environmental Compensation shall be imposed on the Industry for non-c'pmpliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.
As such, you are, hereby given an opportunity of personal hearing before the Chﬁairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to e:éplain your
position with respect to above said violations, faiting which action as deemed fit in the miatter shall
be taken under the provisions of Water {Prevention & Control of Poiiutton} Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

Add. &:g”\ﬂwmﬁintal Engineer
Endst Na, : Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information & necessary action, It is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add, 5enior Envir%'nmenbai Engineer
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S5 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax;- 0161-4673789 Website:- www.ppeb.goy.in ermnail:- ppebzo1 ldh@gmail.com,
No. 282 o-7f Speed Postionline Dated </
To | Infay

M/s H.C. Dyeing Works,

B-30, Plot NO. 3595-96, Baba Deep Singh Nagar, Opp. Truck Union, Moti Nagar,
Ludhiana.

Sub:~ 1. Show cause notice for non-compliance of directions issued u/s 32-A of;; the Water

{Prevention & Control of Pallution)} Act, 1974.

2. Notice for impaosition of Environmental Compensation {EC) due to environmental
damage cavse by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the

Board u/s 25/26 of Water [Prevention & Control of Pollution) Act, 1974 & uf!;s 21 of Air

{Prevention & Control of Poltution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to abtain consent tc@ aperate of
the Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Pollﬁtioﬁ} Act, 1974
& industrial plant ufs 21 of Air (Prevention & Control of Pollution} Act 1981 for d|scharg|ng of
effluent/ emissions from its industrial premises. ;

And whereas, the parliament of india had enacted the Water (Prevention & Control of
Pollution} Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the E_nwronment
(Protection) Act, 1986 and certain rules under the provisions of the Environment _(Protéectlon} Act,
1986 to protect and improve the environment and for prevention of hazards to hurhan beings,
other living creatures, plants and property and for maintaining or resorting the wholesomeness
of water and to preserve the quality of air, :

And whereas, the National Green Tribunal {NGT), New Dethi through its vari'pus orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of ?017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337!|of 2, arder
dated 13.12.2018 passed in Original Application No. 2038 of 2018, order dated 12.3.2019 passed
in Original Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered
the Central Pollution Contrel Board {CPCB) by laying down the methodology to assess and recover
compensation for damage 10 the environment and utilize such amount in terms of an'action plan
far protection of the enviconment. The CPCR has formulated the methodology for assessing
Environmental Compensation on the basis of formula submitted to the, NGT as mentloned inits
order dated 19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution
Control Board has adopted the said methodology.

And whereas, the industry is a smali scale red category dyeing unit and it has be’en granted
consent under Water Acy, 1974 vide no, CTOW/Renewal/LDH1/2018/8022612 dated 27.09.2018
valid upto 30.06.2023 for discharge of treated trade effluent @ 400 KLD into sewer. :

And whereas, the Department of Science, Technology & Environment, Govérnment of
Punjab considering all the aspects of the matter including various recommendiations and
decisions of the Hon'ble High Court; NGT and other Committees has issued directions u/s 5 of
Envirenment {Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and
dairy waste whether treated / partially treated or untreated shall not be dlscharged into
municipal sewer of Ludhiana. -

And whereas, a meeting was taken by Competent Authority of the Board on 33 07.2022
to review the compliance of direcuons ufs 5 of Environment (Protection) Act, 1986 |sgued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.20.2019 for segregation of industrisl effluents discharged into mumcapal sewer of

Ludhtana wherein it was dacided as under:
All tne water PONUTING INQUSInes (EXCERT EAarmeni wasiing aou 3eIvive  3ianundy

discharging their effluent into municipal sewer, Ludhiana shall take adequa;e steps to
stop discharging their industrial effluent into municipal sewar, Ludhiana by 31.03.2023
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and period of consent be reducad suitably 10 ensure ccmphance of the dnrérnons given

by the Govt. :

2. The above addnional condition f.h - be impdésed on all the industries having vahd consent
to operate under the Water (Pravention & Control of Pollution} Act, 1974, if not already
imposed. ' : )

3. Directions u/s 33-A of the Water \itevention & Control of Pollution) Act, 1974 be issued
to the industries not having valid Lonsent te operate under Water :Preventioin & Control
of Pollution} Act, 1974 for impesing above condhition as well as to obtain consent to
operate of the Board, within 15 days. '

4. Notice u/s 33-A of the Water {Prevention & Control of Pallution) Act, 1974 fo'r closure of
all scattered dyeing units of Ludhiana be issued with opportunity of perscmai hearing
before Competent Authority.

And whereas, vide letter no, 5014 dated 07.11.2022, the validitv of consenﬂ to operato
granted to the industry under the Water Act, 1974 has been curtailed upto 31.03.2023 with a
special condition that the industry shall take adequate steps to stop discharging their industrial
effluent inte raunicipal sewer, Ludhiana by 31,03.2023. ;

And whereas, the industry was «sied notice to issie directions u/fs 33-A of the Watar Act,
1974 with hearing before Chairman of the Board on 06.12.2022, wherein it was decided as
under:- ' :

1. The industry is advised to continue to operate its poliution control devices regularly and

efficiently to as to achieve the prescribed standards. '
The industry shall not increase the zapacity sf dyeing machinery resulting |n mcreased
discharge of effluent beyond its consented quantity, '

3. UDirection u/s 33-A of the Water (Prevention & Control of Poilution} Act, 1974 bé issyed ta
the industry that the industry shall not discharge its industrial effluent inte mumcupal
sewer after 31.03.2023, _

4. The Enwvironmental Engineer, Regional Gffice-1, Ludhiana shafl visit the industry
immediately after 31.03.2023 and shall send further recommendations in the irnatter
And whereas, the proceeding of persanal hearing held before Chatrman af the Board on

06.12.2022 has been conueyed to indusiry vide letter no 448 dated 30.01, 2023

And whereas, vide letter no. 437 dared 31 01,2023, the directions u/s 33-A of the Water
{Prevention & Control of Pollution) Act, 1174 have beean issued to the industry that tﬁe industry
shall not discharge its industrial effluent into municipal sewer after 31.03.2023.

And whergas, the industry was visited by officer of the Board on Q1/06/2023 hnd it was
observed that the unit is still in opera:tion and is discharging treated effluent into the MC sewer.

And whereas, the industry has iziled to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31,03.2023. _

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act.
1974 with hearing before Chairman of the Board on 30.06.2023. :

It was observed that in compliance to the directions issued by the Govt. vide no.
10/228/2019/STE-5/1534066/1 dated 10.10 2019, the industry has not made any progress in the
last about 4 years inspite of regular persisasions by the Board and has not stoppéd |ts lndustrlal
discharge into sewer,

After hearing the industry, offlcers of Lhe Board and considering material facts on record,
the Chairman of the Board decided as under:

1, The industry shall immediately dismantle and remove aill outlets and sha!l stop
discharging its trade effluent inta sewer,

2. Theindustry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board.

3. The Authorities of Municipal Corporation Ludhisna shall immediately dlsconnect the
sewer conhection available 1o the industry for disposat of its trade efluent.

4, The Environments! Engineer, Regional office-1 Ludhiana shall ensure the comphance of
above directions and shali submit its report, |mmed|ate!v
And whereas, the proceedings of parqonal heanng were conveyed tg the mdustrv vide ng,

DML NOLEU U EWE D,

P
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And whereas, the industry was visited by officer of the Board on 01.12. 2023 and it was
observed that the industry was in operation, :

And whereas, there is a pehding matter in the NGT vide O.A. na 225{?.0?.2 & Q.A. no.
$46/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scatterad dyeing units which are not connected with a:ny CETP are
directly discharging the effluent in Municipal drain/ sewer, The case is now listed for hearing on
27.11.2024. : '

And whereas, in compliance of decision of meeting taken by Hon'ble vidhan Sabha
Committee on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by
Additional Commissioner Municipal Corporation, Ludhiana to deliberate the finalizétion of site
for installation of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a

" team of cfficials of PPCB and PWSSB be constituted and shail submit report within 07 days.

And whereas, the minutes of the meeting were issued by the Municipal Corporation,
Ludhiana vide letter no. 569/ AC/P/D dated 20.08.2024. :

' And whereas, the industry is still discharging its industrial effluent into MC sewer and not
cornplymg with the directions issued u/s 33-A of the Water {Prevention & Control of Pollution)
Act, 1974 1o stop dischérging its industrial effluent into MC sewer by 31.03.2023 and operating
the unit without valid consent of the Board under the Water Act, 1974 since 31.03, 2023 and still
discharging effluent into sewer continugusly.

and whereas, the industry is violating the proms&ons of the Watey (Preventton & Control
of Pollution) Act, 1974 as stated above. _
And wheéreas, the matter has been considered by the Competent Authority and it has now

decided to n‘npose the Environmenta! Compensation on the industry for degradmg the

environment and to issue following directions u/s 33-A of the Water {Prevention & Control of
Poilution} Act, 1974, to the industry, after giving an opportunity of personal healrmg hefore
Chairman of the Board:-

1. That the industry shall immediately dismantle and remove all outlets and stop dsscharg:ng
its trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier dmect:ons issued
for closure of cutlets into sewer.

3. That Punjab Staté Power Corporatnon Limited {PSPCL). Authority shall be r.hrected to
disconnect the supply of electricity available to the industry. -

4. That an Environmental Compensation shall be imposed on the Industry for non-
cempliance of directions issued u/s 33-A of Water Act, 1974 for closure of #ts outiet to
municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before th;e Chairman
of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 prh 1o explain
your position with respect to above said violations, failing which action as deemefd fit in the
matter shall be taken under the provisions of Water [Prevention & Control of Pollutioh} Act, 1974
& proposed directions shall be confirmed without g_ivi'ng any further opportunity/ notice,

; Add.@mﬁnfal Engineer
Endst. No. ad

A copy of the above is forwarded 10 the Environmental Engineer, Punjab Poliution Control
Board, Regional Office-1, Ludhiana for information & necessary action. | is requested 10 inform
the industry regarding date & time of hearing and send the latest status report well before date

of hearing. :
ﬁdd. %ﬂtﬁ&' Engineer
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= PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Websit;e:- www.ppchb.gov.in email:- ppcbzoﬂdh@gﬂjail.com

/s Ishan Enterprises,
887, Industrial Area-A,
Ludhiana.

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A of ‘the Water

{Prevention & Control of Pollution) Act, 1974,
2. Notice for imposition of Environmental Compensation (EC] due to enwronrnental damage
cause by it.

Whereas, it Is mandatory on 'the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water [Prevention & Control of Poliution) Act, 1974 & u/s 21 of Air (Prevent:on &
Controt of Pollution) Act 1981 before the establishment/ expansion of the unit. :

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 &
industrial plant u/s 21 of Air {Prevention & Control of ?ollutlon) Act 1981 for discharging of effluent/
emissions from its industrial premises.

And whereas, thé Parliament of India had enacted the Water {Prevention & Control of
Pollution) Act, 1974, the Alr (Prevention & Control of Pollution) Act, 1981, the Ehvironment
{Protection) Act, 1986 and certain rules under the provisions of the Environment (Protfection] Act,
1986 to protect and improve the environment and for prevention of hazards te human beings, other
lving creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air. '

. And whereas, the National Green Tribunal {NGT), New Delhi through its various orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Orlgmal Application no. 597 of 2017 order
dated 6,12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, Order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12,3.2019 passed in Original
Application No, 710 of 2017 Original Application No. 711, 712 of 2017) has empoweredéthe Central
Pollution Control Board (CPCR) by Iayihg down the methodology to assess and recover compensation
{for damage to the environment and utilize such amount in terms of an action plan for p@-otection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in original application No. 583 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology.

And whereas, the industry is a small scale red category dvemg unit and was granted tonsent
under Water Act, 1974 vide no. CTOW/Vvaried/LDH1/2019/9770277 dated 19.07.2019 valid upto
30.06.2023 for finishing of Hosiery Cloth @ 1750 Kgs/day and dyeing of hasiery Cloth @ 600 Kgs/day
with discharge of treated trade effluent @ 150 KLD and domestic effluent @ 1.3 KL into sewer.

And whereas, the Departmeni, of Science, Techneology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Hor'ble High Court, NGT and other Committees has issued directions ufs 5 of En\nronment
{Protection) Act, 1986 vide letter dated 10,10.2019 that industrial effluents and dairy waste whether
treated / partizlly treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, 3 meeting was taken by Competent Autherity of the Board on 13.07.2022 to
review the compliance of directions ufs 5 of Envivonment {Protection) Act, 1986 'rss:_ued by the
Department of Scignce, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2012 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherein it was decided as under: :

1. Al the water polluting industries {except garment washing and servite stations) :discharg‘mg
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop dischargmg

be reduced suitablv to ensure compilance of the dtrecuons given by the Govt
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2. The above additional condition shall be imposed on all the industries having valid consent to
operate under the Water (Prevention & Control of Pollution) Act, 1574, if not already
imposed.

3. Directions u/s 33-A of the Water {Prevention & Control of Poflution) Act, 1974 be issued to
the industries not having valid consent to operate under Water (Prevention & Control of
Pollution) Act, 1974 for imposing above condition as well as to obtain consent to operate of
the Board, within 15 days.

4. Notice u/fs 33-A of the Water (Prevention & Control of Pollution) Act, 1974 for c[osure of all
scattered dyeing units of Ludhiana be issued with opportunity of personal heanng before
Competent Authority. :

And whereas, in compliance to the decnsror-s taken by the Competent Authority, the validity
of consent to operate granted to the industry undar the Water (Prevention & Control of Pollution)
Act, 1974 has been curtailed upto 31.03.2023 with a special condition that the industry shall take
adequate steps to stop discharsging their industrial effluent Into Municipal sewer, Ludhlana by
31.03.2023.

And whereas, the mdustr\; was issued notice u/s 33-A of the Water Act, 1974 with hearing
before Chairman of the Board on 25.01.2023, wherein it was decided as under:- :

1. The industry shall continue to operate its pollution control devices regularly and efflcuently s0
as to achieve the prescribed standards.
2. The industry shall not increase the capacity of dyeing machinery resulting in ancreased
discharge of effluent beyond its consented quantity.
3. Direction v/s 33-A of the Water (Prevention & Contro! of Pollution) Act, 1974 be issued to the

" Industry that the industry shall not discharge its industrial effluent into municipal sewer after
31.03,2023. :

4. Inview of the directions issued by the Board to the industry vegarding stopping dmscharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit schemef to achleve

Zero Liquid Discharge (ZLD) or to shift its unit to CETP compatible area, within 15 days.

5. The Erwironmental Engineer, Regional Office-1, Ludhiana shall visit the industry irhmedi.ately
after 31.03.2023 and shall send further recommendations in the matter.
And whereas, the proceeding of personal hearing held before Chairman of the Board on
25.01.2023 have been conveyed to industry vide letter no. 753 dated 13.02 2023. _
And whereas, vide leiter no. 828 dated 16.02.2023, the directions u/s 33-A of the Water
{Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the lndustry shall
not discharge its industrial effluent into municipal sewer after 31.03.2023.
The industry is still in operation and is discharging treated effluent into MC sewer; as verified
during the visit to the area on 16.05.2023,
The industry has failed 1o comp'w with the directions issued to it to stop duschargmg its
industrial effluent into municipal sewer after 31.03.2023.
And whereas, the industry was issued notice to Issue directions ufs 33-A of. the Water
{Prevention & Controf of Pol'-utiun) “Act, 1974 with hearing hefore Chairman of the Board on
06.07.2023,
It was observed that in compliance to the directions issued hy the Govt. vide no.
10/228/2019/5TE-5/1594066/1 dated 10.10,2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped |ts industriat d:scharge
into sewer.
And whereas, after hearing the mdustrv, officers of the Board and considering materla[ facts
on record, the Chairman of the Board decided as under:
1. The industry shall immediately dismantle and remove all outlets and shall stop dnschargmg its
trade effluent into sewer, :

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prigr permission feconsent of the Board. :

3. Theé Authorities of Wunicipal Corperation Ludhiana shall immediately disconnect the sewer
cannection available to the industry for disposal of its trade effluent. '

4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its repert, iImmediately.
And whereas, the proceedings of personal hearing were conveyed to the mdustry vide no.



And whereas, the industry was visited by officer of the Board on 06.12. 2023 and it was
observed that the industry was in operaticn. :

And whereas, there is a pending matter in the NGT vide Q.A. no 225{2022 & 0.A. no.
545/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industriat
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effiuent in Municipal drain/ sewer. The case is now iisted for hearing on
27.11.2024. ;

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Munitipal Corporation, Ludhiana to delibierate the finalization of site for installation
of CETP. for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shall
submit report within 07 days '

And whereas, the minutes of the meeting were issued by Municipal Corporatlon, Lucdhiana
vide letter no. 569/ AC/P/D dated 20.08.2024. :

And whereas, in compliance to above, the treated effluent sampling of the unit ;was carried
out by the officer of the Board alongwith the PWSSB Officials on 11.09.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board's lab, the conc. of
parametecs, pH=11.8 against prescribed limits of 6.5-8.5, TSS5=172 mg/l against preseribed standard
of 100 me/|, TD5=2298 mg/l against prescribed standard of 2100 mg/l and BOD= 36 against prescribed
standard of 30 mg/, is beyond the prescribed litnits of the Board, :

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
cormpiying with the directions issued u/s 33-A of the Water (Prevention & Control of ?oi!iution) Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit

without valid consent of the Board under the Water Act, 1974 since 31 03.2023 and now dnscharg: ng

vntreated effluent into sewer continuously.

And whereas, the industry is violating the provisions of the Water {Prevention & Control of
Poltution) Act, 1574 as stated above. :

Antd whereas, the matter has been considered by the Competent Authority and:it has now
decided to impose the Environmental Compensalion on the industry for degrading the enwronrnent
and to issue following directions u/s 23-A of the Water {Prevéntion & Control of Pollution) Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Bdard‘

1. That the industry shall immediately dismantle and remove all outlets and stop dischargmg its

trade effluent into sewer, as already directed by the Board.
2. That the operation of industry shall be stopped for effecting the earlier dlrections issued for
closure of ocutlets into sewer.
3. That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed to
disconnect the supply of electricity available to the industry. :
4. That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.
As such, you are, hereby given an opportunity of personal hearing before the Chfairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to evé_plain your
position with respect to above said viglations, failing which action as deemad fit in the miatter shall
be taken under the provisions of Water (Prevention & Control of Poliution) Act, 1974 &'; proposed
chirections shall be confirmed without giving any further opportunity/ notice.

Add. Seniot E 'rmﬁn’e?ta,ifgineer

Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab POULItlQI’l Cantrol
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the

industry regarding date & time of hearing and send the iatest status report well before date of

hearing.

Add. Senior Environmental Engineer
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S PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 01614673789  Website:- www.ppcb.govin  email:- ppebzolidh@gmail.com

No. & 30 Spesd Postionline Dated 27

t/s 1.5, Sain Dyeing Factory,
Flot No. 26/6/2, Baba Gajja Jain Colony, Near Mot Nagar,
Ludhiana.

Sub:- 1. Show cause notice for non—comphance of directions issued ufs 33-A of; the Water

{Prevention & Control of Pollution) Act, 1974,

2. Notice for imposition of Environmental Compensation (EC) due to envtronmental damage
cause by it.

Whereas it is rhandatory on the part of the industry to obtain consent to estéblish of the
Board u/s 25/26 of Water [Preventnon & Control of Pollutlon} Act, 1974 & u/s 21 of Alr [Preventuon g
Controt of Pollution) Act 1581 before the estabhshment{ expansion of the unit.

And whereas, It is mandatary on the part of the industry ta obtain consent to operate of the
Board (o operate an cutlet u/s 25/26 of Water {Preventian & Control of Pollution) Act 1974 &
industrial plant u/s 21 of Air {Prevention & Control of Pollution) Act 1981 for dlschargmg ‘of effluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water {Prevention & Centrol of
Pollution) Act, 1874, the Air (Prevention & Control of Pollution} Act, 1981, the Environment
{Protection) Act, 1986 and certain rules under the provisions of the Erwironment {Protection) Act,
1886 to protect and improve the environment and for prevention of hazards to human héaings, other
fiving creatures, plants and property and for maintaining or resorting the wholesornenéss of water
and to preserve the guality of air. :

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/
judgments {oider deted 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12,2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, erder dated 12.3.2019 passeél in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017} has empowered the Central
Pollution Control Board (CPCB) by laying down the methodology to assess and recover coimpensatian
for damage to the environment and utilize such amount in terms of an action plan for pi;otection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formiia submitted to the, NGT as mentioned in i{s order dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the seid methodology. : :

And whereas, the industry is a small scale red category dyeing unit. The industry has been
granted consent under Water Act, ;1974 vide ‘no. CTOW/Renewal/LDH1/2022/19889807 dated
02.11.2022 valld upto 31.03,2023 for iiischarge of treated trade effluent @ 140 KLD into sewer after
ETP. :

And whereas, the Dep?rtment of Science, Technology & Environment, Governmenit of Punpab
considering all the aspects of the matter including various recommendations and dems:ons of the
Hon'ble High Court, NGT and other Committees has issuzd directions u/s 5 of Environment
{Protection) Act, 1986 vide letter dated 10.10.201% that industrial effluents and dairy was'ite whether

treated / partially treated or untreated shall not be discharged into municipal sewer of L-u;dhiana.

And whergas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions u/s 5 of Environment (Protection} -Act, 1986 issued by the
Department of Science, Technology & Enviconment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer of Ludhiana,
wherain it was decided as under:

1. Alt the water polluting industries {except garment washing and service stations) Gischarg‘mg
their efﬂuent into munu:fpal sewer, Ludhiana shall take adequate steps to stop dlschargmg
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-4 |

2. The above additional conditio'n shall be impased on all the industries having valid consent to
operate under the Water (Prevention & Control of Pollution) Act, 1974, if nat already
imposed,

3. Directions u/s 33-A of the Water [Preventlon & Control of Pollution) Act, 1974 be issued to
the industries not having valid consent to operate under Water {Prevention &, Control of
Pollution} Act, 1974 for imposing above COI‘IdIthI"I as well as 1o obtain consent to operate of
the Board, within 15 days.

&, Notice u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 for closure of all
scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before
Competent Authority.

And whereas, the industry has been granted consent ta qgperate under Water Act, 1974 valid
upto 31.03.2023 with special condition that it shall take adequate steps to stop dlschargmg their
industrial effluent into municipal sewer, Ludhiana by 31.03.2023,

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.12.2022, wherein it was decided that .

1. The industry is advised to continue to operate its poliution control devices rﬁgularly and
efficiently to as to achieve the prescribed standards.

2. The industry shall not increase the tepacity of dyeing machinery resulting m intreased
discharge of effluent beyond its consented quantity.

3. Direction u/s 33-A of the Water {Prevention & Control of Pollution} Act, 1974 be isésued to the
industry that the industry shall not discharge its industrial effluent into municipal sewer after

31.03.2023, :
4. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry immediately
after 31.03.2023 and shall send further recommendations in the matter. :

And whereas, the proceeding of personal hearing held before Chairman of thg Board on
06.12.2022 has been conveyed to industry vide letter no. 451 dated 30.01.2023. The industry was
issued directions u/fs 33-A of the Water (Prevention & Control of Pollution) Act, 1974 vide letter no.
485 dated 31.01.2023 the industry shall not d‘.scharge s industrial effluentinio munu:\pa$ ;SE‘WET after
31.03.2023.

and whereas, the industry was visited by officer of the Board on 26{05/2023 and it was
observed that the unit is still in operation and is discharging treated effluent into the MCisewer.

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into rnunucnpal sewer after 31.03,2023.

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 30,06.2023, i

it was observed that in compliance to the directions issued by the Govt vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stoppedits mdustnal discharge
Into sewer, :

And whereas, after hearing the industry, officers of the Board and considering materla[ facts
on record, the Chairman of the Board decided as under: :

1. The industry shall immediately dismantle and remove all outlets and shall stop dlscharging its
trade effluent into sewer. ;

2. The industry shall not operate its outlet for discharge of trade effluent into sev;rer without
obtaining prior permission fconsent of the Board. :

3. The Authorities of Municipal Corporation Ludhiana shall immediately dlsconnect the sewer
gonnection available to the industry for disposal of its trade effluent. \

4, The Environmental Enginger, Regional office-1 Ludhiana shall ensure the COmpilaru;e of above
directions and shalf submit its report, immediately.

And whereas, the proceadings of personal hearing were conveyed to the industry vide no. .

3474 dated 07.07.2023.

And whereas, the industry was visited by officer of the Board on 17.11.2023 and it was
observed that the mdustry was in operation. :

And whereas, there is a pending matter in the NGT vide 0.A, no 225/2022 & Q.A. ne;
546/2024 Budhz Nallah case, Ludhiana, wherein it is mentioned that 26 dyelng units '{1 industrial
area-A of Ludhiana & 16 other scattered dveing units which are not connected with anv CETP are
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directly discharging the effiuent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024. _

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sebha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipa! Corporation, Ludhigna to deliberate the finalization of site for installation
of CETP for scattered dyeing units .on 16.08.2024, wherein it was ‘decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be const:tuted and shall
submit report within 07 days : :

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024. :

And whereas, in compliance to above, the treated effluent sampling- of the unit' was carried
out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent samples
were collected during visit and as per the analysis reports received frorn Board's iab, the tonc. of
parameters, COD=416 mg/l against prescribed standard of 250 mg/!, BOD=82 mg/ against prescribed
standard of 30 mg/l and Ol & Grease = 18.9 against prescribed standard of 10 mg/|, aref beyond the
prescribed limits of the Board. :

And whereas, the industry is still dis:harging its industrial effluent into MC sewer and not
complying with the directions issued v/s 33-A of the Water {Prevention & Control of Pollution) Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and aperafing the unit
without valid consent of the Board under the Water Act, 1974 since 31 £3.2023 and now dlschargmg
untreated effluent into sewer continuously.

And whereas, the industry is violating the provisrons of the Water {Prevention & Contral of
Pollution) Act, 1974 as stated above. _

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environm'enta;l Compensation on the industry for degrading the environment
and to issue following directions u/fs 33-A of the Water (Prevention & Contral of Pollution) Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remove all outlets and stop dis'charging its
trade effluent into sewer, as already directed by the Board,

2. That the operation of industry shall be stopped for effecting the earlier directions issued for

* closure of outlets into sewer.

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be directed to
disconnect the supply of electricity available to the industry.

4. That an Environmental Compensation shal! be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer,

As such, you are, hereby givén an eppertunity of persenal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11,2024 at 11:00 am to explain your
position with respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the pro{risions_of Water {Prevention & Contral of Pollution} Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice. '

Co Add. Senior Ei

Endst. No. ~ Dated -
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control

Board, Regional Office-2, Ludhiana for information & nacessary action, it is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add. Senior Environmental Engineer
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WPUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Website:- www.ppch.g0v.in email:- ppcbzaﬂdh@gm_all.com
No. 6354 Speed Postionfin Gated 3 [y
To '

M/s Jarna Dyeing & Finishing Mills,
2840, industrial Area-A, Link Road, Opp-Aman Dharam Kanda,

Ludhiana,

Sub: 1. Show cause notice for non-compliance of directions Issued u/s 33-A of the Water
(Prevention & Controf of Pollution) Act, 1974,
2. Notice for imposition of Environmental Compensation (EC) due o environmental damage

cause by it.

Whereas, it is- mandatory on the part of the industry to obtain consent to establish of the
Board u/fs 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & ufs 21 of Air [Prevennon &
Control of Pollution) Act 1981 before the establishment/ expansicn.of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to ope:rate of the
Board to operate an outlet ufs 25/26 of Water (Prevention & Control of Pollution) Ai:t, 1974 &
“industrial plant ufs 21 of Air (Prevention & Control of Poilution) Act 1981 for discharging of effluent/
emissions from its industrial premises.

- And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and certain rules under the provisions of the Environment {Protefction} Act,
1986 to protect and improve the environment and for prevention of hazards 1o huran beings, other
living creatures, plants and property and for maintaining or resorting the wholesomene:}s of water
and to preserve the guality of air.

And whereas, the National Green Tribunal {NGT}, New Delhi through its various orders/
Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No, 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original -Applicétion No. 1038 of 2018, order dated 12,3.2019 passedf in Original
Application No; 710 of 2017 Original Application No, 711, 712 of 2017} has empowered tihe Central
Potlution Control Board (CPCB) by laying down the methodology to assess and recover conjpensati_on
for damage to the environment and utilize such amount in terms of an action plan for pretection of
the envirpnment. The CPCB has formulated the methodology for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its mi'der dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology.

And whereas, the industry is a small scale, red category dyeing and it has been granted
consent to operate under Water Act, 1974 vide no. CTOWNanedjLDHUZDlS/lIlSSGSG dated
16.09.2019 valid upto 30.06.2024 for discharge of treated trade effluent @ 47 KLD into gewer after
treatment through ETP, ;

And whereas, the Department of Science, Technelogy & Environment, Gowernment of Punjab
considering all the aspects of the matter incuding various recommendations and decisions of the
Hon'ble High Court, NGT and other Committees has issued directions u/s 5 of Environment
{Protection} Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy wast:e whether
treated / partially treated or untreated shalt not be discharged into runicipal sewer of Ludhiana.

And whereas, 3 meeling was taken by Competent Authority of the Board on 13, 507 2022 t0
review the compliance of directions u/fs S of Enviranment {Protection) Act, 1986 lSSLiEd by the
Department of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effiuents dtscharged into municipal sewer of Ludhiana,
wherein it was decided as under; o

1. All the water polluting industries {except garmeént washing and service stations) dlscharglng
their effluent into municipal sewer, Ludhiana shall take adequate steps to stop cllschargmg

+thair inductrial offluant imta ranicinal couiae 1, redlaimenn b 21T O INIT Awd ot

be reduced suitably to ensure compliance of the directions given by the Govt
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Qd :

The above additional condition shall be imposed on all the industries having vahd consent 1o

operate under the Water lPrevention & Control of Pollution) Act, 1974, lf not already
imposed.

3. Dlrectlons u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 he issued to
the industries not having valid consent to operate under Water (Prevention & Control of
Pollution) Act, 1974 for imposing above condition as well 25 to obtain consent lo operate of
the Board, within 15 days,

4,

Notice u/s 33-A of the Water {Prevention & Control of Poflution) Act, 1974 for 5’05“ re of all
scattered dyeing units of Ludhiana be issued with apportunity of personal heaf "‘8 befare
Competent Authority.

And whereas, vide letter no. 5052 dated 04.11.2022, the validity of consent to operate
granted te the industry under the Water {Prevention & Control of Pollution} Act, 1974 has been
curtailed upto 31.03.2023 with 3 special condition that the industry sthall take adequate sqeps to stop
discharging their industrial effluent into municipal sewer, Ludhiana by 31.03,2023.

And whereas, the industry was issued notice to issue directions u/s 33-A of the Warter Act,
1974 with hearing before Chairman of the Board on 06,12.2022, wherein it was decided that:-

1. The industry. is advised to continue to aperate its pollution contiol devices reguiaﬂv and
efficientiy to as to achigve the prescribed standards, '

2. The industry shall not increase the capacity of dyeing machinery resulting in  increased

dischacge of effluent beyond its consented quantity.

Direction u/s 33-A of the Water (Pcevention & Control of Pollution) Act, 1974 be ussued to the

industry that the industry shall not discharge its industriz! effluent into municipal sewer aftec
31.03.2023,

4. The Environmental Engineer, Regionat Office- 1, Ludhiana shall visit the industry :mmednately

after 31.03.2023 and shail send further recommendations in the matter, ,

And whereas, the proceeding of personal hearing hetd befare Chairman of the Board on
06.12.2022 have been conveyed to industry vide letter no. 5708 dated 27. 12.2022.

Ang whereas, the. industry was visited by officer of the Board on 16.05.2022 and it was
observed that the unit is still in aperation and is discharging treated effluent into the MC sewer.

And whereas, the industry has failed to comply with the directions issued to- it 1o stop
d|schargmg its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act
1974 with hearing befare Chairman of the Board on 30.06.2023,

It was observed that in compliance to the directions issued by the Gm vide no.
10/228/2019/5T€-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the fast
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial dnscharge
into sewer,

And whereas, after hearing the industry, officers of the Board and considering matenat facis
on record, the Chairman of the Board decided as under:

1. Theindustry shall immediately dismantle and remove all outlets and shall stop dlschargung its
trade effluent into sewer.

The industry shall not operate its outlet for discharge of trade affluent imo sewer without
obtaining prior permission /consent of the Board.

The Authorities of Municipal Corporation Ludhiana shall immediately dnsconnect the sewer
Lonnection available to the industry for disposal of its trade effluent.

4. The Environmental Engineer, Regional office- 1 Ludhiana shall ensure the compllance ol above
directions and shall submit its report, immediately.

2.

And whereas, the proceedmgs of personal hearing were tonveyed to the mdustry vide no.
3483 dated 07.07.2023.

And whereas, there is a pendlng matter in the NGT vide O.A. no 225/2022 & Q.A. no.
54672024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial

area-A of Ludhiana & 16 other stattered dyeing units which are not connected with an{,« CETP are

directly discharging the efﬂueqt in Mumclpal dram{ sewer. The case is now listed for hearmg on

27.11.2024,

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee

on 26.07.2024 at Vidhan Sabha Secretasiat, Chandi
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of CETP for scattered dyeing units-on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team-of officials of PPCB and PWSSB be constituted and shall
submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporation, Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, in compliance to above, the treated efflugnt sampling of the unit was carried
out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameter, Phenclic Compound =1.3 mg/) against prescribed standard of 1.0 mg/) is beyond the
prescribed limits of the Board. _ ' ‘

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions Issued u/s 33-A of the Water {Prevention & Control of Pollution) Act,
1974 1o stop discharging its industrial effluent into MC sewer by 31,03.2023 and operatirig the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now d:ischarging
untreated effluent into sewer continuously.

And whereas, the industry is violating the prows:ons of the Water (Prevention & Control of
Pollution} Act, 1974 as stated above.

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Cornpensation on the industry for degrading the environment
and to issue following directions ufs 33-A of the Water {Prevention & Control of Pollution) Act, 1974,
1o the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remove all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped for effecting the earlier dnrectnons |ssued for
closure of outlets into sewer,

3. That Punjab State Power Corporation Limited {PSPCL) Authority shall be directed to
disconnect the supply of electricity avaitable to the industry. :

4. That an Environmental Compensation shall be imposed on the industry for non-compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 01:00 prn to exblain your
position with respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the pro\nsaons of Water {Prevention & Control of Pollution} Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice.

. Add. Senlor Efvironmental Engineer
Endst. No. Dated :

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information & necessary action. 1t is requested to inform the
industry regard!ng date & time of hearing and send the latest status report well before date of
hearing. :

Add. Senior En\xrﬁbnmenta] Engineer
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P PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana :

Telo Fax:- 01614673789  Wobslite:- www.ppch.aov.in emall:-ppr.-‘.bzoﬂdh@f_ﬂaﬂ.:wm

No. 6B 80 Speed Postioniine Dated 87; )‘,& y
To : :

Mfs National Scientific Oyers,
Plot No-37 A, Industrial Area-A,
ludh’-ana.

Subi- 1. Show cause notice for non-compllance of directions issued ufs 33-A of the Water

{Prevention & Control of Pollution) Act, 1974.

2. Notice for imposition of Environmental Compensation (EC) due to environmental damage
cause by It.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board ufs 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air

{Prevention & Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of
the Board to operate an outiet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974
& industrial plant u/s 21 of Air (Prevention & Control of Pollution) Act 1981 for dischargmg of
efftuent/ emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water {Prevention & ContmI of
Pollution) Act, 1974, the Air (Prevention & Contral of Poliution) Act, 1981, the Envirenment
(Protection) Act, 1986 and cartain rules under the provisions of the Environment (Protectibn} Act,
1986 to protect and imprave the environment and for prevention of hazards to human :beangs,
other living creatures, plants and property.and for maintaining or resomng the wholesomeness
of water and to preserve the guality of air, :

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders!
Sudgments {order dated 3.8.2018, 19.2.2019 passed in Original Application rio. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order
dated 13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3. 2019 passed
in Original Application No, 7t0 of 2017 Original Application No. 711, 712 of 2017) has empowered
the Central Poliution Control Board {CPCB) by laying-down the methodology to assess and recover
compensation for damage to the environment and utilize such amount in teems of an actm plan
for protection of the environment. The CPCE has formulated the methodology for assesslng
Envircnmental Compensation on the basis of formuta submitted to the, NGT a5 menioned in its
order dated 19.2.2019 passed in original application No. 593 of 2017 and the Punjab Poﬂutlon
Control Board has adopted the said methadoelogy. : :

And whereas, the industry is a small scale red category unit and the industry was granted
consent under Water Act, 1974 vide no. CTOW/Renewal/t DH1/2018/7933381 dated 23. 07 20118
valid upto 30.06.2023 with discharge of treated effluent @ 300 KLO into municipal sewer after
treatment through €TR, ;

And whereas, the industry was issued show cause notice for revocation of consent to
operate granted under Water Act, 1974 with hearing before the CEE, Ludhiana on 15.06 2022
wherein it was decided thag:-

1. The industry shall submit the data w.r.t. operation of effluent treatment plant from Aprit
2022 onwards to the Board, within 10 days.

2. The industry skall not install any additional machinery and increase its productuon
capacity without prior permnssuon of the Board.

3. Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry to veﬁfy the

contentions of the industry w.:hm 10 days and submit report  alongwith
recommendatnons .
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- And whereas, the mdustn{ was vislted by officer of the Bo3r
observed 3¢ under:

; , process of dyeing of
1, The ‘industw was in operatmﬂ during visit 3“d eﬂﬁaBEd n the p
polyester yarn.

106 fzozi and it was

_ atits trade effluent

2. Theindustry has installed physiochemlcai treatment-based pl:nt tot:: indusmgl oremises

generated from dyeing settion. Domestic effluent generated from ;

is discharged into sewer. > Tub:e settler ->
3. The ETP consists of Equalization tank -> Chemical dosing > F'.occu'.raa?; " Ew o

Sand filter -> Carbon filter -> Final Outlet. The industry is yet to Upg

the stringent standards as grescribed by the Board.
q,

The treated efftuent was betng discharged into the public sewer. The. sample Qf the same
mration of COD @ 280 mg/l

were also collected and as per analysis report, the LOnce T

and BOD @ 45 mg/l is found beyond prescribed Himits. o

And whereas, the industry has failed to achieve prescribed_standards in wola;:mn of the

provisions of Water (Prevention & Control of Pollution} Act, 1974, -:

And whereas, a meeting was taken by the Competent Authority of the 8aard on
13.07.2022 to review the compliance of directions u/s 5 of Environment [Protectlort': Act, 1986
issued by the Department of Science, Technology & Environment, Government of Punjab vide
order dated 10.10.2019 for segregation of industrial effluents discharged into munlupal sewer
of Ludhiana. In said meeting, following decisions were taken:

1. All the water poltutmg industries {except garment washing and serwde stations)
discharging ther effluent into municipal sewer, Ludhiana shall take adequate steps to
stop discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023
and period of consent be reduced suitably to ensure corpliance of the dtre-:tlons glven
by the Govt. .
The above additional condition shall be imposed on all the industries htavmg valid
consent 1o operate under the Water (Prevention & Control of Pollution} Act, ;1974 if not
already imposed.
Directions u/s 33-A of the Water (Prevention & Cantrol of Pallution} Act, 197‘4 be issued
to the industries not havpng valid consent to operate under Water '[PI’EVEI"I‘I:IDD & Control
of Pollution) Act, 1974 for imposing above condition as well as to obtain consent to
operate of the Board, within 15 days. ;
Notice ufs 33-A of the Water [Prevention & Control of Pollution) Act, 1974 for closure of
all scattered dyeing units of Ludhians be issued with opportunity of personal hearing
before Competent Authority,
And whereas, in compliance to above decisions, wde ietter no. 4537 dated 11.10.2022,
the validity of consent o operate granted to the industry under the Water {Preventicn & Control
of Pollution) Act, 1974 has been curtailed upto 31.03.2023 with 3 special conditibn that the
industry shall take adequate stéps to stop discharging their industrial efflueat into municipal
sewer, Ludhiana by 31.03.2023.
And whereas, notice to issue directions ufs 33-A of 1the Water Act, 1974 has been issued

to industsy with hearing before the CEE, Ludhnana_ on 28.10.2022, wherein it was decided as
under:-

1. The industry shall aperate its ETP regularly and efficiently, so as to achieve lhe effluent
discharge standards prescribed by the 8oard.

2. Theindustry shall submit 3 bank guarantee of Rs. 50,000/- within 15 days, as an assurance

for the compliance of Poliution Control Laws. In case of failure, the same will be encashed
without any further notice. :

The industry shall take immediate adequate steps to stop discharging their industrial
effluent into Municipal sewer by 31.03.2023, failing which divections u/s 33-A of the
Water Act, 1974 shall be issued for its closure without any further notice in the matter.
The Environmenital Engineer, Regional Office-1, Ludhiana shall immediately monitor the
ETP installed by the industry and shall send further recommendations in the matter
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5. Regarding stopping of dischiarge of effluent into Municipal sewer, the Environmental
Engineer, Regional office-1, Lughiana shall visit the industry |mmedratelyafter31 03.2023
and shall send further recommendations in the matter.

And whereas, the proceeding of personal hearing held before Chief Enwronmental
Engineer Ludhiana on 28. 10 2022 have been conveyed to industry vide letter no. 5938 dated
04.11.2022.

And whereas, the industry was still in operation and discharging treated effluent into MC
sewer, as verified during the visit to'the area on 16.05.2023, ;

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023. :

And whereas, the industry was issued notice to issue directions ufs 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.07.2023.

W was observed that in compliance 10 the directions issued by the Govi.: \nde no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progness in the
last about 4 years inspite of regular persuasions by the Board and has not stopped its industrial
discharge into sewer. '

And whereas, after hearing the industry, officers of the Board and consu:lermg material
facts on record, the Chairman of the Board decided as under: ;

1. The industry shall immediately dismantle and remove all outtets and shall stop
discharging its trade effluent into sewer. :

2. Theindustry shall not operate its outlet for discharge of trade effluent into sewer wrthout
obtaining prier permission /consent of the Board. :

3. The Authorities of Municipal Corporation Ludhiana shall immediately discor{nect the

sewer connection available to the industry for disposal of its trade effiuent. .

4, The Environmental Englneer, Regional office-1 Ludhiana shall ensure the comnlnance of
above directions and shall submit its report, immediately,

And wheress, the proceedings of personal hearing were conveyed to the \ndustry vide no,
3447 dated 07.07.2023. :

And whereas, there is a pendmg matter in the NGT vide Q.A. no 225/2022 &: OA no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in |pdustr|al
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any :CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for héaring on
27.11.2024.

And whereas, in campliance of decision of meeting taken by Hon ble Vldhan Sabha
Committee on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by
Additionat Commissioner Municipal Corporation, Ludhiana to deliberate the finalizaticén of site
for installation of CETP for scattered dyeing units on 16.08.2024, wherein it was d'e_l:idéd that a
team of officizls of PPC8 and PWSSB be constituted and shall submit report within 07 d%ys \

And whereas, the minutes of the meeting were issued by the Municipal Corporatron
Ludhiana vide letter no. 569/ AC/P/D dated 20.08.2024. :

And whereas, in compliance to above, the unit was visited by the officer of the 8oard
slongwith the PWSSB Officials on 11.09.2024 and the unit was found in operation and dnqchargmg
effluent into sewer. :

And whereas, the industry is still discharging its industrial effluent into MC sewes and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Polution)

Act, 1974 to stop discharging its industria) effluent into MC sewer by 31.03,2023 and Oéperating
the unit without valid consent of the Board under the Water Act, 1874 since 31.03. 2023 and still
discharging effluent into sewer continuously.

And whereas, the industry is vialating the praws:ons of the Water (Prevention & Control
of Poliution) Act, 1974 as stated above.

And whereas, the matter has been consndered by the Cornpetent Authority and st has now
gecusy e -
env,ronment and to issue following: durectlons ufs 33-A of the Water {Preventlon & Control of



Pollution) Act, 1974, to the industry, after giving an opportunity of personal hearmg before
Chairman of the Board:- oy %
1. Thatthe industry shall immediately dismantie and remove all outlets and stop discharging

its trade effluent into sewer, as already directed by the Board. | .

2. That the operation of industry shall be stopped for effecting the earlier durecuons ssued
for closure of outlets into sewer.

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be drrecled to
disconnect the supply of electricity available to the industry. '

4. That an Environmental Compensation shall be impased on the industry for non-
compliance of directions issued u/fs 33-A of Water Act, 1974 for closure of ! its outlet ta
municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman
of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 pm to explain
your position with respect to above said violations, faifing which action as deemed fit in the
matter shall be taken undér the provisions of Water {Prevention & Control of Pollution) Act, 1874
& proposed directians shall be confirmed withowt giving any further apportunity/ natjce.

Add. $enior ntal Engineer
Endst. No. '_ Dated "

A copy of the above is forwarded to the Environmentat Engineer, Punjab Pollution Contro)

Board, Regional Office-2, Ludhiana for information & necessary action. it is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing,

Add. Senior EnviroRmental Engineer
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M/s Natara] Scientific Dyers,
Opposite Aman Dharar Kanda, Link Road, industrial Area-A,
Ludhiana.

Subi- 1. Show cause notice for non-comgpliance of directions issued u/s 33-A of the Water

(Prevention & Control of Pollution) Act, 1974 alongwith show cause natice for refusal of
consent to operate under the Water (Prevention & Control of Pollution) Act, 1974,

2. HMotice for imposition of Environmentat Compensation {EC) due to environmenta[ damage
caused by it.

Whereas, it is mandatory on the part of the industry o obtain consent to estoblish of the
Board ufs 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & ufs 21 of Ajr
{Prevention & Control of Pollution) Act 1981 before the establishment/ expansion ofig the unit.

And whereas, it is mandator? on the part of the industry to obtain consent to operate of
the Board to operate an outlet ufs 25/26 of Water {Prevention & Control of Pollution) Act, 1574
& industrial plant u/s 21 of Air (Prevention & Contrel of Pollution} Act 1981 for d|schargmg of
effluent/ emissions from its industrial pramises, :

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollution} Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
(Protection} Act, 1986 and certain rules under the provisions of the Environment (Protection) Act,
1986 to protect and improve the envi ronment and for prevention of hazards to hurﬁan heings,
other living creatures, plants and property and for maintaining or resorting the wholesomeness
of water and to preserve the quality of air. _ '

And whereas, the National Green Tribunal {NGT), New Delhi tﬁrough its various orders/
Judgments {order dated 3.8.2018, 15.2.2019 passed in Drigihal Application no, 557 of 2017, order
dated 6.12.2018 pasoed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order
dated 13.12.2018 passed.in Original Application No. 1038 of 2018, order dated 12.3, 2019 passed
in Original Appiication No. 710 of 201? Original Application No. 711, 712 of 2017) has empowered
the Central Pollution Control Board {CPCB) by laying down the methodology to assess and recover
compensation for damage to the enwronment and utilize such amount in terms of an act!On plan
for protection of the environment. The CPCB has formulated the methodology for assessing
Environmental Compensation on the basis-of formula submitted to the, NGT a3 mentioned in its
order dated 19.2.2015 passed in original apphcatron No, 593 of 2017 and the Pun]ab Pollution
Controt Board has adopted the said mathodotogy.

And whereas, the industry is a small scale red category dyeing unit and was granted
consent to operate under Water Act, 1974 vide no. CTGW!R&newaULDHl/ZOZzh7771265 dated
14.05.2022 valid upto 13.05.2023 for Dyeing of Acrylic Yarn @1600 Kgs/Day Dyeing of Polyster
Cloth @1400 Kgs/day with discharge:of treated trade effluent @ 200 KLD angd domestrc effluent

@ 5 KLD into sewer.

And whereas, the Department of Science, Technology & Environment, Governmenl of
Punjab considering all the aspects of the rmatter including various recommendations and
decisions of the Hon’ble High Court,_NGT and other Committees has issued directions u/s 5 of
Environment [Protection} Act, 1986 vide letter dated 10.10.2019 that industrial effluents and
dairy waste whether treated / partially treated or untreated shaill not be dtscharged into
municipal sewer of Ludhiana, '

And whereas, a meeting was taken by Competent Authority of the Board on 13 07.2022

10 review the compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued by the

pa 8 fSeience. Tarhnplaou & Frvironmeant Gavarnmant af Dimiah sidn ahaun dicastine
93 J“fb %30514 for segregation of industrial effluents discharged into rnumc:pal sewer of

Ludhiana, wherein it was decided as nder:
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1, All the water polluting industries (except garment washing and servigce stations}
discharging their effluent into municipal sewer, Ludhiana shall take adequate steps 1o
stop discharging their industrial effluent into municipal sewer, Ludhiana b\i 31.03.2023
and period of consent be reduced suitably to ensure compliance of the drrechons given
by the Gowt. :

2. The above additional condition shall be imposed on alt the industries having via[id consent
to operate under the Water [Prevention & Control of Pollution) Act, 1974, if not already
imposed. :

3. Directions u/fs 33-A of the Water {Prevention & Control of Pollution} Act, 1974 be issued
to the industries not having valid consent to operate under Water {Prevention & Control
of Pollution) Act, 1974 for impasing above ‘condition as well as to obtain consent to
operate of the Board, within 15 days. .

4. Notice u/s 33-A of the Water [Preventlon & Control of Pollution) Act, 1974 for closure of
all scattered dyeing upits of Ludhiana be issved with opportunity of personal hearing
before Competent Authority.

And whereas, in compliance to the decisions taken by the Competent Authorlty, the
validity of consent to operate granted to the industry under the Water [Prevention & Control of
Pollution) Act, 1974 has been curtailed upto 31.03.2023 with a special condition that the industry
shall take adequate steps to stop:discharging their industria) effluent into mumcnpal sewer,
Ludhiana by 31.03,2023.

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 vfuith hearing
before Chairman of the Board on 25.01.2023, wherein it was decided as under:- '

1. The industry shall continue to operate its pollutlon controi devices regularly and
efficiently to as to achieve the prescribed standards.

2. The industry shall not increase the capacity of dyeing machinery resulting m increased
discharge of effluent beyond its consented guantity. :

3, Dicection u/s 33-A of the Water {Pravention & Control of Pollution) Act, 1874 be issued to
the industry that the industry shall not discharge its industrial effluent into municipat
sewer after 31.03.2023.

4. Inview of the directions issued by the Board to the industry regarding stopplng dnscharge
of industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to
achieve Zero Liquid Discharge [ZLD] or to shift its unit to CETP compatible area within 15
days.

5, The Environmental Engineer, Regional Oifice-1, Ludhiana shall wvisit the industry
immediately after 31.03.2023 and shalt send further recommendations in the matter.
And wiereas, the proceeding of personal hearing held before Chairman of the Board on

25.01.2023 have been conveyed to industry vide letter no. 740 dated 13.02.2023.

And whereas, vide letter no. 826 dated 16.02.2023, the directions u/s 33-A of the Water
{Prevention & Contral of Pollution) Act. 1974 have been issued to the industry that ﬁhe- industry
shall not discharge its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry is still in operation and is discharging treated ef'fluent into MC
sewer, as verified during the visit to the area on 31.05.2023.

And whereas, the industry has failed to comply with the directions lssued 1o it to stop
dischasging its industrial effluent into municipal sewer after 31.03.2023.

And whereas, the industry was issued Notice to issue directions ufs 33-A of the Water
Act, 1974 with hearing before Chairman of the Board on 06.07.2023.

And whereas, afier hearing the industry, officers of the Board and consldermg material
facts on record, the Chairman of the Board decided as under:

1. The industry shall immediately dismantle and remove all outlets andé shall stop
dlscharglng its trade effluent into sewer. -

2. Theindustry shall not operate its outlet for discharge of trade effiuent into sewer without
obtaining prior permission /consent of the Board. :

3. The Authorities of Municipal Corporation Ludhiana shall immediately dlsconnect the
sewer connection available to the mdustry for disposal of its trade effluent. ’
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4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of
ahove directions and shall submit its report, immediately.

And whereas, the proceedings of personal hearing were conveyed to the mdustry vide
no. 3826 dated 07.07.2023.

And whereas, 3 complaint has been received in the Board through video message on
whatsapp on 21.07.2024 against the industry indicating stagnation of dyeing effluent / flooding
in the streets and operation of the industry at that time.

And whereas, to verify the complaint, the industry was visited by officers of the Board on
23.07.2024 at 07:00 pm and it was observed that the industry was not in operation, however,
the representative, Sh. Naveen Kaplish, Partner of the industry informed during visit that it had
stopped dyeing operation at 04:00 pm. The untreated dyeing effluent was found staghated inside
the working area and also stagnation of effluent was found in the street in front of tﬁ'le industry.
However, the industry was not in operation and was not discharging any effluent butside the
industrial premises at the time of visit. To verify whether the industry had discharged untreated
effluent or not, the samples of untreated effluent stagnated inside the industrial premises and
waste water stagnated on the road infront of the industry were collected during visiﬁ and as per
analysis report, the conc. of various parameters collected from both locations were fogmd heyond
the prescribed limits, : :

Accordingly, directions u/s 33-A of the Water(Prevention & Control of Po[lutmn} Act, 1974
were issued for closure of industry-and disconnection of power supply vide no. 4418-19 dated

- 05.08.2024.

And whereas, in comphance of decision of meeting taken by Hon'ble vldhan Sabha
Committee on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting qu taken by
Additional Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site
for installation of CETP for scattered dyeing units on 16.08.2024, whergin it was deéided that a
team of officials of PPCB and PWS5B be constituted and shall submit report within 07 days.

" And whereas, the minutes of the meeting were issued by Municipal Corporatnon
Ludhiana vide letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, the industry has now applied for fresh Consent to Operate’ under the Water
{Prevention & Control of Pollution} Act, 1974 along-with request to restore the electric
connection through OQCMMS, _

And whereas, the industry was visited by officer of the Board on 24 10. 2024 & it was
observed that.the industry was not in operation during visit due to disconnectloni of electric
connection vide TDCO no. 124 dated 07.08.2024, :

And whereas, the industry has given representation requesting extension time of around
8 to 10 months to comply with the pollution control norms, to relocate to another location
alongWIth other industry members of our association, Industrial Area-A Dyeing Association. Also
actively looking for aption to move the industry md:wdually and as an alternative, they are also
considering the installation of a ZLD treatment plant

And whereas, the industry has nelther gwen any concrete proposal/ document for shifting
nor submitted any purchase order for adoptlon of ZLD system in existing unit, in compliance of
directions issued by the Board so as to comply wIth directions issued by the Go\n dated
10.10.2019.

" And whereas, there is a pending matter in the NGT vide 0.A. no 225/2022 :& 0.A. no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units m industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with ariw CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024. ' o

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution}
Act, 1974 to stop dlschargmg its industrial effluent into MC sewer by 31.03.2023 and operatmg

tha init withent ualid FAamcart Af e Daned ccn st Y40ae - n 2 AamTa s - A omma-

discharging untreated effluent into sewer continuously.
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And whereas, the industry is onat:ng the proumons of the Water (Preventuon & Control
of Pollution} Act, 1974 as stated above. i

And whereas, the matter has been considered by the Competent Authority ar}1d it has now
decided to refuse application applied by the industry for obtaining consent to operaie under the
Water {Prevention & Control of Pollutlon) Act, 1974, toi impase the Environmental Compensauon
on the industry for degrading the environment and to issue foliowing directions u,fs 33-A of the
Water {Prevention & Control of Pollution) Act, 1974, to the industry, after giving an, opportumty
of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remove all outlets and stop discharging
its trade effluent into sewer, as already directed by the Board. -\

2. That the operation of industry shall be stopped for effecting the earlier dlrectlons issued
for closure of outlets into sewer.

3. That Punjab State Power Corporatlon Limited {PSPCL) Authority shall be dlrected te
disconnect the supply of electricity available to the industry. -

4. That an Environmental Compensation shall be imposed on the industiry for non-
compliance of directions issued u/s 33-A of Water Act, 1974 for closure of iits outlet to
municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman
of the Board at Vatavaran Bhawan, Nabha Road, Patlala on 14.11.2024 at 02:30 pm to explain
your position with respect to above said violations, failing which action as deemed fit in the
matter shall be taken under the provisions of Water {Prevention & Control of Pollutiofnl Act, 1974
& praposed directions shall be confirmed without giving any further opportunity/ natice.

: QKAdd. @Wmemal Engineer
Endst. No. Dateld” :

A copy of the above is forwarded to the Environmental Engineer, Punjab Polluition Control
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested tg inform the
industry regarding date & time of hearing and send the latest status report well before date of

hearing. . L
: . Adn./_wzvéﬁ‘onmenital Engineer
/ o _
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To

M/s R.P. Processors,
848/11, Industrial Area-A,
Ludhiana.

Sub:- 1. Show cause notice for non-compliance of directions issued ufs 33-A of ‘the Water

{Prevention & Control of Pollution} Act, 1974,

2. Notice for imposition of Environmental Compensation (EC) due to enwronmental damage
cause by it.

- Whereas, it is mandatory on the part of the industry to obtain consent to estajb[lsh of the
Board ufs 25/26 of Water {Prevention & Cantro! of Pollution} Act, 1974 & u/fs 21 of Alr {P?-evention &
Controt of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to opjerate of the
Board to operate an outlet u/s 25/26 of Water (Preventiun & Control of Follution} Act, 1974 &
industrial plant ufs 21 of Air (Preventson & Contro! of Pollution) Act 1981 for dlschargmg of effluent/
emissions from its industrial premises. :

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollution) Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the Environment
{Protection) Act, 1985 and certain rules under the provisions of the Environment (Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human béings, other
living creatures, plants and property and for maintaining of resorting the wholesomeness of water
and to preserve the quality of air. :

And whereas, the National Green Tribuna! (NGT), New Delhi through its varlpus orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application Ne. 1038 of 2018, order dated 12,3.2019 passefd in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered?the Central
Pollution Control Board (CPCB) by laying down the methodology to assess and recover compensation
tor damage to the environment and utilize stich amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology for assessing Environmental
Corpensation on the basis of formula submiited to the, NGT as mentionad in s brder dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology. ;

And whereas, the industry is a small scale red category unit and was granted consent under
Water Act, 1974 vide no. CTOW/Renewal/LDH1/2019/10311999 dated 05.07.2019 valid upto

30.06.2024 for discharge of treated trade effluent @ 250 KLD and domestic effluent @ ;3.2 KLD into

sewer. :

_ And whereas, the directions were issued by the Board vide office order no. 557 dated
24.08.2019 for the imposition of Environmental Compensation upon the defaulter uni!;'s who have
not installed the OCEMS system till 31.07.2019. The énvirenmental compensation was pavable frem
01.08.2019 tH} the ingtaliation and commissioning of DCEMS.

And whereas, the personal hearing was given to the industry u/fs 33-A of Water Act, 1974
along with opportunity of personal hearing before the Chairman of the Board on 28.11.2019 wherein
it-was decided as under:-

1. The industry shall operate its ETP regularly & efficiently, so as to achieve the standards

prescribed by the Board at all time,

2. Theindustry shall deposit Environmental Compensatlon of Rs. 4 Lacs for the perlod 26.09.201%

to 28.11.2019 for violating the provisions of Water {Prevention & Control of Pollution) Act,
1974 within 07 days.

bound manner or to achieve ZLD, within 15 days.
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4. The industry shall install, commission and connect online continuous efﬂueni monitoring
 system with the website of Punjab Pollution Control Board by 15. 12. 2019 under all
circumstances. :
5. Environmental Engineer, Regional Office-], Ludhiana shall collect the sample ofi_ the treated
trade effluent afresh and submit report/recommendations accordingly after 15 days.

And whereas, the industry vide letter dated 12.02.2020 addressed to Chairman of the Board
under intimation to Regional Office-1, Ludhiana, received in Regional Office vide dairy no. 189 dated
22,06.202¢ has intimated that theu have ordered OCEMS on 22.08.2019 and insteilation was
completed on 28.11.2019. However, no proof regarding the same was submitted. .

And whereas, the industry was inspected by the officer of the Board on 29.06.2021 and ETP
installed by the industry was found in operation, the Effluent samples were also collectec:i during visit
and as per analysis report results are within liniit. The industry has already i 'r!stalled and
commissioned the OCEMS and connected the online continuous effluent menitoring system {OCEMS)
with the website of Board. The same was found operational during visit.

And whereas, the Environmental Compensation of Rs. 2,75,000/- (i.e. Rs 25000{ per month
for 11 months) from 01,08.2019 till the installation and commissioning of OCEMS is required to be
deposited by the industry.

And whereas, the Environrnental Compensation of Rs. 4,00,000/- was irmposed for violations
of provisions of Water Act, 1974 during hearing held on 28.11,2019. The industry has nofc submitted
any of Environmental Compensation till date,

And whereas, the Department of Science, Technology & Environment, Governmept of Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Hor'ble High. Court, NGT and other Committees has issued directions u/s 5 of Environment
{Protection} Act, 1986 vide letter dated 10.10.2019 that indusirial effluents and dairy waste whether
treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 13:07.2022 to
review the compliance of directions: u/s 5 of Envirenment (Protection) Act, 1986 issued by the
Depariment of Science, Technology & Environment, Government of Punjab vide above directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer o:f Ludhiana,
wherein it was decided as under: ;

1. Al the water polluting industries {except garment washing and service stations) :'discharging
their effluent into municipal sewer, Ludhiana shal! take adequate steps to stop discharging
their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and periodli of consent
be reduced suitably to ensure compliance of the directions given by the Govt.

2. The above additional condition shall he impos2d on all the industries having validiconsent to
operate under the Water (Prevention & Control of Poflution) Act, 1974, if nat already
imposed,

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to
the industries not having valid consent to operate under Water (Prevention & Control of

. Poltution) Act, 1974 for imposing above cond|t|on as well as to obtain consent to; operate of
the Board, within 15 days.

4, Notice ufs 33-A of the Water (Prevention & Conirol of Pallution} Act, 1974 for closure of all
scattered dyeing units of Ludhiana be issued with opportunity of personat heermg before
Competent Authority. :

And whereas, in compliznce to the decisions taken by the Competent Authority, the vabdity
of consent to operate granted to the industry under the Water (Prevention & Control af Pollution)

Act, 1974 has been curtailed upto 31.03.2023 vith a special condition that the mdustrv shall take

adequate steps to stop discharging: their industrial effluent into municipal sewer, Ludhiana by
31.03.2023.
And whereas, the industry wae issued notice to issue directions u/s 33-A of Watef Act, 1974
with hearing before Chairman of the Board on 27.02.2023, wherein it was decided a5 under:-
1. The industry shall continue to operate its poliution contro[ devices regularly and efﬁclent!v 50
as to achieve the prescribed standards. '
2. The industry shall not increase the capacity of dyeing machinery resultmg :n |ncreased
discharge of effluent beyond Its consented quantity.
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3. Direction u/$ 33-A of the Water (Prevention & Control of Poliution) Act, 1974 be issued to the
Industry that the industry shall not discharge its industrial effluent into munimpa] sewer after
31.03.2023. :

4, Inview of the directions issued by the Board to the industry regarding stopping discharge of
© industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve

Zero Liquid Discharge (7LD}, within 15 days.

5. The matter w.r.t. Environmental Compensation of Rs, 4.00 lac as already imposed during
hearing dated 28.11.2019 was reviewed and industry shall deposit Environmental
Compensation of Rs. 2,00 lac to conclude the matter, within 15 days.

6. The industry shall depesit Environmental Compeansation of Rs. 25,000/- regarding non-
installation of OCEMS, within 15 days.

7. The Environmental Engineer, Regional Off‘ce-l Ludhiana shall visit the industry :mrnedlatelv
after 31.03,2023 and shali send further recommendations in the matter.

And whereas, the proceedings of personal hearing held before Chairman of the Board on
27.02.2023 has been conveyed to industry vide letter no. 1255 dated 20.03.2023. The Industry was
issued directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 vide letter no.
1344 dated 24.03.2023 the industry shall not discharge its industrial effluent into municipal sewer
after 31,03.2023.

And whereas, the industry has falhed 1o comply with directon issued to it to stop discharging
its industrial effluent into MC sewer by 31.3.2023. Also, it has not deposited EC of Rs. 2.0.lacs and Rs.
25,000/- : :

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 30.06.2023.

It was obgerved that in compliance to the directions issued by the Govt. vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer. Co

And whereas; after hearing the industry, officers of the Board and considering material facts
on record, the Chairman of the Board decided as under:

1. Theindustry shall immediately dismantle and remove all outlets and shall stop discharging its

trade efﬂuent into sewer. .

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission fconsent of the Board. :

3. The Authorities of. Municipal Corporation Ludhiana shall immediately disconnect the sewer

. connection available to the industry for disposal of its trade effluent.

4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above

directions and shall submit its report, immediately

And whereas;, the proceedings of personal hearing were conveyed to the industry vide no.
34886 dated 07.07,2023,

And whereas, the industry was visited by officer of the Board on 07.12.2023. and it was
observed that the industry was in operation. _

And whereas, there is a pending matter in the NGT vide O.A, no 225/2022 & O.A. no.
546/2024 Budha Nai!ah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhizne & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024. '

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Commlttee
on 26.07.2024 at Vﬁdhan Sabha Secretariat, Chandigarh a meeting was taken by’ Additional
Commissioner Municipal Corporation; Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shall
submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Carporation, Ludhiana

wida Immr£n SRG/ AC/RID datad 70 N] 2104
whereas, in compliance to a ove, the treated effluent sampling of the unit was carried

out by the officer of the Board alongwith the PWSSB Officials on 11.09.2024 and effluent samples
were collected during visit and as per the analysis reports received from Board’s lab, the con¢. of

i




pararneter TDS 4680 mg/l against prescnbed standard of 2100 mg/i, as beyond the prescribed limits
of the Board. .

And whereas the industry is stifl discharging its mdustnal effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pdilution)-Act,
1974 to stop discharging its industrial effluent Into MC sewer by 31.03.2023 and operaiing the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now discharg-ng
untreated effluent into sewer continuously.

And whereas, the industry is viclating the provisions of the Water {Prevention & Cantrol of
Pollution) Act, 1974 as stated above. :

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impese the Environmental Compensation on the industry for degrading the qnvironment
and to issue following directions u/s 33-A of the Water {Prevention & Control of Pollutioﬁl}Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Eioard-

1. That the industry shall immediately dismantle and remove all outlets and stop dnschargmg its
trade effluent into sewer, as already directed by the Board. :

2. That the operation of industry shall be stopped for effecting the earlier dlt’ECthl’lS tssued far

"~ closure of outlets into sewer.

3. That Punjab State Power Corporstion Limited {PSPCL) Authoritv shall be dzrected to
disconnect the supply of electricity available to the industry. ' : -

4. That an Environmental Compensation shall be imposed on the industry for non-;compliance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of pefsonal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiaiz on 14.11.2024 at 11:00 am to explain yaur
position with respect to above sald violations, falling which action as deemed fit in the i'natter shall
be taken under the provisions of Water {Prevention & Control of Poliution) Act, 1974 & proposed
directions shall be conflrmed without giving any further opportunity/ notice. '

o

_ Add. Senior Enyi mﬂ’é?l‘t;! Engineer
- Endst. No, - Dated

A capy of the abowe is forwarded to the EnvironmentakEngineer, Punjab Pollutlon Control
Board, Regional Office-1, Ludhizna for mformatlon & necessary action, It Is requested tQ inform the

industry regardlng date & time of hearing and send the latest status report well before date of
heanng : :

" Add. Senlor Enﬁ?‘onmen’éal Engineer
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&% PUNJAB POLLUTION CONTROL BOARD

Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana’
Tete Fax:- 01614673789 ' i

Website:- www.ppcb.gov.in  emall:- ppchzotidh@gmait.com
No. —~
Ne B384 Speed Postionling Dated afufay

M/s Om Processors Pvt Ltd,

Piot no.-K-3, Textile Colony, Industrial Area-A,
Ludhiana. ' :

show cause notice for hon-compliahce of directions issued u/s 33-A of ;the Water
(Prevention & Control of Pallution} Act, 1974. :

2. Notice for imposition of Environmental Compensation (EC) due to environmental damage
cause by it. ' -

Whereas, it Is mandatory on the part of the industry to obtain consent to establish of the

Board u/s 25/26 of Water {Prevention & Control of Palhution) Act, 1974 & u/s 21 of Al {Prevention &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the

Board 1o operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 &

industrial plant u/s 21 of Air {Prevention & Control of Pollution} Act 1981 for discharging of effluent/
emissions from its industrial premises. :

And whereas, the Parliament of India had enacted the Water {Prevention &: Control of
Poliution} Act, 1974, the Air (Prevention & Control of Poliution) Act, 1981, the Enviranment
{Protection) Act, 1986 and certain rules under the provisions of the Environment .{Prot.bction} Act,
1986 to protect and improve the environment and for prevention of hazards to human béings, other
living creatures, plants and property and for maintaining or resorting the wholesornenéss of water
and to preserve the guality of air. :

And whereas, the National Green Tribunal {NGT), New Delhi through its varil_:uus orders/

Judgments {order dated 3.8.2013, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No, 125 of 7017 and M.A No. 1337 of 2, ;I::r_der dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12,3.2019 passed in Original
Application No. 710 of 2017 Origina! Application Ne. 711, 712 of 2017) has empowere_di the Central
pollution Control Board (CPCB} by iaying down the methodology to assess and recover compensation
for damage 10 the environment and utilize such amount in terms of an action pian far protection of
the environment. The CPCB has formulated the methodology for assessing  Environmentad
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19.2.2019 passed in origina) application No. 593 of 2617 and the Punjab Pollution contri;ll Board has
adopted the said methodology.

And whereas, the industry is 2 small scale red category unit and was grantec! consent to
operate under Water Act, 1974 vide no. CTOW/Renewalfl.DH1/2019!10496820 dateq 16.08.2019
valid upto 31.03.2024 for discharge of treated trade effluent @ 700 KLD and domestic ef!ﬂuent @11
KLD into sewer. : T

And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter inthuding various recommendations and dec?sions of the
Hon'ble High Court, NGT and other Committees has isswed directions ufs 5 of IEnvironmen;
{protection) Act, 1986 vide letter dated 10. 10.2019 that indl._ustrial effluents and dairy wg‘_s'te whether
treated / partially treated or untreated shall not be discharged into municipal sewer of iludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 1?-07-2022 to
review the comgpliance of directions ufs 5 of Environment (Protection) Act, 1986 i$wd by‘the
Department of Science, Technology & Environment, Government of Punjab vide abo:ve dir_ecfnons
dated 10.10.2018 for segregation of industria) effiuents discharged into municipal sewerof Ludhiana,

wherein it was decided as under:

1, Al the water polluting industries (except garment washing 2 : :
TNEW ETHUENL Hiws pirstamaprss w=or=s = 0 - B el éopseﬁ'? udt',fc&ﬁfag.';?ﬁ

nd service stations) discharging

their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 20 vt
be reduced suitably to ensure compliance of the girections given by the Govt-
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2. The above agditional condition shall be Imposed on all the industrles having valid consent to
operate under the Water {Prevention & Control of Pollution} Act, 1974, if not already
imposed. o

- Directions u/s 33-4 of e Water {Prevention & Control of Pollution} Act, 1974 be issued to
the industries not having valid consent to operate under Water (Prevention & Control of
Pollution) Act, 1974 for imposing above condition as well as to obtain consent to operate of
the Board, within 15 days. j

-+ Notice u/s 33.4 of the water (Prevention & Control of Pollution) Act, 1974 for closure of all
Scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before
Competent Authority, ' :

And whereas, in compliance to the decisions taken by the Competent Authority, the validity
ot consent to operate granted to the Industry under the Water (Prevention & Control of Pollution)
Act, 1974 has been curtailed upto 31.03.2023 with a special condition that the industry shall take
adequate steps to stop discharging their industrial effluent into municipal sewer, Ludhiana by
31.03.2023 ;

And whereas, the industry was fssued notice u/s 33-A of the Water Act, 1974 with hearing
before Chairman of the Board on 15.03.2023, wherein it was decided as under:- :

1. The industry shail continue to Operate its pollution control devices regularly and fficiently so
as 1o achieve the prescribed standards. :

2. The industry shall not increase the capacity of dyeing machinery resulting in increased
discharge of effluent beyond its consented quantity,

3. Direction u/s 33-A of the Water | Prevention & Control of Pollution) Act, 1974 be issued to the
Industry that the industry shafl not dischasge its industrial effluent into municipal sewer after
31.03.2023. :

4. Inview of the directions issued by the Board to the industry regarding stopping ﬁisc‘harge of
industrial effiuent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve
Zero Liquid Discharge (2LD), within 25 days. :

S The Environmental Engineer, Regional Office-2, Ludhiana shall visit the industry immediately
after 31.03.2023 and shall send further recommendations in the matter, :

And whereas, the proceeding of personal hearing held before Chairman of thé Board on
15.03.2023 have been conveyed to industry vide letter no. 1781 dated 25.04.2023. _

And whereas, vide letter no. 1816 dated '26.04.2023, the directions u/s 33-A of the Water
{Prevention & Control of Pollutiony Act, 1974 have been issued to the industry that the industry shal
not discharge its industrial effluent into municipal sewer after 31.03.2023. _

And whereas, the industry is still in opecation and is discharging treated effluent into MC
sewer, as verified during the visit to the area on 15.05.2023, '

And whereas, the industry has failed to comply with the déirections issuyed to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023. :

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the 8oard on 06.07.2023 :

It was observed that in compliance to the directions issued by the Govt: vide no,
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the indusiry has not made any progressin the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer. ' :

And whereas, after hearing the industry, officers of the Board and considering material facts

on record, the Chairman of the Board decided as under: ' J

1. Theindustry shall immediately dismantle and remove all outlets and shall stop distharging s
trade effluent into sewer,

2, The industry shall not operate its outfet for discharge of trade effluent into sewer without
obtaining prior permission./fconsent of the Board. :

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent. .

4. The Environmental Engineer, Regional office-1 Ludhiana shafl ensure the compliance of above
directions and shall submit its report, immediately.

And whereas, the proceedings of personal hearing were conveyed to the industry.vide no.
3441 dated 07.07,2023, :
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And whereas, the industry was visited by the officer of the Board on 06.11.2023 and the unit
was found in operation and discharging effiuent into sewer. |

And whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & O.A. o.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that-26 dyeing units in mdustnal
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hebnng on
27.11.2024, :

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Cofmmittee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by ﬁ;:lditional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for ins:tallation
of CETP for scattered dyeing units on 16,08.2024, wherein it was decided that a team of oﬂ” cials of
PPCB and PWSSB be constituted and shall submit report within 07 davs :

And whereas, the minutes of the meeting were issued by the Municipal Carporation, ludhaana
vide letter no. 569/ AC/P/D dated 20.08.2024. :

And whereas, in compliance to above, the unit was visited by the officer of the Board
alongwith the PWSSB Officials on 02.09.2024 and the unit was found in operation and discharging
effluent into sewer,

And whereas, the industry is still discharging its industrial effluent into MC seweriand not
complying with the directions issued u/s 33-A of the Water {Prevention & Controt of Poliuq:ion) Act,
1974 1o stop discharging its industrial effluent into MC sewer by 31.03,2023 and operatingi the unit
without valid consent of the Board uAder the Water Act, 1974 since 31.03.2023 and still dnsghargmg
effluent into sewer continuously. .

And whereas, the industry is violating the provisions of the Water [Prevention & Control of
Pollution) Act, 1974 as stated above. - i

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Envirgnmental Compensation on the industry for degrading the enwronmenl
and to issue following directions u/s 33-A af the Water (Prevention & Contrel of Pollution) Att 1974,
16 the industry, after giving an oppertunity of personal hearing before Chairman of the Boarid

1. That the mdustry shall immediately dismantle and remove all outiets and stop d1schargmg its
trade effluent into sewer, as already directed by the Board. :
2. That the operation of industry shall be stopped for effecting the earlier directions nssued for

closure of outlets into sewer. i

3. That Punjab State Power Corporation Limited {PSPCL} Authority shall be directed to
disconnect the supply of electricity available to the industry. ;

4. That an Environmental Compensation shall be imposed on the industry for non-compllance
of directions issued u/s 33-A of Water Act, 1974 for closure-of its outlet to munacnpa! sewer.

As such, you are, hereby given an opportunity of personal hearing before the Cha;itman of

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 pm to expiain your
position with respect to above said violations, failing which action as deerned fit in the makter shall
be taken under the provisions of Water {Prevention & Control of Pollution) Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ noti

Add. SenioT ntal :Engineer
Endst. No. : Dated '

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollutlon Control
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the

industry regarding date & time of hearing and send the latest status report well hefore: date of

. hearing.

Add.. Senibr Environmental'iingineer
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€9 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
|Tele Fax:- 01614673789 Website:- www.pochaovdn  emaik- ppchzotidh@gmail.com

No. 635 Speed PostionT
iy 6360~ p ostionline Dated 37’”)!77

/s Perfect Dyeing & Finishing Industries,
97-C, Industrial Area-A,
Ludhiana. ;
|
Sub:- 1. Show cause. notice for non-compliance of directions issued ufs 33-A of ibe Water .
{Prevention & Control of Poliution) Act, 1974, -
2. Notice for imposition of Environmental Compensation {EC) due to en\rironmental damage

cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to estah:lish of the
Board ufs 25/26 of Water {Prevention & Control of Pollution) Act, 1974 & u/s 21 of Ar (Prevention &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit, :

And whereas, it is mandatory on the part of the industry to obtain consent to operate of the

Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Aqt 1974 &
industrial plant u/s 21 of Air {Prevention & Contral of Poltution) Act 1981 for d;scharglng nf efﬂuent{
ernissions from its industrial premises. i

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollytion) Act, 1974, the Air {(Pravention & Control of Pollution} Act, 1981, the EnYironment
{Protection) Act, 1986 and centain rules under the provisions of the Environment (Protectron) Act,
1986 to protect and improve the environrment and for prevention of hazards to human belngs, other
living creatures, plants and preperty and for maintaining or resorting the wholesomeness of water
and to preserve the quality of air. i

And whereas, the National Green Tribunal (NGT}, New Detlhi through its vanous orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2q17, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, orfder dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central
Pollution Control Board [CPCB} by laying down the methodology to assess and recover combensation
for damage to the envirenment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methadology for assessing Environmental
Compensation on the bagis of formula submitted to the, NGT as mentioned in its orcjer dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Qoard has

"adopted the said methodology. - - i :

And whereas, the industry is 3 small scale red category unit and was granted consent to
operate under Water Act, 1974 vide no. CTOW/Fresh/LDH1/2022/19834387 dated 22.09. 2_p22 valid
upto 31.03.2023 for discharge of ireated trade effluent @ 240 KLD and domestic eﬁluentl!@ 2 KLO
into sewer with special condition that the industry shali take adequate steps to segregate Ed stop the
effluent discharge into domestic sewer by 31.03.2023 in compliance to directions issue’d by the
Department of Science, Technology & Environmient, Govt. of Punjab vide orders dated 10.10.2019.

And whereas, the effluent sample of the industry was coliected by officer of the Soard on
17.02.2023 and as per analysis report, the concentration of pH {9.1), T5S (140 mg/t), COD [723 me/l),
BOD (190 mg/1} and Qil & Grease (25.2 mg/l} Is found beyond prescribed fimits. i

And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decmoos of the
Hon'bie High Court, NGT and other Committees has issued directions u/s 5 of Envié‘onment
{Protection} Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste éwhether
treated / partially treated or untreated.shall not be discharged into municipal sewer of Ludhiana,

And whereas, a meeting was taken by Competent Authonty of the Board on 13. 07‘ 2022 to

ITEVITUY LMD Lt ipritms mm s e e ey . \\- . .
Department of Science, Technology & Enwronment Government of Punjab wde above directlorns
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dated 10.10.2019 for segregation of industrial effluents discharged into mumcapal sewﬂ?l1 of Ludhiana,
wherein it was decided as under: ;

1. All the water polluting industries (except garment washing and service stattonsﬂ discharging
thelr effiuent into municipal sewer, Ludhiana shall take adequate steps to stor.la discharging
their industrial effluent into. municipal sewer, Ludhiana by 31.03.2023 and pericid of consent
be reduced suitably to ensure compliance of the directions given by the Govt. |

2. The above additional condition shall be imposed on all the industries having valld consent to
operate under the Water (Prevention & Control of Pollution) Act, 1974, nf not a!readv
imposed, ;

3. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued to
the industries not having valid consent o operate under Water {Prevention & Control of
Pollution) Act, 1574 for impesing above condition as wel! as to obtain consent to operate of
the Board, within 15 days.

Notice u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 for qlosure of all
scattered dyeing units of Ludhiana be issued with opportunity of personal heenng before
Competent Authority. i
And whereas, theindustry has failed to achieve effluent standards as prescrubed bv the Board
and discharging untreated effluént into sewer. '

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 w:th hearing
before Chairman of the Board on 15.03.2023, wherein it decided as under:- i

1. The industry shall continue to operate its pollution control devices regularly and efflcrently S0
as to achieve the prescribed standards. i

2. The industry shall not increase the capacity of dyeing machmery resu'-tmg m mcreased
discharge of efftuent beyond its consented quantity. :

3. Direction ufs 33-A-of the Water (Prevention & Control of Pollution) Act, 1974 be :ssued to the
industry that the industry shall not discharge its industrial effluent into municipal Sewer aler
31.03.2023. i

4. Inview of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by.31.03.2023, the industry shalt submit scheme to achieve
Zero Liquid Discharge {ZLD), within 15 days. :

5. Interirn Environmental compensation of Rs. 1,00,000/- is imposed on the mdusw based on
best assessment and judgment.

©. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry lmmedmte!y
after 31.03.2023 and shall send further recommendations in the matter.

And whereas, the proceeding of personal hearing held before Chairman of the!, Board an
15.03.2023 have been conveyed to industry vide letter no. 1769 dated 25.04.2023.

And whereas, vide letter no. 1828 dated 26.04.2023, the directions u/fs 33-A ofithe Water
{Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the mdustry shall
not discharge its industriat effluent into municipal sewer after 31.03.2023.

And whereas, the industry was still in operation and discharging treated efﬂuem into MC
sewer, as verified during the visit to the area on 15.05.2023, i

And whereas, the industry has failed to comply with the directions |ssued to. it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023. i

And whereas, the industry was issued notice to issue directions ufs 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.07.2023. -

it was observed that in compliance to the directions issued by the Govt vide no.
10/228/2019/5TE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its mdustnal dlscharge
into sewer.

And whereas, after hearing the industry, officers of the Board and considering malenai facts
on record, the Chairman of the Board decided as under: : i

1. The industry shall immediately dismantle and remove all outlets and shall stop- dnschargmg its

trade effluent into sewer.

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obiaining prior permission /consent of the Board. :

3. The Authorltles of Mumclpal Corporatlon Ludhiana shall mmeduately disconnest rthe sewer

>




directions and §
And Whereas'
3844 dated o7 07.2023

t

h“' Engineer, Regional office-1 Ludhiana shall ensure the r.ompllante of above
all submit jts report, immediately. i

the proceedings of personal hearing were conveyed to the rndustrv vide no.

:«nd whereas, there is a pending matter in the NGT vide O.A. no 225/2022 & O.A. no.
area-A 0: I:Bt:l:hha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units m industrial
directly disch 13na & 16 other scattered dyeing units which are not connected with any CETP are

arging the effluent in Municipal drain/ sewer. The case Is now listed for hearmg on
247.11.2024.

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Comrmttee
On 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by /Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for mstallanon
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a team of |offn:rals of
PPCB and PWSS8 be.constituted and shall submit report within 07 days.

And whereas, the minutes of the meeting were issued by the Municipal Corporatlon, Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024. -

And whereas, in comphance to above, the unit was visited by the officer of the Board
alangwith the PWSSB Officials on 23.08.2024 and the unit was found in operation and chschargmg
effluent into sewer.

And whereas, the mdustry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollutuonl Act,
1974 to stop discharging its industrial effluent inte MC sewer by 31 03.2023 and operathg the unit
without valid consent of the.Board under the Water Act, 1974 since 31.03.2023 and stifl discharging
effluent inte sewer continuously.

And whereas, the industry is violating the provisions of the Water (Prevention & Conlrol of
Pollution) Act, 1974 as stated above. :

And whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Enwvironmental Compensation on the industry for degrading the environmeant
and ta issue following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industiy shall immediately dismantle and remove all outlets and stop discljaarging its

trade-effluent into sewer, as already directed by the Board. i

2. That the operation of industry shall be stopped for effectung the earlier directions lssued for
closure of putlets into sewer.

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be dlrected to
disconnect the supply of electricity available to the industry. :

4, That an Environmental Compensation shall be imposed on the industry for non- compllance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to mumupql sewer.

As such, you are, hereby given an opportunity of personal hearing before the Choiirrnan of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14,11.2024 at 02:30 pm to exélain your
position with respect to above said violations, failing which action as deemed fit in the ma’tter shall
be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice, '

546/20

. Add, Se A eﬁgiEngineer
Endst. No. Dated ' |

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollutlop Controt
Board, Regional Officef, Ludhiana for information & necessary action. It is requested to inform the
industry regarding date & time of hearing and send the latest status report well before date of
hearing. -

_ Add. Senior Environmental iingineer
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%PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhlana
Tele Fax:- 01614673789  Website:- www.ppcb.gov.in emait:- szoﬂdh@gmail.-com
MNo. Y H
T: 63y Speed Pogtioniine Dmdfﬂ”’&q
M/s Pritam Scientific Dyers, :

16-A, Industrial Area-A (Extn),
Ludhiana,

Sub:- 1. Show cause notice for non-compliance of directions issued ufs 33-A of the Water

(Prevention & Control of Pollution} Act, 1974,
2. Notice for imposition of Environmental Compensation (EC} due to enwronmerrtal damage
cause by it. ’ .

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Preventuon &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit. ;

And whereas, it is mandatory on the part of the industry to obtain consent to opérate of the
Board to operate an outlet ufs 25/26 of Water (Pravention & Control of Pollution) Act, 1974 &
industrial plant u/s 21 of Air (Prevention & Control of Pollution) Act 1981 for discharging of effluent/
emissions from its industrial premises. :

And whereas, the Parliament of India had enacted the Water {Prevention & Control of
Pollution} Act, 1974, the Air (Prevention & Contiol of Pollution) Act, 1981, the Epwronment
(Protection) Act, 1986 and certain rules under the provisions of the Environment { Protection} Act,
1986 to protect and improve the environment and for prevention of hazards to human héings other
living creatures, plants and property and for maintaining or resorting the wholesomeuess of water

_and to preserve the quality of air.

And whereas, the National Green Tribunal (NGT), New Delhi through its vanous orders/
Judgments (order dated 3.8.2018, 19.2:2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed in Criginal Application No. 125 of 2017 and M.A No. 1337 of 2, ci'rder dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3,2019 passed;. in Original
Application No. 710-of 2017 Original Appiication No. 711, 712 of 2017) has empowered :the Central
pollution Control Board (CPCB} by laying down the methodology to assess and recover compensation
for damage to the envirgnment and-utilize such amount in terms of an action plan for pfbt'ection-of
the environment. The CPCB has formulated the methodology for assessing Env:ironmental

. Compensation on the basis of formula submitted to the, NGT as mentioned in its oirder dated

19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution ControI Board has
adopted the said methodology. :

And whereas, the industry is a small scale red category unit and was granted tonsent to
operate under Water Act, 1974 vide no, CT waRenewal{LDH1{2022;‘19236410 dated 18 08.2022
valid upto 31.03.2023 for discharge of treated trade effluent @ 285 KLD into sewer w”th special
condition that the industry shall take adequate steps to segregate & stop the effluent dlstharge into
domestic sewer by 31.03.2023 in compliance to directions issued by the Department of Science,
Technology & Environment, Govt. of Punjab vide orders dated 10.10.20189. '

And whereas, the Department of Science, Technology & Envirgniment, Government of Punjab
considering afl the aspects of the matter including various recommendations and decusgons of the
Hon'ble High Court, NGT and other Committees has issued directions u/s 5 of Enfvironment
(Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy wasfte whether
treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 1-3.?;.)7.2022 to
review the compliance of directions ufs 5 of Environment {Protection} Act, 1986 issﬁed by the
Department of Science, Technology & Environment, Government of Punjab vide abovei directions
dated 10.10.201% for segregation of industrial effluents discharged into municipal sewer o( Ludhiana,

wherem it was decided as under: - i
L. All TN WALEr POHULINE MIUUSLIICY [CALTPL BOUIHTIH FYODINHE BITW Pl Pib <Aueiw: e Siem: mger i

their effluent into municipal sewer, Ludhiana shall take adequate steps to stop (iilscharging
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their industrial effiuent into municipal sewer, Ludhiana by 31.03.2023 and perio';tl of consent
be reduced suitably to ensure compliance of the directions given by the Gowt, !;

2. The above additional condition shall be imposed on all the industries having valih consent to
operate under the Water (Prevention & Control of Pollution] Act, 1974, if 'nol already
imposed. :

3. Directions.u/s 33-A of the Water {Prevention & Control of Pollution} Act, 1974 be issued to
the industries not having valid consent to operate under Water {Prevention & Control of !
Poltution) Act, 1972 for imposing above condition as well as to obtain consant to operate of \
the Board, within 15 days. !

4. Notice u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 for dosure of all
scattered dyeing units of Ludhiana be issued with opportunity of persenal hearmg before
Campetent Authority.

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 \Jn th hearing
before Chairman of the Board on 15.03.2023, wherein it was decided as under:- _

- 1. The mdustry shall continue to operate its pollution control devices regularly and é':fficient!y 50

as to achieve the prescribed standards. o

2. The industry shall not increase the capacity of dyelng machinery resulting up increased
discharge of efftuent beyond Its consented quantity. ;
3. Direction ufs 33-A of the Water {Prevention & Control of Poliution) Act, 1974 be lisued to the
industry that the industry shall not discharge its industrial effluent into municipal 5ewer after
31.03.2023. i
In view of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme 1o achigve
Zero Liquid Discharge {ZLDJ within 15 days, :
The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry ummedlately
after 31.03.2023 and shall send further recommendations in the matter. |
And whereas, the proceeding of personal hearing held before Chairman of the Board on
15.03.2023 have been conveyed to industry vide letier no. 1795 dated 25.04.2023.

And whereas, vide ‘etter no. 1820 dated 26.04.2023, the directions u/s 33-A of!ithe Water
{Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the mdustry shall
not discharge its industrial effluent into municipat sewer after 31.03.2023.

And whereas, the mdustrv is still in operation and is discharging triated efﬂuent into MC
sewer, as verified during the visit to the ares on 15.05.2023. .

And whereas, the industry has failed to comply with the directions issued to |t to stop
discharging its industrial effluent into municipat sewer after 31.03.2023.

And whereas, the industny was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing befare Chairman of the Board on 06.07.2023, !

It was observed that in compliance to the directions issued by the Govt vide no.
10/228/2019/5TE-5/1554066/1 dated 10.10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persyasions by the Board and has not stoppedits mdusma% dascharge
into sewer.

- And whereas, after hearing the industry, officers of the Board and considering maier|a| facts
on record, the Chairman of the Board decided 35 under; ;

1. The industry shall immediately dismantie and remove ait outlets and shall stop dnschargmg its

trade effluent into sewer.

2. The industry shall not operate its outiet for discharge of trade effiuent into sewer without

obtaining prior permission /consent of the Board. '\

3. The Authorities of Municipal Corporation Ludhiana shalt immediately disconnect the sewer

connection availabie to the industry for disposal of its trade effluent. :

4. - The Environmental Engineer, Regional office-1 Ludhiana shall ensure the cornplaance of above

directions and shall submit its report, immediately. i

And whereas, the proceedings of personal hearing were conveyed 1o the mdustrv \ﬂde no.
3432 dated 07.07.2023, ;

And whereas, there is a pending matter in the NGT vide 0.A. no 225/2022 & 0.A. no. 546f2024
Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial area-A of
Ludhiana & 16 other scattered dyeing units which are not connected with any CETP ar;:e directly
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And whereas, in compllance of decision of meeting taken by Hor'ble Vidhan Sabha Committee

7.2024 at vVidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional

of CETP f:r"e' Municipal Corporation, Ludhiana to deliberate the finalization of site for Installation

PPCB and p Scattered dyeing units on 16.08.2024, wherein it was decided that a team of officials of
WSSB be constituted and shall submit repart within 07 days

And whereas, the minutes of the meeting were issued by Municipal COI‘pOfallOﬂ Ludhiana
vide fetter no. 569/ AC/P/D dated 20.08.2024.

And whereas, in compliance to above, the unit was visited by the officer of the Board
alongwith the PWSSB Officials on 11,09.2024 and the unit was found in operation and: drschargung
effluent into sewer, _

And whereas, the industry is still discharging its industrial effluent into MC seu'ver and pot
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pollution) Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operat'ing the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still .dlschargrng
effiuent into sewer continuously. ;

And whereas, the industry is violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 as stated above, :

And whereas, the matter has been considered by the Competent Authority and@it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A of the Water (Prevention & Contrel of Pollution) Act, 1974,
to the industry, after giving an opportunity of personai hearing before Chairman of the Board:-

1. That the industry shail immediately dismantie and remove ail outlets and stop discharging its
trade effluent into sewer, as already directed by the Board, :
2. That the operation of industry shall be stopped for effecting the earlier directions issued for

ciosure of outlets into sewer. .

3. That Punjab State Power Corporation Limited (PSPCL} Authority shall be directed to
disconnect the supply of electricity available to the industry. :

4. That an Environmental Compensation shail be imposed on the industry for non- cumpllance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the CH:airman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 61:00 pm to e:_éplain your
position with respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the provisions of Water {Prevention & Control of Pollution) Act, 1974 & proposed
. directions shalf be confirmed without giving any further opportunity/ notice,

on 2607
Commiss;

Add. Senior Eni eutai Engineer

Endst, No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollutuon Control
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the
industry regarding date & time of hearing and send the latest status report welt before date of
hearing,

Add. Senior Envﬁ"onmenul Engineer
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82 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:. 01614673789  Website:- cbgovin  email:- ppcbzo1idh@gmail.com

- 6366 Speed Postianiine Dated o [ Jaey

o]

M/s Punjabi Dyeing,
367, Industrial Area-A,
Ludhiana.

Subi- 1. Show cause notice for non-comphiance of directions issued ufs 33-A of the Water
{Prevention & Control of Pollution) Act, 1974.

2. Notice for imposition of Environmental Compensation {EC) due to environmental damage
cause by it. :

Whereas, it is mandatory on the part of the industry to abtain consent to establish of the
Board u/s 25/26 of Water {Prevention & Control of Pollution} Act, 1974 & u/s 21 of Air (Prevention &
Control of Pollution} Act 1981 before the establishment/ expansion of the unit, :

Angd whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Pollution} Att, 1974 &
industrial plant u/s 21 of Air {Prevention & Cantrol of Pollution} Act 1981 for discharging af eftluent/
emissions from its industrial premises. ;

And whereas, the Parliament of India had enacted the Water (Prevention & fContr_ol of
Pollution) Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the Ervironment
(Protection) Act, 1986 and certain rules under the provisions of the Environment (Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human be‘ings, ather
living creatures, plants and property and for maintaining or resorting the wholesomenaess of water
and to preserve the quality of air. '

And whereas, the National Green Tribunal {NGT), New Delhi through its various orders/
ludgments (order dated 3.8.2018, 19.2.2019 passed in Original Application. no. 597 of 2017, order
dated 6.12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passediin Origingl
Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered ﬁhe Central
Pollution Control Board (CPCB) by laying down the methodology to assess and recover compensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment, The CPCB has formulated the methodology for assessing Enviranmentat
Comperisation on the basis of formula submitted to the, NGT as mentioned in its ofder dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Controi Board has
adopted the said methadology. : _ .

And whereas, the industry is a small scale dyeing unit. it has obtained consent urider Water
Act, 1974 vide no. CTOW/Renewal/LDH1/2022/19148539 dated 10.08.2022, which is valid upta
31.3.2023 for Dyeing Pfocessing on Job Basis @ 4000 Kgs/day with discharge of treated tra;je effluent
@ 250 KLD and domestic effluent @ 1 KLD into sewer with special condition that the industry shall
take adequata-steps to segregate & stop the effluent discharge into domestic sawer by 31.03.2023 in
compliance to directions issued by the Department of Science, Technology & Enviromm
Punjab vide order dated 10.10.2019.

And whereas, the Department of Science, Technology & Environment
considering all the aspects of the matter inchuding various recommendatio

"Hon'ble High Court, NGT and other Commitiees has issued directions‘
(Protection) Act, 1986 vide fetter dated 10.10.2019 that industrial effluents
treated / partially treated or untreated shall not be discharged into municip

And whereas, a meeting was taken by Member Secretary of
conferencing on 13.07.2022 to review the compliance of directions UsSo

' . f Environment {Protection)

Act, 1386 issued by the Departiment of Stience, Technology & Environme mment of Punjab

tda ardar datad 10 10 N0 Fre pmmvnassion ar- o . e “'"‘\vlld?gt&gﬂm' nment of Punjat
of Ludhiana. In said meeting, following decisions were taken; .

ent, Gowt. of

. Government of Punjab
ns and decisibns of the
ufs 5 of Environment
nd dairy waste whether
3l sewer of Ludhiana.

the Board through video

e —
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) hargin,
1. All the water polluting industries {except garment washing and service stannnﬁ} discharging

their effluent into municipal sewer, Ludhiana shall take adeguate steps to stop discharging

d of consen
their industrial effluent into municipal sewer, Ludhiana by 31. 03.2023 and P‘-‘”‘f 1

be reduced suitably to ensure compliance of the directions given by the Govt. .
industries having valid consent to

2. The above additional condition shall be imposed on all the | f Iread
operate under the Water {Prevention & Control of Poliution} Act, 1974, ii:not already
imposed.

" 3. Directions u/s 33-A of the Water (Prevention & Contral of Pollu
the industries not having valid consent to operate under Water (Prevention & Control of
Pollution} Act, 1974 for imposing above condition as well as ta ohtain cansent to operate of
the Board, within 15 days.

4. Netice u/s 33-A of the Water {Prevention & Controt of Pollution) Act, 1974 for °'°5'*“e of al
scattered dyeing units of Ludhiana be issued with opportunity of personal hearmg before
Competent Authority. '

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 \mth hearing
betore Chairman of the Board on 25.01.2023, wherein it was decided that:- :

1. The industry shall continue to operate its pollution control devices regularly and efflclentlv to
as to achieve the prescribed standards. i '

2. The industry shall not increase the capacity of dyeing machinery resulting 'ﬂ increased
discharge of effluent beyond its consented quantity.

3. Direction u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be ISSUEd to the
industry that the industry shall not discharge its industrial effluent into munlclpal sewer after
31.03.2023.

4. In view of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shalf submit m:heme: to achieve
Zero Liquid Discharge {ZLD) or to shift its unit to CETP compatible area, within 15 :davs-

3. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry it‘pmediatew
after 31.03.2023 and shall send further recommendations in the matter. '

And whereas, the proceeding of personal hearing held before Chairman of the Board on
25.01.2023 have been conveyed to industry vide letter no, 757 dated 13.02.2023. The infduslry was
issued directions ufs 33-A of the Water {Prevention & Control of Pollution) Act, 1974 vidé letter no.
832 dated 16.02.2023 the industry shall not discharge its industrial effluent into mumcmai sewer after
31.03.2023. :

And whereas, the industry is still in operation and is discharging treated efﬂuent inte MC
sewer, as verified during the visit to the area on 15.05.2023. ;

And whereas, the industry has failed to comply with the directions issued to: it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023, :

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 30.06.2023. ;

it was observed that in compliance to the directions issued by the Govt vide no.
10/228/2019/5TE-5/1594066/1 dated 10.10,2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its mdustna'. discharge
into sewer, :

tion} Act, 1974 ibe issued to

And whereas, after hearing the industry, officers of the Board and considering ma‘cenal facts
onrecord, the Chairman of the Board decided as under:
1. Theindustry shall immediately dismantie and remove all outlets and shall stop dlschargrng its
trade effluent into sewer. .
2. The industey shall not operate its outtet for discharge of trade effiuent into sewer without
obtaining prior permission /consent of the Board, i
3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent,
4. The Ervironmental Engineer, Regional office-1 Ludhiana shall ensure the comphance of above
directions.and shall submit its report, immediately.
And whereas, the proceedmgs of personal hearing were conveyed to, the undustrv vide no.
3480 dated 07.07.2023.

And whereas, the industry was ws:ted by the officer of the Board on 30.10.2023 aned the uynit

e m bkl o
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And whereas, there is a pending matter in the NGT vide 0.A. no 225/2022 & O.A. no.

'546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are

directly discharging the effluent in Municipa! drain/ sewer. The case is now listed for hearing on
27.11.2024,

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Commrttee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Cocparatlon, Ludhiana to deliberate the finalization of site for installation
of CETP for scatiered dyeing units on 16.08.2024, wherein it was decided that a team of officials of
PPCB and PWSSE be constituted and shall submit repart within 07 days.

And whereas, Lhe minutes of the meeting were issued by the Mumclpal Corporation, Ludhlana
vide letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, in compliance to above, the unit was visited by the officer. of the 'Board

alongwith the PWSS8 Officials on 02.09.2024 and the unit was found in operation and d'SCha"SmS
effluent into sewer.

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
tomplying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution] Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid cansent of the Board under the Water Act, 1974 since 31.03,2023 and still dlschargms
effluent into sewer cantinuously.

And whireas, the industry is vidlating the provisions of the Water (Prevention & Conftrol of
Pollution) Act, 1972 as stated above. '

And whereas, the matter has been considered by the Competent Authority and it has now
decided 1o impose the trvironmental Compensation on the industry for degrading the environment
and Yo issue following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act; 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:i—

1. That the industry shall immediately dismantie and remove all outlets and stop discharging its
trade effluent into sewer, as already directed by the Board. :

That the operation of industry shall be stopped for effecting the earlier directions issued for

closure of gutlets into sewer. '

That Puniab State Power Corporation Limited (PSPCL) Authority shall be dlrected to

disconnect the supply of electricity available to the industry.

. That an Enwronrnenta'l Compensation shall be imposed on the industry for non- comphance
of directions issued u/s 33-A of Water Act, 1874 for closure of its outlet to municipal sewer
As such, you are, hereby given an opportunity of personal hearing before the Chairman of

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 pm to explain your

position with respect to above said violations, failing which action as deemed fit in the mattér shall
be taken under the provisions of Water (Prevention & Contrel of Pollution) Act, 1974 & pr&posed
directions shall be confirmed without giving any further opportunity/ notj )

Add. Senior rbnm ineer
Endst, No. . Dated j

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Dffice-1, Ludhiana for information & necessary action. 1t is requested to inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearlng

Add. Senior Envi}bnrnental Erégirieer
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WPUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhlana

Tele Fax:- 0161-4673789  Website:- WWw.npch.dov.in email;- ppcbzo1idh@arnail.com
Wo, & Speed Postonline Dated
T ~ gy

M/s Rajneesh Dyeing House,
Plot No-16-B, Industrial Area-A,
Ludhiana.

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A of the Water

{Prevention & Controt of Pollution) Act, 1974,

2. Notice for imposition of Environmental Compensation {EC) due to environmental damage
cause by it. '

Whereas, it is mandatory on the part of the industry to obtain consent ta establish of the

Board ufs 25/26 of Water (Prevention & Contrel of Pollution) Act, 1974 & u/s 21 of Air {Preventlon &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to opierate of the

Board to operate an outlet u/s 25/26 of Water [Prevention & Control of Pellution} Act, 1974 &

industrial plant u/s 21 of Air {Prevention & Control of Pollution) Act 1981 for dlscharglng of effluent/

“emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water {Prevention & Controt of
Pollution} Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
{Protection) Act, 1985 and certain rules under the provisions of the Environment (Protection} Act,
1986 to protect and improve the environment and for prevention of hazards to human Beings, other
living creatures, plants and property and for maintaining or resorting the wholesomenhss of water
and to preserve the quality of air.

And whereas, the Mational Green Tribunal (NGT} New Defhi through its varwus ordeys/
Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application no. 587 of|2017, order
dated 6.12.2018 passed in Origina) Application Ng. 125 of 2017 and M.A No. 1337 of 2,;order dated
13.12.2018 passed in Criginal Application No 1038 of 2018, order dated 12.3.2019 passed in Original
Application Na. 710 of 2017 Original Application No, 711, 712 of 2017} has empowered the Central
Pollution Control Board {CPCB) by laying down the methodology to assess and recover cémpensation
for damage to the environment and utilize such amount in terens of an action ptan for protection of
the environment. The CPCB has formulated the methodology for. assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its brder dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Control Board has
adopted the said methodology. )

And whereas, the industry is a small scale red category unit and was grante«;i consent to
operate under Water Act, 1974 vide no. CTOW/Renewal/LDH1/2022/18383588 dated 12.09.2022
valid upte 31.03.2023 for discharge of treated trade effluent @ 4G KLD and domestic éaffluent @1
KLO into sewer with special condition that the industry shall take adenuate steps To segregate & stop
the effluent discharge into domestic sewer by 31,03.2023 in compliance to directions issued by the
Department of Science, Technology & Environment, Govt. of Punjab vide orders dated 10.10.2019.

-And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Hon'ble High Court, NGT and other Committees has issued directions ufs 5 of anironment
{Pratection) Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated or untreated shall not he disr:har'g'ed into municipal sewer of Ludhlana.

" And whereas, 2 meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions u/s 5 of Environment {Protection) Act, 1986-issued by the
Department of Science, Technology & Environment, Government of Punjab vide aboire directions
dated 10.10.2019 for segregation of industrial effluents discharged into municipal sewer. .of Ludhiana,
wherein it was decided as under:
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their effluent mto munucupal SEwer, Ludhlana shall take édequate steps to stop dlschargmg




their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of consent

be reduced sujtably to ensure compliance of the directions given by the Govt. I.

2. The above additional cendition shall be imposed on all the industries having valid consent to
operate under the Water {(Prevention & Control of Pollution) Act, 1974, lf not already
imposead. '

3. Directions u/s 33-A of the Woater {Prevention & Control of PQ”UtIOh)‘ Act, 1974 be issued to
the industries not having valid consent to operate under Water (Prevention & Cantrol of

- Pollution) Act, 1974 for imposing above condition as well as to obtain consent to operate of
the Board, within 15 days.

4. Notice ufs 33-A of the Water {Prevention & Control of Pollution} Act, 1974 for c}osure of all
scattered dyeing units of Ludhiana be issued with opportunity of personal hearlng before
Competent Authority. :

And whereas, in compliance to the decisions, the validity of consent to operateégranted to
the industty under the Water {Prevention & Control of Pollution) Act, 1974 has been cur’tailed upto
31.03.2023 with a special condition that the industry shall take adequate steps to stop d|scharg|ng
their industrial effiuent into municipal sewer, Ludhiana by 31.03,2023, -

And whereas, the industry was issued notice ufs 32-A of the Water Act, 1974 w;th hearing

“before Chairman of the Board on 15,03.2023, wherein it was decided as under:- :

1. The industry shall continue to operate its poilution control devices regularly and efﬂmently 50
as to achieve the prescribed standards. :

2. The industry shall not increase the capacity of dyeing machinery resulting in mcreased
discharge of effluent beyond its consented quantity.

3, ODirection u/s 33-A of the Water [Prevention & Control of Pollution) Act, 1974 be issued to the
industry that the industry shall not discharge its industrial effluent into municipal sewer after
31.03.2023, i :

4. in view of the directions issued by the Board to the industry regarding stopping dﬁscharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme | to achieve
Zero Liquid Discharge (ZLD}, within 15 days.

5. The Enwironmental Engineer, Regional Office-1, Ludhiana shail visit the industry i im medlatelv
after 31.03.2623 and shall send further recommendations in the matter.

And whereas, the proceeding of personal hearing held before Chairman of theg Board on
15.03.2023 have been conveyed to industry vide letter na. 1787 dated 25,04.2023, ,

And whereas, vide letter no. 1822 dated 26.04.2023, the directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 have been issued to the industry that the mdustrv shall
not discharge its industrial efluent Into municipal sewer after 31.03.2023.

And whereas, the industry is still in operation and is discharging treated efﬁuent into MC
sewer, as verified during the visit to the area on 15.05.2023,

And whereas, the Industry has failed to comply with the directions issued ta at to stop
distharging its industrial effluent into municipal sewer after 31.03.2023. :

And whereas, the industry was issued notice to issue directions ufs 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 06.07.2023. ;

It was abserved that in compliance to the directions issued by the Gowt. ‘vide no.
10/228/2019/5TE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the last
ahowt 4 years inspite of regular persuasions by the Board and has not stopped its industrial dlscharge
into sewer, : :

And whereas, after hearing the industry, officers of the Board and considering matenal facts
on record, the Chairman of the Board decided as under:

1. The industry shall immediately dismantle and remave all outlets and shall stop dlscharglng its
trade effluent into sewer,

2. The industry shall not operate its outiet for dlscharge of trade efflugnt into sewer without
obtaining prior permission /consent of the Board.

3. The Authorities of Municipal Corporation Ludhianz shall immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent.

4. The Environmental Engineer, Reglonal office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, fmmediately.

And whereas, the proceedings of personal hearing were conveyed to the industry wde ne.
A3 d:rad N7 N7 A3
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And whereas, there is a pending matter in the NGT vide O.A, no 225/2022° & O.A. no.
546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024.

and whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for éam;ing out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSE be constltuted and shall
submit report within 07 days

And whereas, the minutes of the meeting were |ssued by Mumcipal Corporat]on Ludhiana
vide letter no. 569/ AC/P/D dated 20.08.2024.

And whereas, in compliance to above, the treated effluent sampling of the unit ;was carried
out by the officer of the Board alongwith the PWSSB Officials on 20.08.2024 and efﬂuént sampies
were collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameter, Phenolic Compound =1.4 mg/l against prescribed standard of 1.0 rng/l is :beyond the
prescribed limits of the Board.

And whereas, the industry is stii} dnscharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1574 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now: discharging
untreated effluent Into sewer continuously.

And whereas, the industry is violating the provisions of the Water {Prevention & Control of
Pollution) Act, 1974 as stated above. :

and whereas, the matter has been considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Bbard--

1. That the industry shall immediately dismantle and remove all outlets and stop dlschargmg its
trade effluent into sewer, as already directed by the Board,

2. That the operation of industry shall be stopped for effecting the earlier dtrectioqs issued for
tlosure of outlets into sewer.

3. That Punjab State Power Corporation Limited (PSPCL} Authority shall be dlrected to
disconnect the supply of electricity available to the industry, :

4, That an Environmental Compensation shall be imposed on the industry for non-‘;ompliance
of directions-issued ufs 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, MNabha Road, Patiala en 14.11.2024 at 11:00 am to éxplain your
position with respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the provisions of Water (Pre\rentlon & Control of Pollution) Act, 1974 & proposed
directions shall be confirmed without giving any further ¢pportunity/ notice.

/“

I

AN
Add. Senior /fir}:meﬁﬁﬁf Engineer
Endst. No. ' Dated -

A copy of the above is forwarded 1o the Envirgamental Engineer, Punjab Polluuon Control
Board, Regional Office-1, Ludhiana for infoermation & necessary action. It is requested to)inform the

industry regarding date & time of hearing and send the latest status report well before date of
hearing.

Add, Senior Envirghmentél Engineer
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& PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana:

Tele Fax:- 01614673789 Website:- www.ppeb.qov.in emall;- ppc_bzo‘lldh@gﬁail.oom
No. §35Y Speed Postionline - Dated "of;)
T Hilay

M/s Rampal Scientific Dyers, ;
216, Industriaf Area-A, :
Ludhiana.

Sub:- 1. Show cause notice for mon-compliance of directlons issued u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974,
2. Notice for imposition of Environmental Compensation {EC) due to environmental damage

cause by it.

Wheress, it is mandatory on the part of the industry to obtain consent to establish of the

Board u/s 25/26 of Water {Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Preventlon &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit.
_ And whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Poilution} Act, 1974 &
industrial plant u/s 22 of Air {Prevention & Control of Pollution) Act 1981 for discharging-d_f effluent/
emissions from its industrial premises, !

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Envircnment
(Protection} Act, 1986 and certain rules under the provisions of the Environment {Protection) Act,
1986 to protect and improve the environment and for prevention of hazards to human befngs, other
living. creatures, plants and property and for maintaining or resorting the wholesomeness of water
and to preserve the guality of air.

And wheréas, the National Green Tribunal {NGT), -New Delhi through its vanous orders/
Judgments (order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2@17, order
dated 6,12.2018 passed in Original Application No, 125 of 2017 and M.A No. 1337 of 2, oﬂder dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3,2019 passed m Original
Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered the Central
Pollution Control Board {CPCB) by laying down the methodology to assess and recover combensation
for damage to the environment and utilize such amount in terms of an action plan for projtection of
the environment. The CPCB has formulated the methodotogy for assessing Environmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its oréler dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Contro! Board has
adopted the said methodclogy. : ;

And whereas, the industry is a small scale red category unit and was granted cpnsent to
operate under the Water Act, 1974 vide no. CTOW/Renewal/LDH1/2022/19189618 valid upto
31.03.2023 for discharge of treated trade effluent @ 100 KLD and domestic effluent @ 0.6 KLD into
sewer with special cofdition that the industry shall take adequate steps:to segregate & stop the
eiffuent discharge into domestic sewer by 31.03.2023 in r.ornpiia’nce to directions issued by the
Department of Science, Technology & Environment, Govt. of Punjab vide orders dated 10. 10.2019.

"And whereas, the Department of Science, Technology & Environment, Governmentéof Punjab
considering all the aspects of the matter including various recommendations and decisions of the
Hon'ble High Court, NGT and other Committees has issued directions ufs 5 of Em.fironment
(Protection] Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated or untreated shall not be discharged into municipal sewer of Luc!:hiana.

And whereas, a meeting was taken by Competent Autharity of the Board on 13.07.2022 to
review the compliance of directions u/s 5 of Environment (Protection} Act, 1986 issuéd by the
Department of Science, Technology & Environment, Government of Punjab vide above i:lirectrons
dated 10.10.2019 for segregation’of industrial effluents discharged into municipal sewer of Ludhnana
wharein it was decided as under:
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their effluent mto mumc:pal sewer, Ludhlana shall take adequate steps to 5top duscharg:ng
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L‘ d period of co '
their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 3nd peri nsent

be reduced suitably to ensure compliance of the directions given bv the Govt lid
2. The above additional condition shal be imposed o ail the industries having valid consent tg
f pollution} Act, 1974, if not aiready
operate under the Water (Prevention & Control 0
imposed, .

3. Oirections u/s 33-A of the Water {Prevention & Control of Pol'.utton] Act, 1974 be issued to
the industries not having valid consent to operate under Water [Preventlon & Control of
Pollution} Act, 1974 for imposing above CondltIOI'l as well as to obtain consent to operate of
the Board, within 15 days.

4. Notice u/s 33-A of the Water (Prevention & Control of Pollution} Act, 1974 for closure of all
scattered dyeing units of Ludhiana be issued with opportunity of personal hjearing before
Competent Authority. '

And whereas, the industry was issued notice to issue d:rectlons ufs 33-A of Water Act, 1372
with hearing befare Chairman of the Board on 27:02.2023 .wherein it was decided as upder

1. Theindustry shall continue to operate its pollution controf devices regularly and efficiently so
as to achieve the prescrined standards.

2. The industiy shall not increase the capacity of dyeing machinery resultmg in increased
discharge of effluent beyond its consented qQuantity.

3. Direction u/s 33-A of the Water (Prevention & Contro of Polfution) Act, 1974 be1ssued to the
industry that the industry shall not duscharge its industrial effluent into mumcuPa' sewer after
31.03.2023.

4., Inview of the directions issued by the Board to the industry regarding stopping discharge of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme to achieve
Zero Liquid Distharge (ZLD), within 15 days. '

5. The Environmental Engineer, Regions! Office-1, Ludhiana shall visit the mduslry mnrnedlateiv
after 31.03.2023 and shall send further recommendations in the matter. |
And whereas, the proceeding of personal hearing hetd before Chairman of the Board on

27.02.2023 has been conveyed to industry vide letter wo, 1243 dated 20.03.2023. The industry was
issued directions u/s 33-A of the Water Act, 1974 vide letter no. 1340 dated 24.03,2023 the industry
shall not discharge its industrial effluent into municipal sewer after 31.03.2023. '

And whereas, the industry is still in operation and is discharging treated efﬁuent into ML

sewer, as verified during the visit to the ares on 15.05.2023.

And whereas, the industry has failed to comply with the directions issued to lt to stap
dischargmg its industrial effluent into municipal sewer after 31.03.2023,

And whereas, the industry was issued notice to issue directions u/s 33-A of the Water Act,
1974 with hearing before Chairman of the Board on 30.05.2023.

It was observed that in compliance to the directions issued by the Gowt. vide no.
10/228/2019/5TE-5/1594066/1 dated 10. 10, 2019, theindustry has not made any progresé in the last
about 4 years inspite of regutar persuasions by the Board and has not stopped its mdustrtal discharge
into sewer.

And whereas, after hearing the industry, officers of the Board and cansidering rnatenal facts
on record, the Chairman of the Board decided as under:

1. Theindustry shall immediately dismantle and remove all gutlets and shaII stop dlschargmg its
trade efflpent into sewer,

2. The industry shall not operate its outlet for discharge of trade effiuent into sewer without
obtaining prior permission /consent of the Board.

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
cannaction available to the industry for disposal of its trade effluent, :

4, The Environmentat Engineer, Regional office-1 Ludhiana shall ensure the compllance of above
directions and shall submit its report, immédiatety. :

And whereas, the -proceedings of personal hearing were conveyed to the industry vide no.

3471 dated 07.07.2023.
And whereas, the industry was visited by officer of the Board on 07.12,2023 and it was

observed that the industry was in operation,
And whereas, there is a pending matter in the NGT vide 0.A. no 225/2022 £:.0.4. na.
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- directly discharging the effluent in Mumcapal drain/ sewer. The tase is now listed for hearmg on
27.11.2024.

And whereas, in compliance of decision of meeting taken by Hon'ble Vidhan Sal:hai Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by' Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for'installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for chrrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and shall
submit report within 07 days

And whereas, the minutes of the meeting were Issued by Municipal Corporation Ludhiana
vide letter no, 569/ AC/P/D dated 20.08.2024. :

And whereas, in compliance to above, the treated effluent sampling of the umt was carried
out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effiuent samples
were collectéd during visit and as per the analysis reponts received from Board's lab, ti)e conc. of
parameter, pH=11.3 'against prescribed limits of 6.5-8.5 is beyond the prescribed limits of the Board.

Ang whereas, the industry is still discharging its industrial effluent into MC sewge-r and net
complying with the dire‘ctions issued u/s 33-A of the Water (Prevention & Control of Poliution) Act,
1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operatif-lg the unit
without valid cansent of the Board under the Water Act, 1974 since 31.03,2023 and now drscharging
untreated effluent into sewer continuously. :

And whereas, the industry is violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 as stated above.,

And whereas, the matter has been considered by the Competent Autherity and it has now
decided to impose the Environmental Compensation on the industry for degrading the environment
and to issue following directions ufs 33-4 of the Water (Prevention & Contro! of Pollution) ‘Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantfe and remove 3l outlets and stop d:s:hargmg its

irade effluent into sewer, as already directed by the Board. :
2. That the operatign of industry shall be stopped for effecting the earlier directions issued for
closure of outlets into sewer. :
3. That Punjab State Power Corporatien Limited (PSPCL) Authority shall be dlrected to
disconnect the supply of electricity available to the industry. :
4. That an Environmental Cornpensation shall be imposed on the industry for non- comphance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.
As such, you are, hereby given an opportunity of personal hearing before the Chélrman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 01:00 pm to explain your
position with.respect to above said violations, failing which action as deemed fit in the matter shall
be taken under the provisiens of Water (Prevention & Control of Pollution) Act, 1974 & proposed
directions shall be confirmed without giving any further opportunity/ notice,

Endst. No. Dated

A copy of the abiove is forwarded to the Environmental Engineer, Punjab Pollutlon Control
Board, Regional Office-1, Ludhiana for information & necessary action. it is requested 1o inform the
© industry regacding date & time of hearing and send the latest status report well before date of
hearing.

Add. Senlor EnviSanmental' éEngineer
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S PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Telo Fax:- 01614673789  Website:- www.ppchgovin  email:- ppobzolidh@gmail.com

No. B34y Speed Postionline Dated | ;

To 3% Pe :$’ 2
M{s Sagar Apparels, '
BXXX, 2586/97, Baba Gajja Jain Colony Moti Nagar,
Ludhiana,

Sub:- 1. Show cause notice for non-compliance of directions issued u/s 33-A cf the Water

(Prevention & Control of Pollution) Act, 1974,
2. Notice for imposition of Environmental Compensation (£C) due to envimnmental damage
' cause by it.

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1874 & u/s 21 of Air [Prevent:on .2
Cantrol of Pollution) Azt 1981 before the establishment/ expansion of the unit.

Ang whereas, it is mandatory on the part of the industry to obtain consent to operate of the
Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution} Act, 1874 &
industrial plant ufs 21 of Air {(Prevention B Control of Pollution) Act 1981 for thschargmg of effluent/
ernissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollution] Act, 1974, the Air (Preventian & Contsol of Poliution) Act, 1981, the Enwronmem
{Protection) Act, 1986 and certain rules under the provisions of the Environment {Protéction] Act,
1986 to protect and improve the environment and for prevention of hazards to human beings, other
living creatures, plants and progerty and for maintaining or resocting the wholesomeness of water
and to preserve the quality of air. :

And whereas, the National Green Tribunal {NGT), New Delhi through its various orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, arder
dated 6.12.2018 passed in Criginal Application No., 125 of 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2019 passed in Original

" Application No. 710 of 2017 Original Application No, 711, 712 of 2017) has empowered the Central

Pallution Control Board {CPCB) by laying down the methodology to assess and recover conélpensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the environment. The CPCB has formulated the methodology fur assessing Envirpnmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its ofder dated
19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution Controf Board has
adopted the said methodology.

And whereas, the industry is a small scale red category dyeing unit and was grantéd consent
to operate under Water'Act, 1974 vide no. CTOW/Renewal/LDH1/2022/20264345 dated 15.11,2022
valid upto 31.03.2023 for Dyeing/ Washing/ Finishing of Polyester fabric ® 2500 Kéfday with
discharge of treated trade effluent @ 270 KLD and domestic effluent @ 2.5 KLD into sewer with

"special condition that the industry shall take adeguate steps to stop discharging thenr industrial

effluent into municipal sewer, Ludhiana by 31.03.2023. :

And whereas, the Department of Science, Technology & Environment, Government of Punjab
considering all the aspects of the matter including various recommendations and degisions of the
Hor'ble High Court, NGT and other Committees has issued directions u/s 5 of Environment
(Protection} Act, 1986 vide letter dated 10.10.2019 that industrial effluents and dairy waste whether
treated / partially treated or untreated shall not be discharged into municipal sewer of Ludhiana.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued by the
pepartment of Science, Technology & Environment, Government of Punjab vide above directions

dated 10.10.2018 for segregation of industrial effluents discharged into munucnpal sewer of Ludhiana,
wherein it was decided as under:
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their industriat effluent into municipal sewer, Ludhiana by 31.03, 2023 and perior;.' of consent
be reduced suitably to ensure compliance of the directions given by the Gowt. .
2. The above additional condition shall be imposed on ali the industries having vaid conee” ;O
aoperate wnder the Water {Prevention & Control of poliution} Act, 1974, if not already
;\ impased.

sued to
3. Directions u/s 33-A af the Water (Prevention & Coatrol of Pollution) Act, 1974 be is

the industries not having valid consent to operate under Water {Prevention & Control O:
Pollution} Act, 1374 for imposing above condition as well as 10 obtain consent to operate ©
the Board, within 15 days.

4. Notice u/s 33-A of the Water (Prevention & Control of Pollutlon} Act, 1974 for closure of al
scattered dyeing units of Ludhiana be issued with opportunity of personal hearmg before
Competent Authority. ) )
And whereas, the industyy was issued notice ufs 33-A of the Water Act, 1974 with hearing

before Chairmar of the Board on 25.01.2023 wherein it was decided as under:-

1. The industry shall continue to operate its pollution control devices regularly and efficiently to
as to achieve the prescribed standards. : )

. The industry shall not increase the capacity of dyeing machinery resulting in increased

discharge of effluent beyond its consented quantity.

3. Direction u/s 33-A of the Water (Prevention & Cantrol of Pollution) Act, 1974 be issued to the
industry that the industry shall not discharge its industrial effluent into rnumcupal sewer aiter
31.03.2023,

+ Inview of the directions issued by the Board to the indusiry regarding StOpping di!sr.harge- of
industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme ta achieve
Zero Liquid Discharge (ZLD) or 1o shift its unit to CETP compatible area, within 15 days.

i 3. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry lmmedra(elv

\ : after 31.03.2023 and shall send further recommendations in the matter. ._

And whereas, the proceeding of personal hearing held before Chairman of the' Board on

25.01.2023 have been conveyed to industry vide letter no, 755 dated 13.02.2023. The industry was

issued the directions u/s 33-4 of the Water (Prevention & Control of Pollution) Act, 1974 Vide letter

no. 830 dated 16.02.2033 the industry shall not discharge its industrial efftuent into munic:‘npai sewer
l after 31.03.2023.

lad

£

And whereas, the industry was visited by officer of the Board on 260542023 and it was
observed that the unit is still in operation and discharging treated effluent into the MC sewer.

And whereas, the industry has failed 10 comply with the directions issued 10 it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023. :

And whereas, the industry was issued notice to Issue directions ufs 33-A of the Water Act,
1974 with heating before Chairman of the Board on 30.06.2023, _

And whereas, it was abserved that in compliance 1o the directions issued by the Govt. vide
no. 10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress in the
last about 4 years inspite of regular persuasions by the Board and has not stopped its -.ndustnal
discharge into sewer,

And whereas, after hearing the industry, officers of the Board and considering matenal facts
on record, the Chairman of the Board decided as under :

1. The industry shall immediately dismantle and remove all outlets and shall stop dlschargmg its

trade effluent into sewer. i

2. The industry shall nat operate its outlet for distharge of trade effivent into sewer without

obtaining prior permission /consent of the Board,

The Authorities of Municipal Corporatian Ludhiana shall immeadiately disconhect the sewer
connection available to the industry for disposal of its trade effluent.

The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, immediately. '

And whereas, the proceedings of personal hearing were conveyed to the industry, vide no,
3459 dated 07.07.2023, '

And whereas, the industry was visited by officer of the Board on 17.11.2023 and it was
observed that the industry was in operation.

And whereas there isa pendlng matter in the NGT vide O. A 0o 225{2022 & 0.4 n0. 546! 2024

Lo IR L SR L I L
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Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are directly
discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on 27.11.2024.

And whereas, in comipliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corparation, Ludhiana to deliberate the finalization of site for installation
of CETP for stattered dyeing units on 16.08.2024, wherein it was decided that 2 team of officrals of
PPCB and PWSSB be constituted and shall submit report within 07 days.

And whereas, the minutes of the meeting were issued by the Municipal Corporatnon Ludhiana
vide letter na. 569/ AC/P/D dated 20.08.2024. :

And whereas, the industry is still discharging its industrial effluent into MC sewer and not
complying with the directions issued u/s 33-A of the Water {Prevention & Control of Pollti‘:tion)- Act,
1974 to stop discharging its industrial effluent into MC sewer by 31,03.2023 and ‘operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still dlschargmg
effluent intd sewer continuously.

and whereas, the industry is violating the provisions of the Water (Prevention & Control of
Pallution) Act, 1974 as stated above.

And whereas, the matter has heen considered by the Competent Authority and it has now
decided to impose the Environmental Compensation on the industry for degrading the emnironment _
and to issue following directions u/s 33-A of the Water (Prevention & Control of Poilution) Act, 1974,
1o the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. Thatihe intustry shatt immediately dismantle and remove all gutiets and stop dnschargmg its
trade effluent into sewet, as already directed by the Board,

2. That the operation of industry shall be stopped for effecting the earlier directions lSSUEd for
closure of outlets into sewer. ;

3. That Punjab State Power Corporation Limited (PSPCL) Authority shall be dnrected to
disconnect the supply of electricity available o the industry.

4. That an Environmental Compensation shall be impased on the industry for non-comphanr.e
of directions issued ufs 33-A of Water Act, 1974 for closure of its outlet to municipal:sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11,2024 at 01:00 pm to expléin your
position with respect to above said violations, failing which action as deemed fit in the mat'ter shail
be taken under the provisions of Water {Prevention & Control of Poliution) Act, 1374 & pfopt-sed
directions shall be confirmed without giving any further opportunity/ notice.

Add. § intal ﬁ_nsineet

Endst. No. Dated
& copy of the above is forwarded to the Environmental Engineer, Punjab Pollutuon iControl
Board, Regional Office-1, Ludhiana for information & necessary action. {t is requested 1o inform the

industry regarding date & time of hearing and send the latest status report well before clate of
hearing.

Add. Senior Envirdmental Englneer
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€S PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789 - Website:- wwye onch.govin email- ppcbzo‘ildh@&rﬁatl.oom
_rls_l:. 6388 Speed Post/online Dated’ ef 1 / 2y

M/s Sunshine Dyeing Pvt. Ltd.,
261, Industrial Area-A,
Ludhiana.

-~ Sub:- 1. Show cause notice for non-compliance of directions issued ufs 33-A of the Water
' {Prevention & Control of Pollution} Act, 1974.

2. Notice for Imposition of Environmental Compensation (EC) due to enwronmenwt damage
cause by it .

Whereas, it is mandatory on the part of the industry to obtain consent to establish of the
Board u/s 25/26 of Water {Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air {Pjrevention &
Control of Pollution) Act 1981 before the establishment/ expansion of the unit. ;

And whereas, it is mandatory on the part of the industry to obtain consent o operate of the
Board to operate an outlet u/s 25/26 of Water (Preventlon & Control of Pollution) Act, 1974 &
industrial plant u/fs 21 of Air (Prevention & Control of Poltution) Act 1981 for dlscharging of effluent/
emissions from its industrial premises.

And whereas, the Parliament of India had enacted the Water {Prevention & Control of
Poliution) Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the Environment
{Protection) Act, 1986 and certain rules under the provisions of the Environment (Protection) Act,
19286 to pratect and improve the enviranment and for prevention of hazards to human beings other
living creatures, plants and property and for maintaining or resorting the who[esomeness of water
and to preserve the quality of air. ;

.Angd whereas, the National Green Tribunal (NGT), New Defhi through its vanous orders/
Judgments {order dated 3.8.2018, 19.2.2019 passed in Original Application no. S97 of 2017 order
dated 6.12.2018 passed in Originafl Application No. 125 cf 2017 and M.A No. 1337 of 2, order dated
13.12.2018 passed in Original Application No. 1038 of 2013, order dated 12.3.2019 passed in Qriginal
Application No. 710 of 2017 Original Application No. ?1_1 712 of 2017} has empowered the Central
Pollution Control Board (CPC8) by laying down the methodology to assess and recover colnpensation
for damage to the environment and utilize such amount in terms of an action plan for protection of
the  environment. The CPCB has formulated the methodaelogy for -assessing En\.{ironmental
Compensation on the basis of formula submitted to the, NGT as mentioned in its order dated
19:2.2019 passed in original application No. 593 of 2017 and the Pun]ab Poilutlon Control Board has
adopted the said methodoclogy. :

And whereas, the industry is 2 small scale red category unit and was granted ;consent to
operate under Water Act, 1974 vide no. CTOW/Varied/LDH1/2022/19381721 dated 17.08,2022 valid
upto 31.03.2023 for discharge of treated trade effluent @ 432 KLE and dornestic effluent @ 10 KLD
into sewer with special condition that the industry shall take adequate steps to segregate & stop the
effluent discharge into domestic sewer by 31.03.2023 in compliance to directions issued by the
Department of Science, Technolagy & Environment, Govt. of Punjab vide orders dated 105 10.2019.

And whereas, the Departrment of Science, Technology & Environment, Government of Punjab
l:onsidermg all the aspects of the matter inoludlng varigus recommendations and dec'.stons of the -
Hon'ble High Court, NGT and other Commitiees has issued directions u/s 5 of Environment
(Protection) Act, 1986 vide letter dated 10.10.2019 that Industrial effluents and dairy waste whether
treated / partially treated or untreated shall not be discharged into municipal sewer of -l.uphnana.

And whereas, a meeting was taken by Competent Authority of the Board on 13.07.2022 to
review the compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued by the
Oepartment of Stience, Technology & Environment, Government of Punjab vide above directions
dated 10,10.2012 for segregation of industrial effluents dlscharged into municipal sewer of Ludhiana,
wherem lt was decided as under:
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their effluent into municipal sewer, Ludhuana shall take adequate steps to Stop daschargmg
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thair industrial effluent into municipai sewer, Ludhiana by 31.03.2023 and perio%d of congent

be reduced suitably to ensure compliance of the directions given by the Govt, ,

2, The above additional condition shall be imposed on all the industries having VEI|IC| consent 0
operate under the Water tPreventicn & Control of Pollution) Act, 1974, if: not already
imposed.

3. Directions u/fs 33-A of the Water {Preventmn & Control of Pollution) Act, 1974 be issued (o
the industries not having valid consent to operate under Water {Prevention & Control of
Poliution) Act, 1874 for imposing above condition as well as to obtainh consent to operate of
the Board, within 15 days,

4. Notice ufs 33-A of the Water {Prevention & Control of Pollution) Act, 1974 for closure of al
scattered dyeing units of Ludhiana be issued with opportunity of personal hearing before
Competent Authority.

And whereas, the industry was issuet nolice u)’ s 33-A of the Water Act, 1974 with hearing
before Chairman of the Board an 15.03.2023, wherein it was decided as under:- . ,

1. The industry shall continue to operate its pollution control devices regularly and éfﬁciently 50
as to achieve the prescribed standards. :

2. The industry shall not increase the capacity of dyeing machinery resulting lh increased
discharge of effluent beyond its consented quantity.

3. Directionufs 32.A of the Water {Prevention & Control of Pollution) Act, 1974 be 1ssued 10 the
Industry that the industry shall not discharge its industrial effluent into munlctpal sewer after
31.03.2023,

4. In view of the directions issued by the Board to the industry ragarding stopping d‘.sa:harga of

_ industrial effluent into MC sewer by 31.03.2023, the industry shall submit scheme {o achieve
Zero Liquid Discharge (ZLD), within 15 days.

5. The application applied by the industry far abtaining consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 be returned, -

6. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry lmmedlately
after 31.03.2023 and shall send further recommendations in the matter,

And whereas, the proceeding of personal hearing held before Chairman of the Board on
15.03.2023 have been conveyed to industry vide letter no. 1785 dated 25.04.2023. :

And whereas, vide letter no. 1826 dated 26.04.2023, the directions u/s 33-A of the Water
{Prevention & Control of Poilution} Ack, 1974 have been issued to the industry that the lndustrv shall
not discharge its industrial effluent into municipal sewer after 31,03.2023, \

And whereas, the industry Is still in operation and is discharging treated efﬂuent inta MC
sewer, as verified during the visit 1o thearea an 15.05.2023. -

And whereas, the industry has failed to comply with the directions issued to it to stop
discharging its industrial effluent into municipal sewer after 31.03.2023. :

And whereas, the industry was issued notice 10 issue directions ufs 33-A of tha Water Act,

1974 with hearing before Chairman of the Board on 06.07.2023, %

it was observed that in compliance to the directions issued by the Govt. vide no.
10/228[2019/STE 5/1594066/1 dated 10,10.2019, the industry has not made any progress in the last
about 4 years inspite of regular persuasions by the Board and has not stopped its industrial discharge
into sewer. :
After hearing the industry, officers of the Board and considering material facts on reeord the
Chairman of the Board decided as under; :
1. Theindustry shall immediately dismantle and remove all outlets and shall stop discharg:ng its
trade effluent into sewer. -
2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board. :
3. The Autharities of Municipal Corporation Ludhiana shali immediately disconnect the sewer
connection available to the industry for disposal of its trade effluent. :
4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of above
directions and shall submit its report, immediately, .
And whereas, the proceedings of persara! hearing were conveyed to the mdustry vide no.
34l 14 dated 07.07.2023. :
And whereas, there Is 2 pend:ng matter in the NGT vide 0.A. no 225!2022 & Q.A. no,
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area-A of Ludhiana & 16 other scattered dyeing units which are not connected with sny CETP are
directly discharging the effluent in Municipal draml sewer. The case is now listed for hearing on
27.11.2024,

And whereas, in compliance of decision of meeting taken by Hon'ble vidhan Sabha Cormmittee
on 26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for instatlation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for barrying out
sampling of the scattered dyeing units, a team of officials of PPCR and PWSSB be const:tuted and shali
submit report within 07 days

And whereas, the minutes of the meeting were issued by Municipal Corporatmn Lughiana
vide letter no. 569/ AC/P/D dated 20.08.2024, :

And whereas, in compliance to above, the treated effluent sampling of the unit ‘was carried
out by the officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent saraples

- were collected during visit and as per the apalysis reporis received from Board's lab, the conc. of
parameters, TDS=4148 mg/fl against prescribed standard of 2100 mg#l, Phen. compound= 2.8 mgh
against prescribed standard of 1.0 mg/l and SAR = 28.4 agamst prescribed standard of 26,.are beyond
the prescribed limits of the Board. :

Ang whereas, the industry is stilf discharging its industrial effluent into MC sewer and not
complymg with the directions issued u/s 33-A of the Water (Prevention & Control of Po!lutlon} Act,
1974 to stop discharging its industrial effluent inta MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and now idischarging
untreated affluent into sewer continuousty.

And whereas, the industry is violating the provisions of the Water (Prevention & Control of
Pollution} Act, 1974 as stated above.

And whereas, the matter has been considered by the Competent Autherity and it hag now
decided to impose the Environmental Compensation on the industry for degrading the epvironment
and to issue following directions ufs 33-A of the Water {Prevention & Control of Poiiutiun} Act, 1974,
to the industry, after giving an opportunity of personal hearing before Chairman of the Board:-

1. That the industry shall immediately dismantle and remove all outiets and stop d:schargmg its
trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stepped for effecting the earlier dwectcons issued for
closure of outlets into sewer. :

3. That Punjab State Power Corporation Limited {PSPCL) Authority shall be directed to
disconnect the supply of electricity available to the ndustry. :

4. That an Environmental Compensation shall be imposed on the industry for non-comphance
of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 11:00 am to explain your
position with respect to above sald violatians, failing which action as deemed fit in the matter shafl
be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1574 & proposed

directions shalt be confirmed without giving any further opportunity/ notice. '

TN
Add. Senior Entir nnﬁﬁ/!}ngmeer

Endst, No, ' Dated .
A copy of the above is forwarded to the Environrmental Engineer, Punjab PO”UtIDI‘I Control
Board, Reglional Office-1, Ludhiana for information & necessary action. it is requested to inform the

industry regarding date & time of hearing and send the latest status repart well before date of
hearing. :

-Add. Senior Emﬁ‘ronmenta_l Engineer
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l &2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 01614673789  Website:- www.ppeb gov.in email:- ppcbzo1idh@gmait.com

No. §35¢ Speed Postionline Dated 91 H ’ 2
To

M/s Sewak Scientific Dyers,
131/1, Industrial Area-A,
Ludhiana.

Subi- 1. Show cause notice for non-compliance of divectlons issued u/fs 33-A of the Water
{Prevention & Controf of Pollution) Act, 1974. :
2. Notjce for imposition of Environmental Compensation {EC} due to envifonmental damage
cause by it.

Whereas, it is rﬁandatorv on the part of the industry to obtain consent to estat}lish of the
Board ufs 25/26 of Water {Prevention & Control of Pollution) Act, 1974 & u/s: 21 of Air
{(Prevention & Control of Pollution) Act 1981 before the establishment/ expansion of the unit.

And whereas, it is mandatory on the part of the industry to obtain consent to operate of
the Board to operate an outlet u/s 25/26 of Water {Prevention & Control of Poillution) Act, 1974
& industrial plant u/s 21 of Air (Prevention & Control of Pollution} Act 1981 for dlscharglng of

. effluent/ emissions from its industrial premises,

And whereas, the Parliament of India had enacted the Water (Prevention & Control of
Pollution} Act, 1974, the Air {Prevention & Control of Pollution) Act, 1981, the Emrlronment
{Protection) Act, 1986 and certain rules under the provisions of the Environment{Protéction} Act,
1986 to protect and improve the environment and for prevention of hazards to human beings,
other living creatures, plants and property and for maintaining or resorting the wholesorneness
of water and to preserve the guality of air. :

And whereas, the National Green Tribunal (NGT), New Delhi through its various orders/
Judgmierits {order dated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order
dated 6.12.2018 passed .in Qriginal Application No. 125 of 2017 and M.A No. 1337 of 2, order
dated 13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3,2019 passed
in Original Application No. 710 of 2017 Original Application No, 711, 712 of 2017) has empowered
the Central Pollution Control Board {CPCB) by laying down the methodology to assess and recover
compensation for damage to the environment and utilize such amount in terms of an action plan
for protection of the environment. The CPCB has formulated the methodology for assessing
Environmental Compensation on the basis of formula submitted to the, NGT as mentioned in its
order dated 19.2.2019 passed in original application No. 593 of 2017 and the Punjab Pollution
Control Board has adopted the said methodology. _

And whereas, the industry is 3 small scale red category unit and was grantéd consent
under Water Act, 1574 valid upto 30.06.2024 for dlscharge of treated trade effluent @ 50 KLD
and domestic effluent @ 0.05 KLD into sewer.

And whereas, the Department of Science, Technology & Environment, Government of
Punjab considering ail the aspects of the matter including various recommendations and
decisions of the Hon'ble High Court, NGT and other Committees has issued directions u/s § of
Environment (Protection) Act, 1986 vide letter dated 10.10.2019 that industrial effivents and
dairy waste whether treated / partially treated or untreated shail not be dlscharged into
municipal sewer of Ludhiana.

And whereas, 3 meeting was taken by Competent Authority of the Board on 13 07.2022
to review the comphance of directions u/s S of Environment {Protection) Act, 1986 issued by the
Department of Science, Technology & Environment, Government of Punjab vide above directions

+ dated 10.10.2019 for segregation of industrial effluents discharged into muntcupal sewer of

Toerdbhiem e ik wm=im 24 aiime Ak

1. All the water polluting mdustnes (except garment washing and service stations)
discharging their effluent into municipal sewer, Ludhiana shall take adequate steps to
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stop discharging their industrial effluent into municipal sewer, Ludhnanz byc:l: :: ;:;::
and period. of consent be reduced suitably to eénsure compliance of the dire
by the Govt.

2. The above additional condition shail be imposed 0
to operate under the Water {Prevention & Control of Pollution) Act, 1974, if not
imposed.

3. Directions ufs 33-a of the Water (Prevention & Control of Pollu ]
to the industries not having valid consent to operate under Water (Prevention & Contro

1 all the indusiries having valid consent
already

tion) Act, 1974 be issued

tto
of Pollution} Act, 1974 for imposing above condition as well as to obtairn tonsen

operate of the Board, within 15 days.

4. Notice u/s 33-A of the Water (Prevention & Cantral of Pollution) Act, 1974 for closure of
all scattered dyeing units of Ludhiana be issued with Opportumtv Of persanal hearing
before Competent Authority.

And whereas, in compliance to the decisions, the validity of consent to operate granted
to the industry under the Water {Prevention & Control of Poliution) Act, 1974 has b‘-"_‘-'“ curtailed
upto 31.03.2023 with a specia! condition that the industry shall take adequate steps 10 stop
discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023,

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing
before Chairman of the Board on 27.02.2023, wherein it was decided as under:-

L. The industry shall continue to operate its pollution controi devices reS“iaﬂY and
efficiently so as to achieve the prescribed standards. :

2. The industry shail not increase the capacity of dyeing machinery resulting i in increased
discharge of effluent beyond its consented quantity.

3. Direction ufs 33-A of the Water {Prevention & Control of Pollution) Act, 1974 be issued to
the industry that the industey shall not discharge its industriat effluent into: mumcipal
sewer after 31.03.2023. '

4. Inview of the directions issued by the Board to the industry regarding stoppiﬂé discharge
of industrial effluent into MC sewer by 31.03.2023, the industry shall submit s:cheme to
achieve Zero Liguid Discharge (21D}, within 15 days. :

5. The Environmental Engineer, Regional Office-1, Ludhiana shall wisit the industry
immediately after 31.03.2023 and shall send further recommendations in the matter.
And whereas, the proceeding of personal hearing held before Chairman of the:Board on

27.02.2023 have been conveyed to industry vide letter no, 1251 dated 20.03.2023. -

And whereas, vide letter no. 1346 dated 24.03.2023, the directions u/s 33-A of the Water
(Prevention & Control of Pollution} Act, 1974 have been issued to the industry that the industry
shall not discharge its industrial effluent into municipal sewer after 31.03.2023. _

And whereas, the industry was in operation and discharging treated effluent intg MC
sewer, as verified during the visit to the area on 16.05.2023.

and whereas, the industry has failed to comply with the directions issued to it 10 stop
discharging its industrial effluent into municipal sewer after 31,03.2023.

And whereas, the mdustry was issued notice to issue directions u/s 33-A of the Water Act,
1874 with hearing before Chairman of the Board on 06.07,2023.

It was observed that in compliance to the directions issued by the Gowt. vide no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019, the industry has not made any progress inthe
last about 4 years inspite of regular persuasions by the Board and has not stopped its ind ustrial
discharge into sewer,

And whereas, after hearing the industry, officers of the Board and consudermg materual
facts on record, the Chairman of the Board decided as undar;

1. The industry shall immediately dismantle and remove all outlets and shall stop
discharging its trade effluent into sewer. :

2. Theindustry shall not operate its outlet for discharge of trade effluent into sewer wrthout

obtaining prior permission /consent of the Board. :

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconn:lect the

sewer connection available to the industry for disvosal of its trade afflient
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4. The Environmental Engineer, Regional office-1 Ludhiana shall ensure the compliance of

above directions and shall submit its report, immediately.

And whereas, the proceedings of personal hearing were conveyed to the undustry vide no.
3417 dated 07.07.2023.

And wheress, there is a pending matter in the NGT vide 0.A. ng 225/2022 & O.A. no.

546/2024 Budha Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial
area-A of Ludhiana & 16 other scattered dyeing units which are not connected with any CETP are
directly discharging the effluent in Municipal drain/ sewer. The case is now listed for hearing on
27.11.2024.
And whereas, in comphiance of decision of meeting taken by Hon'ble Vldhan Sabha
Committee on 26.07.2024 at Vidhan Sabha Secretarlat, Chandigarh a meeting was taken by
Additional Commissioner Municipat Corporation, Ludhiana to deliberate the ﬂnallzatlon of site-
for installation of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that a
team of officials of PPCB and PWSSB be constituted and shall submit report within 07;days.

And whereas, the minutes of the meecting were issued by the Municipal Corporation,

Ludhiana vide letter no, 569/ AC/P/D dated 20.08.2024.
And whereas, in compliance to above, the unit was visited by the officer of the Board

alongwith the PWSSB Officials on 23.08.2024 and the unit was found in operation and qlschargmg

effluent into sewer. _ .
" And whereas, the industry is still discharging its industrial effluent into MC sewer and not

complying with the directions issued u/s 33-A of the Water (Prevention & Control oﬁ Pollution)

" Act, 1974 to stop discharging its industrial effluent into MC sewer by 31.03.2023 and operating

the unit without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and still

discharging effluent into sewer continuously. _
And whereas, the industry is violating the provisions of the Water [Preventions& Control

of Pollution) Act, 1974 as stated above.

And whereas, the matter has been considered by the Cornpetent Authority and lt has now
decided to impose the Environmental Compensation on the industry for degr;dmg the
environment and to issue following directions u/s 33-A of the Water (Prevention & Control of
Pollution} Act, 1574, to the industr?, after giving an opportunity of personal heari'ng before

~ Chairman of the Board:-

1. That the industry shall immediately dismantle and remove all outlets and stop dlschargmg
its trade effluent into sewer, as already directed by the Board.

2. That the operation of industry shall be stopped far effecting the earlier directibns issued
for closure of outlets into sewer,

3. That Punjab State Power Corporation Limited {PSPCL) Authority shatl be directed 10
disconnect the supply of electricity avaifable to the industry.

4. That an Environmental Compensation shall be imposed on the mciustr\«r for non-
compliance of directions issued u/s 33-A of Water Act, 1974 for closure of its outlet to
municipal sewer.

As such, you are, hereby given an opportunity of personal hearing before the Chairman
of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 14.11.2024 at 02:30 pm to explain
your position with respect to above said violations, failing which action as deemed. fit in the
ratter shall be taken under the provisions of Water (Prevention & Control of Pollution ) Act, 1974
& proposed directions shall be confirrngd without giving any further o unity/ riotice.

Endst. Na. Dated
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollutlon Control

Board, Regional Office-2, Ludhiana for information & necessary action. It is requested to inform the
industry regarding date & time of hearing and send the latest status report well before date of

hearing.
Add. Senior Envﬁonmentai Engineer
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ANNEXURE R1/C
STATUS OF LARGE-SCALE SCATTERED DYEING UNITS

sr. No. Name and Address of the Industry Présent Status |
1. M/S Eveline international, GT Road, Dhandari | The industry has adopted
Kalan, Ludhiana. Z1D Sysitem.
3 M/s Garg Acrylic Ltd, Industrial Area C The indll_lstry has adopted
Ludhiana. | ZLD System.
3. M/s Vardhman Polytex Ltd, D- 295/1 Phase8, The industry has
Focal point, Ludhiana. permanéntly closed its
Wet profcess.
2 M/s Venus Cotsyn India Ltd (Duke Fabrics | The  (industry has
India Limited), G.T. Road, Near Jalandhar Bye pennané;ntly closed its
Pass, Ludhiana. Wet process.
5, M/s Nahar Spinning Mills Ltd., (Dyeing The ﬁlﬁdustry has
unit) Dhandari Kalan, Ludhiana. submitteid proposal ~for
- adoption of ZLD System
by 31.12.2025.
6_ M/s Qswal Wollen Milt Ltd, GT Sherpur, The é;‘m.dl.istry has
Ludhiana. ' submitteid proposal for
adoptioré of ZLD System
by 30.09.2025.
7. M/s vardhman Spinning & General Mill, The iindustry has
Chandigarh Road, Ludhiana. submitteéd proposal for
adoption of ZLD System
by 31.12.2025.
3. M/s Vardhman Yarn and Thread Ltd, D- The éindustry has

2952 phase 8, Focal point Ludhiana.

submitted proposal for
adoption: of ZLD System
by 31.12,2025.
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M/s Centex International Pvt. Ltd., Sua
Road, Village Gobindgarh, Adj. Focal Point,
Phase-VII, Ludhiana.

The industry has

_submittied proposal for

adoption of ZLD System
by 30.09.2025.

10.

M/s Mahaluxmi Processing House Pvt Ltd, C-
231 phase 8, Focal Point Ludhiana.

The | industry  has
submitt!gd proposal  for
adoptio{n of ZLD System
by 31.12.2025.

11.

M/s Oriental Textile processing Co. Pvt Ltd,
Samrala Chowk, Ludhiana.

The -in&ijustry has been
issued notice  with
hearingi‘% before  the
Chairpei'son of the Board
on 07.08.2025. In which
it was é:lecided that the
industry? must complete
the Li!pgrade, trials,
stabiiizaition, and
commiséioning of the
ZLD sysiegem by December
31, 2025, enstiring that
no treat\ied or untreated
efﬂuent'}* is discharged
into rn:pnicipai sewers
after this date.
Clariﬂca'tiion has been
filed in the Hon'ble High
Court sq as whether to
proceed | for coercive
action or not. The case is
now Iisteéd for heatring on
28.01.2026.
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ANNE)(UI?E R1/D
STATUS OF 43 SMALL-SCALE SCATTERED DYI?ING
| UNITS
Sr. No. Name and Address of the Industry Presént Status

1. D.V Saharan & Sons, Plot No. 404, Industrial | The  industry  is
Area-A, Ludhiana. permaneéntly closed.
2. .Golu International, 14- A, Industrial Area-A, The iindustry is
Ludhiana. permanently  closed
| after dirFiT-ctions issued
for sealinig.
3. Capital Dyeing Company, 176, Industriai The indu::stry is
Area-A, Ludhiana. permane;,ntly closed.
4, Pawan Lakshmi Processors,35- The indu%stry is
| permaneintly closed.
36 B, Textile Colony, Industrial Area-A, '
Ludhiana. .
5. Oriental Knit fab Pvt. Ltd. 278, Industrial | The indul‘$try is
Area-A, Ludhiana. permaneqi'ltly closed.
6. Sangam Dye House, H-8, 'I"extile “ Colony | The induzi:.try is
' Ludhiana. permane%ltly closed.
7. Swaastik Scientific Dyers D-4, The indu'io!'try is
permanelimtly closed.
Textile Colony, Industrial Area- A, Ludhiana.
8. Dhir Processors & Traders, 123, Industrial Area- | The indue%.?ry is
A, Ludhiana. permanel%rtly closed.
9. M/s Nav Bharat Dyeing Works, Sardar Nagar, | The indus:‘:,try is
- Rahon Road, permanetiwtly closed,
Ludhiana.
10. | M/s KKK Mills D-40, Phase-5, The industry is

Focal Point, Ludhiaha.

permanerjltly closed.

\
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Industrial Area-A, Link Road, Opp. Aman

— 88—

11, M/s B.S Dyers, Ludhiana The industry is

permanently closed.

12. | M/s Beas Scientific Dyers, New Shakti Nagar, | The induistry is
G.T. Road, Ludhiana perrnane:ntly closed.

13. M/s Jarnail Army Store, St. No. 4, Igbal Nagar, | The indufstry has
Tajpur Road, adopted !!ZLD System.
Ludhiana.

14, M/s Ram Dyeing, Near Radha The industry has

' adopted |ZLD System.
Swami Satsang House, Tibba Road, |
Ludhiana. - _

15. M/s Awon Processars, H No- 176, Khasra No- | The indu;gstry has
22//24, B-XXX- 2618-2619/A, Moti Nagar, | adopted §ZLD System.
Ludhiana, -

16. M/s Sahib Synthetics, G.T. Road, Wes, Industry; made

| Ludhiana. provision's for
o | dis_c_hargfe of treated
effluent ionto land for

plantation.

'17.. Azeez Fabrics Pvt, Ltd 251, Industrial Area- | The irédustry‘ has
A, Ludhiana. - ' submitteid proposal for

' adoptioné of ZLD
| System by
31.12.2025.

18. | M/s Ishaan Enterprises Industrial Area-A, | The induléstry has

Ludhiana. submittefcl proposal
for adOp’éion of ZLD
System by
31.12.20;’25.

1o, | Jamna Dyeing & Finishing Mills, 2840, | The industry has

submitteh proposal
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Dharam Kanda, Ludhiana.

for adoption of ZLD
System_iby
31.12.2025,

20.

National Scientific Dyers, 37, Industrial Area-
A, Ludhiana.

The industry has
submi&éd proposai
for adolzétion of ZLD
System by
31.12.2025.

21.

Natraj Scientific Dyers, Opp. Aman Dharam
Kanda, Link Road Industriai Area-A, Ludhiana.

The iiigdustry' has
submitteid proposal for
adoptiof  of  ZLD
System | by
31.03.2026.

22.

Perfect Dyeing & Finishing Industries,97-C,
Industrial Area A, Ludhiana.

The iﬁldustry has
submitted proposal for
acloptidrq’ of ZLD
System | by
31.12.2025.

23.

Pritam Sci. Dyers, 16-A, Industrial Area-A,
Ludhiana.

The - irildustry has
submitteéd proposal for
adoptioni; of 2D
System by
31.12.2025.,

24.

Punjabi Dyeing, 367, Industrial Area-A,
Ludhiana,

The induéstry has
submittefd proposal
for adopﬁion of ZLD

System by

31.12.2025.

25.

R.P. Processors, 848/11, Industrial Area-A,
Ludhiana.

The induéstry has
submitte@:l proposal

for adoptéiOn of ZLD
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System by
31.12.2025.

26.

Rajneesh Dyeing House, 16-B, Industrial
Area-A (Extension), Ludhiana.

The indLiilstry has
submitté_d proposal
for adop{tion of ZLD
System by
31.12.2025.

27.

Sunshine Dyeing Pvt. Ltd., 261, Industrial Area-
A, Ludhiana.

The industry has
submittel‘ld proposal
for adoption of ZLD
System by
31.12.2025.

28.

Om Processors Pvt. Ltd., K-3, Textile Colony,
Industrial Area- A, Ludhiana. '

| The Induéétry has

submitte{! proposal

for adoption of ZLD

System by
31.12.2025.

29.

M/s Awon Printers, St. No. 3, Baba Gajja
Jain Colony, Near Moti Nagar, Ludhiana

The indusitry has
s'ubmittedli proposal
for adopti?c:m of ZLD
System by
31.12.2025.

.30,

M/s 1.S Jain Dyeing Factory Plot no. 26/6/2,
Near Moti Nagar, Bye Pass Ludhiana

The indus\ialry has
submitted Ei;:'rm:;osal
for ﬁadopticiln of ZLD
System by,
31.12.2025.

31

M/s Sagar Apparels, B-XXX- 2586/87, Baba
Gajja Jain Colony, Moti Nagar Ludhiana. -

—_—

The in‘dusti(y has -
submitted proposal
for adoption of ZLD
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System:!by
| 31.12.2025.
32, B.K Wools, 236/5, Industrial Area-A, |The indéjstry has
Ludhiana. Submittéd proposal
| for adopiftion of ZLD
System by
. 31.12.2@25.
33 Rampal Sci. Dyers, 216, Industrial Area-A, The indLEHW has
Ludhiana. submittéd proposal
| for ado;étion of ZLD
System by
31.12.2025.
34, | M/sH.CDyeing Works, B-30, PlotNo, 3595- | The industry has
96, Baba Deep Singh Nagar, Moti Nagar, submittéd proposal for
adopt]oré of ZLD
System by
31.12.2425. |
35, M/s Ganesh Dyeing Mills, G.T. Road, The industry has
Dhandari Kalan, Ludhiana. submitteid proposal for
adoptioni- of ZLD
System . by
31.12.2025.
36| W/s Sharman Woolen Mills Ltd, VPO | The mdustry has
Jugian'a, GT road, Ludhiana. submitteid proposal for
| adoption. of  ZLD
System by
31.12.20325.
37, Madan Dyeing & Finishing Factory, J-1, The inidustry has

Textile Colony, Industrial Area-A, Ludhiana.

shifted to  Tajpur
Road.

—_—
T
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38.

M/s Maihotra Dyeing Kuldeep Nagar,
Jalandhar Road, Ludhiana.

shifting . its piant and

The i:ndustry has |
submitttied proposal for

machinéry. _

39.

M/s Ramal Dyeing, Jalandhar Bye Pass, Opp.
Shakt Nagar, Ludhiana. '

The i';ndustry has
submittéd proposal for
shifting%its plant and
machinez;ry.

40.

M/s Sanjeev Dyeing Works, 1004/9, Circular
Road, Ludhiana.

The ifndustry has
submittéd proposal for
shifting I|t',s plant and
machinez‘ry. '

41,

Adhi Enterprises, B-XXIII 2120/1, Textile
Colony, Industrial Area- A, Ludhiana.

Divections issued for
closure of unit/sealing
of wet process and
sealed aéccordingly.

42,

Bharat Jiwan Dyeing Factory, '42, Industrial
Area-A, Ludhiana.

Directions issued for
closure ni:n‘ unit/sealing
of wetf process and
sealed a:;ccordingly.

43.

Sewak Scientific Dyers, Plot No.
131/1, Industrial Area-A,

Directior?ns issued for
closure of unit/sealing

of wet ' process and

sealed aiccordingly. '
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V.CUBE CHEMICAL INDUSTRIES

{In Technical Association with Nuchem Weir India Ltd) 1
47-ARYA COLONY, | {T)0161-5095373
MOTI NAGAR AL B frian g i {M}98140-27910

LUDHIANA-141010 D 3 wan_isha@yanoo co.n
VCCI/WT/2024-25/3770 =iz '

14™ NOV 2025 Acf) | R &

- T %y |
To, -y

AWON PRINTERS
ST.NO.3, BABA GAJIA JAIN COLONY,
' MOTI NAGAR, LUDHIANA - R ;F

Subject: Techno commercial offer for 150 KLD Ultra- Flltratlon Plant WIth

Reverse Osmosis System for handling ETP treated water e *
Sir, . i

-

Reference to the enquiry regarding-- ETP-150 KLD wni:h' Ultra Fnltratidn Plant
with 2 stage RO for ETP water along with Steam Evaporator for vour
requirement. :

INAIIRO Plants -
1. All Pumps of CNP/GRUNDFOSS.' R
2. ONLINE pH Meter in Feed Llhe“and Permeate Line. :
3. PLCHHMI Make o, SCHNIEDER. -
*ALL POINTS ARE CONSIDERED IN OUR OFFER,
We are pleased"to offer our lowest price bid with technical specnfucatlons
Please FJl‘ld Enclosed quotation for the same.
Weffook forward to your valuable order.

L Foi“’

%‘_‘1

V/EUBE CHEMICAL INDUSTRIES
WL
Dr. Paawan K. Sharma

V CUBE CHEMICAL INDUSTRIES
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(M/ENTERPRISES
Ref.: PROP/2025/023 Date:é Mar. (7, 2025

M/s Azeez Fabrics Pvt. Ltd.
Industrial Artea-A,
Ludhiana (Punjab).

Kind Attn.: Mr ATUL VERMA

Sir,

Sub.: Environmental consulting services — Design/supply/erection/commissioning for upgradation of
existing effluent treatment plant (ETP} for process effluent from textile wet procéssing — to achieve
zero discharge .

1. This is in reference to discussions with you on the subject matter.
2. Enclosed, as Annexure-1, is our proposal for the same.

3. We will be happy to provide any additional information/clarification as and when required.

Looking forward for an opportunity to serve you and assuring you of our best services and
attention at all the times, : ’

With regards
for Northman Enterprises

Sanjeev Singal

NORTHMAN ENTERPRISES

N PRI 0161-5046730, 98140 05933, 008140 23459 T |
Emails: sanjeevsingal@northman.in; visduggak@gmail.com
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\NORTHMAN

ANNEXURE - 1
10 WORK OBJECT

Design/supply/erection/commissioning for upgradation of existing effluent treatment plant (ETP)
for the process effluent from the textile wet processing (fabric dyeing) to achievé zero discharge.

20  BACKGROUND

The industrial unit is an existing facility engaged in processing/dyeing of fabric ("mostly polyester
and acrylic). The industrial activity results in generation of ~650 kl./day of process effluent.

The industrial unit has an existing ETP with elaborate arrangement to treat the process effluent

which was being discharged into the municipal sewer. The existing ETP is perfommg adequately
to achieve applicable discharge standards.

Now, the industrial unit intends to upgrade its exnstmg setup (ETP) to facilitate complete reuse of

treated process effluent into the process and to achieve zero discharge. |

The expected characteristics of treated effluent (from the existing ETP) are as umder

a) Design flow 650 m¥/day
b) pH 6.5-8

<) BOD3,27°C <50 mg/l
d |cop <300 mg/l
e) TSS <80 mg/l

f) TDS <3000 mg/l
2) T. Hardness (as CaCQ3) <500 mg/L
h) | T. Alkalinity (as CaCQs) = | <700 mg/L
i) | Chlorides (as CI) <1200 mg/L
D Sulphates (as $04%) ' <50 mg/L
k} Ammoniacal nitrogen (.as N) <10 mg/L

3.0 PERFORMANCE TARGET

The treated effluent, shall be reclaimed and entirely reused for meeting process water requirement.

The treated/reclaimed effluent must conform to the following standards;

a}y |pH : _ 6.5-8

by [ TSS ' Nil

¢) | TDS <200 mg/l

d) |cop - . Nil
NORTHMAN ENTERPRISES

EYLIAA Cue ‘l!"l’\"l‘l’.lh‘l’l

Ph.: 0161~ 5046230, 98140 05933 00814 33459
Emails: sanjeevsingal@northman.in; visduggal@gmail.com
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40 APPROACH

The ETP upgradation will comprise of following units;
a) Ultrafiltration {(~40 kL/hour)

b) Reverse-osmosis ~ 3 stage (~40 kL/hour)

¢) Multiple effect evaporator — with TVR (~6 kL/hour)
d) Agitated thin film dryer (~1 MT/hour)

50 SCOPE
a) Designing of the proposed ETP for upgradation
b) Detailing for on-site execution
¢) On site execution of proposed action plan
i} Supply of various machinery, equipment, required auxiliary fitments
- ii) Guiding in execution of civil work
iii} On site installation of supplied items

d) Operational commissioning of the ETP and achlevmg compliance thh the committed
performance requirements

6.0 ITEMS REQUIRED/SCOPE OF SUPPLY -

No. Item ;; Quantity

I Ultrafiitration system (~40 kL/hour) — complete with all auxiliaries and : 1 lot
accessories as per detailed scope g

2. Reverse osmosis system (~40 kL/hour) — complete with all auxiliaries ' 1 lot
and accessories as per detailed scope E

3. Mulitiple-effect evaporator system for RO reject handling (~6 kahour) - 1 lot
complete with all auxiliaries and accessories as per detailed scope :

4, Agitated thin film drier system for handling of concentrated slurryMEE 1lot
reject (~1 MT/hour) — complete with all auxiliaries and accessoties as '
per detailed scope

Notes;

a) The requirements have been worked out as assessed by us. Any addltlom’akteratlon will be
considered appropriately.

7.0 EXCLUSIONS

The present scope of services and rates, strictly, does not cover the following;
a) Work/service elements;

i) Design of civil structures and BOQ of civil work

ii) All types of civil work (including foundations for machinery!equipmfcnt, supporting

NORTHMAN ENTERPRISES

EYEIAN Cue o Then D b an d et TP aloe o Tow Ao it b om0 F TTATTT 4 N W

Ph.: 0161-3046230, 98140 05933, 098140 23459
Emails: sanjeevsingali@northman.in; visduggal@gmail.com
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structures, etc.)
ii) Machinery/operator room
iv) Effluent flow arrangements outside the battery limits
v) Fresh water supply line up to the ETP
vi) Necessary power supply arrangements to the site
vii) Electrical cabling
viii) Earthing for electrical control panel/equipment
ix) Lightening protection
x) Emergency power supply
xi) Lighting arrangement at the site
xii) All types of laboratory based analytical work _
xiii) Consumables (chemicals etc.) required for operation of the system
Xiv) Any item not mentioned in the scope of supply

xv) Unloading of material at site

xvi) Material/equipment requirement for on-site work -~ welding set & gases (at working site),
cranes, etc.

‘ b) NE shall not be responsible for any dealing with the regulatory authorltles for any matter
except for technical information/clarifications regarding the matters that are under the direct
purview of the scope of services contracted.

8.0 WORK CHARGES
a) Consulting and design - Rupees Four Lakh only (¥ 4,00,000.00)

b) Supply of machinery and equipment (refer §6.0) - Rupees Three; Hundred and
Thirty Five Lakh only (% 3,35,00,000.00)

¢) On-site erection and commissioning ~ Rupees Five Lakh only (T 5, 00 000.00)
Payment terms
i} 5 % of'the total charges is to be paid as advance along with work order.
i1} 10% of the total charges is to be paid on the submission of design and détails

iit) 80 % is to be paid part wise availability / ready for process. [ Please note advance amount
received will be adjusted in last consignment.

iv) The rcmammg 5 % of the total charges is to be paid after sucoessﬁll operational
commissioning of the ETP.

9.0 TIME FRAME
a)} Designing and detailing — 8 weeks

b) Execution of civil work — in the scope of industry

NORTHMAN ENTERPRISES

Ph 0161-5046230, 98130 05933, 6981407 23459
Emails: sanjeevsingal@northman.in; visduggal@gmail.com

ERLIAA O T'l\‘l'l"i\'rl
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c)
d)

€)

ENTERPRISES

Supply of material (in NE scope) — 8 months

Erection work — 2 months

Operational commissioning — 2 weeks (after completion of erection work)

10.0 OTHER TERMS AND CONDITIONS

a)
b)
c)
d)
€)

£

h)

k)

k)

)]

The above rate includes charges for items of supply (FOR our ware house).
Transportation, etc. shall be charged extra as applicable. :
The above rates DO NOT include GST which shall be charged extra as appllcable
The above rates are valid for 60 days.

The facility shall get the ETP operationally commissioned within 90 days of completion of
on-site erection. If the industry fails to get the ETP operationally 00mm1ssmned {for the
reasons beyond the control of the Northman Enterprises) within the stipulated period, the final

-installment of the total payment (payable against operatlonal commlssmmng) shall become

due for payment.

The NE shall be responsible for the performance of the equipment and machin"ery supplied for

a period of 12 months from the date of erection or 13 months from the clate of supply,
whichever is earlier.

For smooth and uninterrupted working during on-site erection and commissioning, some

excess material/items will be sent to the site. The NE shall be entitled to take back any unused/
excess material/items.

The project management will execute its part of work within some committed time frame.

The NE shall not be respon51ble for the correctness of the data provnded (elther directly or
indirectly) by the project authorities. :

The specifications mentioned are indicative. Final specifications may be revised at the time

of execution, for improvement of overall performance without any addltlonal cost
implications.

All charges concerning statutory fee/deposits, environmental sampling and testmg (analytical
services), etc., shall be borne by the industrial unit.

The NE shall bear no responsibility for any commitment made by the 1ndustry to any of the
regulatory agencies/authorities.

m) The NE shall not be responsible delay/refusal of statutory consents from the state s Pollution

n)

Control Board, for any reasons which are beyond the scope of services.

The NE assure complete confidentiality of each and every information ger{erated!obtained
about the industrial unit. Further, the information shall be used strlctly for the purpose for
which the NE is authorized/petrmitted by the industry.

NORTHMAN ENTERPRISES

“Ph.: U161-5046230, 98140'05933, (98140 23459
Emails: sanjeevsingal@northman.in; visduggal@gmail.com
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FEASIBILITY REPORT
FOR -
ZERO LIQUID DISCHARGE PLANT = \

- OF
CAPACITY 200 KL PER DAY |

© “M/S B K WOOLS” \
236/5, INDUSTRIAL AREA-A |
LUDHIANA, PUNJAB-141003 - :‘



1.0 INTRODUCTION | |

N/S. B K WOOLS at Ludhiana is proposed to install Zero Liquid Discharge Plantéof capacity 200

KLD to treat the waste which is being generating from Polyester, Acrylic & Nylon Dyeing

ménufacturing proces.s.. ' i

The Feasibility Report for Installation 0f200 KLD Zero Liquid Discharge Plant g(zu:,), To bring
down the 'values of all the para'meters for Reusing in Polyester, Acrylic & Nylon l?yeing Process.

This propﬁsal shéll cc;ﬁs'{der' .various- ésﬁec_ts cbveﬁng tl;,"e parameters of Wiastewater'(both
quality and 'q".a.“ﬁty}'l fhé Scheme I&' Process of .tre'at'mentf" .process units éinvolved in the

treatment and their specification.
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2,0 PRODUCTION PROCESS AND EFFLUENT GENERATION:
The specific Effuent generation Is about 200 KL per day. 3

" Considering safety, the unit has purposed to install an ETP designed for 200 KIJ day.

3.0_RAW EFFLUENT CHARACTERISTICS

The characteristics of the raw Effluent are given below:

SrNo. | Parameter o | Unit Chamgteﬁsﬂ§s
11, Present Flow Rate - ) Kleay- 200
2 | Proposed Flow R&e ' T KUDay _ 200 -
s |pH - _5.6 80
4 |BOD o T "'m..gfl o 200-300_:",
5. coo - N ol ‘ :;'. 800-1000
6 TSS | mg!l 300400
Tlonacmease L | ot
T°W'Dlssolved30"ds © 600-700
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4.0 TREATED EFFLUENT CHARACTERISTICS

The required characteristics of the treated effluent as per the Pollution'Ct:Jntrol Board

4

are given below:

SrNo. | Parameter 1 7 unit Characteristics
2. pH N 1 6.0-85
7. TDS. T Mgl © <100

5.0 END USE OF TREATED EFFLUENT

The treated effluent will be used for the following purposes:

'\ Gardening |

N Reuse in machine




80 TREATMENT SCHEME
The ETP is of modular construction and the treatmant process will consists of thre; stages

7

‘Stage 1: Primary Treatment ' iﬁl
. . _ l'.
Screen Charmber, Ofl & Grease femoval tank & Effluent Coliectidn Tanﬁ, Flash mixes "|
. : : . B l
| . |
" tank and primaty tube settler. l';
. ) . |
. . . L I|
I|
|
. . . ' - Ill
Stage 2: Secondary treatment . .- ."|
Aeration Tank, MBR Tank, Final Treated water alongd with -required'instrurﬁentaﬁon and "i
‘PLC/MHM) Panel - -||
|
|
_$tage 3: Sludge Handling Unit '|
o |
. . |
. _Filter Press Unit
IR e I!l'-
" Stage 4: Revarse Osmosie Un 1
’ Reyersé Osmosis Stages - 1
|
! .
||.
R | 3
5 8



S
_ 7.0 PROCESS UNITS

- The process units alang with their brief purpose to be used for the treatment of the effluent

. water are given in the following table:

SR. : _
'NO PROCESS UNIT BRIEF PURPOSE
1. Scréeh Chamber | For retaining coarse material like rags, plastics etc.

: N o .. | For Remaval of floatable matter.
1. | Oil & Grease removal tank - :

For ensuring continuous and uniform quality feed to the ETP

m. | Effuent Collection Tank
: .- | system.

Flash Mixer & Flocculator o ' -
Tank | For'chemical treatment of Effluent waste:
1 Tank, - .

. | Primary Tube Settter = | For Removal ofChemicaI Sludge particlés

Blowers & Diffused | For supplying air in the aeration tank, -
Aeration System S : '

. -For supplying air i | HE
'MBR Feed Tank L rsupplying air in the aeratlon_tarjk. R

'-F"d}-ébﬁ&é"'i'.iﬁ]uid separétioﬁ

A To store the treated effluent for fuither polishlng

_ For dewatenng of the sludge with the help

.| For contlnuous mon[tonng of Water flow and quaﬂﬁ’fy

. .Ta measure Phvalue.

1RO stage-1 & RO Stage-2

Evaporé_fg‘sr-‘ along with Dryer
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's.'n BILIEF PROCESSbESCR.'PT'QN

ﬁ’&:‘

- water wrll collected mto tank for end use of water

PRIMARY TREATMENT o

"'The efﬂuent will be collected |n the efﬂuent collectlon tank and will be collected in the effluent

collectlon cum pumplng sump aﬂer ﬂowmg through the screen Ghamber & ort & grease tank for

_ removal of any ﬂoatmg matter and to trap the ﬂoatrng debns if any. The collectlon tank helps to

~ have a consrstent ﬂow of efﬂuent for the ETP plant Collectlon tank wrll be kept aerated by

coarse arr drttusers to avord foul smell The efﬂuent is pumped to reactidn tank where chemncal

wrl_l pass to ﬁlter feed tank by 'grawty.

SECONDRYTREATMENT

. 'The efﬂuent water wnl be further passed through tertlary treatment compnsung -of fi itration wnth

. MBR Membranes for remeval of mrcre—suspenslons celeur and odour Then treated efﬂuent

......
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| treatrnent take p|ace to remove |mpunty and then it will pass to anary Tube settler After thisit




' 9.0 _LIST OF WORKING ELECTRO-MECHANICAL EQUIPMENTS -~

The list of thé_ working mechanical equipments required for the ETPis given bél'ow. i

| sr.No. | : : Description - _ - Qty

. | Bar Screens Coarse R o __ D 1No. .

I Parabolic Screen o L B 1No.

. |CooingTower o T o T 1 1N

V. |EffuentliftPump S| 2Nes

V. | Flash Mixer & FIoccuIatorTank . . . ) 102 No.

Wi | Primary Tube Setler © - . | R

" VL. - | Aeration Grid-for Collection tank- T P T

<"1 Vil | Goatse Diffusers for Collection Tank S

X Cheinical Dosing System - - - i 3Ncis.. -

F x| UV Stabilized Primary tube setler Media - [

X, | Aeration & MBRTank - it 2Nos

1 XL | MBR Permeate Pump |

2Nos, | -

-‘.?'-"':_'3.-'--x|il'.-'- MBR.Ba'ckWashEPump_..'-' PRt
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| XIV . Sludge Transfer Pump | 2 -Nos. -

2| XV.. | MBR Membrane with S5 Skid Aset |-

~ XVI. | Twin Lobe Rotary Air blower ' { 1Nos’

XVIN. |MBRCEB-28ysten . . . | 1Nes |

—

XIX. |MBRCEB-3System - T A Nes

XX. | Piping and fitting a S __ “m

- XXL | Pressure Gauge D Alet

XXIl. | Electromagnetic Flow meter - o _"": "'.'-."l"Nos'.'

XX | PhMeter B IR 4 Nes.

. | Level Switch

vit, | Reverse Osmosis Systemn -1 with all the Equipment

| Reverse Osmosis Syster-2 with all the equipment

' "S‘ni'a'l"'t'Evap. Thenn}c_ Fluid Bs:ised Evaporator




-10_0 TECHNICAL DETAIL OF MECHANICAL EQUIPMENTS

L BARSCREEN-1{yq.
Location Inside Screen & ey
P - 278N & inlet chamber of incormng EﬁIUent Line
_ creening of floatable Mmatter
MOC $s304
. T ———
Size of Bar 18 mm, Inclination 45 0¢ -
Size of spaging | 20 mm/ 10 mm
' [ Make FWSPL |
. PARABOLIC SCREEN - 1 No,
Location _ Inside Screen & inlet chamber of ihcoming Effiluent Line |
Appilication Screening of floatable matter
MOC SS304 )
Size of Bar - 0.5 mm, Inclination 45 °C
Size of spacing | 0.5 mm

Wi, EFFLUENTLIFTPUNP SET - 2No (1W+1S).

T After Coltection Sump-

7} Application

To feed Effiuent to 'Reaciibn tank,

: _"Capacny

Centnfugal Horlzontal Self-pnmlng, Monobloc

|10 m¥/hr:

1520m

cofMoe

CI/ 55304

T kirloskar/ PP.Pump "




W

- | Application
- [moc
| Accessories

V. | NEUTRALLISATION CUM COAGULLATION TANK -2 No.. - ™
e _‘\.'Lot':atid,n' ' After Effluent Collection Sump R
Applicaﬁon_ For reaction and chemical treatment for efﬂue_nt water .
| Size - Suitable for 200 KLD |
MOC MS-FRP
| Make FWSPL
V.  CHEMICAL DOSING UNIT .
CHEMICAL DOING TANK
‘Location - Near reaction Tank
Application For storage'of chemical solution,
Capacity 100 liters |
MOC HPDE
CHEMICAL DOSING PUMP

| Location -

Near Neutralization Tank

Applicatibn

L . Capam[y

| _100 LPH:-

1 Make

_MR!SekolEqvt

- AERATION GRID - 1 Lot

| 'Lo'éatip'n

| In collection Sump

For connecting air dlffusers for diffused aeration

- I-MSEP!GIIUPVC

Complete with ptpmg. vaIVes and other accessories

To transfer chemical form dosmg tank to reaction tank;

| FWSPL
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| L COARSEblFFUSERS "ILot.

B --['Locanon flnsudeEfﬂuentOollectlon Tank

L _.Apphcg'_non__‘_.zl For providlng alrfor mixing
o Capaclty 5 mslhr per dlffuser

| Size - 150 mm Dla

MOC . -}EPDM
Make- - :_Sgogen

Vlll TWIN LOBE ROTARY AlR BLOWER -2 Nos (1W+1S)

] LOcatlon ' Near the collectlon tank

Applicatjbn' - Supply of-alr-for-mlxing.-.
Capacity B _500,m3l'hr.\--__.
Pressure | 04 kgfor?

Moc ol

| Motor  [10HP

M MS: bgse_ plate safety valves suction filter, silencer, NRV
o PRV, V;-_g"-beit Beit guatd Drive and driven pulleys
| _Motoi"‘m'aké_s Crompton '

n 'B_Iowér:s'-'Maké‘,:.__; _‘.'.Akash/AEWIBlowvacc{Eqvt

N _D(. AERATION & MBR TANK— 1%,

| Locatlon \ "Aﬂer anary Tube Settler Tank
- Apphcatwn | For supplying air in the tank.

| Capacity . | Sitable for 200 & 50 KLD
MOC_ |MSFRPROOIGFS . .
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o X.. MBR PERMEATE PUMP srs'r 2No (1w+13)

' Locatlon_

| After SUBMERGED UF Permeate Purnp
| Application - | To Suction from SUBMERGED UF tank
| Type - | Centrifugal, Horizontal, Self-priming, Monobloc .
Capécity I- 12 mdhr. |
Head i2m
MOC - | CVSS304
Make . -

.| Kirloskar-

XL  SLUDGE RECIRCULATION PUMP SET 2 No (1W+1 S)

Location . ForTubeSettlerandMBRTank - e
o ,ForSiudgeReclrculatlonfromTubeSettlertank and MBRE;-' R
Application

. tank : . L :

Type Centnfuga! Horizontal, Self-pnmmg, Monobloc

Capacity 30 methr,

15m

Kir!oskariE

PO MBR MEMBRANE SYSTEM

{ Location K -'MBR Membrane In MBR Tank
| Application For solids Liquid separatlon '
| Type DeadEnd - *
Capacity_ 200 KLD
‘Membrane Area | 600 m2
| Moc {PVDF

. | Make )

1388
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R -xm" 'c";EB DOSING SYSTEM ©

Location - | Near MBR Tank

. Application’-_ =

op To Cleaning For chemical form CEB Dosing tank.
- |Capacty.  {oBS0LPH

&Aake _ | MRISEkblEdvt.'

XNV, PIPE ANb Frr_rmesi

__ -| Description . . | Supply of mterconnectmg p|p|ng,f ttmg&valves for ETP units . '. -' ]
|Moc |Ms/alrupve | |
Make . Tata/Astral . N R _ ' : ]
See - 15 NB to 50 NB - o N |
XV.  REVERSE OSMOSIS UNIT STAGE-1

Description Complete RO systern with basis items required, " _:? ; _ I
SKID MOC $5-304 ' |
RO Make FWSPL
Feed Pump Kirtoskar/Equt.

' _-ngh Pressure Pump ; 'Grqhd_fQSf:Shakti o

o RO Membranes

DowlHydrainautics

RO Pressure.Vessel' Pentair -

[ Cartridge Filter

Flofinflo -

Dosing Pump

For Anti-Scalant/Acid/SMBS — make — Seko/MR/Eqvt.

XVI REVERSE OSMOSIS UNIT STAGE-Z

[ Descripti_o_n__ |

.. [skiomoc -

Complete RO systern with basis items requ1red
o 88-304 '

RO Make




Feed Pump Grundfos/Shakj
High Pressure Pump | Grundfos/Shakti
RO Membranes | Hydraunautics
RO Pressure Vessel | Pentair
Cariridge Filter Gopani :
Dosing Pump | For Anti-Scalant/Acid/SMBS — make - Seko/MR/Eqwt, l'l
. 1‘
XVil. SMARTEVAP. EVAPORATOR - \
| Description - | For the Treatment of Waste Water after the Revarse dismosis Wasta \
SKID MOC Ms/ss T \
Make 1 FwWSPL - n : |
Feed Pump ShakifEqvt. - . l‘
Contact Part SS-316L - | 3 , ||
‘Outer Shell 55304 ||
Recirculation Pump | Shakti/Eqvt, . . ' l
Piping & Fitting S$S-304/316/MS | | j
Contro! Panel & : 'r
| Instrumentation FISPL - | ;: I

DETAIL OF INSTRUMENTATION o | 3

L. Pressufe Gauges-1Lot. | |

Location S - | Delivery fine of Pumps & Blowers o i;_ o ,ill
Application - - | To indicate the Pressure | | _ ;’I
Type - | Bourdon/ Diaphragm o j'
Range - Oto7Kg/cm2 N . o I,i'
| Maf‘ﬁ — | TP T ] ' II:!.
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W - ELECTROMAGNETIC FLOW METER

Ny T Toe \‘

Location - . Inlet/Outlet ——

MoC cues ' — ]

| Make _. | _UPCINivo T ——

) © . CONTROL PANEL ~PLGC& HMI

Nos o — o

| Loeaﬁon'__ i - | Electrical Panel with PLC/HM|
‘Make o | FWWSPL

IV. CABLEANDCABLETRAY . .

Lot B One

Locatioln‘;- e e Electtical Panel

| Make Polycab

NOTE Complete Zero Liquid Dlscharge pIant- o
Treated water can be 92-95% from Efﬂuent treatment plant
-Plant Capacrty 200 KLD L
- RO Recovery - 92% *

e
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om 'cELLANEoua INFORMATION . -

B AVALlBlLlTY OF LAND DR

| HAZARDOUS WASTE MANAGEMENT S |
| The sludge generated from the efﬂuent Treatment Plant is stored on the \

L  factory premrses in an |mpewlous tank after puttlng the sludge rn HDPE \1
bags and will be dtspose at government approved placed sludge is | - l
B hazardous.

|  souowase Ly |
i Packagtng waste is generated whrch wrll be handover to the authonzed |
authority as per PPCB for dlsposal |

" TREE PLANTATION .

i is proposed to plant rows of spreadmg crown vanetres of evergreen frees l
| ail along the boundary wall of the estate forwhlch suff C|ent Iand s 1

- avaﬂable o o

| The treated efﬂuent ‘5 Pfoposed W|ll be reused in Gardenlng wrrgatron and o
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V-TECH SALES CORPORATION

—— < e e

Date: 29.03.2025
M/s H.C DYEING
B-XXX-3595,STREET NO,9

Opp Transport Nagar,Baba deep
singh nagar, Ludhiana

Kind Attn: Mr. Sameer Sood )

Sub: ZLD Plant Offer of capacity 400 KLD

With reference to the discussion we had regarding the requirement of 400 KLD ZLD Plant,
we are pleased to submit our offer for the same. Please find below:

Introduction
Process scheme
Objects of the proposed scheme
Characteristics of effluent
" Design of units - Civil
- Design of units — Mechanism

L3 B

4.
R
£

T Commercial offer

We, in Collaboration with one of the renowned group manufactures specialized products to

. trest the water-intensive industries, right from the source of intake to the effluent

discharge ar recycle We have a team of experienced water Technologists who design,
develop and manufacture the water and waste water Treatment Chemicals. The products
designed are at par with Global standards and comply with-

- Utility requirements !
- the Industrial specifications
- Pollution Control Board norms
- Water & Energy Conservation measures

Through our Innovative Applied Chemistries, we strive to meet the Indian Industﬁes_; g

requirements such as -
- Process Optimization
- Minimizing downtime
- Minimal Env[ronmental impact
- Better Returns on Investments
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Al V-TECH SALES CORPORATION

400 KLD ZLD Plant Process Scheme:

RAW INFLUENT
i
&-
MECHANICAL/ROTARY DRUM SCREEN
COLLECTION TANK :
g ST 7 pH balance

S QUALIZATION TANK ™™ e
Coarse bubble air diffusion

Chemical Dosing 3 <]‘

Flash Mixer/Zigzag Mixing Channel

|

v
PRIMARY CLARIFIER ..., Chemical Sludge
i

b !
I ANOXICTANK
Recycle waterf

]

4
~— 1} AERATION TANK

lrifier ety SLUDGE SCREW PRESS N

Bio Sludge
arpon Filter

8

e

(1)

Secondary

e

Sand Filter +

'
[

Ultra Filtration
: L}
RO 1, RO2, RO3
¢
b g

MEE for Final RO Reject
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V-TECH SALES CORPORATION

OBJECTS OF THE PROPOSED TREATMIEENT SCHEME

a. Bar Screen and Mechanical screening: A combination of grit chamber and mechanical rotary
screening system has provided to remove complete floating particles and cotton flubs in the
raw effluent.

b. Equalization; The raw effluent will neutralize by acid to bring down the pH from alkaline and
equalized in equalization cum storage tank by batch process,

¢ Chemical Treatment: Minimum use of Chemical treatthent with help of PAC & Decolor and
Floccuiants. This treatment will help us to reduce the COD/BOD up to 50-55%.
d. Anoxic & Biological treatment: The equalized and neutralized effluent feed to aeration tank

instead of feeding to primary treatment to remove organic load. COD/BOD reduction up to
95%. !

~ e. Secondary clarifier: Tertiary clarifier (Settling tank) provided to remove fine suspended solids

before feed in to filtration system, here small quantity of liquid coagulant can be added to
remove the fine TSS particle.

f. Tertiary Treatment: Pressure sand filter and CRU unit act as a polish to final water to be
outlet or recyclad. :

g. Sludge Dewatering Process — Filter Press: A dewatering screw press uses mechanical

Characteristic of Water Quality at Different Stage:

;\-f.a.t;ar Influent Water [Tube Settler Biological Outlet [UF Outlet Water |
Parameters l Qutlet Water Water '
PH | 69 7-7.5 7-7.5 7-7.5

;[600 - 800 ptco 150 ptco <50 ptco <20 ptco

> I]300 —500 ppm <100 ppm <100 ppm <1 ppm

| : v

4000 ppm 4000 ppm 4000 ppm 4000 ppm

<1800 ppm. 400 ppm . {82820 ppm <120 ppm

<750 ppm <500 ﬁpm <40 ppm <30 ppm-

s O TTTESSTOMRETTdefil tratiometorseparates]iq uid s romis o ol s e e oo :
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Water Recavery Stage wise:
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V-TECH SALES CORPORATION

.: Plant 'System & | Feed Product | Recovery

| running time | £ | :
r B e kL_D_w'_j' 396 KD | 99%, 1% as liquid sludge |
[UE. [ mbgkiD-. | 3B0KD. | 95%

RO1 Tlasoxio | |k |oo% .

RO2 | 38 KD |'z86i0 T T60%

e R T 50%

||
T Total Water Recovery | KLD' 372.5 KLD '93.12%

WATER TDS AT DIFFERENT STAGES

Plant ! Feed TDS Product TDS | Reject TDS
UF | <4000 ppm <4000 ppm Nil
R’_C‘_l :___ 0 : 4000 ppm <100ppm * | 11500 ppm
RO 2 |‘ 11500 ppm | 200-250 ppm | 22000 ppm
Fes. | |UWoem | [<EOpem | | #5800p0m

Scope of Supply - Mechanical & Electronics:

‘ ZLD Plant — 400 KLD

Bt Seraorohat Giro. [15m3/hr, 10-12 mesh sice
Equalization Air Blower system 02 set 560'_“_3/?"
((1w+1s)
quualization coarse bubble L Coarse bubble, Silicone moc, with uPVC
diffusers . underwater skid assembly, Make SSI/ Eq.
Main Lifting pump (1W+15) 02 nos. (15 m3/hr Lubi/Kirloskar/Eq.
R et o 01set [TTM Fabricated, MSEP/Ceramic plates
. {Primary Tube'Settler Olset [Fabricated Part, GWT Make
: %2;9;“,‘1&1-@ nk Recirculation.Pump.... |01 no....[10.m3/ t_wr___Lu.bi[KirIoskar/qu
L

=
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: Fine Bubble Diffusers, Silicone moc, make
rBfologicar System Diffusers 101 set ;

531/ eq. '

Biological Blower System (2w+is]

2 e 200 /b, makG Akash /o ooierh |

- [Secondary Clarifier Mechanism

.01 set Eubrfcated Part, GEE Make

)Siudge Transfgrh;'m; p{ﬂ—vﬁs} 02 nos. |5 mi3/hr,

L =R G i
Treated Water Lifting Pump 20 m3/hr, make Lubi/Kirloskar/ Eq.
Fs s 02 no.
(1W+18) : | ;
P e ¥ f 120 m2/hr, FRP/MSEP with filtration media,
Multi grade Sand Filter : 101 set
’J pipe fittings, valves, pressure gauges

LT ) A aEutn SR A OST, -

! : 20 m3/hr, FRP/MSEP with carbon media,
Pressure Carbon Filter 01 set - ‘ 3

pine fittings, valve, pressure gauges
e ’ 15 m3/hr, S5 304 Housing, pipe fittings,
8ag Filter Housing 01 set
} valve, pressure gauges
UF F;:d Water Pump {1w+1s} 02 no. |15 m3/hr, make Lubi/Kirloskar/ Eq.
UF Plant Skid 01set |Fabricated SS 304, make GEE
UF Membranes: - * l01set . {15 m3/hr, - Qua/Koch/Deerfos/eq.
RO1 Plant Feed pump (1w+19) 02 nos. |15 m3/hr @ 3 kw, make Lubi/Kirloskar/ Eq.
P 15 m3/hr, Size 7"*32", PP, 20 micron, S5304 |

Qlfeed Bagfilter

~ 115 m3/hr, Size 2.5'*30", PP, 05 micron, S

RO1 Feed Cartri i 01 set
RO1 Feed Cartridge Filter S0ahousing

N T

15 m3/hr, @16 kg/cm2, S5 316, Vertical
n"mhiv;i‘agsil .

HO1High Pressure Pum_p__(lw+'15} 01 na.

RO 1 Membrane Housing 04 nos [PSI 300, make Dax/codeline/Pentair/eq.
B ' * jHydranautics/Dow- :
RO 1 Membranes 16 nos, ics/Dow-filmtech, Brackish Water
- type, BW 400

e e L

YT

'
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CH SALES CORP

" leressure Switch PeEm ' - ek
[ i 03 no.  lLow pressure & high pressure switch
Rota Meter —
o 04 nos. Acrylic body, SS pointer inside
RO Cleaning SKID 01ser 55 SKid, Cleaning pump, Chemical dosing
| ' tank 500 Itrs- 2 nos.
pH meters, ORP Meter, TDS Meter (01 st [Make GEE, Online transmission with Panel
RO Plant #2 X i
iROZ Plant Feed pump {1w+15) 02 nos, |6 m3/hr, make Lubi/Kirloskar/ Eq.
I|_ '
' T : 3
IRO2 Feed Bag Filter 01set o M3/, Size 7"*32", PP, 20 micron, 55 304
1 housing
: ; 3 i 20 icron, PP
Ea'oz Feed Cariridge Filter o1 6 m3.;‘hr, Size 4.5"%207, PP, 05 micr
i housing
. . 1
e 6 m3/hr, @35 kg/cm2, SS 316, Vertical
‘RO2 High Pressure Pump (1w+1s) |01 no. . _/ 5 e/
- multistage
RO2 Membrane Housing 01 nos |PSI 600, make Dax/codeline/Pentair/eq. !
T LG/Hydranautics/Dow-filmtech, Brackish 4‘
RD 2 Membranes 5 nas. Wt S Watertyne !
RO Skid 01set 55304
. Pressure Switch 03 no. |Low pressure & high pressure switch
Rotz Meter 03 nos. [Acr\;lic body, SS pointer inside
‘oH meters, ORP Meter, TDS Meter |01 set Make GEE, Online transmission with Panel
RO Plant #3
| ! _l
-_._,—.—.—.—o—'—'-—"_'_—"'_ - -
'RO3 Plant Feed pump (1w+1S) [02 nos. (3 m3/hr, make Lubi/Kirloskar/ Eq.
e Feeaé‘a‘éﬁﬁ;&[ 01cet 13 m3/hr, Sizad"*20", PR, 20 micron
= T T Do Sias o0 e R i
RO3 Feed Cartridge Filter el ;
1.
: :;E{B'é-j-i_iéﬂ?’-ressu re Pump 01no. |3 m3/hr, @55 kg/cm2, SS 316, Vertical

8
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e

multistage/ Plunger Pump

1IR03 Membrane Housing ~ * 103 nos [PSI 900, make codeline/Pentair/eq.
RE2Marmbranes e LG/Hydranautics/Dow»filmtec_lh,Koch Sea
Water type

RO3 Skid 01set [SS304

Pressure Switch ; 02 nos. |Low pressure & high pressure switch

Rota Meter 03 nos. Acrylic body, SS pointer inside

pH meters, ORP Meter, TDS Meter |01 set Make GEE, Online transmission with Panel
; 2 :

!High Pressure Feed line Olset [SS 316
|
]Low Pressure water line - 01lset |uPVC




l

V-TECH SALES CORP

S e 7
;rww pressure water line

(01 set [WPVC

|

MEE Plant & ATED

01 sat 15 KLD, Make GEE, moc SS 304, SS 316,
Pumps, Valve, Fittings,

Screw Press

Make GEE, SS 304, Flow 3 m3/hr @ 1.0%

01 set ‘ sludge consistency. Including chemical
\ dosing system, SS screws.
. |
!Ei;.f“ work under Client i !
I;Bar Screen Tank o PUD Ite* 2
: ?Collection?a_rﬁ( 50 KL ;
%Eza—ahiization Tank o 100 KL
I?Ch‘t_’mital mixer tank (8 kl * 3 nos.) 25 KL
I:Anoxic Tank 100 KL*
Aeration Tank 400 KL
;ISec'ondary Clarifier 50 KL
I‘-T;eated Water transfer Tank 10 KL
Sludge Tank 50 KL
FaiTremed waterTank 00K
Overhead Plate form for Screw iasacn
Press
i(‘.ivil Plate form for Mﬁi Bl ISft..?‘:,..let

‘\Eivil plate form for UF & RO Plant'

L e ety

1400
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General Scope under CLIENT: : e e

. g‘igi;ﬁ::ncklwl strucjtures, shed, pathways, safety railings, painting on tanks, related to
: S, covering of tanks, any bridge over civil tank either in civil or MS. Any sign
oard related to hazardous board. Civil tank's -

|nterconnectin ipes, drain §i
Per requirements in plant. e

Raw wate.r supply up to chemical preparation tank, in Laboratory.
e S ICRiS L0 SN Farthine connaction or kit | Lreguired..input connection
plant electrical panel, % T S

Plant lighting lamps, or related to roorm, lab etc.

All plant chemicals, Lab chemicals, bacteria cultures & Consumables used in Plant
Safetyequipment, firefighting system.
<« Inlet water line to Plant.

—, = Outlet'water line from Plant,

E-1
Lodging and boarding of engineers in factory premises if available.

Commercial offer:

|| Equipment Details : | Rates

Supply of Bag Filter 400 KLD, _
upply-0f-UR-Rlant-400:KLD e i P BT
e Supply of 4 stage RO Plant 400 KLD,
s Supply of MEE 1S KLD "
TOTAL RO+MEE COST - ‘

1,00,00,000.00
ﬁOne crore only)

s Plant Commissioning Charges y ‘ 4,00,000.00 (Four lakhs only)

Terms & Conditions:

« GST Extra 18% as actual.

« Freight extra as actu al or to pay basis,

- payment terms--> (10% advance, 50% in one months with first supply of materials, 30%
. pefore final dispatch the materials, and 10% after successful running of plant.

- Unloading of material is under client Scope.

Givikwvorkunderciientscoper

Further please feel free to contact us m case of any query

f Regards Q"%
R.K THAVAR! 98?61—11334}-

V-TECH SALES CORPORATI@N
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FL )SYS

05/05/2025

TECHNO COMMERCIAL PROPOSAL FOR

RO SYSTEM WITH EVAPORATOR

ISHAN ENTERPRISES

(DESIGNED CAPACITY OF RO + EVAPORATOR - 500 KLD):.

Prepared By:

FLOSYS WATER SOLUTIONS PRIVATE LIMITED
H-25,Near Electronic city metro, UP-201301

Email: projects@fwsp.com, info@fwspl.com

Website- www.fwspl.com
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1.0 EXECUTIVE SUMMARY

M/s. Ishan Enterprises to set up RO Plant with Evaporator of capacity 500 m3*/day. ?Feed.

Flosys has in house expertise/experience in providing the solutions for RO + Evaporator Plant,
based on their hands on experience and successes in real life in many industrial and domestic

sectors.

This Technical Proposal covers the process description, treatment synopsis, Process design, and
engineering and installation specifications for RO Plant with Elvéporator based :on with a total
handling capacity of 25 m3/hr. for RO Feed & Feed characteristics as specified in the proposal. The

treatment system is designed to recycle to treated effluent.

The scope of work includes complete 'design and engineering of the treatment systems including
the supply of several equipment’s, supervision of testing, erection and comn‘iissioning of the
complete treatment package (mechanicals, plant units, piping, electrical, and insﬁrumentation) as

- described in the process specifications.

N B S T —




1405

26—

2.0 DESIGN BASIS

21 - FEED WATER CHARACTERISTICS FOR UF

Flosys has designed the offered system based on the following Incoming water analysis

provided 10 us as specified in an enguiry document:-

Pre-Tr

Ambient

7-8

700 - 80C PPM

10-15 Mg/|

70 — 100 mg/|

NOTE: -

<1 PPM

In case the actual characteri_stics of the raw water to be treated indicates concentrations

exceeding/below the above figures, or elements other than what is shown on the above as

average values, we reserve the right to check our design and to modffy our proposal

accordingly.
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2.2 PROCESS CHARACTERISTICS

Treatment Scheme

Feed Flow-

Operaticnal hours

Reverse Osmosis $ta_ge-1
Feed 'Pump

Micron Cartage Filter

Y VvV V¥V ¥

Dosing System{Acid/SMBS/Antiscatent)
High Pressure Pump '
RC Membranes System

RO Reject Storage Tank

Reverse Qsmosis Stage-2

Feed Pump

Mizron Cartage Filter

Dosing System(Acid/SM BS/AntiscaIeht)
High Pressure Pump '

RO Membranes System

RO Reject Storage Tank

RO Permeate Storage Tank

Y OV W ¥V WV ¥V ¥V V. Vv V¥V VvV V¥

Thermic Fluid Based Evaporator

500 m3/Day

20 hours
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2.4 TREATED WATER CHARACTERISTICS

T
i
Y

Specifications' Post-Treatment

Ambient

6-7

<3

<150 mg/l

Turbidity <1 mg/l (BDL)

- —— i
1y e ¥ 4 V@{i L ;
A ¥ 3 S Rizh AL TR < o

NOTE: - The above quality of treated water is achieved subject to the following:

change in the quality of feed water, there may be certain impacts on operating parameters or

on end results of the system.

The feed water quality as considered is presented In Sr. # 2.1 of this prdposak. In case of any

The operation of Plant is strictly carried out as per Flosys Operation Manual and Instructions.

Pure chemicals, original spares and consumables specified by us are used in UF Plant.
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3.0 PROCESS DESCRIPTION

n

REVERSE OSMOSIS SYSTEM

Transfer of treated water in RO

system for final polishing of effluent.

The proposed system is operated at 1

% 100 % capacities

Micron Cartridge Filter prior to RQ

system

Cartridge filter feed pumps& RO HPP

with 100 % standby.

Acid, SMBS & Antiscalant dosing prior
to RO High Pressure pump.

High pressure pumps were employed to meet the high pressure reqﬁirement of the

Reverse Osmosis (RO} system.

Removal of dissolved solids via Reverse Qsmosis treatment.

The Reverse Osmosis rejects containing high TDS shall be feed to thé multiple effect

evaporator.

Alkali dosing at the outlet of RO plant in order to increase the Ph.

Collection of RD Permeate in RO Permeate water storage Tank.
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4.0 LIST OF CIVIL STRUCTURES (CLIENT’S SCOPE)

The following are the detailed list of Civil & Structural units envisaged for the projed::

MOC

¢ | RCC /MSFRP/MSRL

Volume

: | 50-100 KL

Retention time

| ~As Required.

Quantity : | 1No.

MOC : | HDPE/RCC
Volume ¢ | SOKL
Retention time : | As Required

rifi

ity

A

3 R i
Quantity i | 2No.
MOC : | HDPE/RCC
Volume ¢ [ 20/10KL
Retention time : | As Required
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NOTE: -
All the above-mentioned size's are indicative and are subjected to change/'m:odify as per the
process requirement during detailed engineering. Design changes can be rfnade with prior

approval from the client.

P 9% 9SS S S—
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5.0 LIST OF ELECTROMECHANICAL WORK

The following are the detailed list of Electro-Mechanical Rotating Equipment ehvisaged for the

project:

NO

" SPECIFICATIONS

2 Nos. (1W+15}

| Horizontal Centrifugal

Capauty : v+ | % ma/hr )

J— [ LIy pss |

; Discharge Pressure : 25.30m

415 VACS, 3PH, 50Hz, EFF -2 & NFLP with FRP .

. Motor :
5 . Canopy

" MATERIAL OF CONSTRUCTION =
T T i

Impeller e tesaoa T

* shaft

SS304

| Shakti/Grundfos/Eqvt.

| Quantity |

' 1No. 100 Liter HDPE Dosing Tank with Agitator |

1 No, 0-20 LPH Metering Dosing Pumps
- Associated piping, fittings, valves, etc.
- Make- Seko/Sinte_x :

S ; :
- Quanti . +: 101 No.

SR o )

1 No. 100 Liter HDPE Dosing Tank with Agitator
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SPECI FICAT!ONS R

. 1 No. 0-20 LPH Metermg Dosmg Pumps

. Associated piping, fittings, valves, etc.
i - Make- Seko /Sintex :
i3

| .;muauntity' |

_ 1 No. 100 Liter HDPE Dosmg Tank with Agltator |
‘ Supply . | Co 1 No. 0-2Q0 LPH Metering Dosing Pumps

i Assoaated piping, fittings, valves, etc.
: : ' Make- Seko /Sintex

— 25 m3/Hr o : o

T | .
$5-304

féa_a'lrdge - ranc e ——-t

- | Make o '  Gopani/Equt. I

. _t

ot il Aisbe] i -. R} s %

" Quantity of pumps . : | 02 Nos. (1W+1S]
; Type of pumps offered o Vertlcal Centrlfugal
Iiedu]red Capaéft},_é_;ch R 25 m3/hr. o

Dlscharge Head 120 mtr.

| Motor 415 VACS, 3PH, 50Hz, EFF -2 & I\JFLP with FRP
“ .1 Canopy

i ___1.___ ——d e

Addrtlonalaccessones : Assocmted—mhpmg, fittings, Valves, e
o MATER'iA"I.OF CONsﬁUﬁIEN S

Casmg . ) = 155316

| CImpeller R 55316
Shaft ;155316
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N ’ Type of Seal { Mec_l;anical """""

Shaktl/Grundfos/Eqvt

; : No of RO Tralns

No e Stages e 5 Nos.

Recovery
. CEBRARE T

T D.uantlty

Type of 'rfmembrane

PRESSURE VESSEL

"“Lduannt{ T Tosne-3008s
e 5:_ e e s

B

Tvpe fSide Port /Multi Port ._ 2

Clty of Membrane elements 6 X3&5x2 Membranes / Presghre vessel |
o . T 1 heavy duty corrosion resistant < structura‘. ss
Cluantlty & Skid Frame
; 304 frame

Make o _ - Hydraunaurt'.cs{ Pentair

"2 Nos. [1W+15)

Horizontal Centrifugal '

Capaqty et e 6m3/hr

Dlscharge Pressure T . 25 30 m .

Motor S .. 415VACS, 3PH, 50Hz, EFF—E&NFLP with FRP

: Canopy
 MATERIAL OF CONSTRUCTION
. :I--Egsing ..:l :._.-.------.:i. SS 316_.. .- | -
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Faier . : <5 316 e e

| Quantity of pumps i"ilfélg%Nos“‘(I 1w+1S} _
» Type of pumps offered : Vertk:_é_lfé'ntrlfugal - -
Reqwre”:;.imtapacft"y, each E 5 m3/hr. o
Dlscharge Headm' [ “ . 380 .
o Motor . 415 VACS, 3PH, 50Hz EFF-2 & KIH#LP with FRP
S T et CRNORY
: Addltlonal accessorles E Assoc1ated plpmg, fl‘ttlngs valves etc
T MATERIAL 0|=' C'ONSTRUCTION f -
_'"’_f:asmg : 55 3_1'6“” . § —
Cmpeler T sae T

. 5shaft l ISS316 ...................... '

Make B B Shakt|/Grundfos S—

Ne. of RO Trains

Néof Stages EEER , ) Nos.

~Recovery

'Upto' N

Quantlty I : 17Nos 05 No. Pro LF-1 & 12 No. Pro LF-1 4040

Type of membrane _ : Foulmg Resistance Membrane

PRESSU RE VESSEL

Quantlty ” o 03 No.- 600 PSI - 01 No. 8” & 02 No ra
g FRP _______________________ e

i Ty'pé

Slde Port /Multl Port

Clty of Membrane elements 5 X1&6x2 Membranes / Pressure Vessel "




1, he'évly'duty corrosion resistant structural 58

304 frame

2
2 Nos.(1W+15)

Ouantlty of pumps

Verucal Centnfugal e
40 m3/hr -
' 40 MWC

Type of pumps offeré'c"im o

* Requn'ed Capaaty, each
" Dlscharge Head

Motor

415 VACS 3PH, 50Hz EFF—2 & NPLP with FRP
Canopy L
| Assoaated plplng, ﬂttmgs valves, etc.

Addit‘iona}i"éE:'Eéés'c'a'r'i“é'sf""""""”"”""'

o MATERIAL OF CONSTRU(ETIONN

I Lo S
' | Casing S lr 55316 .
1 |mpe||er .............. I SS 316 -

§haft Tesse T T - :

Type of Seal
Make

~ Mechaniczl

| Grundfos/ Shakii/Eqvt;

| i O.uantity

Ca paaty

i MoC HDPE ]
_+_-lﬂFLl_ﬁiberc;1_°_égltator ___________ 1No.

Quantity.‘ o .. : g

_Feed Rate . S

500 Liter / Hour

o

Tank capacity With Heatlng Coil

400 Liter— 1 Nos with Capacuty 28 Kw Heatmg
Load

.
+

: Insude
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' SPECIFICATlONS
: MOC $S 3161

Thlckness 3 mm

| Qty 2 nOS

f_ Slze - 250 MM X 2000 MM
¢ Condenser P : |
§ ! MOC S5 316l ;

Th:ckness 3mm

.— : - i D|a250 x 6mtr Iongx 3mm mm — 1 Nos _d,
_' Vapour Piping e
: | MOC $$316 |
"""""" Skt ? MS Sk‘d w‘th Epoxv Pa‘nted . ------!----i--.- - 1 ‘Ot . —— . . e s [——— —_ -
| o ;2  M3/hr @ 30 Meter Head
o 1 MOC-SS316, |
 Reject Circulation pump ‘Suitable for 150 Degree Temperature
o Qty 2 Nos ‘5
' Make - jonhson / Grundfos / Sun flow |
) N N 2 M3/hr @ 30 Meter Head o
Oil Circulation pum : MOC S5 316,
pump ] Sultable for 150 Degree Temperature ?:
Make - jhonson / Grundfos / Sun flow ;
o - F'lOW 2 M3/hr @ 30 Meter Head T
 Vacuum . 'MOC-$5316, .
| vacuum pump - Suitable for 120 Degree Temperature
5 Make ]honson / Gnmdfos / Sun flow
_ ............... E e -
ﬂg Coolmg Tower B

" Cooling tower accessories
o ani |
Mbé of P|p1ng
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| Quantity

. Location

Butter—f!y PVC/PP 'NRV: PVC/PP BaIIValve
PVC/PP Pneumatic Actuated Butterfly Valve: CI/ SS

Disc i_

A stra |f20|oto/Eqvt/j|nda QT

:lLOt

1ot

Capacity -

As pe'}'”dééign

" Location

: MaEe

- Quantity

 Location

1ot

As per de5|gn

' '_ Flow star/Microflow/Eqvt.

" 02 Nos.

: Make—. e - .- . :

Quanti

? 1lot !

" Location

O.uantity

Viake ™ e

Tank1&2 |
" Flo/Inflo/Jumo

i 1 No.

Type - :
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# i
g AT

P
* Quantit

. As required within Battry limits
_ ;:ml\.l_l;_k o

Polvcab[l(El e e e

NOTE: -

o All the above-mentioned sizes are indicative and are subjected to change/ni_odify as per the
process requirement during detailed engineering. Design changes can be ﬁnade with prior

approval from the client.

------------ T S S S S—
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£.0 ELECTRICALS - CLIENT SCOPE

The Electricals will be complete with instaliation of Electrical System comprising the following:
The offered electrical systems include:

a} MCC - Al bus bars

b) Local Contro! Push Button Station

‘c) Cables —Power & Control till main PLC Rdom

d) Cable Glands, Lugs, Termination kits and accessories.
- @) - Earthing system — Gl Strips -

f) Cabie Trays & Accessories

g} All items to drive the motors like magnetic contactors etc.
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7.0 TERMINATION POINTS

The following are the termination points envisaged for the offered water treatmenti plant:
The following are the termination points envisaged for the offered treatment plant:é
TO MEET STANDARDS:
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8.0 LIST OF EXCLUSIONS

Following are the exclusions from Scope of Work:

All Civil, structural, supporting & architectural works.
PLC supply for controlling.

Site clearing/Dismantling, leveling and access to piant site.

oW o

Area lighting, firefighting system & illumination.

" Water to be carried"by client up to the batterylimits. -

wn

6. Treated water to the point of final tank.

7. Erection & Installation.

8. HVAC/Exhaust fan for control room/olower rocom/MCC room.

8. Startup sludge/seeding/chemicals etc.

1. Storage S'hed for storage of our equipments, Dewatering system elc., .

11. ;'Compressed air at 7 bar pressure shall be made available at our battery lir%’lit.

12. Free-electricity, Chemicals/water during construct[on/erecﬂon/ installatio;p
/commissioning Stage, consumable and hardware. - !

13. " Incoming power termination to Motor Co_ntrol' Center.

14.  Any other work / activity and/or item not specificaily covered or included |n Proposal.

S D T i S—
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9.0 COMMERICAL

PRICE:

Supply of equipment’s for RO with Evaporator Plant of capacity 500 M3fDay Peed as per
above Technical Specification & Scope of supply will be:

© PAYMENT TERMS: {CHQ. /DD Payable to Flosys Water Solutions Pvt. Ltd.)

50% advance along with the Purchase Order.
45% against Performa Invoice before Dispatch.
Q5% against Errection, Commissioning of Plant

DELIVERY:. Within 12-16 weeks from the date of recewp‘t of fechnically and commermaﬁy correct
purchase order along with advance.
06 weeks for Erection & Commissioning the Plant on Site.

VALIDITY OF RATE

1 Month from the Date of Quotatlon
TAXES, DUTIES & LEVIES

GST: 18%

WARRANTY
Qur supphers warrant its product to be free from defect in material and workmanshlp upon

‘leaving its factory. The obligation shall be limited to repair or replacement and in no event shall the
liability exceed said parts repair or replacement for the period thereof.
The Warranty does not cover the damage caused by:

1. Improper Electrical & Water supply,

2. Non qualified personnel loading or unloading, moving or installing the equnpment

3. Fire, Explosion Flood ar similar perils,

4. Unauthorized modifications or alterations of the equipment,

5. Improper or inadequate maintenance.

NON-CONSUMABLE PARTS

From the date of instaliation of machine for a period not to exceed 12 months or 13 months
from the date of dispatch, whichever is shorter?

CONSUMABLE PARTS
No warranty is, however, offered for the consumable parts.
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ORDERING ADDRESS:
FLOSYS WATER SOLUTIONS PVT LTD

H-25, 5-16, Sector -63, Near Electronic city Metro Station, Noida,
Uttar Pradesh- 201301

Hope you will find the above in order and as per your requirements.
Yours Si'ncerély,
FLOSYS WATER SOUTIONS PVT. LTD.

Vishal Singh

M- 8295548879,

Email Address: projects@fwspl.com/ info@fwspl.com

------------- S S R S S—
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FEASIBILITY REPORT
For
ETP, Recycling & Reuse of Water
{Cap: 50KLD)

M /s Jamna Dyeing and Finishing MlllS
Link Road, GT Road, |
Ludhiana

Eros Enwrotech (P) Ltd

Manufacturers of Air & Water Pollution Control Systems
103,109-110, Savitri Complex-1, Dada Motors bu11d1ng,
G.T. Road, Ludhiana-3, Punjab, India.

Telefax: +91-161-2542109, 110
E-mail: sales@erosenvirotech.com

www.erosenvirotech.com
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PREAMBLE

M/s Jamna Dyeing and Finishing Mills, Link Road, G.T. Road, Lutf:l_hiana, has
engaged Eros Envirotech Pvt Ltd, Ludhiana for initiating ai study and
preparing a report for ETP, Recycling & Reuse of the waste V{Iater-being
carried out by unit currently generated in the process of Dyeinig of Acrylic
+ Pure Polyester Yarn in their unit at Ludhiana. This repo?rt is to be
submitted to the Environmental Engineer, Punjab Pollution Coﬁtrol Board.
Technical Details of the Dyeing ptoceé§ coﬁtained in the report are as per
the information provided by the 'niané'ge'ment of M/s Jamna D?yein'g,‘ Link
Road, G.T. Road, Ludhiana. - '
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INTRODUCTION

M/s Jamna Dyeing and Finishing Mills, Link Road, G.T. Road, Luidhiana has
an existing unit for Dyeing & Finishing of Acrylic. The Processies involve

operations which will result in generation waste water. This water must be

treated and recycled for reuse of water back into dyeing protesés. Hence it

will result in Zero Liquid Discharge as per current directiong of Punjab
Pollution Control Board. ' |
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PROCESS DETAILS (Acrylic)

BULKING

!

DYEING
(High Temperature)

v

~ COLLING

'

WASHING

¢

DRAIN

k 4

[ Effluent Treatment ]

Plant .
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. Unit | Water
Item/ Type ngntlty _Consumption* | Consumption
Acrylic 800Kg | 60Lt/Kg 48.0 KLD

Total Water Consumption 48i0 KLD

* Based on the dyeing machinery being mstalled as per the lnfOl“l’hathﬂ
provided to the management of M/s Jamna Dyemg

Waste water Generation = 48.0 KL/ Day

Therefore the proposed capacity of the Ejj‘?uent Treatment PIant rs
50KL/day :



CHARACTERISTICS OF WASTE WATER

— 153~

Parameters Quantity/Concentration
(in mg/lit except the pH)
Temperature 35°C ;
pH 6.5-7.0
Suspended Solid 300
Dissolved Solid 1000
BOD 200
COD 500
Colour Medium/Light
CHARACTERISTICS OF ETP TREATED WATER
Parameters (not to exceed; in mg/lit, except pH)
pH 6.5-8.5 '
Suspended Solid 50
BOD 10
COD 50
TDS 1000
Colour Colourless
CHARACTERISTICS AFTER RECYCLING FOR REUSE
_ uantitv/Congentrati
Parameters (not to exceed; in mg/lit, except pH)
pH 6.5-8.5
Suspended Solid Negligible N
BOD | <5 '-
COD <30
TDS <150
Hardness -
Recovery 92 -95%
Reject 5-8%

1430
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This Effluent Treatment Plant has specifically been designed for theé purpaose of
treatment of Waste Water Discharge from UNIT before its disposal to bring the
characteristics of the same up to acceptable norms and standards.

Effluent passes through a Bar Screen before collection in an Equalisaiion Sump.
The equalized effluent is then lifted by the Raw Effluent Lift Pump ahd is dosed
with requisite chemicals for pH correction and coagulation at a Flocctillator, fitted
with Geared Mixing Arrangements. The Effluent is then fed to Prifmary Tube
Settler where sedimentation of flocs takes place leading to reduction in TSS, COD

and BOD. Sludge from Tube Settler is dumped to Sludge Drymg Beds (or
dewatered using a Filter Press)

From here it is fed to a MBBR (Moving Bed Biological Reactor), Hére Bacteria

Culture develops on Floating Media Cylinders. These micro-organisms drive
their food from the organic impurities in water and air from an Air Blower
which diffusers air in Fine Bubble From at the hottom of the react;or through

“Membrane Diffusers. This reduces the BOD Load of the Discharge significantly.

Waste Water is then passed on to an EA Reactor (Extended Aeration Reactor),
where it is further polished in presence of microbes suspended in water and air
provided through Diffusers at the bottom of reactor. This reduces the BOD Load
of the Discharge significantly. Water from here is fed to a Secondary Tube
Settler where finer suspended impurities as well as dead organic matt:’er from the
MBBR is settled and dumped to Sludge Beds where it is sun~dried. (or Sludge
Sump where it is dewatered using a Filter Press).

Further, a Filtration Unit consisting of a set of Pressure Sand Filter & Actlvated
Carbon Filter will be used along with a Filtration Pump. These filters‘are packed
with Activated Carbon & Filter Media and are, basically, in the nature of
polishing filters, and besides removing any traces of toxicity, colour'and odour
etc, also improve upon the parameters such as BOD etc. achieved by Physico
Chemical & Biological Stages of Treatmient. 5



VANCE TREATMENT RECYCLING AND ZERO DISCHARG
- SYSTEM ﬁ

After the Treatment of ETP then Water Store for the Advance Tre;eltment and
Recycling as per the standards and norms of Pollution control Board. ':

ETP Treated water collect the Treated water Storage tank and pass the Ultra
Filtration (UF) Membrane. Ultra-Filtration is a water Purification process in a
pressurized UF system, the water is pressurized and pumped through the hollow
fibers to force the water through the membranes. Both hollow fiber UF

membranes effectively remove particles, bacteria, viruses, and other
contaminants. '

After the UF Process water pass through the 3 Stage RO (ReVersé Osmaosis)
System. Reverse Osmosis (RO) water filtration process that remove$ impurities
by forcing water through a semi-permeable membrane. This method is highly
effective in filtering out dissolved salts and minerals such as sulfate, Magnesium,
heavy metals such as lead, arsenic V, fluoride, and dozens of other: impurities.
After the First Stage RO is when the concentrate or reject stream 1s fed into a
second RO system to recover water, respe:ctiVely A reverse osmosis system is

designed to purify water by rejecting around 92- 95% of total dissc:plved solids
from the feed water. :

The Balance reject water is collected into the Tank. The treated wastewater is
then concentrated and evaporated (By waste heat of boiler flue gases) leaving
behind salts and other solids as a concentrated sludge or dry product. The
remaining solids are then either processed further or disposed of safely. The

purified water, free from contaminants, is then reused for varmus purposes such
as lndusmal processes.

1432
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TREATMENT PLANT DETAIL
' 1. Air Blower
Capacity 50.0m3/Hr.,
Motor 12.5 HP x 1440rpm
Pressure Drop 0.55 Kg/cm?
Make Everest/Akash/Equivalent '
2. Raw Effluent Lift Pump _ 5
Capacity 50.0m3/day
Head 20mH
Motor 5.0HP
Suction and Delivery 40mm x 40mm
Model & Make Kirloskar, Self-Priming
3. Flocculator
Dia 2250 mm
Height 3650 mm
Agitator Motor 1440 RPM
4, Primary Tube Settler 1 Nos.
Construction MS
Dimensions 2500mm x 2500mm
Straight Height 2200mm (SWD})
5. MBBR Reactor 1 No.
Construction MS
~ Dimensions 3000mm x 2500mm
Height 4000mm Total
Diffused Aeration through lefusers
Aeration Qty: 8 Nos. ;
Diffuser Volume:10m3/Hr/Diffuser
6. EA Reactor 1 No.
Construction MS
Dimensions 3000mm x 2500mm
Height 4000mm Total
Diffused Aeration through lefusers
Aeration Qty: S Nos. __
Diffuser Volume:10m3/Hr/ Diffuser
7. Secondary Tube Settler 1 Nos,
Construction MS
Dimensions 2900mm x 2000mm
Straight Height 2100mm

10
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8. Sludge Re-circulation Pump

Capacity 12.5m3/day
Head 20mH
Motor 1.0HP
Suction and Delivery 40mm x 40mm
Make Kirloskar, Non-Clog Type
9. Filtration Pump 1 No.,
Capacity 50.0m3/day
Head 20mH
Motor 5.0 HP
Suction and Delivery 40mm x 50mm
Make Kirloskar
10.Pre-Filtration Storage Sump 1 No.
Capacity 18m3 j
Size 3000mm x 2250mm x 3000mm (SWD})
Construction MS i

11.Pressure Sand Filter 1No.
Dia ' 1000mm
Filter Height 3000mm :
Media Silica Sand and Silica Stone |
of 1.0mm to 51.0mm size &
12.Activated Carbon Filter 1 No.
Dia ' | 1000mm
Filter Height 3000 mm
Media Height 750mm
Qty of Carbon 250Kgs
13. Dosing Tank Geared Mixer
Material | MS
Capacity & Quantity 1000 liters (1Nos.)
1000 liters (1 No.)
500 liters (1Nos.)
14. Ultra-Filtration
Capacity - 50 KLD
Surface Area 100 m2
No of Cartridges 2 '_
Pump Specifications Flow= 50 KLD, Pressure= 3 kg/cm2
~ 15. Reverse Osmosis System o ;:
No of Stages 3 :
Pump Pressure 10 kg/cm2 and 27 Kg/em?2
Recovery %age 90%
Capacity{Input) 25 KLD

11
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16. Multi-Effect Evaporator

Material SS316L
-No of Stages Single
Surface Area 10.5 m2
Capacity 2.5 Ki/Day

12
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SUMMARY AND CONCLUSION

The study report for establishing the feasibility of Effluent Treatgment Plant

with Advance Treatment Recycling and Zero Discharge Plaint, in the
‘previous pages throws light 6n the various aspects of the mattejr including
the Monetary Costs associated. It can be seen that the efﬂueIE;t from the
industry can be treated as per the process mentioned _toélmeet the

parameters of the Punjab Pollution Control Board and reuse in oélr system.

13
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FLOW SHEET
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V.CUBE CHEMICAL INDUSTRIES

{In Technical Association with Nuchem Weir India Ltd)

47-ARYA COLONY, (T} 0161-5095373
MOTI NAGAR . (M) 98140-27910
LUDHIANA-141010 pawan ieha@xahoo.co.in

VCCI/WT/2024-25/2770

14™ NOV 2025

To,

J S JAIN DYEING FACTORY
ST.NO.3, BABA GAJJA JAIN COLONY, :
MOTI NAGAR, LUDHIANA . s 1:

Subject: Techno commercial offer for 140 KLD Ultra*FlItratiori’R{lntf}mth
Reverse Osmosis System for handling ETP treated water.. .

Sir, :
Reference to the enquiry regarding-- ETP-140 KLD: wlth Ultra F|Itrat|om Plant

with 2 stage RO for ETP water along with Steam Evaporator for your .
requirement, ’

| in All RO Plants o
1. All Pumps of cwp;sauunross‘i;:-«_...'
2. ONLINE pH Meter in Feed LGe and Permeate Line.

k'
&
!
%

3. PLC+HM! Make of SCHNIEDER
*ALL POINTS ARE’ censioeaso IN OUR OFFER.

We are pleased to: offer our lowest price bid with technical specnficatlons

Please FJnd Enclosed quotation for the same.

‘\\‘_

We\lt:ok forward to your valuable order.

-t Fdr. o
“‘-'ml

V GUBE CHEMICAL INDUSTRIES

BESs

Dr. Paawan K. Sharma

-
L3
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FEASIBILITY REPORT
FOR

ZERO LIQUID DISCHARGE PLANT
OF -

'CAPACITY 500 KL PER DAY

“M/_S NATIONAL SCIENTIFIC DYERS.”@
37, INDUSTRIAL AREA-A, NEAR SUFIAN CHWOCK

LUDHIANA, PUNJAB-141003

CONSULTANTS

Flosys Water Solutions Pyt Ltd.

- Reg. Address- H-25, $-16, Sector-63, Noida, G.B. Nagar. UP 201 301



1.0 INTRODUCTION

|
W/S. National Scientific Dyers at Ludhiana is proposed to install Zero Liquid Discharge Plant of
i

capacity 500 KLD to treat the waste which is being generating from Polyester, Acrjdic & Nylon

Dyeing manufacturing process,

The Feasibility Report for installation of 500 KLI::l Zero Liquid Discharge Plant (ZLIi)). To bring

down the values of ali the parameters for Reusing in Polyester, Acrylic & Nylon Dye‘lri}g Process.

quality and quantity), the Scheme & Process ot treatment, process units involved in the

This proposal shall consider various aspects cavering the parameters of wastewater {both [
treatment and their speciiication. i



2.0 PRODUCTION PROCESS AND EFFLUENT
GENERATION: |

The specific Effluent generation is aboit 500 KL per day..

Considering safety, the unit has purpoéed to install an ETP designed for 500 KL/ day?.

3.0 RAW EFFLUENT CHARACTERISTICS

The characteristics of the raw Effluent are given below:

St.No. | Parameter .I Unit . Characteristics
1, | Present Fiow Rate KL/day ' 285
2 | : : Proposed Flow Rate KLU/Day 500
3 {pH | - 50-80
4. BOD T mg/l 1 200-300
5, Tcop ' mat 500-600
| T8s
Oli- & Grease
Total Dissolved Solids




are given below:

4.0 TREATED EFFLUENT CHARACTERISTICS

Unit

i_
| '
1 o ' The required characteristics of the treated effluent as per the Pollution Control Board
o | -

8r.No. | Parameter ‘Characteristics
2. pH - 6.0-8.5
G 7 DS Mg/ <100

The treated effluent will be used for the following purposes:

Gardening

Reuse in machine

Flushing

Reuse in Process

Reuse in Boller

| 5.0 END USE OF TREATED EFFLUENT
N
N
\

= 1442



6.0 TREATMENT SCHEME

The ETP is of modular construction and the treatment process will consists of three Stages.

N\  Stage 1; Primary Treatment
Screen .Chamber, Oil & Grease removal tank & Effluent Collection Tank, @Flash mixer

{ank and primary ube settler.

N Stage 2 Secondary treatment

Aeration Tank, SUBMERGED' M_BR Tank, Final Treated water along vQ;'ith required

instrumentation and PLC/HMI Panel

N Stage 3: Sludge Handling Unit

Filter Press Unit

\  Stage 4: Reverse Osmosis Unit

Reverse Osmosis Stage-1 & RO Stage-2

LN Stage 5: Smart Evap. Evaporator

Evaporator & Dryer
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i 7.0 PROCESS UNITS

The process units along with their brief purpose to be used for lhe treatment of;the effluent

water are given in the following table:

21444

| Tem . .
: No | PROCESS UNIT 'BRIEF PURPOSE
|’ . | Screen Chamber ‘For retaining coarse material like rags, piasﬁcfs efc.
‘For Removal of floatable matter..
i. 1Ou& Gr_ease removal tank | '
‘For ensuring continuous and uniform quality feed to the ETP |
. | Effiuent Collection Tank '- ;
: ‘system.
Flash Mixer & Flocculator .
. : For chemical ireatment of Effluent waste.
| Tank.
V. | Primary Tube Settler: For Removal of Chemical Sludge particles
Vi Blowers & Diffused For supplying air in the aeration tank.
" | Aeration System o
For supplying air in the aeration tank.
VIl | MBR Tank rorsupping
" Su'bmerged MBR : . .
VL. For solids Liquid separation
Membrane :
| Treated Water Collection ' _
IX. To slore the treated effluent for further polishing.
Tank _ :
For dewatering of the sludge with the help.
X. | Fittor Proes ; ¢ g P
‘ - Xl | Flow meter For continuous monitoring of Water flow and duantity.
‘ Xit: | Ph Meter To measure Ph value.
| XN, | RO Plant RO stage & Stage -2
: _ XIV. " | Smart Evap. Evaporator along with Dryer
1
|
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8.0 BRIEF PROCESS DESCRIPTION |

PRIMARY TREATMENT - |
The effluent will be collected in the effluent coliection tank and will be collected in; the effluent
collection cum pumping sump after flowing through the screen Chamber & oil & grdase tank for

removal of any floating matter and to trap the floating debris, if any. The collection tank helps to

F
25 _'?

coarse air diffusers to avoid fout smell. The effiuent is pumped to reaction tank, wheiire chemical
reatment take place to remove impusity and then it will pass to Primary Tube seftler: After this it

|
have a consistent flow of effluent for the ETP plant. Collection tank will be kept aerated by 1
will pass to filter feed tank by gravity. I‘

SECONDRY TREATMENT f ‘

The effluent water will be further passed through Biological + MBR treatment comprising of

's
filtration with SUBMERGED MBR Membranes for removal of micro-suspensions, colour and ‘
odour. Then treated effluent water will collecied into tank for end use of water. ‘
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9.0 LIST OF WORKING ELECTRO-MECHAN]CAL EQUIPM?NTS ’
The list of the working mechanical equipments requiréd for the ETP is given below. ‘
Sr. No. Description Qty l

i. | Bar écreens Coarse 1 No.“ |‘
0. | Parabolic Screen 1 No. |i
M. | Coofing Tower 1 No. ‘!
|
. | Effluent Lift Pump 2 Nas ‘
V. | Flash Mixer & Flocculator Tank :E 02 No. ‘
Vi F;ﬁmary Tube Settler 02 No. | ‘
Vil. | Aeration Grid for Collection tank 1ot }
Vill. | Coarse Diffusers for ollection Tank b o1tet | |
IX. | Chemical Dosing Systemn 3 Nos. )
X | UV Stabilized Primary tube seftler Media 1 Lo§ ‘ ||
X { Biological Tank - MS-FRP - 1 Lot
XIL. .- MBR Permeate Pump | 2 Nos. | ‘
Xl | MBR Backwash P‘L.mp

2 Nos. '
| |



XV, | Sludge Transfer Pump 2 Nos,
_ S
XV, '_ Submerged MBR Membrane with 88 Skid 1 Set. fl
XV1, | Twin Lobe Rotary Air blower 1 Nos ’
_XVit. | MBR GEB -1 System 1 Nos |
| Xvin.. | MBR CEB -2 System 1 Nos {
XIX. | MBR CEB -3 System 1 Nos l
XX. | Pipirg and fitting 1 Lot, ‘I
XXi, ) Pressure Gauge 1 Lot. ’
XX, | Electromagnetic Flow meter 1 Nos. ‘|
; |
XX, | Ph Meter - 1 Nos. 1‘
L XXIV. | Level Switch | 3 Nos. |
. |
XXV, | Control Panel - HMI & PLC 1 Nos. J
; |
‘i XXVI. | Cables and Cable Tray "1 Lot |
| :
’ XXVI. | Reverse Osmosie Sysfam ~1 with all the Equipment 01 Lot. |
" 'f XXVIIl.. | Reverse Osmosis Systern-2 with all the equipment Lot ‘
| + — _ l |
I' | XXX, | Smart Evap. Thermic Fluid Based Evaporator .1 Lot ‘
|



10.0 TECHNICAL DETAIL OF MECHANICAL EQUIPMENTS

I BAR SCREEN -1 No.

_ Locaﬁon Inside Screen & inlet chamber of incoming Efftuent Line
Application Screening of floatable matter '
Moc 55304
Size of Bar 10 mm, Inclination 45 °C
‘Size of spacing | 20 mm/ 10 mm
| Make FWSPL

. PARABOLIC SCREEN -1 No.

Location Inside Screen & inlet chamber of incoming Effluent Line
Applica;tion Screening of floatable matter
MOC ss304
| Size of Bar | 0.5 mm, Inclination 45 °C
Size of spacing | 0.5 mm
Make | FwspL

M.  EFFLUENT LIFT PUMP SET -2 No (1W+18).

Location

After Collection Sump

Application To feed Effluent to Reaction tank

Type Centrifugal, Horizontal, Self-priming, Monobioc
.C.?apacity 25 m/hr.

Head | 15-20m

MOC | cir s 304

Make - Kirloskar/ PP Pump -




Make

IV. NEUTRALLISATION CUM COAGULLATION TANK -2 No.
Location After Effluent Collection Sump _
Application For reactior: and cﬁemipal treatment for effluent water
Size - Suitable for 500 KLD

| moc MS-FRP
Make FWSPL
V. CHEMICAL DOSING UNIT
GHEMICAL DOING TANK
Location _ Near reabtion Tank ' '
Application For storage of chemical solution,
Capacity 100 fiters
MOC HPDE _
CHEMICAL DOSING PUMP
Location | Near Neutralization Tank
| Application To transfer chemical form dosing tank to reaction tank.
Capacity 400 LPH
‘Make [ Seko/Egvt.
VL. AERATION GRID - 1 Lot,
Location In collection Sump
Application For-connecting air diffusers for diffused asration
MOG MSEP/GIUPVC | ]
| Accessories Comp'nete';v'iih pipihg, '\'f'alves and other access_ories
| FWSPL




R

|
| V. COARSE DIFFUSERS - 1 Lot. ‘
‘ Location Inside Effluent Collection Tank
} Application For providing air for mixing o : '
| Type Coarse N
' | Capagity ‘Smdhr per diffuser | |
‘ size 150 mmDia
| MOC EPDM | ‘
| [oe lsam ] |

VIl TWIN LOBE ROTARY AIR BLOWER -2 Nos (1TW+18) : ‘

Location Near the collection tank |
- Application Supply of air for mixing Z ‘
Capacity 300 m¥hr. |
Pressure 0.4 kg/cm? ‘
MOC cl | J
Motor 75HP | - -
Accessories MS base plate, safgty val\_res: suction filter, silencer, NRV, ' l
1 | PRV, ¥ —belt, Belt guard, Drive and driven pulleys
| Motor makes Crompton ' ’ \
Blowers Make | Akash/AEW/Blowvacc/Eqt.

I X. SUBMERGED MBR TANK- 1 No.

| Location After Primary Tube Settier Tank | | ‘

!. Application | For supplying air in the tank. ' |

‘ | Capacity | Suitable for 500 KLD ['
1 MoC MSFRP

12
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SUBMERGED MBR PERMEATE PUMP SET -2 No (1W+18).

Location

After SUBMERGED MBR Permeate Pump

1-Application

| To Suction from SUBMERGED MBR tank

Type

Centrifugal, Horizontal, Self-priming, Monobloc

Capacity

25 m3/hr.

"| Head

1Zm

MOC

Cl/ S 304

| Make

: Kirloskar

x.

SLUDGE RECIRCULATION PUMP SET - 2 Ne (1W+18).

| Location

For Tube Settler and SUBMERGED MBR Tank

Application

For Sludge Reciroulation from Tube Settier tank and

SUBMERGED MBR tank

Type

| Centrifugal, Horizontal, Self-priming, Monobloc

| Capacity

75 md/hr.

Head

15 m

MOC

Cli Cs

"Make

_ Kirloskar

XI.

'SUBMERGED MBR MEMBRANE SYSTEM

Location

| Submerged MBR Membrane In MBR Tank

Application

| For solids Liquid separation

 Type

,_| Dead End

| Capacity

500 KLD

- Mem_brané Area

0wz

‘MOC

'PVDF

Make

| Mann+Hummel Germany
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X, CERB DOSING SYSTEM
Location Near SUBMERGED MBR Tank
Application To Cleaning For chemical form CEB Dosing tank.
Capatity 1 0:20 LPH
Make | seko
XIV. PIPE AND FITTINGS _
' Descrfption Supply of intafconnecting piping, fitting & valves fbr ETP units
Moc MS / GI / UPVC ‘
Make Tata / Astral
1 Size 16 NB to 50 NB
XV. REVERSE OSMOSIS UNIT STAGE-1
Description Complete RO system with basis items requined; _
| SKID MOC 88-304
RO Make FWSPL
| Feed Pump  Kirtoskar/Equt.

{ High Pressure Pump | Grundfos/Shakti

| RO Membranes

Dow/Hydraunautics

_ RO Pressure Vessel Pentair

 Cartridge Filter GO/Inflo

 Dosing Pump

For AntiScalant/Acid/SMBS ~ make - Seko

XVI. REVERSE OSMOSIS UNIT STAGE-2
Description | Complete RO system with basis items required,
SKID MOC  $8-304
RO Make _-_ Fws_P'L |

14




Feed Pump Grundfos/Shakti N
| High Pressure Pump | Grundfos/Shaki

RO Membranes __Hydraunaulics

RO Pressure Vessel Pentair
| Cartridge Filter Gopani

Dosing Pump For AntiScalant/Acid/SMBS — make - Seko

XVIl.  SMARTEVAP. EVAPORATOR

Description _PFor the Treatment of Waste Water after the Reverse Osmosis Waste
SKID MOC MS/SS |
Make FWsPL
Feed Pump Shakti/Eqvt,
{ Contact Part | 88-316L
| Outer shen | ss-304
Recirculation Pump | Shakti/Eqvt.
Piping & Fitting 58-304/MS
Control Panel & -
Instrumentation FWSPL

DETAIL OF INSTRUMENTATION

Pressure Gauges ~ 1 Lot.

Location Delivery line of Pumps & Blowars
| Application | To tndicate the Pressure
{ Type | Bourdon / Diaptwagm

Range Uto 7 Kg/ om2

Make } H gurs |




ELECTROMAGNETIC FLOW METER ; "

Nos Cne _
Lacation Inlet‘Outiet ‘
fmoc lowes - | |
— Torce — : ;. [|
|
.  CONTROL PANEL ~PLG& HMI 3| ‘
| Nos One ‘
Location | Eectrical Panel with PLC/HMI |
‘Make | PwsPL i'
IV.  CABLE AND CABLE TRAY
Lot One
{ Location -El_éctrical Panel '_ : ‘|
 Make Polycab ; ' ' | .
NOTE - Complete Zero Liguid Discharge plant - | ‘
Treated water can be - 92-95% from Effluent treatment plant. '

Plant Capacity - 500 KLD



MISCELLANEOUS INFORMATION

AVALIBILITY OF LAND _
The industrial unit has sufficient land to accommodate the treatmel?'ut Plant.

HAZARDOUS WASTE MANAGEMENT | |
The sludge generated from the effluent Treatment Plant is stored dn the |

factory premises in an impervious tank after putting the sludge in HDPE
bags and will be dispose at government approved placed, sludge is
hazardous. ' ‘

SOLID WASTE | f | ‘
Packaging waste is generated which will be handover to the authorized .!
authority as per PPCB for disposal. ‘

TREE PLANTATION - l.

It is proposed to plant rows of spreading crown varieties of evergreen trees ‘
all along the boundary wall of the estate for which sufficient land is :
available.

L The treated effluent is proposed will be reused in Gardening, irrigat;_ion and
’ flushing.
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' _ EROS ENVIROTECH PRIVATE LTD.
Ref No.E/2025-2026/16100R1-B_ - Date 05-06-2025 ~  (Formerly Eros Consuitant}

M/s Natraj Scientific Dyers,
Industrial Area-A, Ludhiana

KIND ATTN - Mr. Naveen, Mr Sandeep (Mob: 94170-20755; 98140 20755)
E - MAIL ID - '

SUB: ORDER ACCEPTANCE FOR EXECUTION OF EFFLUENT TREATMENT PLANT
200 KL/DAY.

Dear Sir,

Reference our Offer No. EE/2025-2026/16100R1-B dated 21.05.2025 for Execution
of Effluent Treatment Plant 200 KL/Day and Subsequent discussion our Mr. Rajesh
Maheshwari, Director had with your good self when you finalized your order m our favour.
We are pleased to accept your order as under:-

NS PARTICULARS - AMOUNT (Rs.)

“1. | Your order for Execution of Effluent Treatment Plant 200

KL/Day. As per our offer no. EE/2025-2026/16013-AQ-B dated
01-04.2025. '

Equipment & Supply of Effluent Treatment Plant 200
KL/Day.

- Section-I :
Modification of Existing Effluent Treatment Plant w1th inclusion Rs.15,00,000.0
of Biological Treatment and Synchronization. '

- Section-I1

Recycling Unit with Ultra Filtration and Reverse Osmosis Unit. Rs:21,00,000.0

- Section-11I

Evaporated Zero Liquid Discharge. RS 1 7,00,000'0,_

-Including Installation & Commissioning charges. :
Final Order Value | Rs.53,00,000.0
Rupees Fifty Three Lac Only.

EXCLUSION: _

- Al type of Civil and foundation work.

- All Electrical Earthing Work.

- Power cable from main supply to Panel & from panel to.Motors. ' '

- Any Pipe Line or Pipe Fittings beyond the Battery Limits of the S.T.P. (Battery Limits of
S.T.P.: from the Lift Pipe from Raw Sewage Lift Pump to the Disposal end of FllterfSoﬁener)
- All Chemicals for commissioning.

- Any Equipment as mentioned as existing to be used. Their repalrsfmodlﬁcatlon etc.

- Any item not specifically mentioned in our offer.

Works: Sidwan Bet Road, VPO Hanibran, Ludhlana Puﬂjﬁb INDIA. Telefax: +41- 181 2371334 2871335
info@erosenvirotech.com | www.erosenvirotech. com :
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TERMS & CONDITIONS:
1.
2.

3.

Prices are Ex Works Ludhiana Basis.

GST: GST @ 18% or as apphcable at the time of supply will be charged extra

Payment Terms:

(i) 10% advance (We have received Rs.1,00,000/- as token advance)

(i)  85% + 100% GST against Proforma Invoice and before dlspatch

(ili) 5% after 6 months of commissioning,.

(iv)  Non lifting of Finished Material after 15 days of raising of Proforma Invoice
will lead to levy of holding charges at 1.5% pm for the balance amount for the
period starting from the date of such Proforma Invoice till the date of actual
payment, payable before lifting of equipment.

Delivery: Within 8 - 10 Months from the date of advance payment & subject to

approval of GA Drawing within 30 days of placement of order.

Performance: It will be Zero Liquid Discharge System meeting all norm and standard
of PPCB, CPCB and NGT.

‘Tool & Tackles for Installation & Commissioning to be arranged by Cllent such asi.e.

Crane/Hydra, Welding Machine, Gas Cutter etc.

{A separate list will be shared/mailed) -

Client would have to inform us the date of start of Civil Work and expected date
of delivery for material to be taken.

All other Techno Commercial Terms & Conditions as per our offer No. EEI2025-
2026/16100R1-B.

We confirm having received advanee of Rs.1,00,000/- on dated. 19- 05?-2025 by
Cheque & Rs.4,00,000/- on dated. 05-06-2025 by Cheque against this orcler

We have taken your order into our production planning and assure you to supply the
same as per delivery committed to you.

Thanking you once again and assuring you of our best services, we remain

Yours truly,

For EROS ENVIROTECH (P) LTD

Authorized Signatory
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CIN No: u1‘7':21 SPB1995PTCO17021 ‘

OM PROCESSORS PVT. LTD.

Specialists In:
Dyecing, Open width Finishing & Digital Printing of Export Quality of all kind of Knitted Fabrics

FPROCESSORS

12.03.2025

To ' : |
The Chairman |
Punjab Pollution Control Board,

Patiala

R A,

Sub: Natice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended from time to time alongwith notice for
imposition of Environmental Compensation (EC)- M/s Om Processors Pvt, Ltd,,
K-3, Textile Colony, Industrial Area- A, Ludhiana.

Respected Sir, |
This is reference to your letter no 1175-76 dt 27.02.2025 for hearing heid on 1?_.03.2025
with the Hon’ble Chairman of Punjab Pollution Contraol Board.

1. We want to inform ydu that we hs;ve deposited Environmental Compensation of "
Rs. 9,00,000.00 vide Chq- No. 097064 .dt 05.03.2025 (Axis Bank) in j;fa\l'ciur of
Environmental Engineer, Punjab Pdlluti'on Control Board. _

2. We have initiated to install ZLD in our Unit witﬁ vendor named " R.K.Builder" and
advarﬁééfof Rs. 40,00,_000.00 paid to M/s. R K Builders through RTGS vide UTR No.
UTIBR.72025031100425705 dt 11.03.2025 against Quotation No. RKB/:BTI /05 dt
10.03.2025.

S0, We are requesﬁng you to please allow us the time to Install ZLD.

Thanks and Regérds _

For OM PROCESSORS PVT. LTD.
s

Director

Encl:

1. Proposal Copy
i 2, Receipt of EC submitted

16-3, Textile Colony, industrial Area-A, LUDRIANA-141 003 Phong: 0161-44128568
E-maif ; omprocessorspytitd@yakoo.co.in, appi95@gmail.eam Wobsite : www.omprocessers.cem
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: Ph. | 23214817, 23214818
Mob. ! 98‘] DOWB& 991 0!}34434
th  Ae ﬁwez G ;@,@W
A RELIABLE HOUSE OF D & H, ESAB, L & T, WELDING ELECTRODES
(1730 ALPHA, SRIRAM, ADVAN), HARDWARES 8 TOOLS
Bafety Enginotre & Blockints ol @
Hetmets, Ear Muffer, Esr Plugs, Gopgles, Heapirators, Fais BhieldiMank, Safety Woars (.o
Sults, Aprons, Slesves, Hand Glavae, Legguards, Spal, Gum Boot, Shoes, Salety Baita,
Walding Cutting Acceanorios, Hrrdware, Tools, Grinding Whaels Ela.
4628, AIMER|I GATE, DELHI-110006
Dmd..,.Zcﬁ,l.?fa.}..izo.ﬁi.ﬁ

Ref. No. Srno. 260
To

Keshow gupla - pariner

ferfoct dyeing and lnishing inds 97 ¢ Industrial area o

This is @ confirm order date 11/03/2025 to Porfect Oyeing and bnishing Inds regarding setup ol 210

with Civil work.
Cost of the toral project is 15000000 inr for 300 KL

We have received a payment of inr 1000000 against the purchase order
Compiernion of project will take approximately 25-30 weeks which includes ZLD and Civil both
Payment will be done in 10 installments. That is 1400000 per instaifment after every 2-3 weeaks.

Till the completion of project payment of inr 1400000 will be released once ZLD comes into workin

condition.

Pardeep chawla

Repards For ROH ANENTEﬁPR!SES o
__ _ﬁ/éw_ o&Peﬂeil Dym&g & Fmbsﬁ;g inds,

Designation- Partner Proprietor | o
)




TECHNQ COMMERCIAL PROPOSAL FOR
WASTE WATER RECYCLING PLANT

'PRITAM SCIENTIFIC DYERS

(DESIGNED CAPACITY ~ 500 KLD)

Prepared By:

FLOSYS WATER SOLUTIONS PRIVATE LIMITED :
15038, 14™ AV. GAUR CITY- 2, GREATER NOIDA, UP-_2013§)9

Email; Qroiects@fwsp.com, info@fwspl.com
Website- www.fwspl.com

For FLOSYS WATER SOLUTIONS PVT.LTD.

L
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1.0 - EXECUTIVE SUMMARY

M/s Pritam Scientific Dyers, Ludhiana intends to set up a effluent treatment plant with UF

Plant of capacity 500 KLD to make the treated effluent recyclable.

Flosys has in house expertise fexperience in providing the solutions for ETP/ZLD, based on their

hands on experience and successes in real life in many industrial and domestic sectors.

This Technical Proposal covers the process description, treatment synopsis, Process design, and

engineering and installation specifications for ETP+UF Plant based on rneml_::rane filtration

technology with a total handling capacity of 500 KLD, & Feed characteristics as specified in the

proposal. The treatment system is designed to recycle to treated effluent in process.

The scope of work includes complete design and engineering of the treatment systems including
the supply of several equipment’s, supervision of testing, erection, and commissioning of the

complete treatment package (mechanicals, plant units, piping, electrical, and instrumentation) as

described in the process specifications.

Far FLOSYS WATER SOLUTIONS PVT. LTD.
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2.0 . DESIGN BASIS

2.1 FEED WATER CHARACTERISTICS

FLOSYS has designed the offered system based on the foliowing lncominé water analysis

provided to us as specified in an enquiry document:-

Specifications Pre-treatment
Less Than 40 °C
>7.5

¥ Total Suspended Solids . 1200 -300 mg/l

Bio Oxygen Demand 100 - 200mg/l
Chemical Oxygen Demand - 400-500 mg/l
700 - 800 mgA

10-20 mgfl

e

NOTE:-

In case the actual characteristics of the raw water to be treated indicates concentrations
exceeding/below the above figures, or elements other than what is shown'on the above as
average values, we reserve the right to check our design and to modiéfy our proposal

accordingly.

Far FLOSYS WATER SOLUTIONS PVT. LTD.

At
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2.2 PROCESS CHARACTERISTICS

Treatment Scheme Equalization Tank
Chemical Dosing Unit .
Flash Mixer

Flocculation Tank
Primary Tube Settler

Submerged UF Membranes

Permeate Pump

MBR Backwash/CIP Pump
RejeCt'Purhp

CEB System

»

>

>

>

»

3

> Membranes Tank
»

>

>

>

» Sludge Handling System
»

Sludge Holding Tank

Feed Flow ;500 m3/day.

Operational hours ' 1 20 hours

For FLOSYS WATER SOLUTIGHS PVT, LTD.

/ﬁnt'
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2.3 TREATED WATER CHARACTERISTICS

Ambient
80-70

<1

<10-15 mg/l

< 100-150 mg/l
< 800 mgfl

NOTE: - The above quality of treated water is achieved subject to the following:

¢ The feed water quality as considered is presented in Sr. # 2,1 of this prop;c;sal. In case of any

change in the quality of feed water, there may be certain impacts on operating parameters or

on end results of the system.

¢ The operation of Plant is strictly carried out as per Flosys Operation Manua! and Instructions.

e Pure chemicals, original spares and consumables specified by us are used |n ETP Plant.

For FLOSYS WATER SOLUTIONS PVT, LTD.
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3.0 PROCESS DESCRIPTION.

m CHEMICAL TREATMENT PROCESS

+ The effluent from plant shall be collected in a

collection tank

+ Effluent water shall be feed in to flash mixer for

chemical treatment.

+ Flocculated effluent shall be flow through .

clarifier for solid liquid separation.

+ OQOver flow from clarifier shall be collected in

filter feed tank for further polishing.

(I) SUBMERGED UF TREATMENT

« Collection of the effluent in UF tank by gravity

from Primary Tube settler for TSS Removal,

. Aeration will be provided by fine bubble

diffused aeration,

« Excess sludge from aeration tanks shall be
wasted to the Sludge Thickener for sludge
thickening,

+ Overflow from Tube Settler tanks shall overflow
to UF Tank

+ Sludge recirculation to maintain MLSS/Excess
Sludge wasting to Sludge holding tank by

individual Sludge wasting/recycle pumps.

+ Treated shall be transfer from final treated by PUMP -

« UV System shall be provided to disinfect the treated effluent.

ForFLOSYS WATER SOLUTIONS PYT, LTD.
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4.0 LIST OF CIVIL STRUCTURES (CLIENT’S SCOPE)

The following are the detailed list of Civil & Structural units envisaged for the project-

I Quantity 02 No. |
MOC : RCC
Volume : 0.5kl/1kl
Retention time : As Required

Quantity ] : &01 No.
MOC : RCC
Volume: : 300 KL
Retention time ! 20 hr.,

Quantity 01 No.

MoOC : RCC

Volume

Retention time

i, ! i : il St B if e

Size : | 1 No, As per design drawing
4 : o _’_;r 3] 3 ‘*" %%fﬁ‘k \Vé}. ‘i??” {:{’F’
| Size { | As per design drawing

N "'\\ : % iy

Size

Quantity

For FLOSYS WATER: SOLUTIONS PVT. LTD.
. .

At
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NOTE: - All the above-mentioned sizes are indicative and are subjected to change/ modi‘fy as per the process

requirement during detaited engineering. Design changés can be made with prior approvat from the client.

------- B £ 20 e S—

* For FLOSYS WATERSOLUTIGNS PVT. LTD,

it |
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5.0 SCOPE OF SUPPLY

the project:

The following are the detailed list of Electro-Mechanical Rotating Equipmer{t envisaged for

" SPECIFICATIONS

Capacity

. Discharge Pressure

' Dosing Pump

" Dosing Pump

- : Flow rate "
 ag
b e

e

.. . 2 Nos. [1W+fS ‘

" Horizontal Contrifugal e
e :
415 VAC, 3PH, 50Hz, EFF -2 & NFLP with FRP
_; Canopy

' Kirloskar/Eqvt,

o |
cs

03 Nos.

- 0-200 LPH
e
 0-4Kg/cm?

For FLOSYS WATER SOLUTIONS PVT. 110,
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Make DA N 1 OO

osimgank T
— e e
N e e
- oy o
B e v _

ngitmtor .

Qty - ; 03 No.
e e e o Bon lghoh/PBL

- MS FRP - (6 mm + 2 mm)
125KL Each
| ‘/& Hr. :
jAgltamr S 02 G e
gRPM 20 RPM/70 i B

“Agitatorshat i ss316 T TTTan .
Agltator e . e

RetthlOn tlme

o Bonﬁglioli{PBL

| T TR MS FRP (6 . 2mm}
O S o KLELE I | |
PVC black Tube Settler Medla

=
o
W.
[y]

LA
-
[
w

e T Vtype or Héke{gaﬁ;i """"""""""""""""
Qty I I ouot(As Reqmd}

Far FLOSYS WATER SOLUTIONS PVT. LTD.
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oi No.

. 2 Nos (IW;I‘S) il
: “ _ _1_ Honzontal Centrlfugal/ Vacuum Pumps S
Capac1ty e ———- : — 26 m3 Ihr' o S
m|' Dlscharge Presglﬂ-?““""""""_"" o . " 10-12 mwe

Motor .. 415VAC 3PH,50Hz EFF -2 &NFLP with FRP
... Canopy

5  Make N l{irloskar/Eqvt.
7 MATERIAL OF CONSTRUCTION | -
e W_.hc_asmg e T

._ “ Impeller P
Sﬁéft

i | Quantity I 2 Nos. (1W-+15)
S LM']-'YIZ)C o __ ._ . Honzontal Centrlfugal o : o j
e _ 15 o - R

: Discharge Pressure " ;o 10-12 mwe

Motor U 415 VAC, 3PH, 50Hz, EFF -2 &NFLP with FRP
: - Canopy

Kirloskar

MATERIAL OF CONSTRU CTlON

Casmg | s CI}CS e

e et e e

B
=2
!
e
-
o
S,
o]
[ %]

For FLOSYS WATER SOLUTIONS PVT. LTD.
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'mrbéBéEﬁy'mwmmmm

Arrangement

_miType'“'“

Make

beadin

Membrane Area“ h b

-T6022in2w'””m”“”m

. Spira Sep-1060

Mann+ Hummel Germany

MATERIAL GF CONSTRUCTION o

UF skld
. .Membrane ee

”'?Type - u”.{?
hressre T e

Capac1ty

Dlscharge Pressure

Motor

MATERIAL OF CONSTRUCTION

Casmg

- CI .

Lvimiobs ™
0.5 kg/em2 |
" 415 VACS, 3PH, 50Hz, EFF -2 & NFLP with FRP

:.MJgséﬁ4m_wmn_".m_

;ﬁﬁﬁ#mw“mwn'm“”'

02 No (IW+15). -
300 m3/hr

~ Canopy :
. AEW /Akash/Blowvacc o

02 No (lw+ls)
HOTIZOHtﬁl Centrlfugal SCI’eW type

I

05 m3/hr

: 415 VAC, 3PH, 50Hz, EFF -2 & NFLP with FRP

. Canopy

ai/cs s e

For FLOSYS WATER SOLUTIONS PV, LTD,
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% Solid Consnstency

01 No. Capacity -40 m3/hr. @10-15 mtr

(Make Lubl/Shaktl)
01 No. - 40 m3/hr (make lnﬂo/Flo)

01 No.

Capac1ty

o e

MOC

Make

Quanty

- MOC of Piping

| MOC of Valves

P_ijjing; U‘PVC/MS)éé S
~ Butterfly Valve: I/ SS Disc, Ball valve - UPVC
: /Brass/Zoloto/MNC[Yukon/Eqvt

| Quai
' Location
. Make

5000 Lir.

01 Lot

'Pump Dlscharge, air blower dlscharge etc

lnﬂo / Flo ”

ForFLOSYS MTER SOLUTIONS PYT. LTD.
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Collectlon Tank UF Tank Treated water Tank
lnﬂo /Flo / Flow Star/ Eqvt

uantity .
f.ocatiohmm : :
| Make

Jensprima UK

: Jensprima UK

1 No.
PLC/HMI Based

Quantlty
I Type_ R . - )
ke =

NOTE -

FWSPL

» All the above-mentloned sizes are indicative and are. sub]ectecl to change/modlfy as

Iper the process requirement during detailed engineering. Design changes can be made

with prior approval from the client.

------------- ¢+¢+w+v+--.-----------

For FLOSYS WATER SOLUTIONS PVT. LTD.
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6.0 ELECTRICALS

The Electricals will be complete with instailation of Eléctrical System comprising the following:
The of'fe'(ed..electr'ic'al systems include:

3} MCC- Al bus bars _
b) !;oc_?? Control __Plush Button Station
Y Cables =Power & Control till main PLC Room -
| d) Cab_.le Gla:f;ds, L'ugs, Termination kits and accesseries.
'.e} ' Larthmg system — Gl Strips
) f;ab!e Trays &_Accéssories

g) ' Altiterhs to'drive the motors like magnetic contactors etc.

Except thiese "mlé_ntfbﬁ‘pm nt under Client Scope

For FLOSYS WATER SOLUTIONS PVT. LTD.
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7.0 TERMINATION POINTS

The following are the termination points envisaged for the offered water treatmenﬁt plant:
The following are the termination points envisaged for the offered treatment plant;:

TO MEET STANDARDS:

------------- SO NN S S

i
For FLOSYS WATER SOLUTIONS PVT. LTD.
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8.0 LIST OF EXCLUSIONS

Following are the exclusions from Scope of Work:

All Civil works under Cllent Scope

LA ool

oupply ‘cr Panel.

iy

- Site clearmg; Dlsmantling, Ieveling and access to plant site. !

.4 Area Ilghtmg, firefi ghtlng system & ulurnsnat'on

sn*-

':Water ‘to be: carried by client Up to-the bat;ery ilmlt%

o

: '!__'reated wa_{er to thie point of finat tank.

~}

‘.'V".‘Vx-"\cj Ek‘tau’st fa"i‘i for control rocﬁi}'bldWe—r roem ;’MCC ronm.
8 orage Shed tur storage of our equmments Dcwatermg system etc.,

Free ete-‘tncat\, Chemlcals/water during constr urt:mf'en.ctlmt msta!lanon

g_-;-

;comn*us-:iomng stage, consumable and hardware
20. {nwm!ﬁg pp,il'vgr termination to fotor Contral _te__n_té_r.' N
- 13, Any other work /-activity and/or itefi not specifically covered or -in'clud:ed m Proposal.

ForfLOSYS WATER S-OLUTIONS L 8 LTD
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9.0 COMMERICAL

PRICE:
Supply of Equipment’s for EFFLUENT WATER RECYCLING SYSTEM of capacuty 500 KLD. As
per above Technical Specification & Scope of supply will be:

INR =;25,00;000.004iNR = OneCrore Twénty-Five Lacs only)

PAYMENT TERMS:
10% advance along with the Purchase Order.
80% against RA Bill & Performa Invoice.
10% against Erection, Commissioning of Plant.

DELIVERY: Within weeks from the date of receipt of techmcally and commerually correct
purchase order along with advance.

- VALIDITY OF RATE
1 Month from the Date of Quotation.

TAXES, DUTIES & LEVIES
- GST: 18%
Octroi, Freight, loading /unloading and Transit Insurance: Inclusive.

WARRANTY :

Our suppliers warrant its product to be free from defect in material and workmansh:p
upon leaving its factory. The obligation shall be limited to repair or replacement and in no event
shall the liability exceed said parts repair or replacement for the period thereof.

The Warranty does not cover the damage caused by:

1. Improper Electrical & Water supply, '

2. Nonqualified personnel loading or unloading, moving or installing the equnpment

3. Fire, Explosion Flood, or similar perils,

4. Unauthorized modifications or alterations of the equipment,

5. Improper or inadequate maintenance.
NON-CONSUMABLE PARTS :

From the date of installation of machine for a perlod not to exceed 12 months or 13 months
- from the date of dispatch, whichever is shorter, :

CONSUMABLE PARTS _
No warranty is, however, offered for the consumable parts.

For FLOSYS WATER SOLUTIONS PVT. LTD.




ORDERING & CORRESPONDENCE ADDRESS:

FLOSYS WATER SOLUTIONS PRIVATE LIMITED, |
H-25, S-18, Sector-63, Near Electronic City Metro Station, Noida UP - 201301

--Hop_e--.*,‘eu-wi!i fine the above in order and as per your-requireinents. .- — . - -

You rs 'S_ihce.re-ly. '
SP SINGH
M9mIsrssIe.

ks e
Fw- ;8‘}2";955‘%%?3:{9 § '?:i?" A S Ty Log o

For FLOSYS WATER SOLUTIGHS 47 LTD.

Tl




05/03/2025 ReF. — FWSPL/24-25/VS-510

TECHNO COMMERCIAL PROPOSAL FOR |

PUNJABI DYEING .

{DESIGNED CAPACITY OF ETP — 500 M3/Day)

Prepared By:

FLOSYS WATER SOLUTIONS PRIVATE LIMITED
H-25,Near Electronic city metro, UP-201301

Email: projects@fwsp.com, info@fwspl.com
Webhsite- www.fwspl.com

|

For FLOSYS WATER SOLUTIONS PVT. LTD.
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For FLOSYS WATER SOLUTIONS PYT. LYD.
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1.0 EXECUTIVE SUMMARY

T e

-M/s. PUNJABI DY.ElN:G intend to set upa anh ETF Retbafit with recycling system of capacity 500
. Mé?Day_*br recycling of treated éffluent.. ' ' :

Fiosys has in house expemse /expenence in orowdmg the solutnons |or MBR for..TP plant based on

their hands an experlence and successes in reai life in manv mdustna. and domestlc sectors

This Te..chniea! Proposal covers the process description, treatment synopsis, Proéess design, and

en'g‘nehérinig and Ens*alla‘ti‘o'n specificatidﬁs for MBR Plant based on with a fotal ha.rﬁi[fng capauty of

500 '\/13/day for ETP Feed & Feed characteﬂsturs as specmed in the proposal. The treatrrent system

is des1gn=d o rerycle to treated effluent;

The scope of work inciudes complete _design and engineering of the treatment systems including
the suppiy of several equipment’s, supervision of testing, erection and commissioning of the
complete treatment package (mechaniicals, plant units, piping, electricai, and instrumentation) s

described in the process specifications.
EoChI 535p

R SPSP 0 P S——

ForFLOSYS 'HATER !uﬂL..-’ﬂOﬂb VT LTD.

: !
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2.0 DESIGN BASIS

2.1 FEED WATER CHARACTERISTICS FOR UF .

Flosys has designed the offered systerﬁ based on the following 'ln'cbmi'ng; water analysis

provided to us as specified in an enquiry document:-

Specifications ' Pre-Treatment
Ambient

7-8

700-800 PPM
100-200 Mg/

400 - 750 mg/|
200-300 PPM

NOTE: -

in case the actual characteristics of the raw water to be treated indicatesf concentrations
exceeding/below the above figures, or elements other than what is shown on the above as

average values, we reserve the right to check our design and to modii‘y our propesal

accordingly.

For FLOSYS WATER SOLUTIONS PVT. LTD.




2.2 'PROCESS CHARACTERISTICS

Treatment Scheme _
_P_a_ra_beiig 5pa_ti-§:;s'.l_cr_§érj L fi
Primery Treatment System
“Dosing System
Aeration/giological System
MBR. Tank

MBR pernﬁ'eate.- 2ump

v v .V ¥ V V¥°'¥

.MBR Backwash curm CiP Pump
MBR System

e '-:Sv'S'té_r{*. R e

CIP SYSTENT o7 o

MBR Treated or RO fasd Water Tank

L S AR A 'S T

Feed Fiow- - : 5090 rﬁékna\, L

Operational hours : 20 heurs

For FLOSYS WATER GOLUTIONS VT, LTD.




2.4 TREATED WATER CHARACTERISTICS

Ambient
6-7-

<3

B00- 750 pprm
<15 mg/I
<100 mg/

NOTE: - The above quality of treated water is achieved subject to the following:
¢ The feed water quality as considered is presented in Sr. # 2.1 of this prop:osal. In case of any

change in the quality of feed water, there may be certain impacts on operéting parameters or
on end results of the system. '

» The operation of Plant is strictly carried out as per Flosys Operation Manual ?md Instructions.

" e Pure chemicals, original spares and consumables specified by us are used in UF Plant.

------------- S SR SRS S S—
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3.0 PROCESS DESCRIPTION

M

AEROBIC BIOLOGICAL TREATMENT

Collection of the effluent in

anoxic tank by gravity

"from Primary Tube settler -

for nitrification and de-
nitrification treatmeht.
Biological treatment in the

Aeration Tank.

“Aeration wﬂ] be prowded
by fine bubble dlffused

aeration.

Excess  sludge  from
aeration tanks shall be
wasted to the Sludge
Thickener for  sludge

thickening,

Overflow from Aeration

tanks shall overf]ow to MBR Tank

Sludge recirculation to malntam M LSS/Excess qudge wastmg to Sludge holding

tank by individual Sludge wastmg/ recycie pumps.

Treated shall be transfer from MBR membrane to final treated by PUMP

uv System shall be provnded to dlsmfect the treated efﬂuent.

P

For FLOSYS WATER SOLUTIONS PVT. LD,
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4.0 LIST OF CIVIL STRUCTURES'(CLIENT’S SCOPE)

The following are the detailed list of Civil & Structural units envisaged for the project:

Quantity

Quantity : | 01 No.

MOC : | RCC /MSFRP/MSRL

Volume : [ 150-200 KL

Retentilon time : | ~As Required, !
O.uantlty —|- 1IN6.

MOC . | HDPE/RCC

Volume 1 1 90KL :
Retention time © 1 ™2 Hrs

For FLOSYS WATER SOLUTIONS PVT. LTD.
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NOTE: - _ _
All the above-me'n'ti'oned sizes are indicative and are subjected to change/m;adify as per thé
process reguirement during detailed engineering. Design changes can be rénade_ with prior
approva_l from the client. :

------------- R R e S—

For FLOSYS WATER SOLUTIONS PV, LTD.
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5.0 LIST OF ELECTROMECHANICAL WORK

The foilowing are the detailed list of Electro-Mechanical Rotating Equipment envisaged for the

project:

Sarabaic Stat|c . _— .

- o ss304
Manual
P - T PwseL

o e B
Quanuty 1 02 Nos. {1W+15)

Type © 1t Horizontal Centrifugal, Submersible

1
i
_i_ —

Capac:ty

Dmscharge Pressure B 10 w2Mwe

Motor AP 415 VACS 3PH SDHz EFF—2 & NFLP with FRP |
Canopy :

MATERIAL OF CONSTRUCTION

i Casmg ) : C.l .

::Impe“er.____..___._.__.__.__._.____._...\..._,..... - g

i uaﬁtity : 1037

B Sy S 500 i @14bar_ e e
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N Tank Capacity

L

Make

I
'
-

Tank MOC

! Quar{;c{{'\," of tar{k"“"_' S

1500 Ltr.

| Promrnent/MR/Seko

;HDPE

R N

' Black PVC

o Afg"{tét'SF'éhaft
....;___._._.._- JRT -

| Make

Quantlty

: T\{pem L

. NF/PP/Eqvt.

. Bonflglloh/PBLquvt

S Capauty

50 m3/hr

' Discharge Pressure

012 M_Wé et e

Motor

415 VACS, 3PH, 50Mz, EFF -2 & NFLP with FRP

? i . é Canopy

MATERIALOFCONSTRUCTION " | Lo
I-——_ Cas'ng ....................... . CI . |
Shaft a

For FLOSYS WATER SOLUTIONS PVT. LTD.

A“i;.v
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b e P—

KlrioskarfWHo

02 Nos (1W+1$)

| Quantlty o

Type T Horlzonta} Centrlfugal Self Pmrmng N *
S e
:. [ DISCharge Pressure A __--;__M____._...]_'O,_]_-zﬁ mWC e mintne, i i At s et e et e vt @ e ee s+ e e e e+ I
o Motor'"_"” I 415 VACS, 3PH, 50Hz, EFF —2 & NFLP with FRP T

Canopy
MATERlAL OF CONSTRU CTlON

Casmg . = .C;/C'S

Make :. : i Kirioskar/Eqvt e et R ]

Cluantlty - R 3 No. ,,
- - i T 25m3/hr i e :
- Arrangerﬁen't" e i e

_.Ty.pe S .”\S_U_Dmerged e .

ervedies L moceiimass
B L e et d
 ARTERIAL OF CONSTRUCTION e
© skdmoc . s5-304 )
| o Mémbrane _d T ------ “ PO'VVIn\ﬂ DlneFluorlde ---------- R B o

Make

"1 02 No {1W+1s).

- Quantity

ype e o ; Hor;zontal Centnfuga| S

. .15 m3/hr




- 218 —

N Dlscharge Pressure S | 15 MWC

Discharge Pressure : 10-17 MWC

MOtor e _ 415VACS 3PH SDHz EFF-—Z 2 NFLP W|th cap
- Canopy

" MATERIAL OF CONSTRUCTION

m-'?"Casmg - } PP/SS _____
i"'lmﬁellef e _ PP[SS e e

Make N LubljShaktr e |

ot bR OlNolW-\-lS‘; S
hType o .. B . . TWII"I Lobe _ ) ”. _
e S ;1200 e L

Dlscharge Pressure

Motor | 415 VACS, 3PH, SOH2, EFF -2 & NFLP with FRP
[ e Canopy
MQC ok

: .. ut| b R .: LSt 2 e (1W+1S)_ RS f ke il I
. Type e e e e e e : - Honzonta‘ Centnfugavsubmem]bie C e '|
. Capaaty e e e s __ . 3 m3/hr .

U U .

 Motor | 415 VACS, 3PH, 50Hz, EFF -2 & NFLP with FRP

e iCenopy R
" MATERIAL OF CONSTRUCTION ;

Casgng . - Cﬁ/CS

ImpeHer C./CS .............

; Make _ |(|rloskar,w||o'"

For FLOSYS WATER SOLUTIONS PVT. LTD.

i
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. SPECIFICATIONS '

tEH
e

Quantity S et M S

i'mC'épacity o 3 m3)hr.

Flash Mixer with Agittaor | : | lset

| Screw .| 55304 with tunguston carbide coétiném |

‘DosingPump : | 2No—Flow— 200 LPH | S

................. ZQDOL[ter e e

Dosmé‘rank . :
1 Noo T

| Quantity C.: 02N

TS O -+ ! Electric Actuator Type o

SR S A o e
* Size : i+ | As Required for Line Size — 100-150 mm

220V

-‘g_'f'j'j'jération

" Zoloto/MNCNakunEaut,

Q0 1it

Dosing Tank = 500 fters
" Moc — HDPE
Make — Sintax

;5 Supply P Dosing Pump - 1 no's

" Flow - 0-400 Lph @ 4 kg/cm2
MoC—PP

f Make- Milton Roy/Sekb/Promiher;\t /sintex




01 Set. | -

Dosing Tank — 500 Titers
Moc — HDPE

: : Make — Sintax

Supply : Doﬁing Pump-1no's

' Flow — 0-400 Lph @ 4 kg/em? |
' MOC - PP u
:_ Make- Milton Roy/Seko/Promineht{Sintex

i e

 Dosing Tank — 500 liters ;
_j Moc — HDPE :

Make — Sintax

Supply . : Dosing Pump - 1. no’s
' Flow-0-400 Lph @ 4 kg/cm2
MOC - PP

Make- Milton Roy}SekoiProminei‘lt}Sintex

L : R S
. Quantity b 1 No.

, — . CapaCIty s - e ' :l-OBb_OIIterS I ,
I_,TMO_E,__ R | : HDPE_ et e r
!

' Quantity of pumps 2 Nos.(1W+15)




e  SPECIFICATIONS

Requlred Capauty, each 70m3/hr

Dlscharge ead ™ | 4OMWC . s .

! Motor 415 VACS, 3PH, S0Hz, EFF =2 & N FLP with FRP
L e Canopv
: Addltlonal accessones |
""""" 55 MATERIAL OF CONSTRUCT!ON I

! lrﬁpe'ner

I
!Shaft S ;155316

Mechamcal

MOC of '|5'|pmg . Piping: UPVC+5S

| o T T T  Bltterfly: PUC/PP, NRV- PYC/PP; Ball Valve: |
| MOC of Valves 1 PVC/PP Pneumatic Actuated Butterfly Valve: CI/ S5
“Make _ As'trr-'éI/Zolof&Eqvt/J‘i'ﬁaal

. Quantity Lot

LOC&tIOI"I o Pump Dlscharge UF F1Itrate UF Backwash

ke T e Eiojinflofi SURU

- Quantity [ 'i llot !
Capaaty” R ?Asmpe'r desien

' " Make o Jensprlma/Jumo/Eqvt

Quanttty “: 02 Nos.
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| L(.)_Eatioh._... .

Inlet & outlet

sy

" Quantity o et

" MBR tank, Permeate Tank, RO Feed Tank CEB
_ ' - Dosing Tank 1 &2
e e " Hofinflof Toshniwal

Location

:.. PR | Type EE E : _ pLEw\-.;r‘liH HMI. . _— - ,;....\ . .- \-.\i

Quantity

Make e

NOTE: -

» All the above-mentioned sizes are indicative and are subjected to change/rhodify as per the

process requirement during detailed engineering. Design changes can be ;\_made with prior

approval from the client.
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6.0 ELECTRICALS - CLIENT SCOPE

The Electricals will be complete With installation of Electrical System comprising the following:
The offered electrical systems include:

a) MCC - Al bus bars

b) Locai Control Push Button Station

c) Cables— Power & Control till main FLC Room

d) Cable Glands, Lugs, Termination kits and accessories.
e} Earthing systenﬁ - Gi Strips

f) Cabie Trays & Accessories

g) All items to drive the motors like magnetic contactors etc.

For FLOSYS WATER SOLUTIONS PVT. LTD.

2k mﬁ%
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7.0 TERMINATION POINTS

The following are the termination points envisaged for the offered water treatmenﬁ plant;
The following are the termination points envisaged for the offered treatment plant:f

TO MEET STANDARDS:

S S S0 S S——

For FLOGYS WATER SOLUTIONS PVT. LTD.
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8.0 LIST OF EXCLUSIONS

Following are the exclusions from Scope of Work:

. All Civil, structural, supporting & architectural works.
PLC supply for controlling.
Site clearing/Dismantling, leveling 2nd access to plant site.

Area lighting, firefighting system & illumination, '

1

2

3

4

5. "Water to'oe carried by client up to the battery limits.

6. Treated water to the point of fiznal tank.

7. Erection & Installation.

8. HVAC/Exhaust fan for control room/blower room/MCC room.

9. Startup sludge/seeding/chemicals etc.

10. Storage Shed for storage of our equipments, Dewatering system etc.,

11. Compressed air at 7 bar pressure shali be made availabie at our battery limit.

12. Free electricity, Chemicals/water during construc"cioln/erection/ insta!latidn
Jcammissioning stage, consumable and hardware.

13.  Incoming power termination to Motor Control Center.

14. Any other work / activity and/or item not specifically covered or included in Proposal,

SRS ) SO o S—

For FLOSYS WATER SOLUTIONS PVI. LTD.

__ Aufhdrised Signatory
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5.0 COMMERICAL

PRICE:

Supply of equipment’s for Retrofittings of ETP Plant for recycling of treated vévatse capacity
500 kld. as per above Technical Specification & Scope of supply will be:

INR - 1,01,00,000/ {0he Crore Ohetacs Only)

NR - 50,00;000/- (INR Fifty Lacs Fifty *Only]

PAYMENT TERMS: (CHQ. /DD Payable to Fiosys Water Sclutions Pvt, Ltd.)
10 % advance along with the Purchase Order | INR.10: Lacs)
80% against Running Bill & Performa Invoice before Dispatch.
10% against Errection, Commissicning of Plant

DELIVERY: Within 16-24 weeks from the date of receipt of technically and commercially correct
purchase order along with advance.
06 weeks for Erection & Commissicning the Plant on Site.

VALIDITY OF RATE

1 Month from the Date of Quotation.
TAXES, DUTIES & LEVIES '

GST: 18%

WARRANTY -
Qur suppliers warrant its product to be free from defect in material and workmanship upen
leaving its factory. The obligation shall be limited to repair or replacement and in no event shall the
liability exceed said parts repair or replacement for the period thereof '
The Warranty does not cover the damage caused by:

1. improper Electrical & Water supply, :

2. Non qualified personnel leading or unloading, moving or installing the equment,

3. Fire, Explosion Flood or similar perils,

4. Unauthgrized modifications or alterations of the eqmpment

S. improper or inadequate maintenance,

NON-CONSUMABLE PARTS

From the date of installation of machine for a period not to exceed 12 months or 13 months
from the date of dispatch, whichever is shorter?

CONSUMABLE PARTS

For FLOSYS WATER SOLUTIONS PVT. LTD.

it
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No warranty is, however, offered for the consumable parts.

ORDERING ADDRESS:

FLOSYS WATER SOLUTIONS PVT LTD

H-25, 5-16, Sector -63, Near Electronic clty Metro Station, Noida,
Uttar Pradesh- 201301

Hope you will find the above in order a:nd as per your requiremehts'
Yours. Sincerely,

FLOSYS WATER SOUTIONS PVT. LTD. |

Vishal Singh

M- 829554887§

Email Address: projects@fwspl.com/ info@fwspl.com

SO— S R ST O SH——

For FLOSYS WATER SOLUTIONS PVY, LTD.

At




FEASIBILITY REPORT
FOR

ZERO LIQUID DISCHARGE PLANT
OF

CAPACITY 50 KL PER DAY

“M/S RAJNEESH DYEING.”
INDUSTRIAL AREA-A, EXTENSION

LUDHIANA, PUNJAB-141003

CONSULTANTS

Flosys Water Solutions Pvt Ltd.

Reg. Address- H-25, S-16, Sector-63, Noida, G.B. Nagar. UP 201 301




1.0 INTRODUCTION

MWS. Rajneesh at Ludhiana is proposed to Install Zero Liquid Discharge Plant of capacity 50

KLD to treat the waste which is being generating from Polyester, Acrylic & Nylon Dyeing-

manufacturing process.

The Feasibility Report for installation of 50 KLD Zero Liquid Discharge Plant (ZLD). To bring

down the values of all the parameters for Reusing in Polyester, Acrylic & Nylon Dyeing Process.

This proposal shall consider various aspects covering the parameters of Wasfrewater (both
quality and quantHY), the Scheme & Process of treatrﬁen_t, process units involved in the

freatment and their specification,




2.0 PRODUCTION PROCESS AND EFFLUENT GENERATION:

The specific Effluent generation is about 500 KL per day.

Considering safety, the unit has purposed to install an ETP designed for 500 KL/ day.

3.0 RAW EFFLUENT CHARACTERISTICS

The characteristics of the raw Effluent are given below:

Sr.No. Paramsatar Unit Characteristics

Present Flow Rate oo 285

Proposed Flow Rate ' 500

pH _ _ 50 -8.0

BOD | 200-300

coD '_ 900-1000

TSS 300400

Oil & Grease ' 10-15

Total Dissolved Solids _ 600-700




4.0 TREATED EFFLUENT CHARACTERISTICS

The required characteristics of the treated effluent as per the Pollution Control Board

are given below:

SrNo, | Parameter Characteristics -

12 pH ' 6.0 -8.5

7. _ ' <100

5.0 END USE OF TREATED EFFLUENT

The treated effluent will be used for the following purposes:
. Gardening

Reuse in machine

Flushing

Reuse in Prﬁcess

Reuse in Boiler




6.0 TREATMENT SCHEME

The ETP is of modular construction and the treatment process will consists of three stages.
Stage 1: Primary Treatment

Screen Chamber, Oil & Grease removal tank & Effluent Collection Tank, Flash mixer

tank and primary tube settler, .

Stage 2: Secondary treatment

Aeration Tank, UF Tank, Final Treated water along with required instrumentation and

PLC/HMI Panel

Stage 3: Sludge Handling Unit

Filter Press Unit

Stage 4: Reverse Osmosis Unit

Reverse Osmosis Stages

Stage 5: Smart Evap. Evapdrator

Evaporator




7.0 PROCESS UNITS

The process units along with their brief purpose to be used for the treatment of the effluent

water are given in the following table:

SR.
NO.

PROCESS UNIT 'BRIEF PURPOSE

I. | Screen Chamber For retaining coarse material like rags, plastics etc.

) For Removal of floatable matter.
Il. | Qil & Grease removal tank

: a "For ensuring continuous and uniform quality feed to the ETP
. | Effluent Collection Tank :

system.
Flash Mixer & Flocculator |.
Iv. For chemical treatment of Effluent waste.
Tank.
V.. | Primary Tube Settler “For Removal of Chemical Sludge particles 5
Blowers & Diffused “For supplying air in the aeration tank,

| Aeration System

'For su ing air in the aeration tank.
VIl. | UF Feed Tank : Pplying

UF Membrane

For solids Liquid separation

Treated Water Collection

IX. Tank To siore the treated effluent for further polishing.
a .

_ - For dewatering of the sludge with the help.:
Filter Press _ -

Xl. : | Flow meter ' For continuous monitoring of Water flow and quantity.

Ph Meter To measure Ph value,

Xll. | RO Plant ' RO stage

Smart Evap. Evaporator along with Dryer




8.0 BRIEF PROCESS DESCRIPTION

PRIMARY TREATMENT

The effluent will be coilected_ in the effluent collection tank and will be callected in the effluent
collection cum pumping sump after ﬂdwing through the screen Chamber & oil & g;rease tank for
removal of any floating matter and to trap the floating debris, if any. The co!lection; tank helps to
have a consistent flow of affluent for the ETP plant. Collection tank will be ke:pt acfated by
coarse air diffusers to avoid foul smellf. The effluent is pumped to reaction tank, where cﬁemical
treétment take place to remove impurity and then it will pass to Primary Tube settl%-;r.’ After this it

will pass to fiter feed tank by gravity.

SECONDRY TREATMENT

The effluent water will be further passed through tertiary treatment comprising of filtration with
UF Membrares for removal of micro-suspensions, colour and odour, Then treated effluent water

will collected into tank for end use of water.




9.0 LIST OF WORKING ELECTRO-MECHANICAL EQUIPMENTS

The list of the workihg mechanical equipments required for the ETP is given below.

Sr. No. Description

Bar Screens Coarse

Parabolic Screen

Cooling Tower

Effluent Lift Pump

Flash Mixer & Flocculator Tank

Primary Tube Settler

Aeration Grid for Coltection tank

Coarse Diffusers for Collection Tank

Chemical Dosing System

UV Stabilized Primary tube settler Media

UF Tank - MSEP

UF Permeate Pump

UF Backwash Pump




Sludge Transfer Pump

UF Membrane with SS Skid -

Twin Lobe Rotary Air blower

UF CEB -1 System

UF CEB -2 System

UF CEB -3 System

Piping and fitting

Pressure Gauge

Electromagnetic Flow meter -

Ph Meter

Level Switch

Control Panel - HMI & PLC

‘Cables and Cable Tray

Reverse Osmosis System -1 with all the Equipment

Reverse Osmosis System-2 with all the equipment

Smart Evap. Thermic Fluid Based Evaporator




10.0 TECHNICAL DETAIL OF MECHANICAL EQUIPMENTS

BAR SCREEN - 1 No. -

Location

Inside Screen & inlet chamber of incoming Effluent Line

Application

Screening of floatable matter

MOC

S8 304

Size of Bar 10 mm, Inclination 45 °C
Size of spacing | 20 mm/ 10 mm
Make

FWSPL

i\ PARABOLIC SCREEN - 1 No.

Location

Inside Screen & inlet chamber of incoming Effluent Line

Application

Screening of floatable matter

MOC

S8 304

Size of Bar

0.5 mm, Inclination 45 °C

Size of spacing

0.5 mm

Make

FWSPL

il. EFFLUENT LIFT PUMP SET — 2 No (1W+1S).

Location

After Coliection Sump

Application

To feed Effluent to fReaction tank

Type

Centrifugal, Horizontal, Self-priming, Monobloc

Capacity

5 m¥/hr.

Head

16-20m

MOC

Cl 88 304

Make

Kirloskar/ PP Pump




v,

NEUTRALLISATION CUM COAGULLATION TANK - 2 No.

Location

After Effluent Collection Sump

Application

For reaction and chemical treatment for effluent water

Size -

Suitable for 50 KLD

MOC

MS-FRP

Make

FWSPL

V.

CHEMICAL DOSING UNIT

CHEMICAL DOING TANK

Location

Near reaction Tank

Application

For storage of chefnical solution.

Capacity

100 liters

MOC

HPDE

CHEMICAL DOSING PUMP

Location

Near Meutralization Tank

- | Application

To transfer chemical form dosing tank to reaction tank.

Capacity

40 LPH

Make

Seko/Eqvt.

VI

AERATION GRID - 1 Lot.

Location

In coliection Sump

Application

For connecting air diffusers for diffused aeration

MOC

MSEP/GI/UPVC

Accessories

Complete with pipihg, valves and othelr accessories

Make

FWSPL




VI. COARSE DIFFUSERS -1 Lot.

Location Inside Effluent Collection Tank

Application For providing air foj' mixing

Type Coarse

Capacity 5 m3!hr'per diffuser
Size 150 mm Dia
MOC EPDM

Make Scogen

“VIIl. TWIN LOBE ROTARY AIR BLOWER -2 Nos (1W+18)

chation Near the collection tank

Application Supply of air for mixing
Capacity 300 méfhr.

Pressure 0.4 kgfem?

MOC Ci

Motor SHP

MS base plate, safety valves, suction filter, silencer, NRV,
PRV, V - belt, Belt guard, Drive and driven pulieys |
Mcotor makes Crompton

Accessories

Blowers Make Akash/AEW/Blowvacc/Eqvt.

IX. SUBMERGED ULTRA-FILTRATION TANK- 1 No.

Location | After Primary Tube Settler Tank
Application For supplying air in the tank.
Capacity Suitable for 50 KLD

MOC MSFRP




X.

UF PERMEATE PUMP SET -2 No (1W+1S).

Location

After SUBMERGED UF Permeate Pump

Application

To Suction from SUBMERGED UF tank

Type

Centrifugal, Horizontal, Self-priming, Monobloc

Capacity

5 m/hr.

Head

12m

MOC

Cl/ S8 304

Make

Kirloskar

XL

SLUDGE RECIRCULATION PUMP SET ~ 2 No (1W+18),

Location

For Tube Settler and SUBMERGED UF Tank

Application

For Sludge Recirculation from Tube Settler tank and
SUBMERGED UF tank

Type

Centrifugal, Hofizo‘nta!. Self-priming, Monobloc

Capacity

5 m3fhr.

Head

15 m

MOC

clrcs

Make

Kirloskar

Xn.

UF MEMBRANE SYSTEM

Location

Submerged UF Membrane ln UF Tank

Application

For solids Liquid separation

Type -

Dead End

Capacity

50 KLD

Membrane Area

150 m2

MOC

PVDF

Make

Deerfos/M+H




X.

CEB DOSING SYSTEM

L.ocation

Near SUBMERGED UF Tank

Application

To Cleaning For chemical form CEB Dosing tank.

Capacity

0-6 LPH

Make

E-dose

XV,

PIPE AND FITTINGS

Description

Supply of interconnecting piping, fitting & valves for ETP ui;'nits

MOC

MS /Gl / UPVC

Make

Tata / Astral

Size

15 NB o 50 NB

XV,

REVERSE OSMOSIS UNIT STAGE-1

Description

Complete RO system with basis iterns required.

SKID MOC

$§8-304

RO Make

FWSPL

Feed Pump

Kirloskar/Eqvt,

High Pressure Pump | Grundfos/Shakti

RO Membranes Dow/Hydraunautics

RO Pressure Vessel | Pentair

Cartridge Filter GO/Inflo

Dosing Pump

XV

For AntiScalant/Acid/SMBS - make - Seko

REVERSE OSMOSIS UNIT STAGE-2

Description

Complete RO system with basis items required.

SKID MOC

$8-304

RO Make

FWSPL




Feed Pump

Grundfos/Shakti

High Pressure Pump

Grundfos/Shakti

RO Membranes

Hydraunautics

RO Pressure Vessel

Pentair

Cartridge Filter

Gopani

Dosing Pump

For AntiScalant/Acid/SMBS - make - Seko

XVIl. SMARTEVAP. EVAPORATOR

Description

For the Treatment of Waste Water after the Reverse Osmiosis Waste

SKID MOC

MS/SS

Make

FWSPL

Feed Pump

Shakti/Eqvt.

Contact Part

88-316L

Outer Shell

58-304

Recirculation Pump

Shakti/Eqwt.

Piping & Fitting

88-304/MS -

Control Panel &
Instrumentation

FWSPL

DETAIL OF INSTRUMENTATION

Pressure Gauges -1 Lot

Location

Delivery line of Pumps & Blowers

Application

To Indicate the Pressure

Type

Bourdon / Diaphragm

Range

0 to 7 Kg/ cm2

Make

H guru
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ELECTROMAGNEI'IC FLOW METER

One

Location Inlet/Qutlet .

MOC CliCS

Make UPC/Nivo

CONTROL PANEL -PLC& HMI

Nos One

Location , Electrical Panel with PLC/HMI

Make FWSPL

CABLE AND CABLE TRAY

One

Location .| Electrical Panel

Make Polycab

NOTE - Complete Zero Liquid Discharge plant —

Treated water can be — 92-95% frc;m Effluent treatment plant.
Plant Capacity — 50 KLD |

RO Recovery - 92%

Thermic Fluid Based Evaporator — 3 KLD Only




MISCELLANEOUS INFORMATION

AVALIBILITY OF LAND

The industrial unit has sufficient land to accommodate the treatment Plant.

HAZARDOUS WASTE MA.NAGEMENT

The sludge generated from the effluent Treatment Plant is stored on the
factory premises in an impervious tank after putting the sludge in HDPE
bags and will be dispose at government approved placed, sludg%a is
hazardous. .

SOLID WASTE

Packaging waste is generated which will be handover to the authorized
authority as per PPCB for disposal. |

TREE PLANTATION

It is proposed to plant rows off spreading crown varieties of evergreen frees
all a.long the boundary wall of the estate for which sufficient land is
availa'ble...

The treated effluent is proposed will be reused in Gardening, irriéation and

flushing.
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2YAWISA o 1 S\ B GLOBAL TECHNOLOGIES PVT. LTD.

CIN : UI0009PB2018PTCO48586 Reglstered Office : 2679, MOTI NAGAR, JAIN COLONY, LUDHIANA-141009
. Works : VILLAGE DHERI, NEAR JALANDHAR BYE-PASS, LUDHIANA-141011

Ref. No. Ooted

To : Date:02.04.2025
Rampal Scientific Dyers
2168, Industrial Area- A,

Ludhiana

; Subject: Quotation for Installation of membrane technology and Zéro Liquid
Discharge System at your existing ETP. '

Dear Sir, f
Please refer to various meetings with your company authorities and
subsequent visit of our technocrats at your premises during past 155 days. We
thank you for showing keen interest to convert your existing ETP into ZLD system
by our company. Our representatives have examined the existing ETP plant which
has been installed for 100 KLD.

Now we will install reverse osmosis system with force evaporation
system (MEE) at your premises for a capacity of 100 KLD (as per discussions with
you). After detail examination and considering all possible factors and after
deliberation of the issue, we are pleased to append here under our detailed
quotation for your kind consideration: '

| Phone Plant : 01615049936, 50435
S ——— Mobile . +91.98725-31910 & !

mdijbrtechnologies.org » info@jbrtechnologies.org
’ = . .

E-mail ;

‘_I —— P

PD

F ACE Scanner

5c




ST ST\ GLOBAL TECHNOLOGIES PV, LT,

CIN : U90009PBZ01BPTC048586

~2ya~ 1520

 Registered Office : 2679, MOTI NAGAR, JAIN COLONY, LUDHIANA- 141009
Works : VILLAGE DHERI, NEAR JALANDHAR BYE-PASS, LUDHIANA- 141011

Ref. No, Duied
- RO: STAGE-1 ]
Total Capacity 100 KLD
Type of R.O. Horizontal
No. of Membrane RO 12 Nos.

Type of RO Vessel

M.S. High Pressuré Type

-No. of High Pressure Pump

30 H.P

Make of Pump

Kirloskar/Standard make

Pressure of Pump

21 kg

Discharge per Membrane 650-750 Irs per hour

Permeate | 60-65%

Reject 30-35%

2" Side Pipe Line Material | §$.8.316

Bottom Plate | 8mm with channel Frame Comple?te Set
Make of Membrane

GE/Dou/Hydonatic

Size of water tank after R.O. Stage 1|3mx3mx2.5m

(Permeate)

Retention time of water tank

&-10 min

Reject tank afier R.C. stage |

25mx 2.5m x 2.5m

E-mail : md@jbrtechnologies

Ph(}r_n? Plant: 0161-5049936, 5049975
Maobile P +91-98725-31910

Nelg-I info@jbrtechnologies.crg
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'RAJCHEM

CIN 2 USD009PB2018PTC048586

"GLOBAL TECHNOLOGIES PVT, 1D,

Registered Office : 2679, MOTI NAGAR, JAIN COLONY, LUDHIANA-141009
Works : VILLAGE DHERI, NEAR JALANDHAR BYE-PASS, LUDHIANA-141011

Ref. No.____ w
_SATGEH

| Total Capacity 40 KLD
Type of R.O. Horizomtal
No. of Membrane RO 8 Nos,
Type of RO Vessel M.S. High Pressure Pipe - I '
No. of High Pressure Pmﬁp JOH.P.
Make Of Pump Kirloskar/ standard make
Pressure OF Pump — 71 kg
2" Side Pipe Line Material i $.58.316
Permeate ‘ ' 55-60%
Discharge Per Membrane _' 500-600Ltr.
Material of Gate Valve : $S
Make of Membrane GEIDouI.IHydonalic
Reject tank after R.O. stage 1} 2.0m x 2.0m x 2.0m

L

Phor_‘le Plant; 0161-5049936, 5049975
Mobile D +91-98725-31910

s.0rg e info@jbrtechnologies,org

E-mail . md@jbrtechnologie

LR PR N - -



— Q_q " 1522

"GLOBAL TECHNOLOGIES PVT 11D,

- Registered Office : 2679, MOTI NAGAR, JAIN COLONY, LUDHIANA-141009
-Works : VILLAGE DHERI, NEAR JALANDHAR BYE-PASS, LUDHIANA-141011

FRAJCHEM

Ref.No__ Dou
R.O. SATGE-III
Totwal Capacity 20KLD
Type of R.O. Horizontal
No. of Membrane RO 4 Nos. .
Type of RO Vessel M.S. High Pressure Pipe
No. of High Pressure Pump I5H.P.
Make Of Pump Kirloskar
Pressure Of Pump 21 kg
2" Side Pipe Line Material S.S.316

Bouom Plate gmm with .channel Frame complgte set
Permeate 45-50%

Reject 50-55 %

Discharge Per Membrane 400-500 Ltr. Per hour

Make of Membrane GE/Dou/Hydonatic

Reject only for feed 10 MEE 100 KLD

E-mail :

F‘hor'_le Plant: 0161-5049936, 5049975
Mobile t+91-98725-31910

mdtibriechnclogies.org e info@jbrtechnologies.org
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"GLOBAL TECHNOLOGIES PVT, LTD.

. -~ Registered Office : 2679, MOTI NAGAR, JAIN COLONY, LUDHIANA- 141009
/'[ Works : VILLAGE DHERI, NEAR JALANDHAR BYE-PASS, LUDHIANA- 141011

[ MULTI_EFEECTS EVAPORATOR j

Doed

Capacity I0KLD

No.of Heating Vessels 1 Nos,

Dia of Heating Vessel 800 mm

Length of Heating Vessel 2400 mm

Gross Volume of each Vessel 120w !
Efesive Volume of cach Vesse 073 m
Heating coil Size 50mm '!

Material of Coil M.S. C Class Pipe
Dish each 2 Piece
Borttom Plate 10 mm

Platform Material

MS Checker Plate

Checker Plate Thickness

4 mm
Condenser | no. Horizonal
Heat Exchanger | no, Horizonal

E-mail ;

Phone Plant :
Mobile

1 +91-98725-31910
md@jbrtechnologies.org » info@jbrtechnologies,org

0161-5049936, 5049975




AJCHE

(IN: U90009PB2018PTC048586

oy IANA-141009
S, LUDHIANA-141011
pho— |
Dajed
-I-—--—--__-"-—'--——
[ ' COOLING TOWER . )

1 Motor '_ —P HP W
Body of Cooling Tower ' TFR P \
Mesh of Cooling Tower - | l Gi I ‘
\—F'an of Cooling Tower \ | No ]

Total Cost Project :Rs 60,00,000 (Rs. Sixty Lac Rupees Only) . GST and All Taxes are extras.

Terms & Conditions:

1) The cost of the project and financial considerations are being submitted
separately.

2} The civil construction will be within your scope. - :

3) The pre-treatment, primary treatment, secondary treatment and tertiary
treatment will remain within your purview. The treated water at inlet of RO
will only be accepted when it is free from all impurities except TDS. The pH
of the treated water at inlet of RO should be between 7-8.5 .

4) The lodging and boarding expenses of our technocrats
period will be within your purview. . |

5) The 3 phase power and water supply is free of cost should remain';avanab'ue
at all the times of working. ‘

6) All the required approvals from PPCB, MC Ludhiana and other departments
will be your responsibility. ;

7) The piant will be fully erected within 2 period of 4-6 months after the
completion of civil work.

8) The unloading of all equipmenté/materia!s at site will be within your
purview, : |

during th-e:; erection

Phone Plant: 0161-5045936, 5049975
Mobile P +91-98725-31910

P ) )

E-mail : md@jhrtechnologies.org ¢ info@jbriechnolegies.org

1p24
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'RAJCHEM G TECHNOLOGIES PVT. LTD.

CIN : US0009PB2018PTC048586 Registered Office : 2679, MOTI NAGAR, JAIN COLONY, LUDHIANA-141009
Works : VILLAGE DHERI, NEAR JALANDHAR BYE-PASS, LUDHIANA-141011

Ref, No.

Dond

9) We will trained your staff for operation & maintenance of our equipments
for a period of 2 months after the successful operation of the plant,

10) We will hand over the plant to your company after 2 months of siuc-cessful
operation. Thereafter, if required, we will operate the plant for any agreed
period which will be according to the new agreement executed between

. your company and our company. :

11) We will not be responsible for the results of our equipmentS/mthineW in
case the inlet parameters are beyond the acceptable limits. ;

12) The time of completion is the real essence of the project but it will be
subject to the Govt. approvals, timely payment by your company and force
majeure conditions. : '

13) The source of heat for MEE (Boiler / thermopack/ electric heating) and
connectivity of such heat with MEE is in your scope.

14) The warranty for manufacturing defect will remain within our scope for a
periodiof fvears whereas the warranty for bought out items like motors,
gear boxes, valves, membranes, pumps etc. will be as per the mabufacturer
terms & conditions.

We hope and we are sure that our above quotation will suite your
requiréments and you will release the advance payment as per the financial
terms & conditions submitted separately. Our work will only start after
receiving the advance payment. ‘

Thanking You
Yours Sincerely,
ForRAJCHEM GLOBAL TECH NOLOGIES PVT.LTD.

!

Phone Plant: 0161-5C049936, 50499
Mobile . +91-98725-31910 >
E-matl :
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SYS

12/05/2025 REF FWSPLfZS 26/VS5-555

TECHNO COMMERCIAL PROPOSAL FOR

RO SYSTEM WITH EVAPORATOR

RP PROCESSORS

(DESIGNED CAPACITY OF RO + EVAPORATOR - 600 KLD)

Prepared By:

FLOSYS WATER SOLUTIONS PRIVATE LIMITED
H-25,Near Electronic city metro, UP-201301

Email: projects@fwsp.com, info@fwspl.com

Website- www.fwspl.com




1527

—2 00 —

1.0

3.0
4.0
5.0
6.0
7.0
8.0
9.0

20.

TABLE OF CONTENTS

EXECUTIVE SUMMARY

COMMERICAL

3
DESIGN BASIS 4
PROCESS DESCRIPTION 7
LiST OF CIVIL STRUCTURES (CLIENT’S SCOPE) 8
LIST OF ELECTROMECHANICAL WORK 10
ELECTRICALS - CLIENT SCOPE 18
TERMINATION POINTS 19
LIST OF EXCLUSIONS 20

21




—2S8|~

1528

1.0 EXECUTIVE SUMMARY

M/s. RP Processors to set up RO Plant with Evaporator of capatity 600 m3/day. Feed.

Flosys has in house expertise/experience in providing the solutions for RO + Evaporator Plant,
based on their hands on experience and successes in real life in many industrial and domestic

sectors.

This Technical Proposal covers the process description, treatment synopsis, Process design, and
engmeermg and installation specifications for RO Plant with Evaporator based on with a total
handling capaaty of 30 m3/hr. for RO Feed & Feed characteristics as specified in the proposal. The

treatment system is designed to recycle to treated eff uent.

The scope of work includes complete design and engineering of the treatmant sﬁxstems including
the supply of several equipment’s, supervision of testing, erection and comm:issioning of the
complete treatment package (mechanicals, plant units, piping, electrical, and mstrumentatlon] as

described in the process spec-.f'.cat-.ons
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2.0 DESIGN BASIS

2.1 - FEED WATER CHARACTEREST[CS FOR

Flosys has designed- the offered system based on the following Incomin:g water analysis

provided to us as specified in an enquiry document:-

Pre-Treatment .

Ambient

7-8

4500-5000 PFM

NOTE: -

<1 PPM

In case the actual tharacteristics of the raw water to be treated indicatés concentrations

exceeding/below the above figures, or elements other than what is shown on the above as

average values, we reserve the right to check our design and to modify our proposal

accordingly.
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2.2 PROCESS CHARACTERISTICS

Treattment Scheme

| S
>
P
»
>
»
>
>
>
>
>
»
»
»
>
»

Feed Flow-

Operational hours

20 hours

Reverse Osmosis Stage-1

Feed Pump

Micron Cartage Filter

Dosing System{Acid/SM BS/AntiscaIerémt)
High Pressure Pump ;
RO Mémbranes System

RO Reject Storage Tank

Reverse Osmosis Stage-2

Feed Pump

Micron Cartage Filter

Dosing System{Acid/SMBS/Antiscalent)

"High Pressure Pump

RO Membranes System
RO Reject Storage Tank
RO Permeate Storage Tank

Thermic Fluid Based Evaporator

600 m3/Day
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2.4 TREATED WATER CHARACTERISTICS

Ambient

6-7

<3

<250 mg/|
Turbidity <1 mg/l (BDL)

NQTE: - The above quality of treated water is achieved subject to the following:

+ The feed water quality as considered is presented in Sr. # 2.1 of this propz‘osal‘ In case of any

change in the guality of feed water, there may be certain impacts on operating parameters or

on end results of the system,

* The operation of Plant is strictly carried out as per Flosys Operation Manual gand Instructions.

e Pure chemicals, original spares and consumables specified by us are used in UF Plant.
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3.0 PROCESS DESCRIPTION

(1)

REVERSE OSMOSIS SYSTEM

Transfer of treated water in RO

system for final polishing of effluent.

The proposed system is operated at 1
X 100 % capacities

Micron Cartridge Filter prior to RO

system

Cartridge filter feed pumps& RO HPP

with 100 % standby.

Acid, SMBS & Antiscalant dosing prior
to RO High Pressure pump.

High pressure pumps were employed to meet the high pressure rdquirement of the

Reverse Osmosis {RO) system,

Removal of dissolved solids via Reverse Osmosis treatment.

The Reverse Osmosis rej_ecfs containing high TDS shall be feed to tlé'ue multiple effect

evaporator,

Alkali dosing at the outlet of RO plant in order to increase the Ph.

Collection of RO Permeate in RO Permeate water storage Tank.
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4,0 LIST OF CIVIL STRUCTURES (CLIENT’S SCOPE)

The following are the detailed list of Civil & Structural units envisaged for the project:

Quantity

Quantity 01 No.l _

MQC RCC /MSFRP/MSRL
Volume 50-100 KL
Retention time ~As Required.

1 No.

MOC HDPE/RCC
Volume SO KL
Retention time As Required

Quantity 2 No.
MOC HDPE/RCC
Volume 20/10 KL
Retention time

As Required

T

: lNo‘, As per design drwmg

o | As per desgn drawing B

v T TR =
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O.untity

NOTE: -
All the above-mentioned sizes are indicative and are subjected to change/modify as per the
process requirement during-detailed engineering. Design changes can be made with prior

approval from the client,

SIS S S SO S S——
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5.0 LIST OF ELECTROMECHANICAL WORK

The following are the detailed list of EIectro-Méchanical Rotating Equipment envisaged for the

project:

SPECIFICATIONS |

| Quantity , 2 Nos. (1W+15)

E‘_Type i Horlzontal Centrlfugal e
Capacity 33 rn3/hr T B
Dlscharge Pressure B o B
B M_;{;ar 415 VACS, 3PH, 50Hz, EFF —2 & NFLP with FRP
I Canopy

MATERIAL OF CONSTRUCTION

Casmg - w3n

|mpel|er ”SS e R —
| ””‘E“Shaft : SS 304

i Make

ShaktllGrundfosquvt

: ; Quantity : : 01 No

| 1 No. 100 Liter HDPE Dosing Tank with Agitator
Supply . 1 No. 0-20 LPH Metering Dosing Fgumps

- Associated piping, fittings, valves,. etc

- Make- Seko/Sintex

. Quantlty
“h

5upplv

1 No 100 Liter HDPE Dosmg Tank W|th Agltator
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Quantlty

; Supply E

! Quantity

1 No. 0-20 LPH Metermg Dosmg Pumps
' Associated piping, fittings, valves, etc.
- Make- Seko /Sintex

1 No 100 Liter HDPE Dosmg Tank with Agltator

1 No. 0-20 LPH Metering Dosing Pumps
| Associated piping, fittings, valves, etc,
. Make- Seko /Slntex

it

01 No.

Capacity, each

Micron rating

e

| Su | |

VTS

Hé,using - _— ..:

155304

_ Cartridge

Make

_Quantity of pumps

o i Typé olfmpumps offered

Gopam/Eqvt

0 Nbs (1+1S)

VertlcaICentnfugaI ST

Reqwred Capacity, each 35 m3/hr -
' Dlscharge Head o 150 mtr,
T Motor """ . 415 VACS, 3PH, 50MHz, EFF 2 & NFLP with FRP |
] N . ... Canopy e R
Additional accessories Assocuated plpmg, flttmgs valves, etc.
MATERIAL OF CONSTRUCTION T
T Casing o IEREFT:
”l”rnpeller """" It $$316 o
R 56316 T




:TypeofSeal _' : iMeEhanicaI”

Make ] ShaktIKGrundfos/Eqvt

. l No of_g-"c;ées e e e e e -

o | Recovery B o i -

?MEMBRANE _ | e e s

T - Quantity T 4§ Nos-30No. XR1&18No. (F1 o

o Ty-;-:':_e::)_f"membrane . Fouling Resistance Membrane

? T , | — N e

- Quantity o o8 No"" 300 Psi"b‘a No. 600 PSI T

:_ MOC | e . , FRP e e e bbb emeeneeenmeerres 4 et e e

- _T\;_peﬁ —— Slde S P h_ e
) Qty of Membfeﬁ_e-e_l-ements 6 X 8 Membranes / Pressure Vessel B

1 heaw dut\,f corrosion resistant structural SS

: 304 frame

Quantity & Skid Frame

! Quantity

%Type
?Capacny

D|scharge Pressure

Motor

o MATER!AL OF CONSTRUCTION e

P — L e PR P |




E :”ss 316

...... SS sig e R

. - shakti/Gru ndfos' o

| Quantity of pumps

: Type of pu mes offered

T Required Capacity, each

Dlscharge Head ' | L 580 mtr

1415 VACS. 3PH. SOHz, EFF -2 & NFLP with ERP
“'Canopy

Addltlor‘;gl accessories _ Assoaateam blp]ﬁgﬁﬁlaésﬂ vei;e;:eﬁted o _

""" , MKTERI AL d? CORI_STRUCTI'aN o T T e
T Casnng J R 55'5?}16' o o
__________ _] !mpeller e e e 58316 ]
i Shaft R SS 316

Make : Grundfostqvt -

No. of RO Trains too 1 No.

e e pe————y 4 -

S TIKlo_o_f Stages d__vuw,__ 2Nos e e e e e e e e oo
o % Recovery I Upto 60%
) :f MEMBRANE :'L l T o
i Quantity ................. - 12 Nos BENa ProlFa T T |
- T\;pe of membrane T Fouhng Resistance Membrane
PRESSURE e e

Quannty

ﬁfv of Membrane elementsm _ 6 ¥ 2 Memb?enes ! Prassura vé’é’é’é’t """" T _
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! Quantity of pumps

Tﬂ/péhof pu mps offered

Vertical Centrifugal
70mihr

. 415VACS, 3PH, 50Hz, EFF =2 & NFLP with FRP -

: Icasmg e

MATERIAL OF CONSTRUCTION |

" Impeller

S

|  Type of Seal Mechanical e

. Mak

Ca pacg‘ify

| Grundfos/ Shakti/Equt.
i {Eﬂ’,}, el :; ; mhe —

Number of agitator

L i Make

! Quantity

w
w
1]

-

. ‘ Feea Rae

;| 500Lliter/Hour o

i
i Tank capacity With Heating Coil

- Inside

LEV—avporato_r e

paéity 28KW "i'-l'éati"l-'lg
Load ' !

400 Liter — 1 Nos with Ca

-
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Loy

Condenser

[ S

Slze 600 MM X 2100 MM

MOC— S8 316L
Thickness — 3 mm
o
250 MM X 2000 MM

| MOC - 55 3161

Size -

Thickness 3mm

Vapour Piping

D|3250 x 6mtr long x 3mm mm ~ 1 Nos
MOC 88316

- | MS Skid with Epoxy Painted

1

3 Reject Circulation pump

I
{

i ! Vacuum pump
I

o ControIPaneI

| O Cooling Towéi;_

2M3/hr @ 30 Meter Head
' MOC - S5 316,

- Suitable for 150 Degree Temperatu:e

-Qty - 2 Nos
Make - jonhson / Grundfos / Sun flow

"2 M3/br @ 30 Meter Head

" Flow — 2 M3/hr @ 30 Meter Head

Make jhonson / Grundfos / Sun flow

MOC - 55316,
 Suitable for 150 Degree Temperature

| Make - jhonson / Grundfos / Sun flow

MOC - 85 316,
Suitable for 120 Degree Temperature

Powder coated with MCCB TIC.

" 50TR

1ot as per Required

MOC of Plplng
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Butterfly: PVC/PP, NRV: PVC/PP; Ball Valve:

MOC of Valves ¥ PVC/PP Pneumatic Actuated Butterfly Vaive: CI/ SS

Disc

i

T Make " Astral/Zoloto/Eqvt/lindal

533

E m-ym‘ i B i 1|_ot

“Location

' Quantity oo llot

. Location T Thsperdesen T T

: Mak_e e FIowstar/Mmroﬂow{Eqvt o .

R

\8; o

?ifj i

o/UPC/E

Quantity

- Location
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I
mits

L : Quantity

NOTE: -
+ All the above-menticned sizes are indicative and are subjected to change/ﬁnodify as per the
process requirement during detailed engineering. Design changes can be.made with prior

approval from the client.
P OV O S




6.0 ELECTRICALS - CLIENT SCOPE

The Electricals will be complete with installation of Electricz! System comprising the following:
_The offered electrical systems include:

a) MCC - Al bus bars

b) Local Control Push Button Station

¢) Cables—Power & Corttrol till main PLCRoom ™~ -
d) Cable Glands, Lugs, Termination kits and accessories.
e) Eafthing system —~ Gl Strips

f} Cable Trays & Accessories

g} Allitems t¢ drive the motors like magnetic contactors etc.

SRS S S S —
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7.0 TERMINATION POINTS

The following are the termination points envisaged for the affered water treatment plant:

The following are the termination points envisaged for the offered treatment plant:

TO MEET STANDARDS:

------------- R T o —
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8.0 LIST OF EXCLUSIONS

Following are the exclusions from Scope of Work:

All Civil, structural, supporting & architectural works,

PLC supply for controlling.

Site clearing/Dismantling, leveling and access to plant site,
Area fighting, firefighting system & illumination.

Water to be carried by client up to the battery limits.
Treated water to the point of final tank,

Erectian & (nstatlation.

“HVAC/Exhaust fan for control room/biower room/MCC room.

W N kW

tartup sludge/seeding/chemicals etc. _ _

10. Storage Shed for storage of our equipments, Dewatering system etc.,

11. Compressed air at 7 bar pressure shall be made available at our battery limit.

12. Free electricity, Chemicals/water du ring construction/erection/ installation
Jcommissioning stage, consumable and hardware.

i3.  Incoming power terminatioh to Motor Control Cehter.

14, Any other work / activity and/or item not specifically covered or included in Proposal.

SR OO P P
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9.0 COMMERICAL

PRICE:

Supply of equipment’s for RO with Evaporator Plant of capacity 600 M3 /Day Féed. as per
above Technical Specification & Scope of supply will be:

IR - 1,55,50,0007 core Fifty-Eive Lacs Fifty Thodsands Orily]
PAYMENT TERMS: (CHQ. /DD Pavable to Flosys Water Solutions Pvt. Ltd.)
50% advance along with the Purchase Order.
45% against Performa Invoice before Dispatch.
05% against Errection, Commissioning of Plant

DELIVERY: Within 12-16 weeks from the date of receipt of technically and commermally correct
purchase order along with advance.
06 weeks for Erection & Commissioning the Plant on Site.

VALIDITY OF RATE |
1 Month from the Date of Quotation.
TAXES, DUTIES & LEVIES :
GST: 18%

WARRANTY
Our suppliers warrant its product to be free from defect in material and workmanship upen

leaving its factory. The obligation shall be limited to repair or replacement and in no event shall the
liability exceed said parts repair or replacement for the period thereof.
The Warranty does not cover the damage caused by;

1. Improper Electrical & Water supply,

2. Non qualified personnel ioading or unleading, moving or installing the equipment,

3. Fire, Explgsion Flood or similar perils,

4. Unauthorized modifications or alterations of the equipment,

5. Improper or inadequate maintenance.

NON-CONSUMABLE PARTS

From the date of installation of machine for a period not to exceed 12 months or 13 months
from the date of dispatch, whichever is shorter?

CONSUMABLE PARTS
No warranty is, however, offered for the consumable parts,
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ORDERING ADDRESS:

FLOSYS WATER SOLUTIONS PVT LTD

H-25, $-16, Sector -63, Near Electronic clty Métro Station, Neida,
Uttar Pradesh- 201301

Hope you will find the above in order and as per your requirements.
.Yours Sincerely,
FLOSYS WATER SOUTIONS PVT. LTD.

Vishal Singh
M- 8295548879

Email Address;_prolects@fwspl.com/ info@fwspl.com




CIN: LU40100PB2Z0 : _
Regd. Office : 2680, Jain Colony, Moti Nagar, tudhiana-141009 {INDIA)

Contact No : 0161-5049975, 99147_‘_0_11_1_«3,_90564-4317, 98725-31910

C-Mails : {nfo@jbrtechnelogies.org md@jbrtechnologies.org

Date:06,03.2025

To
Sagar Apparels _
Bxxx 2586/87,BabaGajja Jain Colony,

. + Moti Nagar, Ludhiana
subject: Quotation for Installation of membrane technology and Zero Liquid
Discharge ‘System at your existing ETP. '
D%fSir," ,- P . S
: ~ Please refer to various meetings with your company author?ties and
subsequent visit of our technocrats at your premises during past 15 days. We
thank you for showing keen interest to convert your existing ETP into ZLD system
by our company. Our representatives have examined the existing ETP plant which
has been installed for 300 KLD. Your ETP plant is having following capacities of the
existing equipments: :
S. No. ! Description ./ Capacity in KL | Halting Time {Hours)
B B s st U5 s et
4 Equalization Tank: 28 ——
s 2 [rigéduiator 6.4 ?
3| SBRES 16
4;...| Sandifilter i - | |7 10 minute
5 |Carbon FiltgF%r | - '4213: | 10 minute |

S voUr G il rEVerseibsmasisisystem - With f6fce evaporation system (MEE)

at your premises for a'capacity of 300 KLD by. taking into consideration any future

ecpansion‘of the ETP. A -?%FQQEAW.L-'?@miﬂaf‘ioﬂ and considering all possible factors

and after deliberation;of:the Issue, we are ‘pleased to append here under our
n: .

Now we-will install igerse;os

pr—

mw-—«-«. i o T T g e i .

T




1549 —272 —

EROS ENVIROTECGH PRIVATE LTD,

{Formerly Eros Consultant)

~ Ref'No.: E/897/B1 20.09.2025

M/s Sewak Scientific Dyers
131/1, Industrial Area -A
Ludhiana

KIND ATTN:  Mr Dinesh Chopra (98728-50071)
EMAIL:

SUB: SCHEDULE FOR IMPLEMENTION OF ETP AND RECYCLING UNIT
TO ACHIEVE ZERO LIQUID DISCHARGE

Dear Sir, .

This 'h_z'\'s reference 1o your order placed on us 25.03.25 with offer ref EE/2024-
25/ 1'_5748R1-B and subsequent discussion undersigned had with you. Following is the
schedule of implementation of the various parts of the project'

. Efftuent Treatment Plant with blolomcal MBBR and upgradation will be
Supplled by mid of November and commissiened by 15'" December, 2025,
bF & RO w111 be 1mplemented by end of February to mld of M‘lrch 20-6

We hope'yi:ru will find the same in line with Your requirements. Thanl;ing vou and
assuring yvou best of our services. dlways,

Yours Truly,
FEPEEsoEhO bR PRyt ftd.
ARZ
£ Rajesh Mabeshwari Director
Director =

Mb: +91-98141-01638
Email: maheshwarieros@gmail.com

Regd. Office: 109-110, ist Fluor Savitri Gornplex-1, Dada Matars Building, Katsi Nagar, G.T Road, Ludhizna-3, Punjab, INDIA, Tel: +91- 161- 25d2109 2542110
Wnrks Sidwan Bet Road, VPO Hambran, Ludhiana, Punjab, INDIA. Telefax: +91-161-2871334, 2871335
mfo@amsemwmeeh com | wvm srosenvirotech.com




reference to the point where it had been

made less than 10% payment to M/s JBR







15 -

_Annexure-R 1/F

Itern Nos. 08&09 - Court No. 1

' BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 225/2022
(1A NO 81572023, JA NO 668/2023, 1A NO 596/2023,
IANO 20/2023, IA NO 21/2023)

Nitin Dhiman Applicant
Versus
State of Punjab & Ors. o Respondent(s)
With
Original Application No. 546 /2024

News item titled "Ludhiana PPCB report flags 54 dyeing units in Buddha
Nullah,s catchment” appearing in the Hindustan Times dated 25.04.2024

Date of hearing: 27.11.2024

CORAM: HON'BLE MR. JUSTICE, PRAKASH SHRIVASTAVA, CHAIRPERSON
. HON'BELE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
Applicant: - Mr. Nitin Dhiman, Applicant in Person in OA 225/2022

Respondents: Mr. Gaurav Agarwal, Adv. (Amnicus Curiae)] with Mr. Sarthak Kalra, Adv.
in QA 22572022
Ms. Savi Nagpal, AAG for the State of Punjab with Mr. R.K. Ratra, Chief
Engineer, PPCE {Through VO & Bir. Jitendra Jorwed, DC, Ludhizma
(Through VC|.
Ms. Richa Kapoor & Ms. Atika Singh, Advs. for Punjab PCB
Mr. LK, Kapila, Adv. for R - 7 & 8 in OA 225/2022
Mr. A.R. Takkar, Ms, Shriya Takkar, Mr. Manan Takkar, Ms. Aastha
Tyagi & Mr. Prince Sharma, Advs. for R - _
9in OA 22572022
Mr. Ganesh Khemla, Mr. Prannu Dhawan & Ms. Mallika Aggarwal Advs.
for R- 10 & 11 in OA 225/2022
Mr. Raj Kumar, Adv, for CPCB in OA 225/2022 .
Mr, Mohit Singhal, Adv. for CPCB (Through VC) in OA 546/2024

ORDER '

1. Learned Counsel for the Applicant has sought discharge froi'n_ the
case by submitting that the applicant himself is an Advocate and wishes

to present his case. The prayer is allowed.

1552
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2. In this Original Application, the Tribunal is considering the issue of
the discharge of effluent through the sewer by the dyeing unit in Buddha .

Nallah in the State of Punjab.

3. The Tribunal by order dated 04.08.2024 had sought the
information from CPCB in the tabulated form as set out in that order, The
PPCB has filed the repeort enclosing therewith the information in the
tabulated form on page 1951. A perusal of the said chart reveals that up
to serial no. 21.1, the urﬁts are mostly connected with the CETP. However
the units.from 212 to 345 are not connected with the CETP. It has been
pointed out that out of these units that are not connected with the ¢ETP,
80 units are not in the catchment area of Buddha Nallah, and thef_e are
only 54 scattered units unconnected with the CETP in the Buddha Nallah
area. The list of these 54 scattered units is pr.ovided in Annexure;- -G,

which is reproduced helow:-

“List of 54 scattered dyeing units of Ludhiana

Sr. | Name and address of the industry . Seale

No. :

1. | M/s Nahar Spining Mills Ltd., {Dyeing Unit), Dhandari Kalan, Large

1 Ludhiona

2. | M/s Oriental Textile Processing Co, Put. Ltd. Samrala Chowk, Large
Ludhiana ’

3. | M/s Oswal Wollen Mill Ltd., GT Sherpur, Ludhiana Large

4. M/ s Eveline International, GT Road, Dhandari Kalan, Ludhiana Large

5. | M/s Garg Acrylic Ltd., Industrial Area C Ludhiana Large

6. | M/s Venus Cotsyn India Ltd. (Duke Fabrics India Limited), G.T. Large
Road, Near Jalandhar Bye Pass, Ludhiang

7. | M/s Vardhman Spinning & General Mill, Chandigark Road, Large
Ludhiana

8. M/s Mahaluxmi Processing House Put. Lid.,, C-231 Phase & Focal Large
Point, Ludidana .

| e M/s Vardhman Polytex Ltd, D-295/ 1 Phase 8 Focal point, Ludhiana. | Large

10, | M/s Vardhman Yarm and Thread Ltd, D-295/2 phase 8Focal point Large
Ludhiana. :

11. | M/s Centex International Put. Ltd., Sua Road, Village Gobindgarh, Large
Adj. Focal Point, Phase-VII, Ludhiana. '
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12. | Adht Enterprises, B-XXIII-2120/ 1, Textile Colony, Industrial Area-a4, | Small
Ludhiana

13. | Azeez Fabrics Put. Ltd {Previcusly Gulob Industries Put. Ltd.), 251, Small
Industrial Area-A, Ludhiana

14, | BE Wools, 236/ 3, Industrial Area-A, Ludiiana Small

15. | Bharat Jiwan Dyeing Factory, 42, Industrial Area-A, Ludhiana Small

16. | Capital Dyeing Company, 176, Industrial Area-a, Ludhiana Small

17. | D.V Saharan & Sons, Plot No. 404, Industrial Area-A, Ludhiana Small

18. | Golu International, 14-A, Industrial Area-A, Ludhiana Small

19, | Ishon Enterprizes, 887, lndusinal Avec-A, Ludhiana Smali

20." | Jamna Dyeing & Finishing Mills, 2840, Industrial Area-A, Link Small
Road, Opp. Aman Dharam Kanda, Ludhiana

21. | Madan Dyeing & Finishing Factory, J-1, Textile Colony, Industrial Small
Area-A, Ludhiana

22, | National Scientific Dyers, 37, Industrial Area-A, Ludhiana Small

23. | Natraj Scientific Dyers, Opp. Amar Dharam Kanda, Link Road, Small
Industrial Areq-A, Ludhiqra :

24, | Orieniad Knitfab Put. Ltd. 27_8, Industriol Area-A, Ludhiana Small

25. | Pawan Lakshmi Processors, 35-36 B, Textile Colony, Industrial’ Small
Area-A, Ludhiana o '

26. | Perfect Dyeing & Finishing Industries, 97-C, Industrial Area A, Smal
Ludhiana ' B . . .

27. | Pritam Sci. Dyers, 16-4, Industrial Area-A, Ludhiana Small

28. | Punjabi Dyeing, 367, Industrial Area-A, Ludhiana Small

29. | RP Processors, 848/11, krdustrial Area-A, Ludhiana Srnall

30. | Rajneesh Dyeing House, 16-B, Industrial Area-A (Extension), Smiail
Ludhiana )

31, | Rampal Sci. Dyers, 216, Industrial Area-A, Ludliana Small

32. | Sangam Dye House, H-8, Textie Colony Ludhiana Small

33. | Swaastik Scientific Dyers (Previously Mehadev Dyeing & M/s | Small
Satyam Scientific Dyers)D-4, Textile Colony, Industrial Area-A,
Ludhiana

34| Setwak Sclentific Dyers, Plot No. 1317 1, Industrial Area-A, Ludhiana | Small

35. | Stn Shine Dyeing Pvt. Ltd,, 261, Inchistrial Area-A, Ludhiana Small

86. | Dhir Processors & Traders, 123, Industrial Areq-A, Ludhiana Small

37. | Om Processors Put Ltd, E-3, Textile Colony, Industrial Area-A, | Small
Ludhiana

38. | ' M/s Awon Printers, St. No. 3, Baba Gajja Jain Colony, Near Moti | Small

Nagar, Ludhiana
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39. | M/s Sharman Woolen Mills Ltd, VPO Jugiana, GT read, Ludhiana Mediumn

40. | M/s H.CDyeing Works, B-30, Plot No. 3595-98, Baba Deep Singh | Small
Nagar, Moti Nagar, Ludhiana

41. | M/s J.8 Jain Dyeing Factory Plot no. 26/ 6/2, Near Moti Nagar, Bye | Small
Pass Ludhiana

42, | M/s Malhotra Dyeing Kuldeep Nagar, Jalandhar Read, Ludhiana Smail

43. | M/s Nav Bharat Dyeing Works, Sordar Nagar, Rahon Road, | Smail
Ludhiana

44. | M/s Ramal Dyeing, Jalandhar Bye Pass, Opp. Shakti Nagar, | Small
Ludhiana

45. | M/s Sagar Appurels, B-XXX-2586/ 87, Baba Gajja Jain Colony, Moti | Small
Nagar Ludhiana

46, | M/s Sanjeev Dyeing Works, 1004/ 9, Circular Road, Ludhiana Small

47. | M/s B.SDyers, P!d_t No. 7, Friends Industrial Estate, Opp Aarti| Small
Steels, Focal Point, Ludhiana :

48, | M/s KKK Mills D40, Phase-5, Focal Point, Ludhiana Smail

49 | M/s Awaon Processors, H No-176, Khasra No-22/ /24, B-XXX- 2618 | Small
2619/A, Mot Nagar, Ludhiana

50. | M/s.Ganesh Dyeing Mills, G.T. Road, Dhandari Kalan, Ludhiana. Smail

51. | M/s Sahib Synthetics, G.T. Road, West, Ludhiana Small

52. | M/s Jamail Army Store, St No. 4, labal Nagar, Tajpur Read, | Small
Ludhiana

53. | M/s Ram Dyeing, Near Radha Swami Satsang Housge, Tibba Road, | Small
Ludhiana.

54. | M/s Beas Scientific Dyers, New Shakti Nagar, G.T. Read, Ludhiana | Small

4. It has been pointed out that out of 54 units 11 are large units, and 43 are
medium and small units. Mr, R.K. Ratra, Chigf Engineer, Punjab PCB, appearing
virtually, submits that so as far as small and medivm units are concemed._, they
have been asked to close down or shift the premises within the area having
connectivity with the CETP and for this purpose, the timeline of 31,03.2023 was
given. He has submitted fhat a similar condition was imposed upon the large
units, also with the timeline of 30.06,2023, He has also submitted that so far as
the 11 large units are concerned, one has adopted ZLD, one is closed down and
9 are remaining and so far as medium and small units are concerned 10 units
have closed down. He has submitted that the Board is taking steps for the
imposition of Environmental Compensation and that since the timeline for either

4
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shifting to ZLD or shifting the premises in the area having connectivity with the
CETP has expired, therefore, within one week, he will submit the proposal to the
Cheairmem of the Board for closing of these units. On submission of such
proposal, the Chairman of the Board will take appropriate decision in

accordance with law within two weeks thereafter.

5., The Minutes of the meeting on page 2004 indicate that the following

directions/orders have already been issued to remediate the situation:-

1. The Government of Punjab has issued directions for preventing
discharge of industrial cffluent whether treated/partially treated or
untreated .into murnicipal sewer of Ludhiana and for abaternent of
pollution in Bud'd_ha Nallah on 10.10.2019,

2. The Punjab Pollution Control Board has issued direction under
Section 33A of the Water (Prevention and Controlj of Pollution Act,
1974 to the scattered dyé units {not connected with CETP) including
large scale units for not to operate their outlets for discharge of
treated effluents into municipal sewer.

3. The Municipal C'orporqﬂon- Ludhiana has been directed to disconnect
the sewer connections available to the industry for disposal of their
trade effiuent im.m_ed.iately. _

4. The Member Secret_a._ty, PPCB is directed to place on record all the
order/documents containing the above three directions along with the

next report,

6.  Mr. Jitendra Jorwal, Deputy Commissisner, Ludhiana has appeared
virtually and has submitted that some more units have adopted ZLD and some
of the units have decided fo shift to an altefnate place. He has submitted that
the discharge from these uhits is meeting Iall the 'n_orm's‘ Rcépond.ing to it the
Applicant hes submitted that if the discharge from all these units is meetiﬁg the
norms then these units should be asked to use the discharge in their prerpisés
as a source of water. To tlﬁs, the Deputy Commissioner has 6a.ndidly admitted

that he will issue direction in this regard to those units.
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7. Respondent No.12 (CPCB) is also directed to file the compliance report
disclosing performance of CETPs and required actiens to be taken by issuing
necessary directions under ﬁ-ne Water (Prevention and Control} of Pollution, 1974
and the Air (Prevention and Control) of Pollution Act, 1981 or under Section of 5

of Environinent (Protection) Act, 1986

8. In view of the .above, the State of Punjab, PPCB and Deputy
Commissioner, Ludhiana are directed to file their further progress/status report

at least one week before the next date of hearing.

9, List on 20.03,2025,

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

November 27, 2024

Original Application No. 225/2022
With '

Original Application No. 546 /2024
A..
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
APPEAL NO. 81 OF 2025

IN THE MATTER OF:
SUNSHINE DYEING PRIVATE LIMITED ... APPELLANT
VERSUS
PUNJAB POLLUTION CONTROL BOARD & ORS. ...RESPONDENTS
VAKALATNAMA
KNOW ALL to \\'Bom these presents shall come that IW"l“l' .P.". l‘*""’"(""'}“lg"‘"l Respondent (PPCB)
Nedehor Read

herein the caplloncd mattcr, hereby appoint Anant Sangal (“Advocates™) having their office at

A3y, Lower bxound Fleon | Babex Lune: Bengali. Manket., Newa Delb...;

to be my Advocates in the above noted case and authorize them:

To act, appear and plead in the above-noted case before this Court/Tribunal or before any other
Court/Tribunal. in which the same may be tried or heard and also in the Appellate Court including the High
Court subject to payment of fees separately for each court by me. To sign, file, verify and present pleadings,
appcals cross-objections or petitions for executions review, revision, withdraw, compromise or other
petitions or affidavits er other documents as may be deemed necessary or proper for the execution of the
said case in all its siages subject to payment of fees for each stage. To file and take back documents. to
admiz andior deny the documents o opposite party. Submit 1o arbitration any differences or dispuies that
may arisc lou\.mng or 0 any manaer relating 1 the said case. To take exccuiton proceedings. Te deposii,
draw and receive moneys, cheque. cash and grant receipts thereot and to do all other acts and things which
may be necessary (o be done for the progress and in the course of the prosecution of the sund case. To
appoint and instruct other Lega! practitioner or person, authorizing him to excrcise the power and authority
hereby conferred upon the Advocates w halcv«.r he may think fit to do so and sign the power of atiorney;
And 1 the undersigned do hereby @gize to ratify and confirm all acts done by the Advocates or their
substitute in the matter as my own ‘Ms a 1f done by me to all intents and purposcs.

And | undersngm,d undertake thai-d or iny duly authorized ageat wouid appear in court on all hearings and
will inform the Advocates for appeasince when the cose 15 called. And I undersigned do hereby agree rot
to hold the advocate or his substitute responsible for the result of the s.ud cuse. And 1 the undersigried do
hereby agree that ini the event of (ke whole or parr of the fee agreed by me to be paid to the advocates
remaining unpaid they shull be entitied 1 withdraw from the prosecution of the said case uniil the same is
paid up. The fee setticd is only forthe above case and atcovs court | hereby agree that once the fee is
paid, | wili not be entitled for the refund of the sumi in 2ny case whatsoever. And | the undersigned do
hercby agree that 1 shall net clalm any compensation, nor the Advocaters shuil be hable for any
compensation if he/she fails o appea i the Count or tails 1o copduct or withdraw ftom the case due to
non-payment of fee as per setllelmnt -or for reason 01 auy requesti -.all pinen by Bar Assoctation’s or

Councilfs. ‘ Lo

- IN WITNESS WHLREOF we do hcx-.umu set our hand to these presents ( the contents of which have
been understood by us on thls ™\ “qay of January "026

Accepted, identified, and satisfied sumecl to'the terms of fee. -
! Identify the Qngndturc/Thumb lmpmsmon of Bclow 'vlcnt-om.d Person: Su'md in My Presence,

S e Q —'\Cai Shurmq ’
, A ; C bnvmanﬁmen-}d nees
[ANANT SANGAL| ~ I 3 PPCB, Regienal %‘““’:L&“
ADVOCATES/ ENROLLMENT NO. ViR N ADVOCATES .. cHIENT
Enrollment No. UP02467/22 = _ O R : Environmentai Enginee:

Punjeb Polution Control Boarq,

A Regional Office-1,

LUDHTANA'
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